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LOK SABHA DEBATES

i
LOK SABHA

Thursday, August 7, 1980/Sravana 16, 
1902 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

[M r. Speaker in the Chair] 

ORAL .ANSWERS TO QUESTIONS

Loss of Fertilisers at Mi raj Railway 
Station

*878. SHRI RATANSINH RAJDA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
of the loss of 500 tonnes of fertilisers 
at Miraj railway station on way to 
Panvel which had been ordered by 
Government of Maharashtra from Goa;

(b) whether due to negligence of the 
railway staff who did not care to pro­
tect the fertiliser wagons from rains, 
the fertilisers were reduced to 'pulp 
and completely useless;

(c) is it also true that 2500 bags of 
cement have been similarly rendered 
useless due to negligence on the part 
of railway staff at Miraj and Panvel;

(d) will the Government fix up res­
ponsibility on the concerned staff and 
take action against them for the loss 
of fertilisers; and

(e) is it a fact that there are only 
two sheds at Panvel station against 
the requirement of minimum 10 sheds?

THE “DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (e) A state­
ment is laid on the able of the Sabha.

2

Statement

(a) There was no case of damage 
to fertilizer consignments at Miraj in 
the recent past.

(b) At Panvel station 3383 bags of 
urea, received from Goa between 
12-6-1980 and 17-7-1980, were found 
affected by rain water resulting in net 
loss of 23.73 tonnes. No Railway staff 
at Miraj or Panvel is held responsible 
for damage as the staff concerned had 
taken all possible precautions to guard 
against the consignments getting 
damaged by rain.

(c) There was no case of damage to 
cement consignments at Miraj. How­
ever, 12 consignments of cement 
consisting of 9,776 bags were loaded 
in open wagons by senders from 
Raghavapuram (BG) to Panvel (BG) 
in May-June, 1980. Out of these, 4616 
bags were found affected by wet 
resulting in net loss of 91.14 tonnes of 
cement. This traffic did not undergo 
any transhipment. No negligence on 
the part of the Railway Staff has been 
established.

(d) Negligence on the part of the 
Railway .staff has not been established 
so far.

(e) At present two temporary and 
one permanent sheds are available at 
Panvel station which can accommo­
date about 14 wagon-loads. The work 
on the extension of the existing per­
manent covered shed at Panvel is in 
progress. When completed, this 
extension of .goods shed will accom­
modate another 22 wagon-loads and 
will be adequate for the present level 
of traffic.
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SHRI RATANSINH RAJDA: The 
reply of the hon. Minister is comple­
tely unsatisfactory and full of incon­
sistencies. In answer to part (a) of 
the question, he has stated that there 
wag no case of damage of fertilisers, 
but in part (b) he has accepted that 
3,383 bags of urea were damaged. 
The hon. Minister, I think, is aware 
that urea is also a fertiliser. This is 
kow inconsistencies are there.

He has stated that no Railway staff 
at Miraj was responsible for the dam­
age, but according to press reports in 
all the Maharashtra dailies, it wa9 a 
•ase of negligence and dereliction of 
duty on the <part of the Railway staff. 
So, I would like to know what, accord­
ing to the Minister, is the cause of the 
damage.

SHRI MALLIKARJUN: With due
respect to the hon. Member, he would 
notice that part (a) of the question is 
about Miraj. So, <the information 
furnished is that at Miraj no damage 
occurred. In reply to part (b) of the 
question we have agreed there was 
damage 1 also know that urea is a 
fertiliser. The fertiliser was sent 
Irom Goa to Panvel. At Miraj there 
was transhipment because it was 
travelling by metre gauge up to Miraj 
and from Miraj it had to go on broad 
gauge. It was coming in covered 
wagons up to Miraj, but from Miraj 
mo covered wagons were available. 
Therefore, we had to board it into box 
wagons. 'Hie South Central Railway 
has stated that up to Poona there was 
no lapse on the part of the Railway 
staff. While travelling from Poona 
to Panvel, it was covered by tarpaulin, 
but because of unfortunate rains, some 
damage occurred on the way to 
Panvel.

SHRI RATANSINH RAJDA: This is 
a highly objectionable reply. He says 
that precautions were taken by cover­
ing it with tarpaulin, and yet he says 
that because of rain it has been dam­
aged. So, there are inconsistencies. I 
think the Minister should not try to 
shield the members of the staff who

are responsible for dereliction of duty. 
A great loss has occurred to the far­
mers because the Chief Minister took 
special interest in ordering this con­
signment and the fertilisers were be­
ing sent to the farmers in a particu­
lar district in Maharashtra, but be­
cause of this loss, the farmers are * 
without urea, and that would affect 
agricultural production. Sot in the 
light of what I have said, would he 
kindly carry out investigations and 
fix the responsibility of the staff?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): I do appre­
ciate the anxiety of the hon. Member. 
The question is that of line# capacity 
and the availability of wagons and 
when this happened. As the House is 
aware, in the last few months, all the 
wagons both covered and open were 
diverted to thermal power plants for 
loading of coal. We had to supply 
the essential commodities to most of 
the drought affected areas and so we 
had so much of burden. Sometimes it 
is unfortunate that because of the 
situation, we have to take come cal­
culated risks and in this something 
has gone wrong. Nevertheless we 
have ordered an inquiry into this.

Tamtuk-Diffha Line

*879. SHRI SUDHIR KUMAR GIRI: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) the progress so. far made in 
respect of survey in connection with 
the construction of a rail-link bet­
ween Tamluk and Digha in Midna- 
pore, West Bengal; and

(b) the factors to be taken into 
account for the purpose of the cons­
truction of the said rail-link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILW AYS (SHRI 
MALLIKARJUN): (a) and (b). A  
Statement is laid on the Table of th* 
House.
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Statement

(a) Reconnaissance survey conduc­
ted in August, 1979 revealed that 
linking of Digha with Tamluk station 
via Contai (88 kms.) appears to hold 
more promise from traffic point of 
view than any other route. Exact 
traffic prospects can be assessed after 
completion of the detailed traffic sur­
vey. Nearly 72 kms. of survey work 
•has been completed.

(b) Important factors are financial 
return on cost of the project, avail­
ability of funds, clearance by the 
Planning Commission and a cost 
benefit appraisal of the project.

SHRI SUDHIR KUMAR GIRI: 
Before putting my supplementary, I 
would like to submit a brief back­
ground. The area through which the 
proposed rail-link is to be constructed 
comprises of more than 22 lakhs of 
people. The quantity of goods car­
ried out of the area works up to 30 
lakh metric tonnes while that of the 
goods coming into the area works 
up to 10 lakh metric tonnes. Haldia 
complex is there. If the proposed rail- 
link is ...

MR. SPEAKER: What are you try­
ing to make out? Formulate your 
question.

SHRI SUDHIR KUMAR GIRI: I
sought your kind permission to frame 
my question and before putting my 
question, I am giving the background 
in brief.

MR. SPEAKER: I cannot allow that. 
This is question hour. You have to 
put a straight question.

SHRI SUDHIR KUMAR GIRI: I 
would like to know whether the hon. 
Railway Minister attaches sufficient 
imlportance to the proposed rail-link 
and whether he considers it as an 
urgent matter and if ,so, what is the 
time lihiit within which it is likely to 
be completed.

SHRI MALLIKARJUN: Engineer-
ing-cum-Traffic survey has already 
been started for linking Digha with 
Tamluk. Digha is one of very impor­

tant places of holiday resort and tk« 
reconnaissance survey has shown that 
this will be promising. We are keen 
to finish the survey early. It is cover­
ing a distance of 88 kms. and a dis­
tance of 72 kms. has already been 
surveyed. After the completion of the 
survey, the evaluation will be mad* 
and it will be sent to the Planning 
Commission and it will be taken up 
immediately after that.

SHRI SUDHIR KUMAR GIRI: In
reply to my earlier question, the hon. 
Minister had replied that there would 
be two rail links one between Tamluk 
and Digha and the other from Contai 
Road to Digha. I would like to know 
from the Minister if the rail-link bet­
ween Tamluk and Digha would be 
constructed and in what time.

SHRI MALLIKARJUN: As I have 
already mentioned, it has got three 
alignments. One from Octoi to Digha 
and it is on Banspura-Haldia section. 
As soon as the survey is completed 
and after getting the clearance of the 
Planning Commission, it will be taken 
up.

SHRIMATI GEETA MUKHERJEE: 
Tamluk being my home-town, I would 
like to ask a supplementary. Is the 
Railway Minister aware that the 
already existing line between Panskura 
and Tamluk in fact up to Haldia can 
become really remunerative if it is 
extended up to Digha. It is also very 
urgent from the point of view of 
utilising the present rail link that is 
there. Considering that, may I know 
whether the hon. Minister will set a 
time-limit to complete not only the 
report but the project itself?

SHRI MALLIKARJUN: The hon.
Member’s suggestion is taken into 

^ account. It is true that Tamluk- 
Pansukra-Haldia section is in her 
constituency. We appreciate the hon. 
Member’s suggestion.

SHRI^ARJUN SETHI: As the hon. 
Minister* has stated that Digha is one 
of the important places in this region, 
may I know from the hon. Minister
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-whether there is a proposal to have a 
rail link from Jaleswar in Orissa to 
Digha, whether that proposal is being 
considered and, if so, by what time it 
is going to be materialised?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): I seek a 
separate notice for it.

SHRI JYOTIRMOY BOSU: Is the 
hon. Minister aware of the fact that 
the area in question is very densely 
potmlated and, therefore, the pro­
posed^ railway line is bound to be 
more than viable and is he also aware 
o f the fact that the Public Accounts 
Committee in its report had clearly 
stated, for developing backward areas 
suffering from regional imbalance, the 
viability formula should not apply 
and, because of the fact that very 
frequent accidents killings hundreds 
o f bus passengers are taking place, 
very often, will the hon. Minister give 
a special priority in the matter of 
technical survey, commercial survey 
and final location survey of these two 
lines that have been mentioned by the 
hon. Minister.

SHRI MALLIKARJUN: I never
mentioned that it is not viable. It i-3 
a promising line. We are taking it up 
with all the intarest.
Posts held by Indians in UN Agencies

+
*880. SHRI BRAJIMOHAN 

MOHANTY:
SHRI K. MALLANNA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether there have been any 
decline in the number of Indian 
personnel on the staff of various U.N. 
agencies and other inter-Governmental 
agencies;

(b) if ‘SO, the reasons thereof;
(c) the number of posts which were 

held by Indians in various UN agen­
cies and other inter-Governmental 
agencies but are vacant at present; 
and

■j Oral Answers

(d) the cteps Government have 
taken to ensure that Indians get a 
fair share while filling up these 
vacancies?

THE MINISTER OF EXTERNA^ 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) No, Sir.

(b) Does not arise.
(c) and (d) Under the recruitment 

•system of the UN, particular posts are 
not ear-marked for particular nation­
alities. As and when vacancies arise, 
Government of India forwards names 
of suitable candidates. Diplomatic 
efforts are also made to ensure that 
Indians get a fair share while filling 
up these vacancies.

SHRI BRAJIMOHAN MOHANTY:
I would like to know whether the 
Government have analysed that the 
geographical imbalance is being re­
flected in the staff pattern of the 
United Nations Organisation and whe­
ther it is a fact that only in the lower 
strata of posts, the employees from 
Asia and Latin America are filled up 
and that in the policy-making bodies, 
the posts are being filled up from 
particular countries. I would like to 
invite the attention of the Govern­
ment to the U.N. Resolution No. 3009 
passed by 119 nations calling upon 
all the countries to sponsor names of 
women in policy-making bodies. I 
want to know how many women, 
after the resolution has made this 
recommendation, have been sponsored 
by the Government of India.

SHRI P. V. NARASIMHA RAO: The 
total number of posts occupied by 
Indian personnel in the U.N. Secre­
tariat in the last two years was as 
follows: 1978— 188; 1979—202. Of
these professional posts and above 
which are subject to geographical dis­
tribution and for which India's entitle­
ment is in the range of 14 and 19, they 
were: 1978—52; 1979—54. We have 
one post at the Under Secretary- 
General level, three posts at the 
Assistant Secretary-General level, 
four posts at D-II level and 16 at

i
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D-I level, making a total 0f 24. Thus 
we have more people at these senior 
level than we are entitled to for the 
whole range of staff.

As for the inter-Government agen­
cies, there are in FAO 26 posts in 
their regular programme and 111 field 
posts; in UNESCO we have 21 posts 
at headquarters and 29 in the field.

So, according to the present for­
mula—the formula which is at the 
moment being applied—it cannot be 
said that we are under-represented; 
in fact, we are slightly over-repre­
sented but, from our j>oint of view, 
the formula itself is faulty and there­
fore we are taking steps to see that 
the formula is amended suitably. But 
that is a different matter.

SHRI BRAJAMOHAN MOHANTY: 
Another part of my question about 
women has not been answered.

SHRI P. V. NARASIMHA RAO: The 
question pertained to men and women 
combined; I have no break-up of men 
and women at the moment.

SHRI BRAJAMOHAN MOHANTY:
I would like to know whether it is 
a fact that less women are in employ­
ment and that is a violation of Art. 8 
of the Charter.

SHRI P. V. NARASIMHA RAO: As 
I have said, I do not have the break­
up of men and women. If the hon. 
Member wants, I will certainly go into 
it and let him know how many 
women there are—less or more or 
exactly the same. I will certainly 
give him the details.

SHRI M. SATYANARAYAN RAO:
I would like to know from the Minis­
ter whether it is true that in spite 
of the fact that India is the second 
largest country in the world, after 
China, and the largest democratic 
aountry in the world, no efforts are 
being made to see that our country 
gets Security Council membership. In 
this connection I would like to know

from the Hon. Minister what efforts 
he is making to see that India be­
comes a Security Council member.

SHRI P. V. NARASIMHA RAO: 
This question concerns U.N. posts, not 
membership. On membership, I am 
prepared to answer a separate ques­
tion if the Hon. Member wants.

SHRI KRISHNA CHANDRA HAL- 
DER: The Hon. Minister, while re­
plying, has just now stated that the 
proportion of Indian officers working 
in U.N. is slightly on the upper side, 
but he has also stated that the for­
mula is a faulty one. So I would 
like to know what are the criteria for 
sponsoring names to the U.N. and 
what is the positive suggestion to 
rectify the faulty formula.

SHRI P. V. NARASIMHA RAO: The 
previous position was like this. From 
1948 to 1962 the only factor considered 
for geographical distribution of posts 
in the professional category was the 
contribution factor: the more the 
contribution of a country the more 
posts that country got. It was con­
sidered that member States would be 
reasonably represented if the propor­
tion of their nationals in posts, sub­
ject to geographical distribution, was 
the same as the proportion of their 
assessed contribution to the budget 
of the U-N. This method was how­
ever changed by the General Assem­
bly in December 1962 by adding two 
new factors, namely th^ ̂ membership 
factor and the population factor. The 
percentages now assigned to ?ontri- 
bution,—this is the present position— 
population, and membership is 72.6 
per cent, 8.8 per cent and 18.6 per 
cent respectively. From our point of 
view this is still very very unsatis­
factory. Therefore, in December, 
1979, in the Fifth Committee of the 
U.N. General Assembly, India had 
taken the lead to get a Resolution 
adopted for the re-examination of the 
present quota system, and as a result, 
the General Assembly requested the 
Secretary-General to submit at the 
next Session (a) a detailed report on.
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the factors which have determined 
the quota so far; and (b) a series of 
alternative arrangements for the 
quotas on the basis of several addi­
tional factors which could result in 
adequate weightage being given to 
the population factor and possible 
ceiling on the present role of the con­
tribution factor in the calculation of 
all the national quotas. In other 
words, we stand t-o gain by any of 
the additions made as a result of this 
report which we are expecting from 
the Secretary-General. This report is 
expected to be presented at the 34th 
Session, and we are waiting for it.

SHRI RATANSINH RAJDA: In
the world of international diplomacy, 
while appointing our officers in the 
United Nations, etc., once Pandit 
Jawaharlal Nehru had agreed in this 
Parliament, one predominant factor 
is also taken into consideration and 
that is, officers or diplomats who have 
got pretty wives are g#en precedence. 
Does that factor weigTi heavily with 
this Government?

SHRI P. V. NARASIMHA RAO: I
do not have anything about that in 
the rules. That will now have to be 
checked up from experience.

SHRI RATANSINH RAJDA: Be­
cause they also play a very delicate 
role in diplomacy.

SHRI SATISH AGARWAL: Is it a 
fact that the Indian personnel posted’ 
in U.N. and other international agen- 
cieg get a much higher salary scale 
than what they get in India, and if 
so, has the Government made any 
rules or guidelines for posting people 
to these countries? What is the total 
number of such persons serving at 
the moment and what are the rules 
and guidelines in this regard?

SHRI P. V. NARASIMHA RAO; I 
have given the figures already. It is 
true that the U.N. emoluments are 
much higher than the emoluments in 
India. But it is also true that in some 
other countries, the emoluments are 
even higher than the U.N. emolu­
ments. Therefore, people do not come

from those countries to the U.N. 
Those vacancies also sometime® come 
our way.

SHRI SATISH AGARWAL: I
wanted to know the total num ber...#

SHRI P. V. NARASIMHA RAO: I
have already said category-wise.

Withdrawal of Foreign Troopg from 
Kampuchea

*882. PROF. MADHU DANDA­
VATE: Will the Minister of EXTER­
NAL AFFAIRS be pleased to state:

(a) whether following recognition 
of Kampuchea by India, Government 
of India have made serious efforts to 
ensure that the foreign troops are 
withdrawn from Kampuchea; and

(b) if so, what is the response to 
such efforts?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). We are against
the presence of foreign troops i/i any 
country. Our principled stand on this 
subject is well-known. A s has al­
ready been stated in the Lok Sabha, 
Kampuchea needs all possible assist­
ance from the international com­
munity if it is to develop its economy, 
restore its infrastructure, and re­
establish its status as a sovereign, 
independent and non-aligned nation. 
This would also facilitate the eventual 
withdrawal of foreign forces from 
Kampuchea.

We have been advocating that Viet­
nam and the Asean countries should 
continue with their dialogue. It is 
our hope that peaceful discu&sions 
among the countries of the region 
would result in a climate of trust 
and confidence facilitating the even­
tual withdrawal of foreign troops 
from Kampuchea.

PROF. MADHU DANDAVATE: In
his reply in the very first paragraph 
he has said, “We are against the pre­
sence of foreign troops in any coun­
try” . Now, against the background



dt our consistent stand that there 
should be no foreign troops in any 
country, has not our Government 
miserably failed to utilise this parti­

cular issue of recognition of Kam­
puchea as a pressure lever to secure 
the withdrawal of troops from Kam­
puchea?

SHRI P. V. NARASIMHA RAO: In 
the case of Kampuchea this was 
absolutely impossible. The condi­
tions in which we find Kampuchea 
today it needs something else and n°t 
at all making it as a lever for re­
cognition and so on. Recognition is 
something which is the first step to­
wards helping Kampuchea on its feet.
We could not leave Kampuchea to the 
tender mercies of only one power.
That was something which we could 
not have done.

The time is going to come when, . 
according t0 the principle we stand 
for we will see and we will make 
all efforts to see that Kampuchea be­
comes really independent and non- 
aligned and foreign presence^ are 
vacated.

PROF. MADHU DANDAVATE: I
would like to know from the hon. 
Minister whether if ig_a fact that 0ur 
step in recognising Kampuchea with­
out securing the withdrawal of foreign 
troops has isolate^ our country from 
a considerable section of the non- 
aligned world.

SHRI P. V. NARASIMHA RAO: No,
Sir. I do not believe so. I have had 
talks with some of the concerned 
oountries and also some non-aligned 
oountries and T do not believe that 
we have been isolated. Tn fact some 
of them said—I do not want, to name 
them as it is not proper—that it is 
as well that India recognised Kam­
puchea as ‘at least v̂ e can make India 
as a window on Kampuchea here­
after.’

DR. SUBRAMANTAM SWAMY: I 
woul* like to know from the Minis­
ter the number of countries which 
have recognise* Kampuchea before
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India recognised and the number dt 
countries which have recognised 
Kampuchea after India has recognis­
ed. AJjso I would like to know whe­
ther he would lay a White Paper on 
the Table giving a synopsis of the 
reactions of the varioufi governments 
to our recognition.

SHRI P. V. NARASIMHA RAO: I 
can certainly give a list of the coun­
tries which had recognised Kam­
puchea before we did it but after we 
did it—it js a continuing process—in 
reference to which State I have to 
give, I really do not know.

It is a continuing* process and it is 
going to result in a chain reaction 
and more and more countries, we 
hope, are going to follow suit, and 
we are quite confident that as a result 
of our recognition, some problems 
facing Kampuchea will be solved.

DR. SUBRAMANIAM SWAMY: 
That w<*s not what I asked. I asked 
the number of countries which have 
recognised Kampuchea before and 
a’fter our recognition.

SHRI P. V. NARASIMHA RAO: In 
respect of which country? It is a 
continuing process___

DR. SUBRAMANIAM SWAMY: 
Before our recognition.

SHRI P. V. NARASIMHA RAO: I 
can give a list of that. Do you want 
it to be placed on the Table?

DR. SUBRAMANIAM SWAMY: 
Yes. Also a White Paper giving the 
reactions. .. (Interruptions) or a 
Black Paper because it is a ' black 
act.

Prof. Dandavate raised a pointed 
question, that there have been re­
actions from the non-aligned world. 
We would like to know how each 
government reacted.

(SAKA) Oral Answers 14



Oral Answers AUGUST 7, 1980 Oral Answer^ 16

SHRI P. V. NARASIMHA RAO: 
There is no need for a White Paper 
Or a Black Paper and for any such 
switch-over from the white to the 
black, there is no need-----

PROF. MACHU DANDAVATE: 
Whatever paper you use, it is going 
to be white.

SHRI P. V. NARASIMHA RAO: 
The point is that there is no need 
for a White PaPer. I can always ans­
wer questions. If you want, I can 
give you the gist of reactions of diffe­
rent countries and I can also give 
you the gist dt our *own response to 
those countries.

SHRI TRIDIB CHAUDHURI: it is 
a question of withdrawal of foreign 
troops fnom Kampuchea, not about 
the recognition of Hong Samrin gov­
ernment.' Anyway, I would like to 
know whether after the recognition 
of the Hong Samrin government the 
government had any discussions or 
negotiations with the Vietnamese 
government whose troops are actually 
present in large numbers in Kam­
puchea about this issue and what was 
the result?

SHRI P. V. NARASIMHA RAO: 
That will be done in due course. Our 
Ambassador in Hanoi has just visited 
Phnom Penh. He has given Ug a 
report. Based on that report we are 
going to take further steps. This is 
going to take some more time. We 
cannot insist on everything happen­
ing overnight. There is a history be­
hind this. And then we will have 
to do all these things in their own 
times.

SHRI INDRAJIT GUPTA: Just in
order to make the records straight be­
cause this has been implied here that 
diplomatic recognition of some Gov­
ernments should be made conditional, 
I would like to know ftom the hon. 
Minister, whether there is a presence 
o f foreign troops or not in that coun­
try, whether that principle has ever 
been followed by Government in the

past? Have we not recognised seve­
ral governments in whose countries 
the American and other troops are 
present in large numbers?

What exactly is the guideline or, 
principle that you follow?

SHRI P. V. NARASIMHA RAO: 
iSir, I agree with the hon. Member 
that that has not been a decisive fac­
tor to any decision about recognition. 
We know that troops are stationed in 
some of the countries which are re­
cognised all over. So, there is no 
question of this particular factor being 
taken solely as a guiding factor. 
There are s0 many other factors; in 
fact, the other factors are more im­
portant.
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SHRI P. V. NARASIMHA RAO: 
Sir, it is a fact—I must express my 
inability in finding out exactly the 
position of the previous Government 
and I am still trying. (Interruptions)

SHRI JYOTIRMOY BOSU: Will
the hon. Minister agree to this fact 
that if t)tere wag normalisation of re­
lations between India and China, India 
could assume the role of removing the 
misunderstanding between the Soviet 
Union and China and thereby that 
will enable us to stablise this political 
balance in the whole of Asia?

SHRr. P. V. NARASIMHA RAO: 
This is a question regarding Kam­
puchea. Now the supplementary 
raised is different. I would >/ery 
much request Mr. Bosu to address 
that supplementary t© the other side.

SHRI JYOTIRMOY BOSU: This
side.

<fto sfto srcfajt TO : JTS
arsnfH infr'ERT mft jfr ?

Other side means Chinese side.

SHRI JYOTIRMOY BOSU: sir, he 
is violating the rule. I cannot frame 
a question which does not involve 
Government of India. Shri Rao is a 
very very intelligent man.

MR. SPEAKER: Next question.

Deaths in all major Hospitals of Delhi 
daring Doctors Strike

*883. KUMARI KAMLA KUMARI: 
Will the Minister of HEALTH be 
pleased to lay a statement showing:

(a) the number of patients died in 
all major hospitals of Delhi and New 
Delhi during the last one year ia

general and the number of deathi 
during the Doctors’ Strike in particu­
lar;

(b) whether Government propose 
to take the help of Army doctors in 
such situations; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) A
Statemet showing the number of 
deaths during the year 1979 and the 
period from 5-7-80 to 31-7-80 in tlup 
strike-bound hospitals is attached.

(b) No, Sir.

(c) It is considered not necessary 
as the Wards and Emergencies are 
being manned by the Senior Doctors 
on duty in the various hospitals.

Statement

Patients Died

Name o f the Hospital During 

1979
From 
5-7-80 tm 
31-7-80

1. Safdarjang Hospital 4050 2*9

2. D r. Ram  M anohar 
Lohia Hospital 2535 >33

3. Lok Nayak Jaya- 
Prakash Narayan 
Hospital 3466 264

4. Smt. Sucheta 
K ripalani Hospital 2344 19

5. K alavati Saran 
Children Hospital. 2652 16®

B. Pant Hospital. 286 20
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SHRI NIHAR RAN JAN LASKAR: 
Naturally due to the absence of about 
1660 persons from the hospital there 
has been some dimunition of the quan­
tum of service available for the public. 
But in spite of that the patient-care 
aspect has not been neglected. Every 
effort is being made so tha.t the 
patient-care requirement is taken 
oare of.

5*TTCV <d*i<nT

«r r̂rsTfrT msefv f  fa  if , 
^  ?/;% qf^fr I,

zz ?T5=riTT r

SHRI NIHAR RAN JAN LASKAR: 
We are seized of the problem. At 
various levels, discussions are going 
«n. I hope very soon it will be over.
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SHRI NIHAR RAN JAN LASKAR:
In this very House I have said about 
this very categorically. What the hon. 
Member says is not correct. I produc­
ed factg last time Again I can tell 
him this information. In July 1979 
in Safdarjung Hospital the figure of 
deaths was 329. In July 1980 the 
figure is 289. In AIIMS in 1979 it 
was 127; now it is 147. It is not a 
hospital where strike is going on at 
the moment. You might know this. 
In Dr. RML Hospital, in July, 1979 it 
wag 207 and now it is 133.

SHRI NIREN GHOSH; There have 
been a large number of deaths which 
have been taken place in hospitals. 
Much difficulty is felt by the patients 
during the duratiori 0f the doctors’ 
strike which ig still continuing. May 
I now what is preventing settlement 
of this issue? Who has made it a 
prestige issue—the Government or 
the doctors? Will Government come 
forward and try to settle thig issue 
without any further delay?

SHRI NIHAR RAN JAN LASKAR: 
Sir, niy Minister has categorically 
stated in thig House earlier that we 
are prepared to concede their just 
demands, but they should call off their 
strike first. It is not that we are not 
prepared to consider their just 
demandg and it is not we who are 
responsible for the continuance of the 
strike.



.21 Oral Answers SRAVANA 16, 1902 (SAKA) Oral Answers 22

DR. FAROOQ ABDULLAH; Sir,. 
is it a fact that the patients have been 
suffering a lot in these hospitals 
because of the strike by junior doctors 
and the routine cases are being put 
off to a later date? Is it not a fact 
that in these hospitals, the consultants 
and professors are trying to look 
after the ward where the patients who 
are seriously ill are lying and only 
waiting for their deaths at the hands 
of these doctors? Further, is it not a 
fact that some of the cardiac centres 
in these hospitals have come to a stop?

SHRI NIHAR RANJAN LASKAR: 
As I have already stated, because of 
the absence of doctors on strike, pres­
sure is on the senior-most doctors. We 
are taking care to see that emergent 
cases are looked after properly. Wc 
cannot entertain all the cases obvious­
ly, but the serious cases are being 
taken care of.

SHRI NARAYAN CHOUBEY: Per­
haps, the number of deaths shown in 
the statement is correct. The number 
of deaths in 900 is not as many as in 
1979. However, it is a fact that ad­
mission of patients has been stopped 
in almost all the hospitals due to the 
trike still going on. I have gone 
through the statement of the hon. 
Minister, incharge, Medical Depart- 
mentv where he has said that efforts 
are being made, but the cursory way 
■1 which the efforts are being made 

is not producing the desired results. 
May 1 know if even now fresh 
attempts will be made to 
settle the dispute to that the 
number of patients dying in 
these hospitals gets reduced and the 
Government is also saved from the 
situation in which it has fallen?

SHRI NIHAR RANJAN LASKAR: 
I have already said that it ig a fact 
that the senior doctors and medical 
officers of the faculties and hospitals, 
because of the strike, are under pres­
sure, but they are trying their best 
to provide medical care to those mem­
bers of the public who visit these 
hospitals. CGHS doctors are also

there to serve the people who visit 
these hospitals. Further, we have also 
recruited about 150 doctors to work 
in these hospitals.

AD HOC APPOINTMENTS IN CGHS 
ON YEAR TO YEAR BASIS

*884. SHRI K. LAKKAPPA: Will
the Minister of HEALTH be pleased 
to lay a statement showing:

(a) whether it ig fact that under 
the Central Government Health 
Scheme, various appointments have 
been made on ad hoc basis which have 
been continuing for many years on 
year-lu-year basis;

(b) if go, the number and designa­
tions of sLlch appointments and the 
dates from which these have been 
continuing, and

(c) whether it is proposed to regu­
larise thffm and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR); (a) Yes,. 
Sir.

(b) information is being collected 
and will be laid on the table of the 
House.

(c) The process of regularisation cf
ad-hoc employees remains conti­
nuously under review and all efforts 
are made to regularise ad-hoc ap­
pointees as early as possible.

SHRI K. LAKKAPPA: Sir, I had
highlighted the problems of the doc­
tors functioning in CGHS and the 
Central Government hospitals. I ap­
preciate that the Health Ministry Iws 
viewed very seriously the various 
problems confronting the doctors, 
because of which we are facing
strikes and other things and the peo­
ple are deprived of the medical faci­
lities. It is most unfortunate that the 
doctors have taken a posture of trade 
union movement instead of rendering 
service to the people and the suffering 
patients. The attitude, I would say, 
has to change on both the sides. We
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have to see the overall situation. The 
doctors are not satisfied with the man­
ner of recruitment to various cate­
gories of doctors. They have been 
taken on ad-hoc basis and have not 
been confirmed. §They do not have 
the proper facilities also. There is a 
lot of dissatisfaction among the doc­
tors and the various categories of 
them who had been taken on ad-hoc 
basis. Therefore, I would like to 
know whether the hon. Minister is 
trying to sort out this problem in 
order to ease the situation. Are there 
any concrete proposals which have 
been suggested? To what extent, 
they have been concretised, suggested 
and implemented? I would like to 
know from the hon. Minister how the 
situation has been eased out at pre­
sent?

SHRI NIHAR RANJAN LASKAR: 
There are a large number of doctors, 
of course, who have been taken on 
ad-hoc basis. This is a fact. But we 
are trying our best to regularise these 
posts as early as possible. (Interrup­
tions) I have also said...

SHRI K. LAKKAPPA; That is not 
my question. My question was about 
easing out the situation.

MR. SPEAKER; In an answer to the 
last supplementary, he has done it.

SHRi K. LAKKAPPA: What are
the concrete steps that you have 
taken? How many people have been 
confirmed and how many people have 
not been confirmed? And what effec­
tive steps have been taken to create 
an atmosphere of at least rendering 
service instead of working like trade 
union movement by the doctors? I 
do not appreciate doctors being in­
volved in this__

MR. SPEAKER; Do not elaborate it.

SHRI NIHAR RANJAN LASKAR: 
To provide medical care, the Ministry 
employs quite a variety of medical 
and para-medical staff members. In 
all, approximately, it is 6000. There 
are also about 90 categories of ports.

So, in this respect, i would like to tell 
the hon. Member that ad-hoc appoint­
ments have been made in about 600 
postg covering 36 categories of posts. 
As I have already said, we are trying 
our best to regularise these sorts of 
posts.

SHRI K. LAKKAPPA: This is my 
second question. Of course, the first 
question was not answered. Whethrr 
the hon. Minister will have a second 
look on the overall situation and 
create an atmosphere of understand­
ing regarding ad-hoc appointment, 
confirm them, ease the situation and 
improve their conditions and see that 
no such things would happen here­
after; whether he would also see 
that certain facilities Or amenities, 
whateve? they are asking for confir­
mation, etc., are provided. Whether 
this Ministry would have a second 
look on these things and see that the 
entire situation is improved and their 
condition are ameliorated.

SHRI NIHAR RANJAN LASKAR: 
The only thing, I think, the hon. Mem­
ber was asking was about the em­
ployees. We are trying our best to 
regularise these things. I have said 
this earlier also; again I am telling 
you.

SHRI HARIKESH BAHADUR: I
would like to know from the hon. 
Minister whether the government is 
going to fix a criterion that the doc­
tors who have been working for three 
years or more than three years on 
ad hoc basis will be absorbed in the 
regular services.

SHRI NIHAR RANJAN LASKAR:
It is not possible because they have 
to come through the UPSC. Unless 
they come through the UPSC, it is not 
possible to regularise them. This i* 
the position.

SHRI BHAGWAT JHA AZAD: 
Whether the ad-hoc appointments are 
made against increase in the pressure 
of work or whether they are made 
against permanent vacancies. May I 
know what is the percentage of these 
ad-hoc appointments against perma­
nent vacancies and since how long?
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SHRI NIHAR RANJAN LASKAR: 
When we make an ad-hoc appoint­
ment it ia made clear to them. If a 
person comes through the UPSC, 
then that post will go. As soon as a 
person comes through the UPSC,, that 
post will go. (Interruptions)

SHRI BHAGWAT JHA AZAD: 
What ig the reply to my question. 
(Interruptions) I must know.

SHRI NIHAR RANJAN LASKAR: 
These figures, 1 do not have. I can 
give them later on.

FREE PASSES FOR TRAVEL BY 
SHIPS

Free passes for travel by Ships

*885. SHRIMATI PRAMILA DAN­
DAVATE: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state:

(a) whether there is any system, 
as in Railways, for the issue of free 
passes to individuals and institutions 
for travel by ships;

(b) if so, the details thereof: and

(c) the list of individuals and insti­
tutions to whom such free passes/ 
ticket have been issued?

THE MINISTER OF SHIPPING 
AND TRANSPORT AND TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA); (a) and (b). There is no 
system of issuing free passes to any 
person or institution to travel free by 
the vessels of SCI/MLL as in the 
Railways. The employees of SCI are, 
however, allowed free travel facilities 
On its passenger and cargo vessels 
once in 3 years. Beside, at times, on 
selective basis, charitable institutions 
are given free passes on SCI’ passen­
ger ships limited to two berths for a 
round trip in each case, subject to the 
availability of accommodation on the 
ship. The Mogul Line Limited also 
grants certain concessions on business 
consideration to groups travelling in 
the Konkan Passenger Service.

(c) The following charitable insti­
tutions were extended free passes for 
use of the individuals nominated by 
these institutions for travel on the 
SCI’s passenger ship, ‘Chidambaram* 
during the last 5 years (1974—79):
No. of free passes

1. Indian Cancer Society, 4
Bombay.

2. National Association 2
for the Blind,
Bombay.

3. Handicapped orphans’ 4
Appear Association,
Penang.

4. Cancer Foundation 2
Ghaziabad.
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Visit of Transport Minister to U.K.

*886. SHRI M. RAMGOPAL RED­
DY: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether he visited United 
Kingdom during July, 1980 and held 
talks with British Minister of Trans­
port; and

(b) if so, outcome thereof?

THE MINISTER OF SHIPPING 
AND TRANSPORT AND TOURISM 
AND CIVIL AVIAION (SHRI A. P. 
SHARMA); (a) Yes, Sir.

(b) During the visit the Minister 
called on the Minister of Transport in 
U.K. and exchange views on subjects 
of common interest like shipping, in­
land water transport, ports,, Indo- 
British cooperation in shipping etc.

SHRI M. RAM GOPAL REDDY: He 
has given a general reply; he has not 
given any particular subjcct. What 
is the result of it?

SHRI A. P. SHARMA; There was 
no fixed agenda for the meeting. As 
I had stated, we discussed general 
matters, common matters of common 
regarding shipping and transport bet­
ween the two countries.

SHRI M. RAM GOPAL REDDY: If 
it is not very confidential, he can dis­
close to this House what he actually 
discussed. Is it that he has gone there 
t0 discusg this ‘comon matters’ and 
this thing and that thing and come 
back, is that all?

SHRI A. P. SHARMA: Actually the 
visit was in connection with launch­
ing of a ship and naming of another 
ship. That was the main purpose of 
the visit and this meeting with the 
Transport Minister of U.K. was, of 
course, informal because I was there, 
I wanted to exchange views with him.

DR. SUBRAMANIAM SWAMY: 
You will remember that when Mr. 
Agha Shahi was here and made some 
comments about the press here, none

of us liked it. Is it a fact when the 
Minister waa in U.K. he made re­
marks about the press there oarti- 
cularly about the coverage of the sad 
event of Shri Sanjay Gandhi’s death 
here,. this actually was taken adverse 
notice of by the British press and 
created a strain between India and 
England.

SHRI A. P. SHARMA; I do not 
know who took what interest. But I 
must confess that when I was there. 
I also took the opportunity to express 
our unhappiness at the way the Bri­
tish presg has commented on the death 
of late Sanjay Gandhi describing him 
as a crown prince and also talking 
about the end of dynastic rule or 
something like that. When the Bri­
tish press met me I definitely convey­
ed the unhappiness of the people of 
this country, the Government of this 
country, at the way the comments 
have been made. I conveyed this lo 
the British Government a-lso.

SHRI NIREN GHOSH: Did he pay 
informal visit to U.K. and informally 
discuss many things with his counter­
part? Did he discugs about Pitts S2A 
also there?

SHRI A. p. SHARMA; I did not 
talk about question. (Interruptions)

DR. FAROOQ ABDULLAH: On the 
23rd of June when Shri Sanjay 
Gandhi died, BBC showed a film in 
which they showed that in U.P. some 
Muslims were praying in the mosque— 
that Sanjay Gandhi has died and, 
therefore, they have got deliverance 
and they were praying to God. I 
would like to ask the Minister: did he 
complain to the British Government 
about showing Muslims praying 
against a man who has become a hero 
and they showed Muslims praying in 
the Mosque and it was shown that 
these Muslims were praying and that 
their prayer had been answered 
because Sanjay Gandhi had died. I 
would like to ask the Minister, is it 
not a shame that our Minister should 
go to that country where they treat us 
like that?
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SHRI A. P. SHARMA; I have 
already said what was the purpose of 
the visit. It was not the question of 
going to that country. We are buying 
ship from that country and this was 
an occasion for launching the ship 
and naming the ship. It was for that 
purpose I had been there. Had I 
known this particular thing from my 
friend', I would have conveyed it to 
the British Government in the same 
manner as "I conveyed to the British 
Transport Minister and I requested 
him that the feeling of unhappiness 
of the people of India and the Gov­
ernment should also be conveyed to 
the Prime Minister of U.K. I may say 
that the British Transport Minister 
apologised fbr the way this has been 
tommented upon and he said that 
sometimes the British press comment 
against them also, so far as the Bri­
tish Government is concerned and so 
far as the British people are concern­
ed, whatever comment has come in 
the British press, it does not represent 
their views; that means the views of 
the people and the views of the Bri­
tish Government. (Interruptions)

DR. FAROOQ ABDULLAH; One 
question is there definitely. When the 
film on Prince’s death was shown in 
U.K., the British Prime Minister and 
the Government there had to apo­
logise to the Saudi Arabian Govern­
ment. Have they apologised to your 
Government? 1 want to know in this 
House whether the British Govern­
ment has apologised for defaming 
the Muslims of India.

SHRI A. P. SHARMA; This is a 
question which my hon. friend has 
raised in the House, in all humility, 
I want to tell him that it was not be­
fore me, otherwise I would have rais­
ed this question also, as I have al­
ready stated about the comment of 
the British press.

DR. FAROOQ ABDULLAH: Is Gov­
ernment thinking of it now? (Inter­
ruptions)

SHRI A. P. SHARMA: I have al­
ready said that I have conveyed the 
unhappiness of the people and the 
Government of this country to the 
British Government and to which the 
Transport Minister apologised.

MR. SPEAKER: The Question Hour 
is over.

WRITTEN ANSWERS TO 
QUESTIONS

Doctors working in CGHS and 
avenues of promotion

*881. SHRI CHANDRA PAL SHAI- 
LANI: Will the Minister of HEALTH 
be pleased to lay a statement show­
ing:

(a) the total number of doctors 
working under the CGHS in various 
grades separately;

(b) the avenues of promotion avail­
able to them and the average time 
taken to get next promotion for each 
of the grades separately;

(c) whether there is frustration 
among senior doctors due to bleak 
promotion prospects and acute stag­
nation;

(d) whether Selection grade posts 
would be created to remove stagna­
tion among them; and

(e) if so, the details thereof and if 
not, the reasons therefor?

THE MINISTER OF EDUCATION, 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND) ? (a) 
and (b) Two Statements containing 
the requisite information" are placed 
on the Table of the Sabha (Annexure 
I and Annexure II).

(c) The Government has received 
some representations from CGHS 
Officers’ Association in this regard.

(d) and (e) No, Sir. There is no 
such provision in the existing Central 
Health Service Rules.
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Statement — I

T»tal number o f Doctor s working under C.G. 
H.S. in various Grades

SI
N o.

Grade

1. Supertime Grade I

2. Specialist Grade I

3. Supertim e Grade II

4. Specialist Grade II

G  D .O . Grade I 
(Senior Scale Class I)

No. o f 
Doctors

6. G .D  O . Grade II  1413
(Junior Scale Class I)

7. Dental Surgeon . 15

8. Ayurvedic Physicians 43

9. H om oeopathic Physician 37

10. Unani Phsician . 4

11. M edical Officer-cum-
Superintendent (Ayurveda) 1

12. Senior Physician (Ayurveda) 1

13. Staff Surgeon (Dental) . 3

14. Junior Staff Surgeon
(Dental) . . .  2
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2 

11

5

45
285

Statement— II

Avenues o f promotion available to CGH S Doctors and Average time taken for promotion. :

S. No.

CO

Grade/Scale o f Pay

(2)

Mode of recruitment 

Direct Recruitm ent

(3)

Promotion

(4)

1 G eneral D u ty  Officer G r. II (Junior Scale 10 0 %  by direct recruit-
Class I) Rs. 700— 1300. ment.

2 (i) General D u ty  Officer Gr. I (Senior
Scale Glass I) R*. 1100— 1600.

(ii) Specialists Gr. II Rs. ijo o — [800 100% by direct recruit­
ment.

100%  by p r o m o - 
tion.

(Non-traching clin ical ) 

3 Com posite Suoertim^ Gr. II 50%  by direct recruit- 50%  by promo - 
ment. tion.

4 Supertime Gr. I (Level— II) Rs. 2250—
2500.

5 (i) Supretim e Gr. I (Level— I ) Rs.
2500— 2650.

(ii) Supertime Gr. I ( Level—  II) Rs.
2250— 2500. J

6 Ayurveda Physician (Rs. 650— 1200 ) 100% by direct recru it­
ment.

7 (i) M edical Officer-cum -Superintendent There are no posts at present in the higher-

100 %  by prom o­
tion.

I 190% by
p rom otion .

(Ayurveda) Rs. 1100— 1600.

(ii) Senior Physician ( Ayurveda) 
Rs. 1100— 1600.

grade.

Do.

£  H om oeopathic Physician (Rs. 650— 1200). 100% by direct recruit­
ment.
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(0 (2) (3) (4)

9 Senior Physician (H om oeopathy) Rs. n o o -  There are no posts a t present in the higher
1600). grade.

10 U nani Physician (Rs. 650— 1200 ). . 100% b y direct recruit­
m ent.

11 D ental Surgeon (Rs. 650— 1200) . . 100% by direct recruit­
ment.

12 Junior S ta ff Surgeon (Dental) Rs. goo —  
1400.

100%  by promo­
tion.

13 S ta ff Surgeo 1 (Dsntal) R i. 1300— 1700. . 33$% by direct recruit- 6 6 f%  by promotion
ment.

N o te  : A ll posts,.except the posts o f Director General o f H ealth  Services and the Additional 
Director General o f  H ealth  Services carTy non-prectising allowance a t  prescribed rates.

Requirem ents for eligib ility  for 
promotion to next higher grade

(5)

1. 5 years regular service in 
G D O  Gr. II

N ext higher grade for 
prom otion

(6)

Average 
time taken 

to get 
promotion

(7)

Rem arks

(8)

General D u ty  Officer 5 to 9 years. 
Gr. 1 (Senior Scale 
Glass I) Rs. 1100— 1600.

2. (i) 1 o years regular *)
service as G D O  Gr. 1 |

(ii) 8 year regular L
service as Specialist f

Gr. II. 1
J

Composite Supcrtim e 
Gr. II ( inzl id in j 
Super time Gr. II 

— Rs. 1500— 2000 
and Specialist Gr. I 
Rs. 1800— 2250.)

8 to 14 Promotion to Com posite 
y*arj. S jo ertim e Gr. II  are

made from amongest 
the G D O  Gr. I &  
Specialist G r. II  Officer 
in the ratio  of 2 '.3.

3 6 years regular service as Super time Gr. I 8 to 12
Suoer time Gr. II/Specia- (Level— II) (Rs. 2250 years,
list Gr. I — 2500).

Promotion to Super time 
Gr. II (Level— II) are 
made from among 
the Supertime Gr. II 
(Rs. 1500— 2000 ) 
&  Specialist Gr. I 
(Rs. 1800— 2250) offi­
cers with 6 years regu 
lar service in the grade

4 2 years regular service in Super time G r. I 
Super time Gr. I (Level—  (Level— I ) Rs. 

II). 8500— 275°-

2 to 4 
years.

(0 2 years regular service Addl. D irector-G eneral 9 to 10 
in Supertime Cr. I o f H ealth  Services years.

(Rs. 3000— conso­
lidated).
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(5) («) (7) (8)

(ii) Addl. D .G . or Super- D irector-G eneral ®f 9 to 10 
tim eG r. I Offioers H ealth  Services. years.
(Level— I) w ith 3 years Rs. 3500 consolidated.
Service.

6 8 years regular service in (i) M ed ical Officer- A bou t 14
the Grade. c wm-Superin tenden t 

(Ay.) (Rs. 1100 —  
1600)

years.

(ii) Senior Physician A b ou t 14 
(Ay. (Rs. 1100— 1600) years.

8 8 years regular service in
the Grade.

Senior Physician 
(Hom oeopathy) 

(Rs. 1100— 1600).

N o one has 
so far been 
promoted.

N on-CH S posts (Purely 
on CG H & strength).

N on-C H S p o .t (pi re­
ly on C G H S  strength)

There is no post in th. 
higher grade a t prcisn

11 5 years regular service in
the Grade.

12 5 years regular service in
the Grade.

Jr. S ta ff  Surgeon 6 to 9 
(D ental) (Rs. 900—  years. 
1400.)

S ta ff Surgeon (D ental) 6 to ! 3
(Rs. 1300— 1700.) years.

•3. This is the highest post in this Speciality.

Introduction of more superfast trains

*887. SHRI C. D. PATEL: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government has ac­
cepted the policy of not introducing 
more superfast trains.

if no, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): (a) 
No, Sir.

(b) Does not arise.

Chembur-Mankhurd Line

*888 SHRI CHANDRABHAN 
ATHARE PATIL;

DR. SUBRAMANIAM 
SWAMY:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Board has 
approved a techno-economic feasibility 
survey of the proposed extension of 
the existing Chembur-Mankhurd rail­
way line to Panvel via Washi and 
Belapur, for the development of New 
Bombay;

(b) whether the Union Government 
have received demand from the Gov­
ernment of Maharashtra for extend­
ing the rail link from Mankhurd- 
Panvel to Nhava Sheva with a view
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to develop suitable necessary infra­
structure for the port which is likely 
to come up soon; and

(c) how much time it will take to 
have the aforesaid rail facility?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF):
(a) and (b) Yes, Sir,

(c) It is not possible to indicate the 
time required to have rail facilities at 
this stage due to the following: —

(i) Feasibility Reports for-Man - 
khurd-Belapur and Belapur-Panvel 
are yet tQ be finalised.

(ii) The Survey work for a rail 
link to Nhava-Sheva can be taken 
up only after the Bombay Metro­
politan Region Development Autho­
rity deposit necessary amount re­
quired for taking up the Survey 
work.

After the above Reports are scruti­
nised in this Ministry, and if found 
feasible, these will be projected to 
the Planning Commission for accept­
ance, who provide funds for such 
schemes outside the normal railway 
plan.

New Train from Ahmedabad to 
Secunderabad via Jalgaon and

Manmad *

*889. SHRI R. P. GAEKWAD: Will 
the Minister of RAILWAYS be pleased 
to state;

(a) whether there is any proposal 
to start a new train from Ahmedabad 
to Secundarabad via Jalgaon and 
Manmad taking into consideration the 
increased number of passengers on 
the route; and

(b) if not, when Government are 
going to consider this proposal?

THE ‘ MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF):
(a) and (b) No, Sir. Introduction of 
a direct train between Ahmedabad

and Secunderabad is neither justified 
cn traffic considerations nor feasible 
operationally due to line capacity 
constraints on certain sections en- 
route.

Railway Coach Factory in Kerala

*890. SHRI V. S. VIJAYA RAGHA- 
VAN: Will the Minister of RAIL­
WAYS be pleased to state;

(a) whether Government had ap­
pointed a study team to study the 
possibilities of setting up a railway 
coach factory in Kerala;

(b) whether the team has submit­
ted its report; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFEr  SHARIEF):
(a) In view of increasing demand for 
Railway coaches, a techno-economic 
survey regarding the feasibility of set­
ting up a new coach production unit 
has been undertaken and no decision 
regarding its location etc., has yet 
been taken.

(b) The survey team has submitted 
the Interim report.

(c) The Interim Report contains 
details of assessment regarding re­
quirement of Railway coaches, the 
production capacity available in the 
country, additional capacity required 
to be developed based on require­
ments, technologies for manufacture 
of coaches, design etc. This report has 
recommended setting up of a new 
coach building unit with production 
capacity of 400 coaches per year with 
scope for future expansion to 750 
coaches per year at an estimated cost 
of Rs. 34.50 crores.

In the Interim report no recom­
mendation has been made for the loca­
tion of the proposed new coach build­
ing unit.
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Take over of University College of 
Medical Sciences attached to 

Safdarjang Hospital

•891. SHRI MADHAVRAO SCIN 
DIA; Will the Minister of HEALTH 
be pleased to state*.

(a) whether in order to provide a 
unified authority to the University 
College of Medical Sciences attached 
to Safdarjang Hospital, Government 
had decided to take over the college;

(b) if so, what steps have been 
taken so far in that direction;

(c) whether it has been repeatedly 
brought home to Government through 
representations and strikes that the 
present set-up of administration of the 
college which is divided between the 
two authorities, namely University 
of Delhi and the Government of India 
through the Safdarjang Hospital, has 
put the medical students to grave hard­
ships and hurdles in their career; and

(d) if so, the reasons for the delay 
in implementing the decision?

THE MINISTER OF EDUCATION, 
AND HEALTH AND SOCIAL WEL­
FARE (SHRI B. SHANKARANAND):
(a) and (d) The steps for a final 
decision in the matter are being pro­
cessed in consultation with the con­
cerned authorities.

(c) The College is under the man­
agement of the University of Delhi, 
iowever, facilities for clinical teach­
ing are provided by the Safdarjang 
iospital. The student have been re- 

p^^nting against this arrangement.

* 8 9 2 . f ijjr  irtfTUT :

s v r f*  3T5TT ftr *T » r  *T*TT TC5T T T  W #  
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(J l)  V T C R U ft %  W T  ?

t t w  ( * i t

t f o  % o  a r m  i r f t a )  : I
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Abuse of Child Labour Laws

*893. SHRIMATI GEETA MUKH- 
ERJEE: Will the Minister of LABOUR 
be pleased to state:

(a) whether Government are aware 
that there is no uniform definition of 
'Child’ in the legal statutes of our 
country, and hence the abuses of 
child labour are given legal sanc­
tion, there being no uniform age limit 
defined; and

(b) if so, what do the Government 
propose to do about it?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b) There are 
several definitions of the term ‘Child' 
in various Statutes. A list of such 
definitions is given in Annexure-I.
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From the point of view of child 
labour it seems that the minimum age 
for entry to employment is more rele-, 
vant. The Minimum age for entry to 
employment as prescribed in the 
various laws examined by the Com­
mittee on Child Labour is indicated in 
Annexure-II.

The Committee on Child Labour 
has recommended that the minimum 
TTge for entry to any employment 
should be 15 and that the existing 
laws relating to prohibition and 
regulation of employment of chil­
dren should be consolidated into a 
single comprehensive one. Theste 
recommendations are under consi­
deration of Government.

There have been several questions 
in the Parliament and comments in the 
press on child labour regarding the 
exploitative conditions under which 
young children are employed in cer­
tain areas and certain type of occupa­
tions. I wish to take this opportunity 
to clarify the position of the Govern­
ment with respect to this problem.

There is no denying the fact tha 
many children are made to work 
under conditions detrimental to their 
health and development. There is no 
precise estimate of the number of 
children actually working. Based on 
the national sample survey, the num­
ber of working children in March 1978 
was estimated at 16.3 million. Bulk of 
the child labour is in the rural area; 
most of the working children fall 
under the category of unpaid family 
workers who are employed in agri­
culture, cottage type industries and 
other traditional occupations.

It is axiomatic that the problem of 
child labour is the product of the 
socio-economic conditions prevailing 
in the country. It is the endeavour of 
Government to ensure the welfare of 
the children, who, of necessity, have 
to work. The Government is of the 
view that if there is a situation in 
which parents feel that their children

must work then it should be ensured 
that they work in such a way as not 
to impair their health or their future.

With a view to devise concrete 
measures towards this end the Gov­
ernment had appointed a Committee 
on Child Labour. The Committee 
was to study the laws relating to the 
employment of children and to suggest 
measures necessary for better protec­
tion and welfare of children at work.

The Committee has made many 
recommendations for safeguarding the 
interests of the working children. All 
these are presently under consideration 
of Government.

In the meantime the State Govern­
ments and other authorities concerned 
have been asked to take steps for more 
effective enforcement of the laws.

'fhe instances of violation of the 
laws which have come to notice of 
Government have also been referred 
to them for necessary action.

Regarding employment of children 
in match factories the Government of 
Tamil Nadu have reported that they 
have taken steps to strengthen the 
enforcement machinery and that they 
have launched prosecution in several 
cases. Fresh licensing of factories 
within a radius of 5 Km. around Siva- 
kasi has been banned and that it is 
proposed to establish a divisional office 
at Virudhunagar to ensure stricter 
enforcement of the laws.

In order to eliminate the problem of 
the child labour it is necessary that 
the public consciousness aroused in 
addition to the efforts being made by 
Government.

Statement-I 

Definition of Child Under Different Acts

1. The Children (Pledging of Labour) 
Act, 1933

“Child” means a person who is 
under the age of fifteen years.
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2. The Factories Act, 1948

"Child” is a person who has not 
completed his fifteenth year.

3. The Mines Act, 1952

"Child" means a person who has not 
completed his fifteenth year.

4. The Minimum Wages Act, 1948

In this Act “ADOLESCENT’ and 
“CHILD” have the meanings respec­
tively assigned to them in section 2 of 
the (State Factories Act, 1948).

5. The Motor Transport Workers Act,
1961

“Child” means a person who has not 
completed his fifteenth year.

6. The Plantations Labour Act, 1951

“Child” means a person who has not 
completed his fifteenth year.

7. The Beedi and Cigar Workers Act

In this Act a “Child” means one who 
has not completed his fourteenth year.

8. The Children Act, 1960

“Child” means a boy who has not 
attained the age of sixteen years or a 
girl who has not attained the age of 
eighteen years.

9. The Child Marriage Restraint Act,
1929 (19 of 1929)

S. 2(a) “Child” means a person who, 
is a male, has not completed 21 years 
of age, and if a female, has not com­
pleted 18 years of age.

10. The Women’s and Children’̂  Insti­
tution (Licensing) Act, 1956 (105 
of 1956) 1

S. 2 (a) “Child” means a boy or girl 
who has not completed the age of 18 
years.

t

11. Orphanages and Other Charitable 
Homes (Supervision and Control) 
Act, 1960 (10 of 1960)

S. 2(c) “Child” means a boy or girl 
who has not completed the age of 18 
years.

12. The Children Act, 1960 (60 of
1960)

S. 2 (e) “Child” means a boy who 
has not attained the age of 16 years 
or a girl who has -not attained the 
age of 18 years.

13. The Delhi Primary Education Act, 
1960 (39 of 1960)

S. 2(e) “Child” means a boy or girl 
within such age group, not being less 
than six or more than 14, as may be 
specified in a declaration made under 
section 4.

14. Maternity Benefit Act, 1961 (53 of
1961)

S. 3(b) “Child” includes still born 
child.

15. The Fatal Accidents Act, 1855 (13 
of 1855)

S. 4.................. .. the word “Child”
shall include son and daughter and 
grandson and grand daughter and step­
son and step-daughter.

The definition of the term “Child” 
in each Act applies in terms of the 
provisions of that Act alone.

Statement-11

Constitutional and Legislative Provi­
sion regarding Minimum age for 
Employment

Tlfe Children (Pledging of Labour) 
Act prohibits the making of agree­
ments to pledge the Labour of children 
who are under fifteen years of age.

Under the Plantations Labour Act, a 
child who has not completed his 
twelfth year cannot be required or 
allowed to woric in any plantation 
(section 24).
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The Employment of Children Act 
regulates t employment of children of 
various age: —

(a) Only a child who has com­
pleted his fourteenth year may be 
employed or permitted to work in 
any workshop wherein certain pro­
cesses as specified in Schedule to the 
Act are carried on [Section 3(3)].

(b) This requirement of minimum 
age limit does not apply to: —

(i) any workshop wherein any 
process is carried on by the 
occupier with the aid of his family 
only and without employing hired 
labour; or

(ii) to any school established by, 
or receiving assistance or recogni­
tion from, a State Government.

(c) A child who has not comple­
ted his fifteenth year shall not be 
employed or permitted to work in 
certain occupations [Section 3(1)].

(d) A child who has completed 
his fifteenth year but has not com­
pleted his seventeenth year may be 
employed or permitted to work in 
any occupation referred to in section 
3(i) if the periods of work are fixed 
as specified in the Act [Section 3(2)]. 
This requirement does not apply to 
any apprentice of a child employed 
for the purpose of receiving voca­
tional training, v  }

The Apprentices Act specifies a 
minimum age limit of 14 years for the 
purpose of under-going apprenticeship 
training in any designaged trade (Sec­
tion 3). The Beedi and Cigar Workers 
(Conditions of Employment) Act also 
specifies an age limit of 14 years as 
the minimum age for employment, 
s

Under the (Factories Act, a child 
who fras completed his fourteenth year 
may be employed or permitted to work 
under certain circumstances (Section 
71, read with section, 67). Under the

same Act, a child who has completed 
his fourteenth year, or an “adolescent’1, 
that is to say a person who has com­
pleted his fifteenth year but has not 
completed his eighteenth year, is per­
mitted to work provided he has a 
certificate of fitness (Section 68).

The Mines Act specifies sixteen 
years as the minimum age limit for a 
person to work below ground, but a 
person who has completed his fifteenth 
year but not his eighteenth year may 
be employed above the ground in a 
mine for certain specific hours. [Sec­
tion 40(1) (a) and .section 44]. The 
Act also permits an adolescent (15— 
18 years) to work below the ground, 
if he has a medical certificate to that 
effect [Section 40(2)].

Under the Merchant Shipping Act, 
minimum age of employment is 18 
years. However, a lower age is per­
missible in respect of work specified in 
certain section. Under the same Act, 
if a person who has completed his 
18th year of age is not available for 
certain specified work, two young 
persons over sixteen years of age may 
be engaged and carried to see to do 
that work [Section 110(3)].

The Motor Transport Workers’ Act 
prohibits employment of a child below 
15 years.

Rule 5 of the Radiation Protection 
Rules made under the Atomic Energy 
Act prohibits the employment of a 
person below 18 years.

The Minimum age limit under the 
shops etc. Act is 12 years in certain 
areas; 14 in other areas and 15 years 
in State of Maharashtra.

According to Article 24 of the 
Constitution no child below the age of 
14 years should be employed to work 
in any factory or mine or engaged in 
any other hazardous employment.
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Infiltration of Bihari's from 
Bangladesh

*894. SHRI CHINTAMANI JENA: 
SHRI S. M. KRISHNA:

Will the Minister 0f EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to the news which 
appeared in ‘Hindustan Times’ dated 
10-7-80 that the Pakistanis now stran­
ded in Bangladesh have decided to 
infiltrate in small groups into India 

and stay in this country permanently; 
and

(b) whether it is also a fact that 
these Pakistanis are known as ‘Biha- 
ris* are 4 lakhs in number and have 
abandoned the idea of going to Pak­
istan and have decided to come to 
India?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) At present there are about 3 
lakh non-Bengalis in Bangladesh. 
These stranded non-Bengalis have 
been demanding immediate repatria­
tion, to Pakistan as all of them opted 
for Pakistan after the emergence of 
Bangladesh.

Travelling on Roofs of Trains on the 
Western Railways

*895. SHRI B. R. NAHATA: Will
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether it is a fact that the 
trains on the Western Railways in 
the Metre Gauge and on the Broad 
Gauge between Bombay and Delhi 
and Ajmer and Khandwa have virtu­
ally become double-decker and are 
used by the passengers for sitting on 
the roofs of the trains;

(b) whether the railway authorities 
have regularised the sitting of passen­
gers on the roofs of the trains by is­
suing circulars and giving caution

orders to the drivers for the safety of 
passengers sitting on the roofs of the 
trains;

(c) whether sitting on the roofs is an 
offence and if so, what action is being 
taken by the Railways; and

(d) how many passengers have 
met with accidents while travelling on 
the roofs of the trains during the 
last one year and what preventive 
action has been taken by the railway 
authorities?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFEr  SHARIEF):
(a) No, Sir. However, it has been 
noticed that some passengers indulge 
in roof travelling even when accom­
modation is available inside the com­
partments. ' 1 ii J

(b) No, Sir.

(c) Travelling on the roof of a 
train is prohibited under Section 
118(2) of the Indian Railways Act, 
1890 and is punishable with imprison­
ment upto a term of 3 months or 
with a fine of upto Rs- 150 or both.

(d) Four persons met with acci­
dents while travelling on the roofs of 
trains during 1979-80 on the Western 
Railway; out of them three persons 
were killed and one person was 
injured. Instructions exist to the staff 
not to start a train when people are 
found travelling on the roof and pro­
secute them if efforts to persuade or 
to force them to come down, fail. 
Special checks are conducted by the 
ticket checking staff to prevent travel­
ling on the roof of the train.

Efforts are made to increase the 
accommodation available on trains. 
Special trains are run and additional 
coaches are attached to the trains'to 
the maximum extent possible within 
the available resources to meet the 
requirements of the travelling public, 
particularly at the time of Melas, Urs 
and other festivals.
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Publicity campaigns are conducted 
regularly to bring to the notice o f the 
travelling public through the Public 
Address System the hazards of roof 
travelling.

W.H.O. suggestiqp to ban smoking

*896. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of
HEALTH* be pleased to state:

(a) whether it is a fact that the 
W .H .O. National Workshop on car­
diovascular diseases which concluded 
in Post Graduate Institute, Chandi­
garh on 23rd April, 1980 has suggested 
a ban on smoking and advertisements 
of cigarettes and bidis; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL­
FARE (SHRI B. SHANKARANAND):
(a) The W.H.O. sponsored National 
Workshop on Cardio-vascular diseases 
which concluded in Post Graduate 
Institute, Chandigarh on 23rd April, 
1980 hag suggested that the Govern­
ment should take active measures to 
curtail smoking such as—

(i) Ban on smoking in public 
places.

(ii) Yearly increase in taxation 
of cigarette.

(iii) Enforcement of W.ll-O. 
recommendation to mention the 
nicotine and tar content on ciga­
rette packets.

•
(iv) Doctors and para-medical 

staff should set an example by 
stopping to smoke.

(b) There is no proposal to impose 
a total ban On smoking and advertise­
ments of cigarettes and bidis. How­
ever, the Government of India has 
taken certain measures to restrict 
smoking and advertisements of 
cigarettes.

Population Policy

*897. SHRI DIGVIJAY SINGH: 
Will the Minister of HEALTH be 
pleased to state:

(a) whether Government ha/e enun­
ciated a definite population policy; ?nd

(b) to avoid uncertainties and ambi­
guities how soon will such a policy be 
laid on the Table of the House?

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL­
FARE (SHRI B. SHANKARANAND):
(a) and (b). There is already a 
population policy. Government’s 
strategy t0 control population is to 
secure the willing acceptance of the 
people to promote the small family 
norm through a process of motiva­
tion, education and by provision of 
adequate services which can be avail­
ed of by the people on a free and 
voluntary basis.
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Separate Departments for E.N.T., 
Orthopaedic and Anaesthesia

7147. SHRI BHIKHU RAM JAIN: 
Will the Minister o’f HEALTH be 
pleased to state:

(a) whether it is a fact that ac­
cording to the stipulation of the 
Medical Council of India E.N.T., Or­
thopaedic and anaesthesia should be 
separate departments as it exists in 
all the Medical Colleges in the coun­
try since it is an essential require­
ment for post-graduate courses;

(b) whether it is also a fact that 
despite the directive of the Medical 
Council of India for 3|4 years in the 
past to create separate departments 
of E.N.T., Orthopaedic and anaesthesia, 
the Aligarh Muslim University have 
not implemented it;

(c) if so, the reasons therefor; and
(d) when the same is likely to be 

done7

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RAN JAN LASKAR): (a) Yes. 
According to the recommendations of 
the M.C.I., it is the minimum stan­
dard requirement for a medical col­
lege of 100 admissions, annually.

(b) to (d). The Academic Council 
of the Aligarh Muslim University has 
already approved and recommended 
the establishment of the Departments 
of Orthopaedics and Anaesthesia. 
These recommendations are to be 
considered by the Executive Council 
of the University and the necessary 
amendments to the statutes on the 
basis of these considerations will be 
made thereafter by the University, in 
consultation with the Ministry of 
Education.

Improper Weighing Machines at Sta­
tions in South Central Railway

7148. SHRI K. ARJUNAN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that lome 
Railway stations in South Central

Railway in Andhra Pradesh ao not 
have proper weighing machines and 
lime Atones (goods) are weighed 
roughly at the time of loading re­
sulting in heavy penalty by Railway 
authorities at the time of unloading 
in other stations viz; Salem in Tamil 
Nadu;

(b) whether it is also a fact that 
because of these heavy penalty lev­
ied by Railway authorities the 
consignees refused to take delivery 
of lime stones at Salem Railway Sta­
tions in Tamil Nadu and these were 
auctioned;

(c) whether it is also a fact that 
instead of rectifying the under wei- 
ghment at the loading stations by pro­
viding proper weighing equipments, 
the Railway authorities stopped the 
supply of wagons for lifting goods 
from these areas of Andhra Pradesh, 
and

(d) whether there is any proposal 
to supply more wagons and weighing 
machines to these railway stations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) t0 (d). The
information is being collected and 
will be laid on the Table 01 the 
Sabha.

Running of Local Train from Dadar to 
Thane and Kalyan

7149. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas­

e d  to state:
V (a) whether there is a persistent 
demand for a long time, from Bom- 
■faay Suburban commuters that few 
local trains should run from Dadar 
towards Thane and Kalyan and vice- 
ver&a at least during peak hours;

(b) what action has been taken 
by the Railway Administration in this 
regard; and

(c) what are the difficulties in ac­
cepting the demand and how these 
difficulties, if any, are to be over­
come?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. There
have been demands for introducing 
local trains originating/terminating 
at Dadar and to run between Dadar 
and Thane/Kalyan etc.

(b) and (c). At present due to 
absence of a bay platform at Dadar 
and the present pattern of suburban 
services, any originating/terminating 
services at this intermediate station 
will interfere with the present arrange­
ments of high frequency of suburban 
services and will adversely affect the 
peak hour clearance capacity in parti, 
cular. However, a techno-economic 
survey for provision of suburban ter­
minal facility at Dadar has been con­
ducted lately and based on the 
recommendation o’f its report creation 
of suitable facilities at Dadar will be 
considered.

S.C. & S.T. Girls working on Contrac­
tors’ Trucks Labour

7150. SHRI BHEEKHABHAI: Will 
the Minister of LABOUR be pleased 
to state: ~

(a) whether women and particu­
larly girls belonging to the Schedu­
led Castes, Scheduled Tribes and 
Backward Classes have to work day 
and night on the trucks of the con­
tractors in many parts of the coun­
try;

Cb) if so, the areas in each of the 
states in the country where such 
practice is in vogue;

(c) whether it is a fact that theae 
women and girls are being exploited 
morally, economically and socially; 
and

(d) whether Government propose 
to bring forward any legislation to 
put an end to their exploitation in 
such a manner?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) to (c). The Cen­
tral Government has not so far

received any complaint in 4his )re ­
gard. The conditions of work of 
motor transport workers are regu­
lated by the Motor Transport Workers 
Act, 1961 which fixes the hours of 
work as being not more than 8 hours 
a day, and 48 hours a week, and 
regulates daily intervals of rest, 
spread over, etc. for adult motor 
transport workers. It also prohibits 
employment of children below 15 
years of age in any capacity in a 
motor transport undertaking and pro­
vides deterrent punishment for con­
travention of its provisions. The Act 
is administered by the State Govern­
ments/Administrations and their In­
spectorates are empowered to ensure 
the implementation of the provisions 
of the Act.

(d) As the matter is already cover­
ed by a legislation, the Central Gov­
ernment has no proposal for any new 
legislation.

Express Train between RayagAda and 
Raipur

7151. SHRI RASA BEHARI BEHRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there has been great 
public demand to run express train 
between Rayagada and Raipur; and

(b) if so, what action has been taken 
by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Intro­
duction of an Express train between 
Rayagada and Raipur as an additional 
train is neither justified on traffic 
consideration nor feasible operational­
ly due to lack of terminal facilities 
at these stations. Conversion of one 
of the existing three pairs of passen­
gers trains on this route into an 
Express train is also not considered 
desirable as it would involve deletion 
of existing stoppages and would lead 
to counter representations.
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Exantinatioii for Post of Draitomaa

7152. SHRI THAZHAI M. KARU- 
NANITHI; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether it is a fact that an 
examination was conducted in March, 
1080, for the post of Draftsman in 
the scale of Pay Rs. 425—700, in 
Signal and Telecommunication Depart­
ment of Southern Railway;

(b) if 90, the number of total vac­
ancies and for how many vacancies 
examination was conducted;

1
(c) whether it is a fact that 5 Sche­

duled Caste Officials have passed the 
written test and they are being con­
sidered against the general vacancy; 
and

(d) if not, how many are being fil­
led against the general vacancies and 
how many against reserved vacancies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes.

(b) Total number of vacancies exist­
ing at the time of selection was 14 
(12 for general category and 2 for 
Scheduled Caste) and the examination 
was conducted to fill up 15 vacancies 
including 1 anticipated.

(c) and (d). 5 Scheduled Caste 
candidates passed the written test. 
They were considered against Sche­
duled Caste quota as well as against 
general vacancies by virtue of their 
seniority position. Out 0f 13 selected,
3 were Scheduled Caste employees out 
of which 2 were selected against 
reserved quota and one against the 
general vacancy by virtue of seniority.

J.C.M. Scheme

7153. SHRI MOTILAL HASDA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any meeting of Depart­
mental Council Railways under J.C.M. 
scheme took place on 23rd anrl 24th 
December, 1977;

(b) if so, whether any decision has 
been taken in the meeting to fill up 
the vacancies in Permanent Way Gangs 
on regular basis;

(c) if so, whether any order has 
been issued by the Railway Board to 
the effect that full sanctioned strength 
in Permanent Way Gangs should be 
filled on a regular basis; and

(d) if so, whether the Zonal Rail­
ways have implemented the order of 
the Railway Board for filling up the 
vacancies of Gangmen under Perma­
nent Way Inspectors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (d). Due
to the introduction 0t modern tech­
niques in the maintenance of track, 
a decision was taken in March, 1970 
in the Departmental Council Meeting 
that 87 i per cent to 90 per cent of 
the sanctioned strength of Permanent 
Way Gangs should be fillled up on 
regular basis. These instructions 
were subsequently revised after the 
matter was discussed in the Depart­
mental Council Meeting on 23/24-12- 
1977 wherein it was decided that the 
above reduction of strength of Gang­
men shall not apply to areas where 
mechanised and other methods of 
track maintenance had not been intro­
duced, and full sanctioned strength of 
Permanent Way Gangmen should be 
filled in those areas on regular basis. 
Instructions were accordingly issued 
to the Railways on 14-3-78. Compli­
ance report from the Railways is 
awaited.

Loss of mandays in Public Sector

7154. SHRI JANARDHANA POOJ- 
ARY: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether loss of mandays in the 
Public Sector has shown a rise dur­
ing 1979; and

(b) if so, mandays lost due to strikes 
and lockout during 1979 state wise?
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THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) There was no loss of mandays in 
the 8 Public Sector Undertakings 
under the administrative control of 
this Ministry during the year 1979 due 
to lockout. The loss of mandays due 
to strikes was as under: —

Dredging Corporation of
India (Andhra Pradesh) 10

Hindustan Shipyard Ltd. 
(Andhra Pradesh) 7115

Delhi Transport Corpora­
tion (Delhi) 3554

Cochin Shipyard Ltd. 
(Kerala) 15662

Shipping Corporation of 
India Ltd. (Maharashtra) 9450

Mogul Line Ltd. (Maha­
rashtra) 472

Central Inland Water 
Transport Corporation Ltd. 
(West Bengal) 144937

In the case of the Shipping Corpo­
ration of India Ltd., the loss of man- 
days was due to the strikeg of shore 
employees and floating staff at various 
centres. In the case of Mogul Line 
Ltd. the loss of mandays was due to 
the strike by the floating staff at Bom­
bay and Calcutta.

Post of Divisional Personnel Officer

7155. SHRI R. L. P. VERMA: Will 
the Minister of RAILWAYS be pleas­
ed to refer to the reply given to Un­
starred Question No. 1236 on the 19th 
June, 1980 regarding post of Divisional 
Personnel Officer and state:

(a) whether the initial constitution 
of the Indian Railway Personnel ser­
vice has since been finalised;

(b) if so, whether action to post 
these Junior Administrative Grade 
Officers to the various Divisions on 
the Northern Railway where the posts 
of Divisional Personnel Officers have 
been upgraded has since been initia­
ted;

(c) if not, the reasons therefor; 
and

(d) how long it will take to fill up 
posts on the remaining Divisions on 
the Northern Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN A ) : (a) Yes.

(b) Yes.

(c) Does not arise.

(d) As soon as the panel for Junior 
Administrative Grade of Indian Rail­
way Personnel Service is finalised.

Earning at Bhagalpur Junction

7156. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of RAILWAYS 
be pleased to state;

(a) whether it is a fact that daily 
average earning of Bhagalpur Junc­
tion (Bihar) Eastern Railway on ac­
count of passenger fare and freight 
was; Rs. 70 to 80 thousand per day 
during the jast emergency;

(b) whether it is a fact that pre­
sent consolidated earning of Bhagalpur 
Junction (Bihar) per day is 20 to 30 
thousand only; and

(c) if so, whether the Government 
will assign reasons for such drastic 
shortfall in earning and also intimate 
the action which Government propose 
to take for bringing it at par with the 
Pre-emergency target?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No; the daily
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average earnings of Bhagalpur Junc­
tion of Eastern Railway on account of 
passenger fare and freight during the 
year 1976-77 was only Rs. 23,136/-.

(b) Yes.

(c) Does not arise.

Railway Lines in Maharashtra

7157. SHRi RAMAKRISHNA MORE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of new railway lines 
in Maharashtra State which are un­
der construction along with their 
target dates for completion;

(b) the names of proposed new rail­
way lines for Maharashtra State Which 
are under consideration with its fin­
ancial implications;

(c) by what time the construction 
work on the proposed new railway 
lines is likely to start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) (i) Apta—Roha 
BG line (62 Kms), cost Rs. 11.18 
crores. Apta-Pen section is expected 
to be completed by March, 1981. Pen- 
Roha section is expected to be com­
pleted by December, 1981.

(ii) Manikgarh-Chandur BG line 
(26 kms.) cost Rs. 6 crores. The sche­
dule of completion of work will de­
pend upon the availability of funds.

(b) and (c). Roha—Dasgaon (45 
kms.) BG line, cost Rs. 9 cfores. Con­
struction of the line is under consi­
deration in ctonsultation with Plan­
ning Commission.

Representatives of Calcutta Port and 
Shore Mazdoor Uniopi

7158. SHRI NIREN GHOSH: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
representation from the Labour side 
in the Board of Trustees at Major 
Ports is made on the results of the 
verification of the memberships of 
the different trade unions made by 
the Ministry of I-abour:

(b) whether it is also a fact that 
the verification result of the Calcutta 
Port Trust for the year 1978 has al­
ready been sent by the Ministry of 
Labour to the Transport Ministry; 
and

(c) if so, as to why the representa­
tives of the Calcutta Port and Shore 
Mazdoor Union have not yet been 
nominated in the Board of Trustee 
of the Calcutta Port?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Yes, Sir.

(c) Calcutta Port and Shore Maz­
door Union is not entitled to represen­
tation on the Calcutta Port Trust 
Board as per verification of member­
ship of unions as on 31-12-1978.
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Bridges suggested by Government of 
Orissa for Loan Assistance

7159. SHRI GIRIDHAR GOMANGO: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) the names of the bridges sug­
gested by the Government of Orissa to 
his Ministry for loan assistance under 
the scheme of “Inter-state or econo­
mic importance” in Fifth Plan and 
for Sixth Plan;

(b) the names of the bridges ag­
reed by his Ministry for assistance and 
approved for execution so far;

(c) whether the Government of 
Orissa sent the detailed reports of 
the bridges agreed by his Ministry for 
approval and assistance;

(d) if so, the names of the bridges 
sent so far; and

(e) the reasons for delay by that 
State for preparing the reports on
the approved bridges?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) to (e). The Orissa Government 
suggested the following bridges in the 
Fifth Plan:—

(1) Brahmani bridge on Rour-
kela—Bonai road.

(2) Brahmani bridge on Dhenka- 
nal—Kamakhyanagar rocd.

(3) Ramial bridge on Dhenkanal—
Kamakhyanagar road.

(4) Baitarni bridge on Anandapur
—Bhadrak road.

(5) Bansadhara bridge on Gunu- 
pur—Rayagada road.

(6) Bridge over Sundara on Kha-
riar to Umarkote on Sinhapalli—

Gopalpad—Deobhog—Karmal in M.P 
and Mohana and Jharia in Orissa.

(7) Bridge over Udanti on Kha-
riar—Umarkote via Sinhapalli— 
G o p a lp a d —Deobhog—Karmal in
M.P. and Mohana and Jharia in 
Orissa.

(8) Anng bridge on Basana (Rai­
pur in M.P.) to Padampur (in 
Orissa) road.

(9) Bridge over Chirar on Besana 
(Raipur in M.P.) to Padampur (in 
Orissa) Road.

In the Sixth Plan, the State Gov­
ernment suggested bridge (with ap­
proaches) over Brahmini at Patrapur 
Ghat in addition to the bridges men­
tioned at (3) and (8) above.

Baitarani and Bansadhara bridges 
mentioned against (4) and (5) above 
were approved in the Fifth Plan.

The estimate for the bridge over 
Baitarni has also been sanctioned by 
the State Government under the 
powers delegated to them to sanction, 
works costing upto Rs. 1 crore.

The Bansadhara bridge mentioned 
at (5) above is estimated to cost more 
than Rs 1 crore and the State Gov­
ernment are required to send detailed 
estimate for the Government of India’s 
sanction. This has not been done 3o 
far. Latest reports available from the 
State Government show that survey 
work and sub-soil investigation etc. 
are still in hand with them.
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Ore Piles up at Eastern Rail Heads

7160. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether Government’s attention 
has ibeen drawn to news item 
capHoned “Ore piles up at Eastern 
Railhte-ads” appeared in the Economic 
Tiires (New Delhi Edition) of 4th 
July, 1980;

(b) whether it is a fact that some 
vesse’ s had to leave without cargo at 
Par?leep because no ore was avail­
able; and

(c) what steps have been taken to 
improve transport problem of one by 
rail?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes.

(b) No.

(c) With better movement by rail 
recently, the ground stock of iron ore 
at Paradip port has improved from
45,000 as on 1-3-80 to 3.06 lakh tonnes 
as on 1-7-80.

Seniority Lists

7161. SHRI ZAINAL ABEDIN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether the Railway Board 
have issued any order to the Zonal 
Railway* indicating the interval for 
publication of the seniority lists of 
non-gazetted railway employees;

(b) if so, when such order was is­
sued; and

(c) if not? when such an order is 
expected to be issued to the Zonal 
Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No.

(b) Does not arise.

(c) Provision exists in the rules that 
railway servants may be permitted to 
see the seniority liste, or if this cannot 
be conveniently arranged, they may 
be informed on request of their place 
in the seniority list. Whenever there 
is a substantial change in the senio­
rity list, a revised seniority list is 
notified. The question of asking Rail­
ways to publish seniority lists at
regular intervals is, however, already 
receiving consideration.
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Now* Item Captioned “Dancer of 
X-War in G ulf’

7104. S H R I MOHD. ASRAR 
AHMAD: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
ffk rtt:

(a) whether Government's atten­
tion has been drawn to a News-item 
onder caption "Danger of N-War in 
Gulf” according to the 1980 year 
book of the Stockholm International 
Peace Research institute as appearing 
in the Hindustan Time* dated July IS, 
1980;

(b) the atepe which Government 
propose to take to safeguard the in­
terests of India;

(c) whether the whole year btok 
ha* been fully scrutinised; and

(d) if so, the main recommenda­
tions thereof and the steps suggested 
So t  action by Government?

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
SAO): Yes, Sir.

(b) II is the Government of India’* 
•onstant endeavour to prevent any 
escalation of tension and build up of 
freat power rivalry in the region 
which may have security implications 
lor this eountry. A* a step in this

direction India has been actively asso­
ciated with the proposal for the decla­
ration of the Indian Ocean as a ‘Zone 
el Peace’ .

(c) and (d). The SIPRI year book 
1980 is under scrutiny.

Goods and Parcels Handling Contract 
at Itwari

7185. SHRI N. K. SHEJWALKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the date on which tenders for 
award of Goods and Parcels handlinf 
contract at Itwari and group of sta­
tions on the South Eastern Railway 
at Nagpur were received and opened;

(b) the date on which negotiations 
were conducted with the tenders for 
reduction of rates;

(c) whether it is a fact that 
lenders have not been finalised with­
in the schedule time as per rules laid 
down in Engineering and Stores Code 
by the Railway Board; and

(d) if so, the reasons for the de­
lay in finalising the tenders?

THE DEPUTY MINISTER IN THM 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The Tenders
were opened on 31-12-1979.

(b) 10-6-1980.

(c) and (d). Goods and Parcel* 
Handling Tenders are scheduled to be 
finalised within 6 months from the 
date of opening of tenders as per term# 
and conditions of Tenders. If tenders 
are not finalised for any reason witk 
in the stipulated time, extension of 
validity can be taken from the ten­
derers, which hac been done in this 
case. The finalisation of the tenderf 
has been delayed due to administrate® 
reasons and high rates quoted.
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Under Utilisation of In-door Beds in 
Primary Health Centre*

7166. PROF. N. G. RANGA: Will
the Minister of HEALTH be pleased 
to state:

/

(a) whether it is a fact that there is 
under-utilisation of in-door beds in 
tne Primary Health Centres and if 
sov the reasons thereof;

(b) the type of patients treated in 
the out-door and in-door Department 
of the Primary Health Centres;

(c) whether any evaluation study of 
the effectiveness of the services ren­
dered by the Primary Health Centres 
to the community has been under­
taken at any stage; and

(d) if go, the outcome thereof and 
if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) In 
some areas the in-door beds provided 
in the Primary Health Centres are 
under-utilised as the PHCs do not 
have adequate diagnostic facilities e.g. 
Laboratories, X-Ray etc. and are also 
not equipped to treat serious and com­
plicated cases.

(b) The Primary Health Centres 
attend to all types of common ail­
ments and refer to the hospital such 
cases which require investigations 
andjor specialised treatment.

(c) and (d). No systemetic evalua­
tion of the effectiveness of the services 
rendered by the Primary Health 
Centres has been undertaken. Such a 
study would become feasible only 
when an effective Health Information 
System is built up to establish the 
mortality and morbidity patterns of 
communicable and other diseases.

Visit of French i^rteig* Secretary

7167. SHRI VIRBHADRA SINGH: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it ig a fact that the 
Secretary of the French Foreign Min­

istry have visited India and had dis­
cussed with the authorities here; and

(b) if so, the nature of discussions 
and the outcome thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. The Secretary- 
General of the French Foreign Office 
held discussions with officials of the 
Ministry of External Affairs on 18th 
and 19th July, 1980.

(b) The discussions were part of the 
continuing dialogue between India and 
France. There was an exchange of 
views on the current international 
situation, with particular reference to 
the situation in our neighbourhood as 
well as in Europe.

Sonarpur Golabari Line

7168. SHRI SANAT KUMAR MAN- 
DAL: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there was a proposal 
to construct a Railway line from So­
narpur to Golabari of 24 Parganas in 
West Bengal as a part of development 
of this backward area and also to 
attract tourists to Sunderbans;

(b) if so, the stage at which the 
matter stands; and

(c) if not, whether Government 
propose to consider the need of this 
area to put up a Railway lin^?

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Sonar­
pur is already linked with Canning by 
a BG railway line. The traffic survey 
for construction of 20 kms. long Can- 
ning-Golabari BG rail link conducted 
in 1975 revealed that this rail link 
with electric traction was estimated to 
cost Rs. 1.91 crores at 1975 prices (the 
present day cost being Ro. 2.80 crores). 
The survey also revealed ^hat the pro­
posed line has not been found 1tf> be 
financially viable in the absence o* 
adequate traffic, the return being 3.8 
per cent with non-suburban fares ant
2.0 per cent with suburban fares.
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Payment of Compensation \m ease of 
R n

7169. SHRI D. S. A. SLVPRAKA-* 
SAM: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether any compensation is 
given either to the Consignee or the 
Consignor when the goods sent by 
Railway is damaged by fire; and

(b) if so, what is the procedure and 
amount of compensation for articles/ 
goods sent on Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) According to
statutory provisions contained in Sec­
tion 73 of the Indian Railways Act, 
1890 (9 of 1890), a railway administra­
tion shall not be responsible, inter 
alia, for loss, destruction, damage; 
deterioration or non-delivery, in 
transit of animals or goods delivered 
to the administration to be carried by 
railway, arising from fire provided 
the railway administration proves that 
it has used reasonable foresight and 
oare in the carriage of the animals or 
goods.

(b) Each claim for compensation 
has to be dealt with on its merits 
having due regard to the Railways’ 
liability under the provisions of the 
Indian Railways Act. In all cases of 
fire, invariably a departmental enquiry 
is held and on the basis of the finding 
of the Enquiry Committee the claims 
are disposed of having regard to the 
.statutory provisions referred to above. 
If enquiry reveals that loss, destruc­
tion, damage, deterioration or non­
delivery caused by fire arose on 
account of failure on the part of the 
railway administration to exercise 
reasonable foresight and care in the 
carriage of the animals or goods, in 
such circumstance® the claim for com­
pensation payable is normally ths 
beejuck value of the goods less salv­
age value. In case of household goods, 
•sed motor cans etc., where beejuckg 
*re not available, the depreciated value 
° f goodg is taken into account while 
settling such claims.

Madras Coach BmUdm

7170. SHRI MANI RAM BAGRI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railways have 
placed orders with the Madras Coach 
Builders for manufacture of coaches;

(b) if so, how many coaches;

(c) whether orders were als# 
placed with M/s. Modern Industries, 
Sahibabad for supply of railway 
wagons but the company failed to 
make the supply in time; and

(d) whether the production capa­
city of both of them had gone down 
during 1979-80 and if sof the cause? 
thereof?

THE DEPUTY MINISTER IN THJB 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The 
Integral Coach Factory (LC.F.) loca­
ted at Perambur (Madras) is a Depart­
mental Production Unit of the Minis­
try of Railways which has been set 
up for production of Railway coaches 
for Indian Railways. In 1979-80 I.C.F. 
turned out 712 coaches as against the 
target of 710 coaches. The Production 
target for 1980-81 is 720 coaches.

(c) The Ministry of Railways places 
OTders (for wagons) regularly on all 
active wagon builders including M|s. 
Modern Industries. In general there 
has been no failure on the part of 
M|s. Modern Industries to deliver the 
wagons.

(d) There was no shortfall in pro­
duction of coaches from I.C.F. and of 
wagons from M|s. Modern Industries. 
Sahibabad during 1979-80.

Nujyber of Passenger and Car's* 
Ships Manufactured

7171. SHRI T. R. SHAMANNA: Will 
the Minister of SHIPPING ANI> 
TRANSPORT be pleased to state:

(a) the number of Passenger and 
Cargo Shipg manufactured by Ship­
ping yards for the past five yetxv;
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(b) what if the value of tbme 
ships; and

ic) how they disposed
o ff?

tHB MINISTER 0 7  STATS IN TH1 
lCNISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) During the last fire years, Indian 
Shipyards built and delivered 18 cargo 
vessels of different sizes, two supply 
vessels for ONGC and two 9000 cu.m. 
water carriers. No passenger vessel 
was built during this period.

fb) The total value of these vessels 
works out to about Rs. 1(M crores.

#c) 10 oalrgo vessels were delivered 
to different Indian shopowners, two 
•supply vessels to the Oil & Natural 
Gas Commission and the remaining 
vessel* were exported.

7 1 7 2 . t o  t m  n m :
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7173. SHRI KIHAL SINGH: Will
the Minister of RAILWAYS be ple##ed 
to state:

(a) the names of foreign and Indian 
Companies which had offered to sup­
ply S3,000 axle bearing and the rates 
offered by them in their tender pa­
pers;

(b) whether, despite receipt of low 
rate tendered, the Railway in their 
own interest choose to accept the 
supply by the company which had 
offered higher rates as a result of 
which the Railways had to pay a suim 
of Rs. 2.60 crores more for the supply ,̂ 
of S3,000 axle bearing and 42,000 
axles; and

(c) if so, whether the case w«« 
investigated by Government and ac­
tion taken against the persons respon­
sible for making Government pay 
more?
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THE DEPUTY MINISTER IN THB Roller Bearing Axle Boxes, ike

MINISTRY OF R AILW AYS (SHRI had quoted for a nunJber of alteraa-
M A LU KA RJU N ): (a) Against the . __ . __
Global Tender invited by the Ministry 1V ' detail# of technically
of Railways in November 1973, for acceptable offers are furnished fcelaw:

N am r o f  the Tenderer F .O .B . price Equivalent landed
cost/F.O.R. quota­
tion (Rs.)

7. M/s K olm ex, Poland (fully im ported cylin -
derical R .B. axleboxes including mounting,
locking and initial greasing) . Rs. 1550 2|6€

2. M/s Shefko India Bearing C o . Ltd ., Bombay

(a) Possibility N o. 3 (for 25,000 sets)

(i) Spherical roller bearing only (imported) FF  2 4 7 4 2  7 ^

(ii) A xlebox mounting charges (excluding
grease) (indigenous content) . ttt>6

(b) Possibility N o. 7

(i) Fully imported R.B. A xlebox with cast
steel axlebox . . . . .  D M  580 2752

(ii) End locking plus m ounting charges (ex­
cluding grease) (indigenous content) 92

2844

3. M/s Precision Bearing India Ltd., Bartia

(a)(i) FACx M ake R oller Bearings fu lly  im ­
ported above 20,000 sets . . . D M  520 2477

(ii) M ounting Charges (indigenous content) 25

250 *

(b)(i) Imported axle l oxes and indigenous 2505
manufactured R . B. with im ported’ raw (F O R  price as quoted)
material D M  481

(ii) M ounting Charges . . . .  *5

**3®

4. M/s N ational Engineering Industries, Jtipur. 
(fully indigenous)

(Includiag mounting charges o f R b. 30/- per BO X )
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(b) and (c). On the basis of global 
tenders referred to above for purchase 
of Roller Bearing Axle Boxes, order 
for 33,000 N og. Roller Bearing Axle 
Boxes was placed on the indigenous 
supplier in May, 1974, after holding 
negotiations with the indigenous sup­
plier and aLso the Polish firm who 
among others, had quoted in response 
to this tender. When the tender wad 
being finalised, the Ministry of 
Industrial Development allowed an 
expansion in April, 1974, in the 
licenced capacity of indigenous sup­
plier and on this basis the entire 
requirements of Roller Bearing Axle 
Boxes of the Railways could be met 
by the indigenous supplier. The 
import was, thus, considered not ines­
capable and therefore, the Polish 
supplier’s offer for 25,000 Nos. of 
Roller Bearing Axle Boxes was not 
availed of. Further in July, 1975, the 
Ministry of Railways placed another 
order on the same indigenous supplier 
for the supply of 42,000 Nos. of 
Roller Bearing Axle Boxes on the 
basis of a single tender enquiry. Since 
the indigenous supplier had the capa­
city to meet the Railways’ require­
ments fully and the price quoted by 
the indigenous supplier was considered 
reasonable, the question of placement 
of order at higher rates does not arise. 
Therefore, the question of investi­
gation by the Government etc. also 
does not arise.
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Legistalioa for Buildim* and Com- 
truction Workers

7175. SHRI CHITTUBHAI G A M I T :  

Will the Minister of LABOUR be 
pleased to state:

(a) whether there is any proposal 
to bring about legislation to protect 
the building and construction wor­
kers;

(b) if sof the details thereof; and

(c) what steps have been taken so 
far to protect them from exploitation 
and worst working conditions?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) and (b). Yes, Sir. 
Government are considering a separate 
Central Legislation covering safety 
and health of workers in the building 
and construction industry.

(c) The protection and machinery 
provided for in the Industrial Disputes 
Act is equally available to workers in 
the construction industry. The other 
Labour Laws at present applicable to 
the workers in the building and con­
struction industry are:

(i) Payment of Wages Act, 1936;

"(ii) Workmen’s Compensation 
Act, 1923;

(iii) Minimum Wages Act, 1948;

(iv) Contract Labour (Regulation 
& Abolition) Act, 1970; and
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(v) Inter-State Migrant Workmen 
(Regulation pf Employment and 

Conditions of Service) Act, 1979.

Under the Contract Labour (Regu­
lation and Abolition) Act, 1970 and by 
Inter-State Migrant Workmen (Regu­
lation of Employment and Conditions 
of Service), Act, 1979, the workers 
are entitled to regular payment of 
wages and various basic amenities 
including shelter and medical faci­
lities.

Medical Social Workers in Safdar- 
janff Hospital, New Delhi

7176. SHRI DHARAM DASS 
SHASTRI: Will the Minister of
HEALTH be pleased to state:

(a) the total number of posts of 
Medical Social Workers in the Saf-

darjang Hospital, New Delhi;

(b) the number of posts reserved 
for Scheduled Castes/ScheduIeU 
Tribes;

(c) the number of posts given to 
general candidate on ad-hoc/lien basis 
which otherwise would have gone to 
members of Scheduled Castes and 
Scheduled Tribes as per Roster from 
beginning until now? and

(d) the number of posts dereserved; 
if any?

THE) MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
Five.

(b) Originally one post each should 
have been reserved for Scheduled 
Castes and Scheduled Tribes. How­
ever, various posts of the same class 
have 'been merged with these poets. 
Consequently, no reservation has been 
made specifically for the category of
Medical Social Worker.

(c) Nil.

(d) Question does not arise.

Allotment of Government Aooommo- 
A & t i o n  t o  S t a i T  tfaTwtm

7177. SHRI C. CHINNASWAMY: 
Will the Minister of HEALTH be 
pleased to state:

(a) whether it is a fact that Staff 
Nurses in Government service are not 
getting accommodation in time;

(b) if so, the details thereof;

(c) whether it is also a fact that 
other hospital employees like Resi­
dent Doctors and class IV employees 
are getting accommodation in time; 
and

(d) why staff nurses are getting 
step-motherly treatment?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
Nlfflffi RANJAN LASKAR): (a) No, 
Sir.

(b) Does n°t arise.

(c) and (d). They, as well as Nurses 
are getting accommodation in the 
hospitals in accordance with rules 
framed by hospital authorities. So 
far as general pool accommodation ig 
concerned, they get accommodation in 
accordance with rules framed by 
Government in the Ministry of Workg 
and Housing.
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4. ^1 yvi d I —JTTcf n^T^

5. til HHV—<i!̂ *?
6. ^TT-^TT^Tr

7. fT O t?*^ r W TTfW



Si Wrmrnt Amewm's 9KAVJUIA If, 1KB (SAKA) Written Answers 82

8. ^ fm ?7^rT-^TH'TT

9 . ^ P T I ^ T - f^ r a T T ^ T

1 0 . ? * f t ? V f c * 3JT

1 1 .

1 2 .  Tnrf'T'THT

1 3 . ®t^T

1 4 .

1 5. "TPs MI 'S-̂ FtT ‘̂̂ 5T

1 6. f«r?*ffatTT—M 'I fTt

1 7. ^ f ^ r r c - f a w r - ^ H

18 . JTTT^t-'TIFTT

1 9. '*Tra*PTT—'rTTTjfT-*T|^T

Cadre Review Committee

7179. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a *act that after 
the Third Pay Commission’s recom­
mendations, the Cadre Review Com­
mittee have upgraded twice the offi­
cer cadre of all departments excep­
ting those of the medical and secu- 
rity departments;

(b) if so, the reasons thereof;
(c) whether it is a fact that a 

large number of doctors are appoin­
ted by the Railways on ad hoc basis; 
and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). After 
Third Pay Commission’s recommen­
dations, the Gazetted Cadres of the 
Indian Railways have been restruc­
tured on two occasions. In the first 
restructuring which was done in 
1973-74, out of 968 posts upgraded, 62 
pertained to the Medical Department. 
Earlier also, the Indian Railway Medi- 
•al Service had the benefit of upgra- 
(fetion in that all posts of doctors in

Group ‘C? were placed in Group *B’ in 
1966 and subsequently all posts c£ 
Assistant Medical Officer® (except 
Dentists) were placed in Group *A* 
(Class I) in 1973.

The gazetted set-up of Securitr 
Department was also reorganised i* 
the year 1972-73, thereby increasing 
the number of gazetted posts at diffe­
rent levels. Again in 1979 some 
more gazetted posts in Security 
Department were added on the Zonal 
Railways.

A triennial Cadre Review of tke 
Indian Railway Services has recently 
been completed by the Cadre Review 
Committee and approved by the Gov­
ernment. The Cadre Review of the 
Medical and Security Departments ito 
under active processing separately as 
the set-up of these two departments 
is quite different from the other Rail­
way Services and the considerations 
for strengthening the other eight Rail­
way Services could not be applied i* 
the same manner for the Medical anfl 
Security Departments.

(c) and (d). Recruitment to Class I 
posts of Assistant Divisional Medical 
Officer is made through annual compe­
titive examinations conducted by ttte 
Union Public Service Commission. As 
the process of recruitment of doctoi* 
to fill up the existing vacancies takes 
a considerable time and since medical 
facilities are urgently required to bs 
afforded to the Railway Personnel, 
Railways appoint doctors temporarily 
on ad hoc basis till they are replaced 
by direct recruit doctors.

First Class Coach Attendants

7180. SHRj KAMLA MISHR* 
MADHUKAR:

SHRI K. A. RAJAN:

Will the Minister of RAILWAYS br 
pleased to state:

*
(a) whether First class coach At­

tendants are utilised on commercit! 
duties for passenger* amenities;

(b) if so, why they are not allotted 
scale Rs. 290—400 as awarded
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the Second Pay Commission and what 
are their duties;

(c) whether commercial couriers 
are performing commercial duties as 
per commercial manual vol-II; and

(d) if so, what are the reasons for 
not giving them scale Rs. 225—308 
as awarded by the Third Pay Com­
mission specially in North Frontier 
Railway?

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and Ob) Coach 
Attendants posted in full corridor type 
First class coaches are under Com­
mercial Department on the railways 
but they are not entrusted witih the 
commercial duties such as handling of 
railway cash, issue of Excess 
Tickets, journey tickets or realisation 
of any railway dues like reservation 
fee, sleeper surcharge etc. from pas­
sengers. They are class IV employees 
and were in the Authorised Scale of 
Rs. 75—89. After the implementation 
of Third Pay Commission’s recommen­
dations, the normal replacement of 
Revised Scale of Rs. 200—240 was 
allotted to them. The Revised Scale 
has however, been modified as Rs. 2C0 
—250 from 1-1-1973 in pursuance of 
recommendations of Anomalies Com­
mittee. The Second Pay Commission 
difl not allot the Authorised Scale of 
Rs. 260—400 to this category. A list 
of duties assigned to coach attendents 
is attached as an Annexure.

(c) Yes.

(d) The commercial couriers were 
in the Authorised Scale of Rs. 80— 
110 and Rs. 105—135, which were 
replaced by Revised Scales of Rs. 210— 
270 and Rs. 225—308 respectively. On 
Northeast Frontier Railway, all poets 
of commercial couriers were in the 
Authorised Scale of Rs. 80—110 which 
were replaced with the normal 
Revised Scale of Rs. 210—270.

Statement 

Duties of Coach Attendant in First 
Class Corridor Type Coaches.

1- To be present in the coach half 
an hour before the departure of the 
train and check that all internal fittings 
in the coach provided for the conveni­
ence and safety of passengers are in 
tact and in working order and that 
water tanks have been filJed and all 
fittings for supply and use of water 
in the bath rooms are in good working 
order.

2. To carry the list of pa»ssengers 
travelling in his coach and accommo­
date passengers joining on route 
under the direction/supervision of the 
conductor guard of the train.

3. To check tickets of passenger® 
when they first enter the coach to 
occupy berth/seat in the coach, if a 
TTE/Conductor is not there to exer­
cise this check.

4. To attend personally to minor 
electrical | Mechanical defects develop­
ing in the coach and call maintenance 
staff concerned for attending to other 
repairs.

5. To keep the compartments, locked 
when the train is on the run and open 
them for occupation as and when 
required.

6. To keep the seats and berths of 
compartments properly cleaned at 
regular intervals by personally dust­
ing the same.

7. To assist paGsengers in obtaining 
food, refreshment and look after their 
convenience generally.

8. To ensure that bath rooms com­
partments, corridors, wash basins and 
mirrors are cleaned by safaiwalas at 
regular intervals.

9. Prevent entry of beggars, hawkers
& other unauthorised passengers inside 
the coach especially in corridor and 
to keep the corridor and space near 
bath rooms free from obstruction.
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10. To keep a good look out on tho 
Cxjrridor of the coach from the atten­
dants seat, particularly during night 
time.

11. To appear in proper uniform and 
have their name badges to be easily 
identified 'by the Travelling Public.

12. Such other duties as may be 
prescribed from time to time.

Guard Forced to Attach SLR Next to 
E n g in e

7181. SHRI R. P. YADAV: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that Area 
Officer, Ghaziabad has forced Guards 
of suburban train to Work trains 
with their compartment (SLR) 
attached next to engine;

(b) whether it is also a fact that 
the Guards’ compartment (SLR) is a 
must to be attached in rear of the 
train to watch safe entraining/de­
training 0f passengers and any other- 
mishappening for safety purposes;

(c) whether it is also a fact that it 
involves public safety more especial­
ly in automatic signalling sections re­
quiring Guards to protect the train 
and be vigilant in case of any un­

usual happening enrouts; and

(d) if so, the reasons for forcing 
guards to work passenger train in 
such an unsafe manner endangering 
public safety without a Guards’ com­
partment (SLR) in rear of- the train?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No. However, 
in the case of local trains running with 
one SLR, i.e. second class-cum-lug- 
gage van—cum-brakevan if any, due 
to shortage, local instruction were 
issued not to reverse the SLR in the 
other direction, if time available is 
inot adequate for shunting. These 
instructions have since been with­
drawn.

(b) and (c) Yes.

(d) Does not arise.

Appendix 3 (IREM) Examination

7182. SHRI SOMJIBHAI DAMOR: 
Will the Minister of RALWAYS be 
pleased to state:

(a) wheher it is a fact that the 
Appendix 3(IREM) Examination was 
held in November, 1979 by the West­
ern Railway and the result of the 
same has been declared; and

(b) whether Government would
declare such Scheduled Castes and 
Scheduled Tribes candidates success­
ful as have secured more than 30 per 
cent marks in each subject so that
the Railway Administration could
fill the quota reserved for the posts of 
Section Officer (Accounts) by way of 
amendments, if necessary?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes but it
was conducted by the Ministry of 
Railways on and for all Indian Rail­
ways including the Western Railway 
and the Production Units. The re­
sults have also been declared.

(b) No supplementary results of 
the Examination are contemplated 
Before the results of the 
examination were announced,
performance of unsuccessful sche­
duled caste/tribe candidates was 
specially reviewed and grace marks 
to such of them who were failing 
marginally in one or more subjects 
were granted to enable them to pass. 
This is a qualifying examination 
conducted by the Ministry of Rail­
ways every year and the results arif 
finalised strictly on the basis of per­
formance of the candidates plus 
moderation thereof, by the Railway 
Board and not on the basis of num­
ber of vacancies which may be 
available for a particular category of 
staff on an individual unit.
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Cancellation of Driving Licence* «[ 
Taxis and Scooters

7185. SHBI ARJUN SETHI:
SHRI R. K. MHALGI:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether Government are 
aware that most of the drivers of 
taxis and scooter rickshas in DelKi 
are choosy about places to go and 
refuse to carry the passengers;

(b) whether the police is autho­
rise to impound the vehicle^ and 
cancel the driving Licences and per­
mits of such drivers;

(c) whether some cases of suck 
nature are pending in Delhi courts at 
present; and

(d) if so, what steps Government 
propose to take for quick disposal of 
such cases?

THE MINISTER O F .STATE IN 
THE MINISTRY OF SHIPPING ANT* 
TRANSPORT (SHRI BUTA SINGH):
(a) Delhi Administration have inti­
mated that complaints are some­
times received regarding refusal by 
taxis and auto-rickshaw drivers. 
However since fares of taxig anfl 
auto-rickshaws wer€ last revised on 
10-6-80, no such complaint has been 
received.

(b) No, Sir.
(c) Yes, Sir.

(d) In the interest of speedy dis­
posal of cases, the Delhi Administra­
tion has increased the number of 
Mobile Courts.

Unused Dredger in Port Blair

7184. SHRI S. A. DORAI SEBAS- 
TAIN: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state:

(a) whether a dredger is lying un­
used for many years at Port Blair 
and if so, th# reasons thereof;

I

(b) whether six vessels-Kadatala. 
Gomti, Narmada, Sambur, Chittal & 
Chinkara—bought at a cost of Rs. 3 
crores by the Andamans Administra­
tion have been found defective; and

(c) if so, the action taken for 
claiming damages from the sup­
pliers?

THE MINISTER OF STATE Iff 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):

(a) The Andaman Administration 
has reported that a dredger name3 
‘D. V. Sankwas* purchased in 1971 
was laid up in 1975 due to damage of 
one of the gears. Efforts to procur* 
it through the manufacturers did not 
materialse and later the gear was 
manufactured locally and found to 
work satisfactorily. The vessel 
could not be operated as there was 
no Dredging Master and the Asstt. 
Harbour Master under whose super­
vision the vessel was being operated 
had proceeded on pre-mature retire­
ment in June 1979. Recently one o# 
the Lubricant oil pipe3 of gear box 
has been broken and efforts aro 
being made to procure it and make 
the dredger operational.

(b) and (c) Six vessels have been 
bought for the Andaman Administ­
ration, and these vessels were certi­
fied sea-worthy by the competent 
authority. However, a minor defect 
was found during the guarantee 
period of a vessel M.V.F. Kadatala 
but thig has been reported to hare 
been rectified by the suppliers under 
Guarantee Clause of the Agreement.

Amendments in Existing Labour 
L a w s

7185. SHRI DAULATSINHJI JA­
DE JA: Will the Minister of LABOUR 
be pleased to state:

(a) whether Government are consi­
dering to bring certain amendment 
in the existing labour laws; and
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(b) if so, the details of the existing 
Act which are to be amended and the 
veasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) and (b) In­
formation is given in "the attached
statement.

Statement

Proposed Legislative Changes U  Va­
rious Labour Laws

1 INDUSTRIAL DISPUTES ACT, 
1947:

The main proposals for amendment 
of the Industrial Disputes Act, 1947, 
relate to the definitions of 'appro­
priate government', ‘industry* and 
‘workmen*, entitling workers to ap­
proach the Labour Courts direct in 
the case of discharge, dismissal, etff̂  
enhancement of the powers of the 
•onciliation machinery and tUfc 
Labour Courts/Tribunals.

2. INDUSTRIAL EMPLOYMENT 
(STANDING ORDER) ACT, 1946:

The amendments relate to the 
provision for payment of subsistence 
allowance.

3. TRADE UNIONS ACT, 1926:

Proposals relate to fixation of mini­
mum qualifying membership for re­
gistration, entitling agricultural arfCT 
rural workers to form trade unions, 
etc.

4. PAYMENT OF BONUS ACT, 
1965:

Various proposals for amendment 
of the Payment of Bonus Act in 
certain respects have been received. 
These suggestions relate to extension 
of the Act to smaller establishments, 
raising of the salary limit raising of 
the minimum bonus and question of 
the bonus formula outside the Act, 
• t c .

5. THE PAYMENT OF GRATUITT, 
ACT, 1972:

It is proposed, to amend the Act 
to enlarge its coverage, to clarity the 
method of calculating gratuity and 
to confer further powers on the 
controlling authorities to enable them 
t© deal with disputes relating to non- 
payment of gratuity more effective]/.

i. THE EMPLOYEES STATE IN­
SURANCE ACT, 194&:

It is proposed to amend the Act, t« 
give effect to certain recommends 
tions of a High Powered Committee. 
The proposals for amendment include 
raising of wage limit for coverage, 
delegation of powers to the Em­
ployees’ State Insurance Corporatism 
and other matters.

7. THE EMPLOYEES PROVIDENT! 
FUNDS AND MISCELLANEOUS 

PROVISIONS ACT, 1952:

The Employees Provident Funds and 
Miscellaneous Provisions Act, 1952. 
provides for the institution of com­
pulsory provident fund for employees 
in factories and other establishments 
employing 20 or more persons. Pro­
posals to amend the Act for widening 
its scope and coverage and effective 
implementation are under considera­
tion.

8. PLANTATIONS LABOUR ACT, 
1951:
The Plantations Labour Act, 1961 

is proposed to be amended to extend 
its applicability to more plantations 
to cover workers drawing a wage 
limit upto Rs. 750/- p.m. reduce 
working hours and to provide for 
higher penalty against defaulting 
managers.

9. MINES ACT, 1952:

It is proposed to amend the Mines , 
Act, 1952 with a view to removing 
certain difficulties experienced in the 
working of the Act and to strengthen 
the safety provisions stc.
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1§. AMENDMENT TO LIMESTONE 
AND DOLOMITE MINES LABOUR 
WELFARE FUND ACT, 1972:

Limestone and Dolomite Mines 
Labour Welfare Fund Act, 1972 is 
proposed to be amended to remove 
certain ambiguities in the Act and 
also in fulfilment of certain sugges­
tions made by the Committee on 
Subordinate Legislation of Lok Sabha.

11. THE BIDI WORKERS WELFARE 
CESS ACT, 1976:

The Act is proposed to be amended 
to provide for a fresh mode of 
collection of cess to the Bidi workers 
Welfare Fund.

12. CONTRACT LABOUR (REGU­
LATION AND ABOLITION) ACT, 
1970:

Amendments are intended to em­
power the Licensing authority to 
forfeit whole or part 6t the security 
deposit to secure effective comp­
liance of the provisions of the Act, to 
provide for recovery proceed­
ings, etc.

13. PAYMENT OF WAGES ACT, 
1936:

Certain proposals to amend the 
Payment of Wages Act, 1936 with a 
view to widening the coverage of the 
Act, fixing the responsibility of 
principal employer, providing for re­
covery of dues as arrears of land 
revenue, making provision for nomi­
nation in the event of death of the 
worker and for securing better and 
effective enforcement of the Act, are 
under consideration of the Govern­
ment.

14. THE MINIMUM WAGES ACT, 
1948:

Certain proposals to amend the 
Minimum Wages Act, 1948 with a 
▼iew to reducing the interval for re­
vision of wage rates, extending the 
coverage of the Act to employments

with less than 1000 workers, clarify­
ing the position about wages for 
weekly days of rest and providing for 
expeditious disposal of cases, en­
hancement of penalties and certain 
other measures to ensure effective 
implementation of the provisiong of 
the Act, are under consideration of 
the Government.

15. MOTOR TRANSPORT WORKERS 
ACT, 1961:

The Government is considering 
certain amendments of the Motor 
Transport Workers Act, 1961 in con­
sultation with the State Government 
so as to improve its working.

16. THE SALES PROMOTION EM­
PLOYEES (CONDITIONS OF
SERVICE) ACT, 1976:

The question of amending the
Sales Promotion Employees (Condi­
tions of Service) Act, 1976 is a*so 
being examined with a view to ex­
tending the scope of the Act.

17. CIRCUS INDUSTRY BILL;

It is proposed to undertake suitar 
ble legislation to provide for the
safety, health and conditions of ser­
vice, etc. for workers engaged m 
Circus Industry.

■18. BUILDING CONSTRUCTION 
AND ENGINEERING WORKERS 
BILL:

It is proposed to undertake legis­
lation to provide for safety in Build­
ing and Construction Industry.

19. MICA MINES LABOUR WEL­
FARE FUND ACT, 1946:

In the Mica Mines Labour Welfare 
Fund Act there is no provision for 
laying of rules, regulation, etc. 
framed under the Act, before Parlia­
ment; it is proposed to make such a 
provision.
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frrtr s i fw R  t
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ffsrft*r?r ^  faq  JTmf^r ?fk
r̂̂ r̂ r, srrfg-^rfwf % *t ? t ? r ?  
art^ vft *fr jffift 1 1

Deadlock in the Negotiation between 
tke Minister and Striking Doctors

7187. SHRI M. V. CHANDRASH1- 
KARA MURTHY:

SHRI K. P. SINGH DEO:

Will the Minister of HEALTH bt 
pleased to state:

(a) whether the negotiation started 
ly  the Union Minister with the 
striking doctors ended in a dead lock;

(b) if so, whether many doctor* 
were sacked on the 14th of July, 1980;

(c) whether doctors have been also 
recruited fresh;

(d) if so, how many doctorg have 
freen appointed; and

(e) when the normal working of 
ihese hospitals will start?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
1SHRI NIHAR RANJAN LAS- 
X A R ): (a) No.

(b) The services of a few ad-hoc 
{ senior residents doctor8 working im 

Delhi hospitals have been dispensed

with in accordance with the terms 
and conditions of their appointment

(c) and (d) Yes, 164 (upto 2-8-80).
(e) Every effort is being made U 

restore full functioning of these hos­
pitals.
H.S. and H.S.M. Locos on South Eaatam 

Railways

7188. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) how many H.S. and H.S.M. locos 
are on the (i) Indian Railways, (Ii) 
South-Eastern Railway, (iii) Kharagpur 
Division;

(b) whether most of these locos are 
too old and have outlived the author!** 
ed period of service;

(c) whether it is a fact that the
C.M.E., South Eastern Railway have 
orderer not to POH these locos on 
the South Eastern Railway;

(d) if so, the reasons therefor;
(e) how these locos can function if 

POH is not done; and
(f) whether to run locos without 

timely POH contravenes safety regu­
lation or not?.

THE DEPUTY MINISTER IN THS 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Only 39 of
these locomotives are in serrvice and 
all of them are on Kharagpur Divi­
sion of South Eastern Railway.
, (b) Yes.

(c) to (e) These overaged loco­
motives are due for condemnation. 
Authority to condemns 6 has already 
been issued and the remaining will 
be processed depending on the 
availability of locos to replace them. 
Therefore, it is not considered econo­
mical to POH these locos. However, 
other preventive maintenance sche­
dules are given so that these locos 
are in a fit condition to render wr- 
vice.

(d) There is no contravention of 
safety regulations, because full atten­
tion to all safety itemg is ensured.
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C in e se  Reaction over Recognition to 
Kampuchea

719#. SHHI C HITT A BASU: Will
the Minister of BXTHRNAL AF­
FAIRS be pleased to state:
<*> whether China has expressed dis­
pleasure on ttie Government’s recog- 
aiftLon of the Kampuchean Govern­
ment thereto;

*b) ii so, the reaction •! Government 
tbeveto;

i c ) how the ASEAN countries have 
reacted to this action of the Govern­
ment;

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
HAO): (a) and (b) The spokesman
« f  the Chinese Foreign Ministry has 
described our recognition of People’s 
Republic of Kampuchea as “excep­
tionally regrettable” . However, al­
though India and China may hold 
£iffferent views on some international 
issues, thig need not affect the pro- 

cd normalisation of relations 
between the two countries.

(c) In a letter on behalf of *  the 
ASEAN Foreign Jdinisters, tie  
Foreign Minister of Philippines Has

conveyed their “deep regret” at our 
decision.

We, on our part, value our rela­
tions with ASEAN and believe that 
we should intensify our dialogue 
with them.

Calling a Conference of non-aligned 
Nations to consider Russian presence 

in Afghanistan

7191. SHRI ZAINUL BASHER: 
Will the Minister of EXTERN AT: 
AFFAIRS be pleased to state:

(a) whether the Government is 
going to call a Conference of non- 
aligned nations to consider the pre­
sence of Russian army in Afgha­
nistan;

(b) if so, th« expected date hy 
which the Conference is going to be 
held;

(c) if not, the reason thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) No, Sir.

( b )  Doe.g not arise.

<c) A proposal by some non- 
aligned countries for convening an 
Extraordinary Ministerial Conference 
of non-aligned countries to consider 
inter alia, the situation in Afghanis­
tan did not receive consensus among 
all the non-aligned countries.

Termination of Agency Agreements 
by Bangladesh Shipping Corporation

7193. DR. VASANT KUMAR 
PANDIT: Will the Minister of
SHIPPING AND TRANSPORT fce 
pleased to state:

(a) whether it is a 'fact that the 
Bangladesh Shipping Corporation has 
terminated all its Agency agreements 
with the Shipping Corporation of 
India;

(b) if so, the reason s thereof;
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(c) whether the Shipping Corpo­
ration hat similarly cancelled i *
agreements with the Bangladesh 
Shipping Corporation;

(d) if so, the names of private sec­
tor agency in Bangladesh and the 
terms of its contract with the Ship­
ping Corporation o f India; and

other and there is no question
benefit according to any party out of
this termination. So far as SCI i*
concerned, its revised aftnty 
arrangements fully protect fife
interests.

®f and ProPerty due to 
Railway Croatfmf Accidcats

(e) whether the Bangladesh Ship­
ping Corporation stands to benefit as 
a result of the above development?

THE MINISTER OP STATH IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) to (c) The mutual agency ar­
rangements between the Shipping 
Corporation of India (SCI) and the 
Bangladesh Shipping Corporation 
(BSC) have recently been termi­

nated by both the shipping lines. 
Further continuance of the SCI’®
arrangements with the BSC was 
considered deterimental to its com­
mercial interests.

7193. SHRI JITENDRA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is fact tha railway 
accidents on the railway crossings are 
on the increase;

(b) if so, the State-wise break-up 
thereof and the loss of life and pro­
perty for the last one year; and

(c) what remedial measures have 
been taken to prevent these accident*?

(d) SCI have appointed M/s.
Samudrajatra Snipping Lines Ltd., 
Dacca as their agents in Bangladesh. 
The terms and conditions of this 
agency-appointment are the same as 
•arlier with the Bangladesh Shipping 
Corporation. The terifls and condi- 
ditions relate to agency fees in res­
pect of vessels calling for loadine or 
discharging, calling in ballast on for 
major repairg dry docking or ves­
sels loading on discharging on 
•barter party terms etc. and commis­
sion on net-outward and inward 
liner freight, cargo loaded or un­
loaded on charter party term*, on 
passage bookings etc.

(e) The SCI and BSC have termi­
nated arrangements' of one with tfie

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Though during 
1979-80, there were 115 train acci­
dents at level crossings on the Indian 
Government Railways against 80 dur­
ing 1978-79, there has been a signifi­
cant improvement in the position dur­
ing the current year, the number hav­
ing come down from 54 during April 
to June, 1979 to 33 during April, to 
June, 1980.

(b) Information about train acci­
dents is not compiled State-wise tot 
Railway-wise. The number of train 
accidents at level crossings which took 
place on each railway during 1979-1# 
alongwith loss T>f human life <#it
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of damage to railway property involv ^  therein is given below:

R ailw ay Wo o f Loss o f Approximate
accidents life cn»i o fdaoaace 

to R aitw ay 
property

1. Geneva 1
а. Eastern

3. Northern

4. North Eastern

5. Northeast Frontier

б . Southern

7. South Central

8. South Eastern

9. Western

T o tal

12

22
5

II

IJ5 136

(c) Accidents at level crossings are 
generally caused by rash and negli­
gent acts of road users. Railways 
have been conducting educative com- 
paigng amongst the road users by dis­
tributing leaflets, pamphlets, e x h ib it ­

ing slides in cinema halls etc., advis­
ing them to be careful and vigilant 
while passing through the level cros­
sings. Surprise checks are -onducted 
in co-ordination with Police authori­
ties to ensure rigid compliance with 
Motor Vehicle Rules by -oad users. 
In addition, potentially hazardous un­
manned level crossings are being pro­
gressively manned at the cost of the 
railways.

w faror 3r>trgr-*T»JtT htjh

7 1 9 4 . ssft afsr : W T

(*>) w r irt *rr ^  ir
Hi® % TR**T 5TT?'T

(m.)

6 3,6o*

1 5°»
95.'3'

5 8>37»
* «.59«

55 20,251*
11 4,05*

M5* 
3.9«* 

',47. 546

(s ' )  w t h  «r>rr 5ftt

T'T *PT ^  37$ %
| •rfvn«i**re*T

(*r) JTTnra
snenft ?

i f  ( « f t

: ( t ) sfr^ti

(5T) ^  ^
fvHT 5Tt*T f̂ JIT TOT ^ 30 ?T

jrfir f̂sT r̂r*rf% stRrtu 
v n r n r r w l v f f f v ^ r e w f i i T E y ^  ’ nfr 

I  1

(>t)  nest 
1 9 8 i  5 ? r  3 n % ¥ t* r r m

t « r t a  ^ r %  «rre 7 5 0  *fto srfir *rci 

wftryrf*) >7%  yr: fasffTrr
snvft 1

7

I

37
10

8

11 

7
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Statutory Wage Board for selected 
Industries

7195. SHRI p. SAYEED:
SHRI CHANDRABHAN

ATHARE PATIL:

Will the Minister of LABOUR be 
pleased to state:

(a) whether Union Government are 
considering to set up Statutory Wage 
Board for selected Industries to mini­
mise industrial unrest and enforce 
uniform wages, industry-wise;

(b) if so, the details of the propos­
ed scheme;

(c) when the same is likely to be 
introduced; and

(d) whether this was also discussed 
in the State Labour Ministers* Con_ 
ference?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) (a) (d) *nie 31st ses­
sion of State Labour Ministers’ Con­
ference held on July 19-20, 1980 re­
commended that the Central Govern­
ment should bring forward an enabl­
ing legislation providing for setting up 
of statutory Wage Boards for fixation | 
revision of wages by Centre/Slate 
Governments for each major industry.
11 also recommended that the legisla­
tion should provide for a Central Ad­
visory Board to coordinate functions 
®f State Boards. The recommendation 
is under consideration of the Govern­
ment.

Countries likely to join Non-Aligned 
Group

7196. SHRI G. Y. KRISHNAN: Will 
the Minister of EXTERNAL AFFAIRS 
ho pleased to state:

(a) whether it is a fact that the 
concept of non-alignment is gaining 
strength in other countries; and

(b) if so, the countries which are 
likely to join the non-aligned nations 
group?

THE MINISTER OF BXTBRNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Movement of non-
aligned countries has grown from 25 
countries which attended the First 
Summit Conference in Belgrade in 
1961 to 92 countries which attended 
the VI Summit Conference held in 
Havana in September, 1979. The Dec­
laration adopted at the Havana Sum­
mit in September, 1979 stated inter 
alia: “It has been confirmed that the 
spirit of non-alignment constitutes, 
for an ever increasing number of 
countries, an indispensable alterna­
tive to the policy o f total division of 
the world into blocs.”

(b) It is not known at present as to 
how many and which countries will 
submit applications to join the Move­
ment at the forthcoming Ministerial 
Conference of non-aligned countries 
to be held in New Delhi in early 1981.

Rise in incidence of Leprosy among 
Poorer Sections of Rural and Urltiui 

population

71797. SHRI K. FRADHANI: WiH 
the Minister of HEALTH be pleased 
to state:

(a) whether it is a fact that the in­
cidence of leprosy is continually ris­
ing among the poorer sections of tie  
rural and urban population;

(b) if sov whether Government 
have conducted any survey in those 
areas in this regard during the last 
three years;

(c) if so, the details thereof; an d

(d) whether Government p ro p o se  
to give financial assistance to such 
members of the poorer sections of the 
society who are crippled or unfit to 
work because of the disease?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
No.

(b) and (c>- Do not arise.
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(d) There is no scheme for assist­
ing individual leprosy patients. The 
Department of Social Welfare is giv­
ing financial assistance t0 Voluntary 
Agencies for education and training 
for rehabilitation of the handicapped 
including cured leprosy patients. It is 
also proposed to 6tart a scheme for 
assisting the handicapped with aids 
and appliance^ required for greater 
mobility and ultimate rehabilitation.

Objectives of Centra] Comncil for 
Research in Homoeopathy

7108. SHRI H. N. NANJE GOWDA: 
Will the Minister of HEALTH be 
pleased to state:

(a) the objective for which the 
Central Council for research in Homo­
eopathy has been established;

(b) how much expenditure has 
been incurred on it uptodmte and 
what have been the achievements of 
this Council; and

(c) what role this Council has play­
ed in development and popularisation 
of the Homoeopathic system of medi­
cine in the country?

THE MINISTER OF STATE IN TH£ 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) The 
Central Council for Research in 
Homoeopathy was established with a 
view to initiate, develop co-ordinate 
and organise scientific research in 
different aspects of Hoifloeopathy and 
to promote and assist institutions o f 
research for the study of diseases, 
their prevention, causations and reme- 
1ies.

(b) Till 30th June, 1980 an expen­
diture of Re. 42.12 lakhs (approx.) 
has been incurred. So far 3 research 
institution^ and 26 units/enquiriea 
have been established in the various 
parte of the country. Recently, the 
Council has established a Documen­
tation Cell in Headquarters to docu­
ment information on all the known 
Homoeopathic druEs and on research 
work in progress. The Council also

publishes a quarterly bulletin as a 
media for dissimination of the re­
search information.

(c) The Council, which js a newly 
established organisation, has been 
doing useful research works in^the 
field of treatment of amoebic dysen­
tery, tonsilitis, allergic dermatitis and 
bronchial asthma, Sinusitis, Phinitis 
and Rheumatoid arthritis, as well as 
in the field of anti-fertility. During
1979-80 approximately 75,000 patients 
were screened for research studies.

7199. 3TOT : SRTT

f% :

(^ )  TnVHI 3CTPT %
i% w r  %

f a )  T̂T ^
% W b m  *rf 'twt

Ih^ I  jffcpTT
%?

H41 mm 3r («ft

cTT% ffsqT
W R  t  :—
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( 2 )  3  9 7 /  4  T T ^ T - f e  H K

(3 ) 5 *rr/ 6  iT^r-iinra m i
siprara'R ^  JTT̂ r

'  ( 4) 31 *nT/ 32 P̂T?fi‘ R̂̂ TT
rnremr

( 5 )  1 9 ^ / 2 0  ^ T ^ T - n ^ T T ^ T -  
3̂T JTT?ft jnsT

(*sr) ^ h fR  it *rtf
W=I1 nRqdn t̂t

Sailing Vessel Industry

7200. SHRI P. RAJAGOPAL 
KAIDU: Will the Minister of SHIP­
PING AND TRANSPORT be p le a s e d  

t0 state:

(a) whether sailing vessel Industry 
It getting loss; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The non-mechanised sail­
ing vessels plying on the coast are in­
curring losses mainly for the follow­
ing reasons:—

(i) No financial assistance is being 
rendered to non-mechanised sail­

ing vessels and the owners of these 
vessels have to borrow funds from 
private parties at exorbitant rates 
of interest or enter into freight con­
tracts for the season at very low and 
uneconomical rates.

(ii) High rates of premium of 
full insurance. Laid up period of 
four months prescribed by the un­
derwriters results in operation of a 
sailing vessel only for 8 months in 
a year.

- (iii) Competition from road trans­
port. The mechanised failing ves­
sels suffered losses during the reces­

sion period o'f 1977-78 and 1978-79
but currently the position hag im­
proved.

Programme t« Popularise Hindi 
abroad

7201. SHRI N. E. HORO: Will fee
Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether it is a fact that on the 
Rcommendation of the Sub-Com- 
mittee o'f Parliament on Official 
Language some posts for Hindi Sec­
tion of Indian Council for Cultural 
Relations were created;

(b) if so, how these posts have been 
filled up and the duties assigned to 
each official appointed against the post 
and w*hat were their age, educational 
qualifications an<* previous experience;

(c) whether the action required on 
the implementation of the approved 
programme has been taken in hand 
with appropriate allocation of funds; 
and

(d) if s?o, the details thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) The posts were filled in accor­
dance with the ICCR Service Rules 
and keeping in view the qualifications 
and previous- experience prescribed 
by Government from time to time for 
the candidates. The duties assigned 
t0 each official against the post, their 
age, educational qualifications and 
previous experience are given in the 
statement placed on the Table of the 
House.

(c) The Indian Coutncil for Cultural 
Relations has taken in hand the im­
plementation of the approved pro­
gramme. However, the . Governing 
Body of the Council has decided to 
finance the items of work from the 
respective heads under the existing 
activities of the Council without allo­
cating separate funds.
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(d) The following programme has 
bee* drawn up by the CouBfltl far 
this purpose:

(i) Strengthening of the Cultural 
relations with Hindi speaking peo­
ple abroad including those of Indian 
origin in countries of Asia, AJfrica, 
Carribean areas, Fiji, etc. throngh 
enlarged programme of exchange of 
Hindi speaking artistes and scholars.

(ii) Expansion of the welfare ac­
tivities of the Council such as study, 
tours and camps for Hindi-speaking 
foreign students in India.

b (iii) Extension 0f scholarships to 
foreign students for studying Hindi 
in India under the ICCR programme 
of scholarships.

(iv) Strengthening o!f Hindi teach­
ing arrangements abroad and explor­
ing possibilities for seeking recog­
nition of these classes through affi­

liation with Indian univerfltties/ne- 
cognised Hindi teaching institute.

(v> Publication of selected title* 
in Hindi.

(vi) Addition of more titles to the
I.C.C.R. library and under the 
“Scheme of presentation of books to 
libraries and institutions abroad” .

(vii) Screening of selected Hindi 
films for benefit of Hindi knowing 
foreign students at ICCÎ  audito­
rium.

(viii) Arrangements for teaching 
Hindi and o th e r  Indian languages to 
interested foreign student^ at ICCR 
Headquarters a n d  Regional Cen­
tres.

(ix) Arrangements 'for Hindi 
classes f°r the staff of the Council 
in collaboration with the Depart­
ment of Official Language.

Statement

Po t Duties assigned A gr Educa!ional Previous
Qualifications Experience

i. O .S.D . (Hindi)

2. Programme Officer

O verall supervi­
sion work relating 
to Hindi

Assistance 
O SD  (Hindi) 
work relating to 
Hindi

44 years. 
6 months

to 44 yis. 
in 4 mon!hi

B.A., licentiate 
in Teaching. 
Diploma in 
Dramatics. 
Specialiaation 
in production.

B.A,

Done creative 
work in thea­
tre Television, 
Translated 
M arathi, M ala­
ya lam &  Gujarati 
novels in Hmdi 
and English

3 years experi­
ence in Pub­
lication Division, 
I SI. Senior
Proof Reader in 
Publication D ivi­
sion in N C A E R . 
Served as Pub­
lication Assis­
tant in N C A E R .

3 Publication Assistant Assistance in publi­
cation o f Hindi 
Q uarterly ‘Gaga- 
nachal’ .

28 vears. B.A.
(Madhyama) 

from Hindi 
Sahitya Pari- 
shad, Allahabad.

Passed Asstt. Editor 
4 Years

for

Chandauai. 
Articles pub­
lished in "R am
geela Tim es’1

and "Tum ul
Tufani.”
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Publication Assistant. A ssistan ce in pub­
lication o f Hindi 
Q/iarterly 
“ Gaganachal*

25 years 
6 months.

B.A. Hons in 
Hindi and M .A . 
in Hindi.

3 years 
riencc of trans­
lation, proof
reading and  edi­
ting. AuuHcd 
in publication ol 
special *‘R c a u \  
edition o f
“ S a n ta ”  Maga­
zine.

5. Junior Stenographer
(H indi)

6. Hindi Typist

Hindi Stenography 20 years I Ligher
4 months Secondary.

t o .  k..
Hindi Typ in g 22 years 1J.A.

t  Months.
Since 1976 work­
ing as 11IO 
Hnglisli-ctvn- 
Hindi typist. 
Knows ltindr 
Shorthands

Late R u in ii; of Trains On Sealdah- 
Rajiaghmt'Lalgolji Section

7202. SHRI TRIDIB CHAUDHURI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that most 
UP and DN passenger trains between 
Sealdah and Lalgola-Krishnapur sta­
tions on the Sealdah-Ranaghat-Lal- 
gola Section under the Sealdah Divi­
sion of Eastern Railway run systema­
tically late and reach their destina­
tions in both d ic t io n s  inordinately 
delayed much behind the scheduled 
times as shown on the time table; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The 
punctuality performance of trains on 
Sealdah-Ranaghat-Lalgola section has 
not been satisfactory mainly due to 
loco failunes, crossings and prece­
dences, miscreant activities, signal de­
fects etc. Besides, Ranaghat-Lalgola 
section is a single line section and any 
late running of train on this section 
leaves little scope to make up time 
due to displaced crossings and prece­
dences enroute.

However, a ll  efforts are being ma&e 
to improve punctuality perforeeeeee 
of the trains running on this si-iinon 
an da voidable cases of detentwwr arc 
being suitably taken up.

f t p i W ,  fa ilr  w k  «

7 2 0 3 . f i r c s n w :
f u r  cttwwt *r?fi ^  $»it

f a :

( t ) fa  z r t

i n f i f w r  it  i n s i s t

flWJr % ( 1) fa r t ?  ( 2)
f f k  ( 3) %  OTI f t  Z T T

it swfsrrJT f w r  w  ft;

( ’ 3 ’ )  J T f ?  5TT « j f h j
w r t ;

(»r) tot ^ f a i r r e r ^
f a fa r r  « frfW ) ^  f t n r f e f  if- s r t  

EOTf 5F W IT  % Tt § 5R I
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if TvrzR

r

(w ) frfcnre
rftc srtr srntft ^ 1% ^  stort
^ «* fr^r TOT

<t t  ?

m r o r a  ir t t * ?  in f t  ( « f t

fa in t ?1R  HT^VT) : ( * )  HTCfrT
^  tflr ftnrfe % ^  * t

vnc fo fa r  fiHNrc,
|?t vra^vwq, srte ztct

*TZT, 5BTWOTT HPTPf,
^  f  ipn *RT I  I

(iff) fQ  S W R
arr§ |— vrrw srHr r̂ % ^  q^rr^WT 
| f o  ¥V¥t <ft% & ^?T, ?RRra
^TT5r, vRnr^t t o ?  ^t ^ r c  |t 
3 j w  f  i ^  vroft r̂ rfrvfir: sftff 
*Vc ^  *ftafirc W W r  4<fRrdv 
fw t e  % *  tj r̂r fw r  »rt *rr i 
fw t e  % w t 5^rr 3  r %
*J[ 3  TT^R iffaftWI^ ( 7 .7  SRTfT 
3-5 oTTF̂ TR 5rf^T) *nftfa*?T (284
srrnr i s o  ^ o  s f t o ) , f r t f f r t r
4TO1W (9 0 3  ^TTO 445 ^ o ^ o ) >  
fvfRr ( 250  isoi^t®  tfto),
*H*T TT̂ *?ft̂ r fvftvr (2 6 4  O T  
173 cTTcq̂ fhT ^?o 
* H W »  f!*ftaw >*r 3̂TT (TT)

(117  ^rm  8 i <^o f̂Y©)
^ T  W t (* )  (7 8  5RTTT 47
IT̂ O 5fto) oft r«ITI«W W5TT̂ T

^r srftnr irraT <ffcft | i ^  
xromfNrhtwtst Ir ^  w t  -*Mdi t  Pfl 
®Tlfi^ % tj S ^TT5R^ snrra sft  ̂ I  

VfiTWFT WT(^T§vF5T) W\ ^  
q'«fi4T sTCTtT ^ I

(•r) t o t r T fr u? qm «^rtt 
^ fat vtst 3r fa * m  +i«in
qtaVwi** *r ^r^TTfWV ^ 1 
Pwt^t ftrftraT 'rpt |f prfhrTT

ifOfiiw ^  g?r?r
TT̂ T ^Wnf^T

irfirfrw
*RTW vV<

(cj) cr«rr f^rr (cj)

(^ )  fq « n  w iA  ^eo^fi
% spnf«irT 5%rr | ftr W N ’ ^ r  
& fe^rte TT irtr 2TT ^  <HT

vr% wf^r ^  f îT
^tcft ^ 1 ^btt w r  ^ 

ftn r^ ir  Jr f t w O '  %  it
rw lfi % VT ^rf^PFRV
fir wrar §  1 cr^fW  farrro R g ftS-
VTcTT % TT T O >  *TR^ T̂WT'T 
f̂V Ctf^t cT̂ T d i i ^

vfvrRi % f̂ RtjAc fv^Ex
% VTT<fhr hm % «i*ii  ̂ % vnr 
?rrr^ ftnrr |  1

ftnr^E ( ^ t r -̂, itVt

f^ w r  Pri^nm-) r̂ftrfjr̂ nr, 1975 % 
v m a  ftnrfe fn^fcrwi «nr^T aqfaml 
^  w ft if«nr 

ft^ l- % Hhx*
^ r m t  atnrftr "ftnrts

TW  PTTW % ftnr ^rf^TT^
OTT?f\ 5>cft | 1 115 ^grrasft 
f^wmlr r̂ ^7 ^ OTTifr

t  ^ 5  ^  f^3rn^ *fiti,
sr^nRlf «hrt ^iwr q^r «t»fi
^ fi
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y j TR  ^
f w r  *nreft ^ r n r  *ft 

^  | ^ —
( i ) fa rcrr^  % *Rnfa 

JfW rfh: *5TT 2?
WT̂ f % far* tfrnTH *r 

<*h  ^^rr 
<rcqw *..fVi

I

( *) SWUTÎ T ITIT SRTT %
winTr vS’̂  UW l,

Vlfc ^  *TT5JnT & 
erFTTRV w r f  «f *Rsr ^ 
* n r f^  fisrsrr/sRTT
sftnrR  i

Beneficiaries of Free Ticket Quota of
S.C.C.R

7204. £11RI SATYENDRA n ARAJN 
S1NHA: Will the Minister of EXTER­
NAL A F r AIRS be pleased to state:

(a) whether the Indian Council of 
Cultural Relations enjoys a tan* 
quota of free tickets from Air India 
and other airlines; and

(b) if io, who were the beneficia­
ries of these quotas in the year 1871, 
1979 and January to June, 1980?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) and (b). The Indian 
Council for Cultural Relations does 
not enjoy any fixed quota of fret 
tickets from Air India or other air­
lines. However, the Ministry of Ex­
ternal Affairs, who were allotted 
varying number of mandatory pas­
sages on Air India flights from year 
to year <111 1979-80 (when the scheme 
of mandatory passages was disconti­
nued) by Hhe Ministry of Tourism and 
Civil Aviation, released on recommen­
dation of the Council some passages 
in favour 61 distinguished personali­
ties from abroad to visit India an 
eminent Indian artists, scholars etc. 
to visit foreign countries.

Name* of persons recommended Hr 
the Council in whose favour mindr- 
tory passages were so released in 
1978, 1979 and January to June lBfli 
are given in the statement placed 0* 
the Table of the House.

Statement
1978

OUTGOING:—
1. Shri Jayante Mahapatra. Writer, 

Orissa.
2. Dr. Mohan Agashe, Marathi Rim 

Actor, Bombay.

3. (i) Smt. Sheila Dhar, Vocalist,
(ii) Smt. Leela Bahadur, Delhi.

4. Smt. Damayanti Chawala, Pain­
ter, Delhi.

5. Shri P. R. Chari, Director, The 
Institute of Defence Studies and 
Analysis, New Delhi.

6. Shri Asad Ali KV,an, Been player 
and Shri Gopal Das, Pakhawaj 
Player New Delhi.

7. Shri Jatin Das, Painter, New 
Delhi.

8 Smt. Kiran Sehgal, Bharatnatyara 
dancer, New Delhi (with two 
accompanists).

9. smt. Jyotsnalata Shourie, Bha- 
ratnatyam dancer, New Delhi 
(with 6 accompanists).

10. Ustad Amjad Ali Khant Sarod 
player, New Delhi ancf Smt. 
Subhalakshmi Barooah, Bharat- 
natyam dancer, New Delhi (with 
one accompanist).

11. Shri Satyajit Ray, noted Film 
Director, Calcutta.

12. Folk artistes from Rajasthan (i) 
Pupeeteers (ii) Ballad-singers of 
Pabuji-ki-Phad.

13. Shri Zaheeruddin Dagar and &Kri 
Faiyazuddin Dagar exponents of 
Dhurpad style of singing, New 
Delhi (with 1 accompanist).

14. Dr. Subramaniam Swamy, MP., 
New Delhi.
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15. Km. Jaya Apaswamy, A it Histo­
rian and Painter, New Delhi.

16. Shri Vikas Satwalekar, Senior 
graphic designer at National 
Institute o’f Design, Ahmedabad.

17. Shri Shrikant Verma, M.P., Hindi 
Writer, New Delhi.

18. Smt. Radha Panikkar, Vice-Pre­
sident, Crafts Council of India, 
BCadras. ~ ~

19. Smt. Kamaladevi chattopadhyay, 
Vice-President, I.C.C.R., New 
Delhi.

20. Dr- W. Gopinath, Prof. and Head 
of the Department of CarSio 
Thracic and Vascular Surgery,
A.I.I.M.S., New Delhi.

21. Shri Vrabhat Ganguli, Choreogra­
pher, Gwalior.

INCOMING:—

1. Mrs. R. Radhakrishun, Producer, 
Suriname Radio (Suriname).

2. Mr. Ojah Maharaj, Member of
Senate (TrinidaffT. ,

3. Mr. John William Knight, Sena­
tor and Mrs. Knight (Australia).

4. Dr. Ngun Khac Vien, Editor, 
Quarterly Journal “Vietnam Stu­
dies” (Vietnam).

5. Mr. Luis T. Santos, Mayor of the 
City of Devao (Philippines).

6. Mr. Roy McMurtry, Attorney 
General of Canada and Mrs. 
McMurtry (Canada).

1979

OUTGOING:—

1. Prof. Vishnu Kant Shastri, 
M.L.A„r Department of Hindi, 
University «of Calcutta, Calcutta.

2. shri V. Ragurama Ayyar, Veena 
playil1, Delhi.

3. Smft Indrani Rehman, Bharatna- 
tyam and Orissi dancer, Delhi.

4. Pandit uma Shanker Misnt* Sitftr 
Player, Delhi.

5. Smt. Sonal Mansingh,' DriMi— 
Bharatnatyam Dancer, Delhi 
(with 6 accompanists).

6. Dr. Dinesh Chandra Sharma, 
Doctor dt Ayurveda, All India 
Institute of Medical Sciences, New 
Delhi.

7. Prof. A. S. Paintal; Director, 
Vallabh Bhai Patel Chest Insti­
tute, New Delhi.

8. Prof. T. N. Krishnan, Violinist i* 
Karnataka Style and accompa­
nist, Madras.

9. Prof. R. Narayanan, Associate
Professor Latin-American
Studies, JNU, New Delhi;

10. Shri I. J. Bahadur Singh, Ex- 
Ambassador, Project director, 
India International Centre, Uelhi.

11. Two faculty members of National 
Institute of Design, Ahmedabad.

(i) Renu Gupta (ii) Shri S- Bal- 
ram.

12. Prof. J. P. S. Oberoi, Delhi School 
of Economics, Delhi.

INCOMING:—
1. Dr. E. N- W. Oppong, Dean of 

Agriculture, University of Ghana.
2. Prof. Damrong Wong ITparaj, 

Head of Visual Arts, FaStifty 0f 
Arts, Silpakorn University (Thai­
land).

3 . Dr. Ton That Tung, Cancer Spe­
cialist and Mrs. Tung (Vietnam).

4. Mr. Hans Hanoomansingh, Well 
Known Radio/TV personality 
(Trinidad).

1989 (January to June):—
OUTGOING:

1. Km. Rasika Khanna, Bharatna­
tyam Dancer, New Delhi.

2. Shri Lallan Prasad Vyas. Editor 
Viihwa Hindi Darshan, New 
Delhi.
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3. Smt. Chitra Vifiheshwaran, Bha- 
ratnatyam Dancer and accompa­
nists, Madras.

4. Shri Ram Kumar, Painter, New 
Delhi.

5. Shri A. Ramachandran, New 
Delhi.

INCOMING:—

1. Mr. Hemilton Fish, Publisher of 
“Tlie Nation” , with one escort 
(U.S.A.)

2. Dr. R. Deofiar«LAf Lecturer in
Psychology end Sociology in the 
University of West Indies (Trini­
dad). -

Kimnp Express

720S. SHRI AMAR ROY PRADHAN: 
Will the Minister ef RAILWAYS fee 
pleased to state:

of Railways, no action can be taken 
against any one.

taiia's Dissouatioa with Member 
Stales af U.N. General Assembly to

Discuss withdrawal of USSR from 
Afghanistan

7206. SHRI G. M. BANANTWALLA: 
Will the Minister of EXTERNAL AF­
FAIRS be pleasd to state:

(a) whether it is a {"act that India 
•kid not associate herself with the re­
cent request made by a number af 
■wmber-States for the United Na­
tions General Assembly to discuss 
withdrawal of Soviet troops from A f­
ghanistan;

(b) if so, whether Government do 
not consider this dissociation contra­
dictory to its disapproval 0i  the pre­
sence of Soviet troops in Afghanis­
tan; and

Written Answers 120

(a* whether the JLamrup Erprais 
did not ran from 4-7-1080 to 0-7-1960 
from Howrah /Sealdah to Gauhaii 
causing a lot of inconvenience ta 
thousands oi passengers; if so, the 
reasons therefor;

(b) whether Govoraaaeut have 
ordered any inquiry in this regard 
and action taken against the persons 
responsible for non-running of this 
train, if so, the details in this regard; 
and

(c) if not, the reasons? therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 59 Up Kam- 
rup Express leaving Howrah on 3rd, 
4th and 5th July, 1980 was cancelled 
due to Assam Bundh.

(b) and (c) Since the reasons for 
cancellation were beyond the control

(c) the reasons, if any, for keeping 
away from the aforesaid request?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) India is not one of the 
countries which have requested the 
inclusion of a new item on the agenda 
of the forthcoming 3bth regular ses­
sion of the U.N. General Assembly 
entitled “the situation in Afghanistan 
and its implications for International 
Peace and Security.”

(b) No, Sir.

(c) Government is not convinced 
that raising this iscife at the UN 
would be conducive to defusing the 
situation in the area and of avoiding 
Great Power confrontation in our 
neighbourhood. India is continuing its 
diplomatic efforts towards achieving 
a peaceful political situation in A f­
ghanistan.
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7207. 'ft  W7TCW f f a  : WT
*r«ft «RTT% spt "TTT ^  fsp :

( m )  *rrw r %  f=T^7H: jf^ ^r ^  t t  
T̂f̂ P S*r 5PT fa»rftr ^rr 

Jf fotfJTT ’ Tl TJT J-fJR irtTT^RT |  ; 

(w ) Ptrtjt ir f^rqr^ % 
TOT iTR*T I  ; iftr

(>r) & f r  3-gr ?r

<r* f*T -̂<T 5̂r>r ^  ^forrrfopTT vfr 
Jrft ^  >rf | ?

* n n w  #  ^  w >  («ft 
*rfc?rornnT) :  ( * r )  f e ^ f r  vr)r
5pt? t % sfr* rsr^ fqrr %
fw i%  ^  T̂*T % *TPT % if 
H<r 'TT ĵ *i *r
JJTcTTC I  I Jvf ^T WT gTT fFT n  
*PTH*T 4 ^  ^rifif I

(«r) <Tsr^r fanrw 5tk Hfrrjr *r 
w  w  ^ ttto t ^  *rr f a

T o  7 0  n \r, f^ fT T  r r r r  ^TTSTH

^ ^  % ^r?r  ̂ ^'t ^7% *
’T^F-g-T ff^ r  ^

*r"V i

(»r) sr«r ^ r  g=r ^ i fairTir 
spT f« r P rw r = f t  f^rtrr w  t  i f t r  
fajV H ^ sft ^ fw fr  T d«m  fjpr 
"jfnrv i

Seieure •< Wagois containing lipers 
for Printing Currency NetaB

7208. SHRI SATISH AGARWAL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that two 
wagon lends of bags containing paper

used for printing currency notos of 
the denominations at Rs. 2, 5, ]# and 
20 were seized by police at the Baja- 
burah railway station in Madhya Pra­
desh recently;

(b) if so, the details thereof; and
(c) the action that has been taken 

against the persons involved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) There is n# 
Railway Station named Rajaburak. 
No Seizure of currency printing paper 
has also been reported.

(b) and (c) Do not arise.

Pronesals to Improve Railway Siftlinis 
in Tamil Nadu

7209. SHRI ERA MOHAN: Will tke 
Minister of RAILWAYS be pleased 
to state:

(a) the names of Railway Stations 
where there are proposals to improve 
the Railway Stations in Tamil Na#u 
Region of Southern Railway;

(b) if so, when the works will be 
taken up;

(c) whether it includes Tirupur and 
Erode; and

(d) if not, the reasons theretor?
THE DEPUTY MINISTER IN THE 

MINISTRY OP RAILWAYS (SHRI 
MALLIKARJUN): (a) Important
‘works of improvement!augmentation 
of facilities are proposed to be carried 
out at the folowing stations:

(1) Madras Central
(2) Coimbatore
(3) Nagore
(4) Madurai.
(5) Triunelveli.

(b) Work is in progress at Nagore, 
Madurai and Tirunelveli. Work at 
other stations is expected to be taken 
up during the current financial year.

(e) No.
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(d) Improvment to Tiruppu Sta­
tion building was carried out only ia 
the year 1977 at a coat of about 3.8 
lakhs. Moreover, the work for the 
addition of a double-bedded and a 
single-bedded retiring room is being 
taken up shortly. The amenities 
available at Tiruppur an Erode sta­
tions are considered adequate by and 
large to deal with the present level 
of traffic. Proposals to augment|im- 
prove the facilities at these stations 
will be considered in the future, 
taking into account the needs of the 
traffic future, taking into account the 
needs of the traffic.

N e w  R a i l w a y  Umm

7210. SHRI C. CHINNASWAMY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the total length of new railway 
Uaes constructed since Independence; 
and

(b) what are the additions made in 
the Southern Railway during the above 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 7735 Kms. as 
•n 31st March, 1980.

(b 785 Kms.

w ta *  Tt afafiw i

7211. O T  : *HT
^  JToft IT? ĉTT̂ r Tt r n  fa  :

(t ) WT ^ 'JW'll'i, iH I,
fafatr m fa Tt fo *t % f?itr 5%

W1*A T̂vff Tt 4^+1 it

gftftwT smrfWcrr
?rt? Tt ^tfar |  ;

(w ) irfe f t , ?fr . *rt n>r w T
% Tt f lfT lt t
flM fnff tt  sTfm T̂ cwr smr
Tt f^ rt % f<7̂  fe r#  fivnrr *r  

ft ?  ^  ;

(*r) w  i w w ,  *^ ft, sn»m
TTWR, cWT
qr srw% Tt w fTrcr

*rflrftr*rr % s r ’tpt

T t f^pt % f̂ trr sn t^ r f t ?  it *r>  
^  % fT^Rt *rM<nn Tt s t  fa? 
*pt;

(q ) ẑn it?  ^  | B  Wf-

TTft Hfaftnft Tt s t  jt f a r  *r% *rV
JTfa f t , m  ^T% JIT TTT®T I  ?

H5TWW fit ^  »T«ft (aft

^ w n ? > ) : (t ) aft ft , %^r 
«rn % $Tt ir fT?5 firtw

Ttf^ pt % 3Tt TT Rft I

( « )  *rrer 1 

(n ) ?ftr (*r) fsprrq 11

o PTPT «TfT #”3#  f iR  % f%? STRftn 57T StTSTft̂ T *T TT% %
«f+iPw i faJTt frm im  titw

£ ?r«r̂ T

1. ?T<sM± ’ TTC TT ttlH lI f t

(^riT ^ r t )

' 2. W T * Sr fafa* ST̂ f 5TT STfgf^T 5nfa ^
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w  b'o fa* f srrt

f?WfT 1

wrefor svr w rites*
farm >TOT ?  <*I

^ r

7 (yrfar ^r#) ITT UrUIVlT, <5fr «f»ro 
SRTR WRfof fw r 
»WT fbpf irfkT
thtt tot i

3. *T T̂PT, finfT,
'tft tftx smrto

|r —

4. StPPT (i)  TTTT w  *T 
sro *rlr * t f3T*r

^  <TRT 7TTT 1

(ii) snnr ®r^fr *r 
'em % sjttt *rh ^rr- 
sfiwf ?zTtT

VTWi ^ 1

s. w t̂rr? (i) *hhi* *r r̂nr ? t
FZTW, STtanon, 'f&HT7 

■PT tdH

Rtf wrwr ^  «f r i

(ii) JPT»TTT if TO Tr srtf TRr »rt i

1
—

7. w?-yr TOfj# *T V̂T,
ftrzrf i)x W r
VT ĉl̂ i

---

acftinit DTC bf
Commuter*

7212. SHRI S. M. KRISHNA: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) -whether it is a fact that com- 
plaints regarding bad service, bad be- 
kftTiour and other lapses on the part 
•f the Delhi Transport Corporation

staff in dealing with harried commu­
ters i* the Capital even made to the 
General Manager by name not reault 
in any action and even their receipt 
is not acknowledged;

(b) the number of suck 'etters re­
ceived by him during the last three 
months which still remain unac­
knowledged; and
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(e) whether Government consider 
the desirability of opening a" separate 
cell to 4«al with such matters, and 
if not, the reasons therefor?

THE MINISTER OF STATE IN 
TOM MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(fc) No, Sir.

(b) During April—June, 1981, 199t 
eanplainte were received by DTC 
and all of these complaints have been 
acknowledg by the Corporation.

(c) It is not foand feasible to have 
a separate Cell. All such complaints 
ar* dealt with by the officers of con- 
MFned departments in the DTC and 
action depending upon the nature of 
the compalint} is taken.

Vhaactal Am teaic *• D.T C

7213. SHRI R. K. MHALGI: Will
tbc Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that Gov­
ernment provide financial assistance 
to the Delhi Transport Corporation 
ia the form of subsidy or in any gther 
form;

(b) if so, the amount provided dur­
ing the last three years, year-wise; 
and

(c) why such financial assistance is 
net made available to Bombay Muni­
cipal Corporation?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
SINGH): (a) The DTC. which is 
under the administrative control of 
tke Central Government, is given 
financial assistance in the form of in­
terest bearing ways and means and 
capital loans.

(b) The amount of loans provided 
during the last three years are given 
below:

Year C a p i’al W ays o r
loan means loan

1977-78 200.00 400.00
1078-79 475.00 700.09
1979-11 829.01 984.09

(c) The Bombay Municipal Corpo­
ration is under the Govt, of Maharash­
tra and as such it is for that State 
Govt, to provide financial assistance, 
to the said Corporation as and when 
considered necessary.

Numbers af teplojeis 'm Indian 
Diplomatic, CnsiU r u i  Trade Re­

presentation Organtaatitn& Abroad

7214. SHRI BRAJAMOHAN MO­
HANTY: Will the Minister of EX­
TERNAL AFFAIRS be pleased to 
state:

(a) the total number of locally re­
cruited employees employed in each 
of Indian 'Diplomatic, Consular and 
Trade Representation Organisations 
out side India and how many of them 
are foreign nationals;

(b) whether there is any rule for 
recruitment of local persons; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) (a) Tlie uptodate information 
is being collected and will be pleaced 
on the Table of the House..

(b) and (c) The locally recruited 
personnel are mainly for Clerical ar 
other lower jobs. They do not be­
long to any Cadre. The Heads af 
Missions | Posts are empowered to 
employ such personnel subject to their 
suitability for the requirements of the 
jobs. Terms of service vary Irom 
Mission to Mission according to local 
conditions.

Efltpetndfture inonrred an Non-Muslim 
Shrines in Pakistan

7215. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister af 
EXTERNAL AFFAIRS be pleased to 
state;

(a) whether there are any non- 
Mufllim shrines in Pakistan under 
protection and preservation af the 
Government of India;

(b) if so, the details thereof; and
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(c) the expenditure incurred there­
on during preceeding three years, 
year-wisef

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
R A O ): (a) No, Sir.

(b) and (c) Do not arise.

Vacant Posts of Nursing Superinten­
dent in Safderjang Hospitalt New 

Delhi

7216. SHRI M. RAMGOPAL RED­
DY: Will the Minister of HEALTH 
be pleased to state:

(a) whether it is a fact that the 
posts of Nursing superintendent in 
Safdarjang Hospital, New Delhi are 
lying vacant for a long time; and

(b) if so, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJA LASKAR) (a) 
No, not for a long time.

(b> Incumbent of the post retired 
on 29-2-80 on attaining the age of 
superannuation.

Sheds at D.T.G. Bus Stop
7217. SHRI M. RAMGOPAL RED­

DY: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether Government are aware 
that there are no sheds in number of 
Delhi Transport Corporation bus stops 
and are causing great inconvenience 
to the commuters; and

(b) if so, the amount provided for 
construction of sheds during 1980-81 
and the names of bus stops where 
sheds will be provided during this 
period?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH)
(a) Yes, Sir.

(b) A  sum of Rs. 20 lakhs has 
been provided by DTC for construc­
tion of Bus Queue Shelters and Time

Keeping Booths. The details of the 
sheds to be provided during 1980-81 
is enclosed in the Annexure. In ad­
dition, the NDMC who are respon­
sible for providing sheds in New 
Delhi Area has also provided for Rs-
2 lakhs for this purpose.

Statement

List o f proposed Bus Qjieue Shelters for the 
year 1980-81.

S.
No.

Proposed Site N o. o f 
Bus ‘ Q,’ 
Shelters

1 . Dhaula K uan . 5
2.
m
3

Sadiq N agar 

O khla Tank for C ity

r

1

4. Badarpur Boarder for C ity r

5- D D .A . Flats, K alka Ji f

6. R aghubir N agar Term inal . 1

7- Dhauli Piao r

8. W azirpur Depot-I 1

9- Sarswati V ihar, A-Block 1

10. Ram jas Road, N ew Rohtak 
Road. . . . . 1

11. Hari N agar Depot. . X

12. M ehrauli Term inal . 1

l 3 - Q utab . . . . 1

14.
15.

Ram pura wpt Punjabi Bagh 
Inderlok wpt Zakhira

1
1

16. M andoli T T  Post 1

17- Shahdara for route No. 832

18. Trilokpuri 1

19- M alviya N agar (Replace) . X

20. Chit tar anjan Park I

21. M aster Plan Road No. 30 
(Opposite M other D airy 
Paschim Bihar Phase-I I

22. R .K . Puram Scctor-T wpt 
S e cto r-Ill I

1821 LS—5.
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S.
N o

Proposed Site N o. o f 
Bus ‘ O ’ 
Shelters

1 2 3

23* M ukherjee N agar 1

24. General Store on R ing 
R oad . . . . 2

25- Punjabi Bagh Term inal 
(M udrika Service)

26. Peera Garhi

27. M adipur J. J. Colony

28. Dakshinpuri

29- Madangi r i . . . .

30. K alk aji Tem ple

SI- T a ta  Steel Com pany QVhla 
Phase-I . . . .

32. D E S U  Sub-station Okhla 
Phase-I

33- Bawana D epct

34 Shalim ar Bagh

35- T ilak  N agar

36. G eetanjali Enclave

37- Punchsheel C lub

38. Pankha R oad C-Block

39- N ajafgarh

40. Vikaspuri (Budela Village) .

4 1 - K irti Bagar

42. T ib ia  College (K arol Bagh)

43- Hari N agar Clock Tower .

44- Saket J-Block

45- Sultanpuri A-B-Block (E- 
Block) . . . .

46. K atw ariya Sarai M ore

47- Industrial Area M oti Nagar

48. Shadipur Depot. 2

49- H ari N agar Central Jail 2

50. N ew R ajinder N agar 1

1 2 3

51. G-I Janakpuri . . .

52. C -5C  Block Janakpuri

53. C-5/B Janakpuri

54. Pankha R oad Janak Cinema

55. Punjabi Bagh Term inal wpt* 
Rani Bagh

56. L IG  Flats M ayapuri .

57. Sultanpuri Jalebi Chowk .

58. Government Press, M aya p jri

59. Nangloi . . . .

60. G urdw ara Road

61. Vishist Park, Janakpuri

62. D E SU  Colony, Janakpuri

63. W azirpur W ater Tank 

64- J- J- Colony, W azirpur

65. Bharat N agar Crossing

66. I.S .B .T . (Route No. 218) .

67. Idgah . . . .

68. New Rohtak Road

69. Tim arpur . . . .

70. Ashok V ihar Pahasc-II

71. Punshshcel C lub

72. Shiv M andir (Andrews Ganj)

73. Tim arpur

74. Trilokpuri 13-Block

75. Yam una Puri

76. Nand N agri

77. N ew Secmapuri.

78. M angol Puri A-Block.

79. M angol Puri D-Block

80. M angol Puri Y-Block
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I 2 3

$1. PNB Colony 1

82. N ational H ighw ay Pandav 
N agar . . . . 1

83- Shiv Puri . . . . 1

84. H-Bolock Ashok Vihar 1

85. Ashok Vihar (A-Block) 
Phase-II . . . . 1

86. San gam Cinem a 1

87. I. P. Depot 1

88. G reater K ailash-II 1

89. Greater Kailwash -II R a il­
w ay Colony 1

90. L ad y Sri R am  College z

9 1- Punj Sons 1

92- K alkaji Depot . 1

93. Modern, School, Vasant 
Vihar . . . . 1

T o ta l : 100

T.A. to Railway Employees

7218. SHRI MOTI LAl  HASDA: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the Railway Board 
have laid down any policy for grant­
ing travelling allowance to the rail­
way employees.

(b) if so, whether any instructions 
have been laid down therein stating 
that the railway employees attending 
duties at out-stations are to produce 
certificates alongwith the Travelling 
Allowances journals to prove their 
performance of duty at* out-stations; 
and

(c) whether certificates in support 
of duty at out-stations are required 
to be attached with the Travelling 
Allowance journals for passing of the 
same?

THE DEPUTY MINISTER In  THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes.

(b) and (c) The rules for the grant 
of Travelling Allowance do not pro­
vide for production of Certificates in 
all cases to prove the performance of 
duty at out-stations and no adminis­
trative instructions have also been 
issued to this effect. However, it is 
open to the Supervisory Officials/ 
Controlling Officers, who are required 
to verify and countersign the TA Bills 
of their subordinates, to insist on pro­
duction of such a certificate wherever 
they deem fit to check the genuine­
ness of the claim. In certain circum­
stances, such as attendance in Court, 
or enquiry etc., a certificate on per­
formance of duty is normally attach­
ed with the Travelling Allowance 
Bill.
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Posting: of Assistant Personnel Offi­
cers! Divisional Personnel Officers at a 

place for longer periods

7220. SHRI R. L. P. VERMA; Will 
the Minister of RAILWAYS be pleased 
*0 refer to the reply given to Un­
starred Question No. 2820 on the 3rd 
July, 1980 regarding the prescribed 
stay of Assistant Personnel Officer and 
state;

(a) whether Government are aware 
that the Assistant Personnel Officers/ 
Divisional Personnel Officers dealing 
with establishment and staff matters 
are likely to develop vested interest’s, 
if posted at one place for longer 
periods;

(b) whether some time back the 
stay of a Divisional Personnel Officer 
was restricted to 3 years in one Divi­
sion;

(c) the difficulties which lie in the 
way of the Railway Administration in 
fixing the stay of a Divisional Per­
sonnel Officer at one place like Offi­
cers of the other Railway Services to 
ensure cleaner administration; and

(d) the steps which Government 
propose to take presently to transfer 
such of the Divisional Personnel Offi­
cers who stayed in a Division or par­
ticular seat on the Northern Railway 
for more than three years?

THE DEPUTY MINISTER In  THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN); (a) No such case 
has come to notice.

(b) No.

fc) and (d) It is not considered 
necessary to fix a period of stay for 
Personnel Officers at one place. How­
ever, the need for periodically trans­
ferring officers/employees is always 
kept in view.

Appointment to the post of Additional 
Direct or-General, Health Services in 

the Ministry

7221. SHRI R. L. P. VERMA: Will 
the Minister of HEALTH be pleased 
to state:

(a) whether any rules have been 
framed for appointment to the post of 
Additional Director-General, Health 
Services in the DGHs and if so, what 
and if not, the reasons therefor; and

(b) since when this post was creat­
ed and whether any tenure for the 
incumbent of this post has been pres­
cribed; and if so, what and if not, 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
The post of Additional Director-Gene- 
ral of Health Services in the Direc­
torate General of Health Services, is 
a Supertime Grade I post of Central 
Health Service and is filled in accord­
ance with the relevant provisions of 
Central Health Service, Rules 1963 
which reads as follows:

“The post of Additional Director- 
General of Health Services sball be 
filled, on the recommendation of a 
Departmental Promotion Commit­
tee, by promotion on the basis of 
merit with due regard to seniority 
of officers holding posts in Super­
time Grade I who have rendered 
service for a period not less than 
two years in that category” .

(b) The post of Additional Director- 
General of Health Service was origi­
nally created on 31st October, 1962 
and is included in the Central Health 
Servicc since its inception. The pre­
sent incumbent is holding the post 
sincc 12-4-1978. As the Central Health 
Service posts are not tenure posts, 
the post of Additional Director-Gene­
ral of Health Service is also not a 
tenure post.

Sanctioned Posts at Bhagalpnr 
Junction

7222. SHRI RAMAVATAR SHAS- 
TRI; Will the Minister of RAILWAYS 
be pleased to state:

(a) the total number of sanctioned 
posts of all categories of Commercial, 
Traffic ajid General at Bhagalpur Junc­
tion (Bihar), in Eastern Railway;
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(b) the actual number of staff 
available in all categories;

(c) the actual number of staff short 
in all categories including the cadre 
of announcer; and

(d) the reasons for gap between the 
actual sanctioned strength and actual 
staff available in all categories?

THE DEPUTY MINISTER In  THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (d) Infor­
mation is being collected and will be 
laid on the Table of the Sabha.

Dredger ‘Mohaaa*

7223. SHRI NIREN GHOSH: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
Dredger ‘Mohana’ in Calcutta Port 
has met with an accident and is lying 
idle; and

(b) if so, whether any steps have 
been taken to take evidence from the 
staff of the said dredger at the time of 
investigating the causes of the acci­
dent?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) The Dredger ‘Mohana* had an 
accident on the 12th April, 1980. After 
interim repairs, it was commissioned 
into service on the 17th June, 1980 on 
restricted basis.

(b) A preliminary investigation of 
the cause of accident was conducted. 
Evidence of concerned operating Engi­
neers of the vessel was recorded by 
the investigating officer at that time.

Development of Vizag and Paracfip 
Ports

7224. SHRI GIRIDHAR GOMANGO: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether his Ministry prepared 
the plans for the development of 
Vizag Port and Paradip Port keeping 
in view transportation of steel, iron

ore, aluminium and other commercial 
goods through these ports apart from 
the existing capacity of transporta­
tion;

(b) if so, the expansion programme 
taken up by his Ministry in Fifth and 
Sixth Plan periods;

(c) the funds provided in Fifth Plan 
and the Sixth plan proposals, Port- 
wise; and

(d) the work undertaken so far in 
this regard?

THE MINISTER OF STATE IN 
THE MNISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) Yes.

(b) to (d) Position in respect of 
each port is indicated below: —

Visakhapatnam Port

Important schemes included in the 
5th Five Year Plan (1974—78) and 
plan period 1978—80 relate to procure­
ment of Hopper Suction Dredger of 
4000 tonnes capacity and shipping tug 
of 2000 tonnes capacity, completion 
of Visakhapatnam Outer Harbour 
Project, provision of third wagon tip­
pler, oil mooring berth, oil berth and 
dust suppression equipment in the 
Visakhapatnam Outer Harbour Pro­
ject, facilities for shipment of alumina, 
provision of sheds etc. An expendi­
ture of about Rs. 62.15 crores has been 
spent on different schemes during the 
plan period 1974—80.

Details of the 6th Five Year Plan 
(1980—85) are under formulation. A 
provision of Rs. 10,73 crortes has been 
included in 1980-81 Plan for different 
schemes which include third wagon 
tippler, oil berth and oil mooring 
berth, steel hopper barges, 10 tonnes 
electric wharf crane, crawler mounted 
cranes, replacement of Rapier mobile 
cranes, shipping tug, wet basin etc.

Important works already completed/ 
in progress relate t0 Visakhapatnam 
Outer Harbour, oil mooring berth, 

acquisition of tug, Hopper Suction



Dredger, Dust suppression equipment, 
Wet Basin, Crawler mounted crane, 
replacement of rapier mobile cranes, 
etc.

Paradip Port

Important schemes included in the 
0th Five Year Plan (1974—78) and 
plan period 1978—80 relate to procure­
ment of dredger and construction of 
dredge pit, construction of 1st and 2nd 
general cargo berth, procurement of 
locomotives, Heavy Duty Mobile 
Cranes and 30 tonne bollard pull tug, 
construction of sea wall, transit sheds 
and warehouses, Railway facilities, 
improvement and modification to ore 
handling plant etc. An expenditure of 
about Rs. 40.35 crores has been incur­
red on different schemes during 1974— 
80.

Details of the 6th Five Year Plan 
(1980—85) are under formulation. A 
provision of Rs. 8.11 crores has been 
included in the Annual Plan 1980-81 
for different schemes like construc­
tion of 2nd general cargo birth, tran­
sit sheds and warehouses, procure­
ment 0f tug and locomotive, improve­
ment and modifications to ore handling 
plant, wet basin, cutter suction dred­
ger, workshop machinery, heavy duty 
mobile cranes etc.

Important works already completed/ 
in progress relate to construction of 
transit sheds and warehouses, Railway 
facilities, locomotive and tug, sea wall 
and second general cargo berth, im­
provement and modifications to ore 
handling plant, etc.

Mixed Primary School at Khurda 
Road

7225. SHRI ZAINAL ABEDIN; Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the total number of students in 
South-Eastern Railway mixed Primary 
School at Khurda Road;

(b) the total accommodation in 
square feet available in the said school 
for the students;
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(c) whether the accommodation 
available is according to the provision 
made in the Orissa Education Code;

(d) whether it is a fact that the 
school begins at seven hours in the 
morning throughout the year; and

(e) whether the Railways have 
any proposal to provide more accom­
modation in the school bo that it will 
begin at a time with the Mixed High 
School at Khurda Road?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 1163.

(b) The area of accommodation 
provided in the school is 13,100 sq. ft.

(c) to (e). Yes.

Assistant Draftsmen

7226. SHRI ZAINAL ABEDIN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the total number of Assistant 
Draftsmen/Estimators/Design Assis­
tants working in scale of Rs. 330-560 
(R. S.) over Indian Railways;

(b) how many of such staff have 
completed 10 years and 15 years ser­
vice in the grade; and

(c) how many have reached the 
maximum of Rs. 560 in the grade?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Infor­
mation is being collected and will be 
laid on the Table of the Sabha.

Duration of Jmtior Doctors Strike 
in Delhi

7227. PROF. MADHU DANDAVATE: 
Will the Minister of HEALTH be 
pleased to state:

(a) what was the duration of the 
Junior Doctors strike in Delhi that 
commenced in July 1980;

(b) how many Junior Doctors par­
ticipated in the strike;
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(c) how many patients were refus­
ed admission to Delhi’s Hospitals as 
a sequal to the strike; and

(d) if any settlement has been ar­
rived at with the Junior Doctor® on 
strike and what are tfie terms of set­
tlement?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
From 5th July, 1980 till date.

(b) 1154 Junior and Senior Resi­
dent Doctors and 409 interns.

(c) None.

(d) The doctors have been advised 
to call off their strike s0 that their 
demands could be discussed.

Closure of Ayurvedic Colleges in the 
Capital

7228. SHRI R. L. P. VERM A : Will 
the Minister of HEALTH be pleased 
to state:

(a) whether two Ayurvedic Colleges 
in the Capital, one in Rajendra Nagar 
and the other in Trans-Jamuna have 
been closed dawn indefinitely resulting 
in the loss of almost two academic 
years to the students;

(b) if so, the reasons therefor and 
the steps taken to resolve the tangle 
and restart the colleges;

(c) whether Government will con­
sider some measures to assist those 
Students who were in the fourth and 
Final Year of their studies to complete 
their courses at least in some of the 
Colleges in the neighbouring State in 
case these can't be done in the existing 
Colleges to save their academic career; 
and

(d) if not, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF HEALTH (SHRI 
NIHAR RAN JAN LASKAR) : (a) and
(b) The two private Ayurvedic Col­
leges viz., Ahinsa, Ayurvedic College, 
Shankar Road and Sanatan 
Dharma Ajhirvedic College, Krishan- 
nagar which were closed by their res­

pective managements due to strike of 
the student's have now reopened as 
the strike has been called off. Neces­
sary arrangements for the Supple­
mentary Examinations are being made 
by the Examining Body, Ayurvedic 
and Unani Systems of Medicine, 
Delhi.

(c) and (d) Does not arise in view 
of reply to (a) and (b).

Rotational Duty of Officers of Central 
Secretariat Service

7229. SHRI R. L. P. VERMA: Will 
the Minister of HEALTH be pleased 
to state:

(a) whether there exists any sys­
tem under which Officers of the Cen­
tral Secretariat Service working in his 
Ministry and attached Offices like 
D.G.H.S. who ar£ dealing with establi­
shment matters are rotated from one 
seat to another;

(b) whether it is a fact that there 
are Officers in the Ministry and
D.G.H.S. for the last twertty-four 
years and working at one seat for 
the last more than three years dealing 
with administration; and

(c) if so, their particulars and rea­
sons for not rotating them not only for 
their career development but also to 
prevent against their developing vest­
ed interests for continued stay at one 
post like Deputy Director/Under Sec­
retary/Director etc.? ^

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
Normally, officers of the Central 
Secretariat Service, who have put in 
continuously 5 years service in a par­
ticular Section/post, are considered 
for rotation within the Ministry/ 
DGHs or from the Ministry to the 
DGHS and vice versa.

(b) and (c) N0 officer of the Cen­
tral Secretariat Service has been 
working at one seat for the last 24 
years. However, 13 Assistants, 1 Sec­
tion Officer and 1 Under Secretary 
hare held the same charge for the
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last three years. They will be consi­
dered for rotation in other seats after
5 years, as per reply given in part (a) 
above. No instance of vested interest 
has come to notice.
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Cost of Training a Doctor

7231. PROF. N- G. RANGA: Will
the Minister of HEALTH be pleased 
to state;

(a) the approximate cost of training 
of a basic doctor in Ayurvedic, Homo­
eopathy and Unani Systems of Medi­
cines; and

(b) how the cost compares with the 
training of their counterparts in the 
Allopathic System of Medicine?

t

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RAN JAN L ASKAR): (a) No 
study has s0 far been conducted to 
assess the cost of training of a basic 
doctor in Ayurvedic, Homoeopathy 
and Unani Systems of Medicine.

(b) In view of (a) above, the ques­
tion of comparison with Allopathic 
doctors does not arise.

Extension of Suburban Service from • 
Canning Station to Dhamakhalj

7232. SHRI SANAT KUMAR MAN- 
DAL: Will the Minister of RAIL­
WAYS be pleased to state;

(a) whether suggestions had been 
made tQ Government for extending 
the Eastern Railway suburban service 
from Canning Station to Dhamakhali;

(b) if so, Government’s reaction 
thereto; and

(c) the difficulties which lie in 
the way of the Railway Administra­
tion in this behalf?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): . (a) to (c) Can­
ning is already linked with Sonarpur 
by a BG railway line. The traffic sur­
vey for construction of 50 kms. long 
Sonarpur-Dhamakhali rail link con­
ducted in 1975 revealed that this rail 
link with steam traction was esti­
mated to cost Rs. 3 crores at 1975 
prices, the present day cost being 
Rs. 4.20 crores. The survey also re­
vealed that the proposed line was not 
found financially viable in the absence 
of adequate traffic, the return being 
negative.

CGHs Facilities to Retired Govern­
ment Employees

7233. SHRI s- M. KRISHNA; Will 
the Minister of HEALTH be pleased 
to state:

(a) whether a Central Government 
pensioner who resides in the Capital 
and is subscribing to the Central 
Government Contributory Health 
Scheme on the basis of pension drawn
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is precluded from subscribing at a 
higher rate on the basis of last pay- 
drawn if he so desires to do at any 
later stage;

(b) if so, the reasons therefor and 
what are the difficulties which lie in 
the way of his Ministry in debarring 
these pensioners from having this 
facility when the Public Exchequer 
gets more revenue for the same ser­

vices rendered;

(c) whether he would lay on the 
Table of the House a copy of the rele­
vant Rules or Order under which this 
change over from a lower rate to 
higher rate is not allowed; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RAN JAN LASKAR): (a) to
(d) In accordance with para (iii) of 
the orders No. F.4-66|69-H dated 17-1- 
1970 regarding extensions of the medi­
cal facilities under the Central Gov­
ernment- Health Scheme to Central 
Government Pensioners, fhey are en­
titled to the facilities available to 
serving Government employees earn­
ing the same emoluments. Continuous 
treatment as on the date of retirement 
could also be considered on payment 
by the pensioner of contribution 
charged on the last ay drawn Rele­
vant extract from the said order is 
enclosed in the annexure.

Statement

Extracts from Ministry of Health 
and Family Planning (Department of 
Health) O. M. No. F. 4-66/69-H, 
dated the 7th January, 1970 to all 
Ministries regarding Extension of 
Medical facilities under the Central 
Government Health Scheme to Central 
Government Pensioners in Delhi|New 
Delhi.

(ii) Contributions:

The beneficiaries who w ill join the 
Scheme will be liable to pay contri­

bution on the following rates with re­
ference to their gross pension in the 
case of pensioners and with reference 
to half of their last substantive pay 
drawn in the case of those retiring 
with C.P. Fund benefits.

Gradation according to Gross Rate o f 
Pension/Pay M om hly

contribu­
tion

Rs.

I. From Rs. 2000 and above I 2 -OO

2. From Rs. 150Q to Rs. 1999 9 OO

3- From Rs. 1000 to Rs. *499 • 6-00

4 - From Rs. 750 to Rs. 999 ■ 5OO

5- From Rs. 500 to Rs. 749 ■ 4 0 0
6. From Rs. 250 to Rs. 499 • 2 ‘ 50

7- From Rs. 151 to Rs. 249 ■ I 50

8. From Rs. 76 to Rs. 150 . o -75
9- U pto Rs. 75 - . o- 50

They will be entitled to the facili­
ties availabe to serving Government 
employees earning the same emolu­
ments. Continuous treatment at the 
same level as on the date of retire­
ment could be considered on payment 
by the Pensioner of contribution 
charged on the last pay drawn.

Use of Cast Iran Flpe

7234. SHRI NIHAL SINGH: ' Will 
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether cast iron pipe costing 
Rs. 11.09 lakhs laid between Kali Dam 
and Filter House situated at Dahod 
station in March, 1975 and with a 
further expenditure incurred for re­
pairs and replacements of Rs. 1.58 
lakhs is not being put to use and the 
old soft iron pipes are being used 
instead;

(b.) if so, the reasons for laying 
new pipe lines; and

(c) from whom the inferior pip*s 
were purchased and the action taken 
against them?



THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b) The 
new C.I. pipeline was laid, since the 
old M.S. pipe line had suffered cor­
rosion over the period of years in 
Service. Since there were bursts in 
the new pipeline after its commis­
sioning in March 1975, necessary re­
pairs had to be undertaken. The re­
paired pipeline has been tested and 
found to be in working order. The old 
pipeline is being retained in view of 
the latest requirements of water and 
also as an alternative during emer­
gencies.

(c) No action has been taken. The 
pipes were purchased from (i) M|s. 
Kesoram Industries and Cotton Mills 
Ltd., Calcutta-17, and (ii) M|s. Elec­
tro Steel Castings Ltd. Calcutta-1. 
These pipes were duly inspected and 
certified by the D.G.S. and D.

Absorbing of Surplus Workers at 
Bombay Port

7235. SHRI NIREN GHOSH: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
Transport Ministry ensured to take all 
efforts to absorb the workers at Bom­
bay Port, who were rendered surplus 
due to sudden drop of import of food- 
grains by the Food Corporation of 
India; and

(b) if so, the reasons for non-ab­
sorbing these workers, who being 
surplus accepted voluntary retire­
ment?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) Most of the ex-casual workers at 
Bombay Port who were rendered 
surplus due to sudden drop of import 
of foodgrains by the Food Corporation 
of India, have been absorbed.

(b) However, a balance of 250 to 
300 workers, who had resigned from 
the service of the Board or re­
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tired after taking voluntary retire­
ment benefits or who were above 40 
years of age and therefore, not eli­
gible for recruitment under the sche­
me could not be absorbed by the 
Bombay Dock Labour Board. The 
Board had taken a decision long back 
not to re-employ any worker who had 
resigned from service under any cir­
cumstances including those retired 
under voluntary Retirement Scheme.

Railway Tariff Enquiry Committee

7236. SHRI CHATURBHUJ: Will
the Minister of RAILWAYS be plea­
sed to state:

(a) when and the object witti 
which Railway Tariff Enquiry Com­
mittee was constituted;

(b) the guidelines set for the Rail­
way Tariff Enquiry Committee;

(c) whether Government propose 
to accept the recommendations of the 
Committee; and

(d) if so, by what time and if not, 
the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The Rail
Tariff Enquiry Committee was con­
stituted in September 1977 for car­
rying out a comprehensive exami­
nation of the structure of fares, rates 
and other charges for public traffic as 
also for post office and military traffic 
and other ancillary and incidental 
matters, and to make recommendations 
for their modification.

(b) The guidelines of the Com­
mittee were: —

( 1) to examine the structure of 
fares, rates and other charges for 
public traffic carried by passenger 
trains and |or goods trains, in all 
itg aspects, and ancillary and inci­
dental matters such as packing 
conditions and booking and delivery 
of, and payment for traffic;

(2) to examine the structure of 
fares, rates and other charges for

written Answers 1487 AUG. 1980



149 Written Answers SRAVANA 16f 1902 (SAKA) Written Answers 150

post office mails and military traffic ' 
carried by passenger trains and| or 
goods trains as also ancillary and 
incidental matters;

(3) to examine any other cog­
nate matters that my be referred 
to the committee by the Ministry 
o f Railways;
. (4) to recommend the modifica­
tions which should be made bear­
ing in mind, among other relevent 
considerations, the interests of the 
•ommon man, the requirements of 
developing economy and the im­
portance of making the Railways 
financially viable and the possibility 
of increased operating efficiency; 
and
(5) any other matters connected 
with the rationalisation and simp­
lification of the freight and fare 
structure on the Indian Railways 
and any other incidental matters 
relating thereto.
(c) and (d) An Implementation 

Cell has been created in Railway 
Board to examine the implications 
of the recommendations of the Rail 
Tariff Enquiry Committee. Decision 
will be taken on the basis of this 
examination which is expected to be 
completed in about eight months’ 
time.

Vocational and Technical Training 
Institutes

7237. SHRI T. R. SHAMANNA: 
Will the Minister of LABOUR be 
pleased to state:

(a) the number of Vocational and 
Technical Training Institutes in the 
country at present;

(b) the subjectg for which Training 
is given in these institutions;

(c) the number of applications 
reached in these institutions ft>r the 
last three years; and

(d) the number of admission given 
to the applicants during the same 
Period?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJTAH): (a) As on 1-7-1979 there 
were 740 Government Industrial 
Training Institutes/Centres and Pri­
vately run Institutes affiliated to the 
National Council for Training in Vo­
cational Trades in the country. Out 
of these, 356 Institutes | Centres are 
permanently affiliated Government 
Training Institutes.

(b) Training is imparted in 53 sub­
jects which are indicated in An- 
nexure ‘A ’.

(c) and (d) The craftsmen train­
ing schemes is being administered 
by the respective State Governments 
Union Territories. The requisite in­
formation relating to the number of 
applications received and the number 
of admissions given by each of the 
Private Institutes and Provisionally 
affiliated Government Institutes is 
not available with the Central Gov­
ernment. However, the required in­
formation in respect of the 356 Per­
manently affiliated Government insti­
tutes is as under:

Year Number o f  Number o f
applications admissions 
received given

1977 8,10,717 1,10,192
1978 9,52,701 1,12274!
1979 10,85,086 1,06,876

Statement
List of trades together with period of 
training in respect of Craftsmen 
Training Scheme

S. No. Name of the trade Duration

A. Engineering Trades.
1. Blacksmith 1 year
2. Welder (Gas &

Electric) 1 year
3. Sheet Metal Worker 1 year
4. Moulder 1 year
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S. No. Name of the trade Duration

5. Carpenter 1 year

6. Mechnic (Motor) 2 years
Vehicle)

7. Mechanic (Tractor)

8. Mechanic (Tractor)
8. Mechanic (Diesel)
9. Upholstery

10. Plumber
11. Painter
12. Farm Mechnic

13. Wireman
14. Building Constructor 

. 15. Pattern Maker

16. Fitter

17. Turner

18. Machinist (Grinder)

19. Machinist
20. Millwright (Mainten­

ance Mechanic
21. Tool & Die Maker

22. Watch & Clock Maker
23. Electroplater

24. Electrician

25. Instrument Mechanic

26. Refrigeration & Air- 
Conditnoning Mechanic 2 years

27. Draughtsman (Mecha­
nical) 2 years

28. Wireless (Operator 1 year

29. Draughasman
(Civil) 2 years

30. Mechanic (Radio &
T.V.) 2 years

31. Surveyor 2 years

32. Electronics 2 years

S. No. Name of the trade Duration

B. Non-Engineering Trades

1. Bleaching. Dyeing and 
Calico Printing

2. Book Binding
3. Cane, Willow and 

Bamboo work
4. Cutting & Tailoring
5. Embroidery &

Needle Work
6. Hand Weaving of Newar,

Tape, Durries
and Carpets / 1 year

7. Hand Composition and
Proof Reading 1 year

8. Hand Weaving of Fancy
& Furnishing Fabrics

9. Hand Weaving of 
Woolen Fabrics

10. Knitting with Hand 
and Machine

11. Manufacture of 
Footwear

12. Manufacture of 
Household Utensils

13. Manufacture of Sports 
good ^Leather

14.Manufacture of 
goods (Misc)

15. Manufacture of Sports
goods (Wood) 1 year

16. Manufacture of Suitcases
and other Leather goods 1 year

17. Preservation of Fruits
Vegtables J 1 year

18. Printing Machine
Operator 1 year

19. Weaving of Silk and
Woolen Fabrics 1 year

20. Stenography
(English) 1 year

21. Stenography
(Hindi 1 year

1 year 

1 year 
1 year 
1 year 
1 year
1 year 

2 years 
2 years
2 years
2 years 

2 years 

2 years 
2 years 
2 years

2 years 

2 years

2 years 

2 years 

2 years 
2 years

1 year 
1 year

1 year 
1 year

1 year

1 year 

1 year 

1 year 

1 year 

1 yeaj 

1 year 

1 year

%
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n ’k - ’ T P R T  qteft iTTYt

7 2 3 8 .  W T
*r;ft jtjtSI’ =rt ftrr fa  :

( t ) W T  ^ T TfTR  fT ^ T T  8
» T T r ft fy s ^ f ^ " t t - t t i r t  irra r 
n r f r  ^"t i  w s f a  i r r f t  %  ^  <r 
^ T P t  tf*TT ^TTT *nTTTt f W t

2 0  ’T Tfr 5TTT
1 8 - T m  ft? ? ft ir r f r  %  3T«r 

j f t ? ^  <fiT ^  ;

(>r) JfTT ^  *T? | fa  JTf? 
1 4 1 —1 4 2  4 left iTTTt ^ft

jtp tc t ?tp n%\ fe trr ?ft i n f a n t
^  3r*rrmff f t ^ r  ?rr^r
g f r  3 3 *f a  3T?ft 1 2 8 - 1 3 0
T P I T  TT# t *r HT3T WTT% 3T%
^ rT ^ T  *t ^  irrfTtrr t t ?  s r f i r ; 
srV

( i t )  T̂T *TT̂ rT ^ f V s j r T  t?r
^rjprfciff tt ^ f r  fa  # ^
^ TT-TP ffr *P ‘ *PT%  n ’T r g 'H

irh  <rf? ^C1- ^
^rrir | ?

qarrFTT «i ^ r o s f t  ( * f t  
s r f r f m W H )  : ( ^ )  3ft =Tjff I

(ig-) ( i t )  T t f ^ t  5 rt^  ^ t  
J i f r  I  v t x  ^TiT?T-TJ^?r n f r  <tt
T r ^ T  STTTT 3 «ft r. s ftr  ^ T IR T  
*f y r  %  5TTOT9T %  f ;7TT t ^ ' r t  
'jf-T jrs fr  %  w flT ?  %

, sT ^rfv* rrfr ,tt3 tt ir^n i
’T T T 7 T , Iff?  ’ TTft ^"t 5TTIRT cT^ 
5TTT fit^ T j n i t ,  wt « ff  1 2 9 / 1 3 0
t w *  * r r f t  %  Jr?r H jlf ^  TT^tTr i

vt wnr wtr am

7239. «(H-IKIIIH anfinrr :
W*TT ^  ^TT  ̂ spt £<TT
fa  :

(^ )  SPT 1979-80  jf t?r# Tt 
*nft tfferf *r fw  faenft *mr gf
wh: fa^TT gsqr ;

(>?) ffjjtr, v m ih

sfk  7TIRT ?t?R f r̂ ^  1978 - 
79 ?ftT 1979-80  % TtTR ?RTtt- 
fa m n  *f\r ttft «rTf ^ f?r  fa^pft 
*rnr f f  ;

( it) % STŴTT <TT
4 wm mfmf &

farr^ % <̂r Jf 'M'u'l % *rf, 1980 
cTfr f?r faci»ft snir || ; *ftr

(et) cfm pq-pff ^t 3TT%
sftr ?r qrre' jtt̂  % f̂ rrr ctp ttbt

fâ Ttt % ?TTTT̂T fa f̂t !R>R
^ftr^R «ft f?rirT sn^r | ?

r?r St ^twoft («ft
»rf??Wt<;;l)  : (*T) 1979-80
% TtTR, |pT JTrf'rTJTt 2 3 7 0 .7 0
^rrtf ^  <m f ?r ^  21 37 .9 0
^ frr  ^rT7 |5TT I fg if OTTT 5ft 
inf̂  T5ft TT m*TT?q- TT5rf  ̂ Tt 
!7TVTf3T n> 2 9 3 .8 9  ^TtT ^  snfHH

I  '

(U ) 1978-79  w k  1979-80
if ^ i T ,  %TRT, TdHHT wtt
jtpkt % fa n ^  wtr Htf % *r
JTT'cT f5T TT3T  ̂ TT lfi%
Tt irjft Jr fort »mT |r :—
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w f f  *0

1978-79 1979-80

fa m r 3JTCT fo r m  £■ F *TT3T

0. 62 0. 83 0. 67 0. 76

0. 08 0. 58 0. 08

00

1 . 58 2. 38 1 . 74 2. 61

T<MT̂ 1. 26 1. 12 1 . 39 1 . 27

0. 25 0. 22 0. 27 0. 20

(it) *rre, srfo  *rk iff, 1980 % k *  % |«nTor 3*3*
% q r  wr$ m f o r f  % fa r r a  % ir srn^r f ? r  Ti35¥^ s t  [ » m  

difa+i 3r fsirr t o t  t  . -  r £

(v tr ?  vp fi *r)

s o  *rnr, 80 s r fo ,  s o  *rf, s o  sftr

0 . 0 6  0 .  0 6  0 .  2 4  0 .  1 3  0 . 4 9

( « r )  5 f W  * * t m t  s r f f i  ? f h c  ^ i ? r  j n f e j f r  %  f a r m
% f c m  <re * n f  srnmiT iff Mt i faf*nr <fr«r w i^ f  311%
s n ^ r  q r f ^ f f  < t t  t t t o  x v m / e m jv  s n f w ^ ^ r ^ T  s t k  %  5 f i « r  ? « i 5 r - ^ T  *  i t  | . g ? i  
5 T P T  * I W  T l f t r  S T T r ft ' |  I

» r t a m  t e ^ i i  * t t  m i U m I  t t  5^ ^  ^ z s t < t  t t  f V « T H
w r f * a  m fezfi  i r  j - ^ %  i j - J t ,  s f t T

7 2 4 0 .  4 M K IH  T O W  :  L. ÎT
% r i  i t ^ ' r  i r ?  ? b t h  ^ r  $ « t t  ^ t * r  __ _  (**)  w t  * m * t t 5 t  %  * r > r i  h
f i p  . T f r l  J r r f t r ^ i f ’ J f i  %  u i » i  r r  |  f i r

■ T -3 H  37m  %  f s r t r  5 T | T  T  ? i ? f l
(W.) w  a t a  s r q f  %  S T T M  5 - t i f T -  * n » f T  s p r  s f t f H  7 = 7  v t

< j < t  u r ' r n s r  j t r  %  « r N  ^  f o * r r  ^ t t ^ t  w i t  * r f ?  § t ,  ? f t  r z

5fif^ ^r ’tit ?r*ra m'TTvr w r  fW ir fa s t  | ?
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*en*w  If s»i («i> 
•rffwiv’T) ; (*>•) fre% 3 ^rl ^
TftTJT H>TT5T <TT 3'TTt
*t>t vr'frm m s  % ^ra- <=nrr 'ttt 
*:T*t nrfejff 5m  3TH
*fT% sq-ffrTJTi spr *TWT ST̂ TT
t

n rr> w i

1977 2

1978 3

1979 4

t f n m r  it  f^ s n frET T  ^rsr'iffr 
JT W  JTT^T %■ -3fr?% ^T?T S 'r'R T
zi^ .ir €  fftr ii tt tT̂ , grifr 
*p fnjrfjr ^  sririz ®rf^.iff 
sfrr % s r i^  grr f

w t  r̂nrfT t t  3.q<V qs^r 
<r*n st;T f^»rW, inftnff % f’-f'T 
'E m  t c t t  t t t  ^

*  fat* q-r q fr^ r^  CTS % c%e 
t t  *n*-3n% ^  f?pT ^T^ff | 1 -^ 37  
5r fw f *t §*r' fa*  ttt vf\ <tjtt 
t t t  <f??r sqTfr
75TT % fqwf* ^r ^TIT vTRcr•> Ck

w^rT/^sj-nfra- srrftrvTxir s t t t  ^gfr
^ r  3t h > fft f f  f ^ i  **M 7 f^rtr a ^ ic r i 
=t;r in ’TtsrH' fa ^ T  3tt?tt ftrrr |  m r  

f̂ j o t  ^ri’ ra- ^  ^  *rr 
^ T  ?TcTT I  I cTS'TffTT, S P H T ^ T

cTjfmft qrr sV Irzf> |
f?  sr̂ cTTar a>> srTJftfsra
% fatr TT^T fTTW'T7 /fSTHnT STtftr^TW 
*f  H I T #  ^  I if  ?T a"!
T13JT wvft? % *T R  ^  fV  **THra-
s n fa * ^  % gftf sTfgrq' st̂ tt | i

News item “Lettuces Prevents CuiMr”

7241. SHRI MOHD. ASRAR AH­
MED: Will the Minister of HEALTH 
be pleased to state:

(a) whether Government’s attention 
has been drawn to a newaJtem 
captioned “Lettuces prevents cancer" 
in Hindustan Times, dated the 6th 
July, 1980;

(b) if 30, what steps Government 
propose to take in thig regard; and

(c) whether any research will be 
carried out in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
Yes. Cancer afflicting various sites 
have multi-factoral etiological basis. 
As such it would not be justifiable to 
assume that foods containing adequate 
amount of Vitamin-C, and less of salt* 
would inhibit the process of carcino­
genesis, specially of gastric cancer. 
However, heavy salt in the diet has 
been incriminated as an important 
etiological factor in the causation of 
gastric cancer in countries like Japan. 
High content of nitrites in leafy vege­
tables, including lettuce leaves, have 
been incriminated as important ingre­
dient of the diet as related to gastro­
intestinal cancer.

(b) and (c) No special action is 
called for.

*tw  sr!*r
fafa wfaf-im

<n srara

7242. ftrfar ^fTUT:
*in «m JT?ft ir| «r?rra aft |.*r 

f%  :

( * )  5fi?T/^»r?fi3r sr  
«tjt frfafqinT, jg 6

«rtr nrn
fqfa- sffaf^qir, 1978 %



% t w  v r  f c ;r iT  i  s r m f ,  1979 
% st̂ tht «nr t ?*tpt ?tt̂

* t  f  ̂ T ^ f a  t t  fcqr mu 

«rr *rtT ? t  at w t  ttt* t  

t  ;

) WT xrftrfwff % #^T- 
^fTT?nrt tnrffnT z7*)? $ 

f<=«ra’ | ;  w  T m ^ r  s r n r w

t t  T T u m  ir t ,
*frc

(»r) *rfc |f, r f r w  s t t t t  t t  

ffsrfqT T> 31: ^ T 5T 
TT* TT fa*TTT I  ?

w r  «Tarau Jf Tnmreft (eft zto 

^ r 'W ) i (T ) fT'JOT ITTTiT ^
T R fa z f t  T  '̂T'TS'T 5T9T- 

TTf?TT STTTfcTT TT JTorrsfr T> Ĥ Tl'T 
T T ^  %  'rfTWiTT^T'FT .sft^T/tJFffar

»ip t  «nr t ^ ht fafff/oWT tt

TT? S T ^ T  % TiTTrfvTT SflTTfS T! 
tffaT irq-T I

(g )  i^x ir f ,̂=r TPrf?w 'trr̂ -
H T TTlrf̂ ET TT rr̂ r -jpj | T 

ir PTTR-fjFTSr fTJTT 5fT*T

I  »

( » r )  sft ?r^f 1

Central Standing Committee m  
Rmral Unorganised Labour

7243. SHRI CHHITTUBHAI 
GAMIT:

SHRI C HITT A BASU;
SHRI AMARSINH V. 

RATHAWA;
Will the Minister of LABOUR 

be pleased to state:
(a) what are the objectives of the 

Central Standing Committee on rural 
unorganised labour and who are the 
members;
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(b) how many meetings were held 
in the last two years and what are 
their achievements; and

(c) whether there is any decision 
to formulate any legislation to pro­
tect farm workers and if so, the 
details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) to (c) The objec­
tives of the Central Standing Com­
mittee on Rural Unorganised Labour 
are to advise Government on matters 
relating to improving the living and 
working conditions of rural unorga­
nised labour and promoting their 
organisations. The members of this 
Committee represent workers a n d /  

employers organisations, members of 
Parliament, Central Ministries and 
Departments, the State Governments, 
Institutions, Organisations and indi­
vidual/social workers engaged in and 
associated with the welfare of agri­
cultural workers in the country.

During the last1 two years, two 
meeting of the Centarl Standing 
Committee were held, the first on 29th 
January, 1979, and the second on 9th 
July, 1980. In its first meeting on 29th 
January, 1979, the Central Standing 
Committee set up three su b -c o m m it­

tees to report separately on:

(i) the framework of a Central 
Bill to regulate the wages and con­
ditions of employment 0f agricul­
tural workers and to provide a 
machinery for the settlement of dis­
putes and claims;

(ii) the procedure and practices 
in identifying and freeing bonded 
labourers and recommend what im­
provements could be brought about 
to make them more effective;

(iii) the administrative and legal 
measures necessary to strengthen 
the organisation of rural workers
and give proper attention to rural
workers, training and education.

1980 Written Answers 160
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The reports ef these three sub­
committees were discussed in the 
sieeting of the Central Standing Com­
mittee which met on 9th July, 1980. 
The Committee while approving tht 
reports of the three sub-committees, 
samely: (a) Report on Bonded La­
bour; (b) Report on Central Legisla­
tion for Agricultural Workers; and 
fe) Report on Rural Workers Orga­
nisation and Education, inter-alU 
made the following recommendations:

(i) employers responsible for 
freed bonded labourers relapsing 
into bondage should be punished 
stringently, protection should be ax- 
tended to released bonded labourers 
and that the Bonded Labour System 
(Abolition) Act, 1976 should be 
suitable amended t0 remove exist­
ing defects.

(ii) that Centra) Legislation for 
Agricultural Workers, be processed 
quickly and introduced in Parlia­
ment at the earliest, after the requi­
site consultation.

(iii) Besides these, the Central 
Standing Committee decided that a 
sub-committee be formed after con­
sulting the Ministry of Rural Re­
construction and other Ministries, tc 
go into the following issuer—

(a) ways and means of remov­
ing unemployment and under­
employment in rural areas, 
through emloyment generatiom 
scheme*, and

(b) extension of socio-economic 
gains of development such as 
health-care, family welfare, edu­
cation, housing etc., for the rural 
poor.

The draft Central Legislation whick 
was prepared by the Sub-Committee 
•n Central Legislation, along with the 
•ther sub-committee reports are pre­
sently being examined by Govern­
ment, The draft legislation for agri­
cultural workers seeks to regulate 
the wages and conditions of employ­
ment of agricultural workers and fc* 
provide a machinery for the settle­
ment *f dispute* and claims.

V f i n  ^ f w  W w

7844. f«H[TO ftlf: ».«fl * *

*fr v 'tt fa  :

( V )  ’R T  T O T  W R  T m i  V f

fa**T, fflTT VTTCT 5TT |;

( « )  s fe  eif, m srt <pr
*iT ^  $  fair is

1980 fa fa  stwivist

OTT V » N t O -  TT31T jfhlT JI13RT wr
ftiinfr-faa^t Tlfvwf ? v m  I j ? 

iwm w *f t iw  mft (wt sft*
( V )  * * N T T t  TT5 T

sftoT w It  fafar
s n f a v i f a f i  f w  £ f a

%  tf 'T W R  «B?PT
snc'tft to# fspft sflt fir*w f w -

fa^T, 335T*T % J1TT
T̂T T ift  |  I

: { a )  T̂jN’irt srfanr sifa- 
v ifn ff  ^ faHT t  fa  ^
jrfsrsT u fa n r  f^ ftr  sriT
jhpW sftrOunr, 1952 t

5jTcTT, 3T̂ fa Tlvni
fa r o  Hrfavrf’ jn ^ w fc i

fann ^ fa  srfcrar^^m f, 1977
&  ? n f a * T  «TT v f a l T t  TT5 T
«ft*TT wfti famr * w  I
*f\ T  1 9 7  9 3*TT 5TC«j W H I T
«rc jf^ T  faft ipr *rsr?Ht s t  w «rr
T lf s r ' 5 9 , 2 4 5 . 3 0  I ' M  |  I

M2l L9—8.
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Doctors working in Government Hos­
pitals apd provision of “Paying Beds” 

and “Free Beds”

7245. SHRI SUDHIR KUMAR GI- 
RI: Will the Minister of HEALTH be 
pleased to state:

(a) the number of the doctors work­
ing in Government hospitals in Delhi;

(b) the average number of patients 
being attended to per month during 
the period from January to June, 1980 
in these hospitals;

(c) the total numbers of patients 
provided with Paying Beds and Free 
Beds respectively during the above 
period; and

(d) the total amount expended to­
wards the cost of medicines during 
the said period?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): The
information is being collected and 
will be laid on the Table of the House.

Number of new Shipg required te 
build up Tonnage capacity

7246. Shri K. MALL ANN A: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state the 
number of news ships required by 
the public and private sectors in India 
build up tonnage capacity for hand­
ling the country’s entire goods trans­
portation?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
The tonnage available with the coun­
try is adequate for coastal traffic and 
broadly adequate for foreign traffic. 
However, commercial considerations in 
international shipping do not always 
make it possible to keep the national 
tonnage tied up to national trade 
•nly. Vessels are often deployed apart 
from national trade in cross trade on 
lime charter etc. However, ship acqui­
sition is a continuing process and the 
Government keeps on encouraging 
companies to acquire new ships from 
lime to time to build up national

tonnage to participate in the national 
and world trade. In these circum­
stances, it is difficult to say how many 
more vessels will be required to carry 
the country’s entire export/import 
trade.

Knowledge of Major Indian language 
by I.F.&. officials

7247. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
EXTERNAL AFFAIRS be pleased te 
state:

(a) whether I.F.S. officials are 
required to have proper and sufficiea4 
grounding in a majtor Indian language; 
and

(b) if not, the reasons thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir.

(b) Does not arise.

Age of Retirement in Railways
7248. SHRI CHANDRA PAL SHAI- 

LANI: Will the Minister of RAIL­
WAYS be pleased to state;

(a) the age of retirement-  for offi­
cers and staff in the Railways;

(b) the number of railway officers 
who were given extension of service 
during the past six months after they 
had attained the age of superannua­
tion; and

(c) the number of officers affected 
thereby in matter of promotion, etc.t

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 58 years.

(b) 14.

(c) Extension of service have been 
granted in the public interest. More­
over, the number of such cases is 
too small compared to the number o f 
gazetted officers in the Indian Rail­
ways viz. 9931 to adversely affect the 
promotion prospects of officers.
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All India Working Class Consumers’ 
Price Index Number*

7249. SHRI CHANDRA PAL SHAI- 
LANI; Will the Minister 0f LABOUR 
be pleased to state:

(a) the figures of All India Working 
Class Consumer’s Price Index (base 
I960—100) for the last three months;

(b) the figures of twelve-monthly 
average for the corresponding months;

(c) whether steps have been taken 
to update the Price Index according 
to the Rath Committee’s recommenda­
tions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH); (a) and (b) A state­
ment giving the required information 
is attached.

(c) and (d) A decision on the Rath 
Committee’s Report is expected to be 
taken shortly.

Statement

All-India Avar age enr sumer price Index 
Numbirs {General) for Industrial Workers and 
twelve monthly moving Average on base : 1960-100.

Month M onthly In­
dex Num­

bers

12 monthly 
M oving 

Averages

1980
M arch 373 359-75
April 375 362.92

M ay 382 366.50

V o t e  Figures for June and July, 1980 
are not yet available.

Reimbursement of Charges Paid by th* 
CGHS Beneficiaries on Delivery Cam 

in St. Stephen Hospital, Delhi

7250. SHRI R. L. BHATIA; Will the 
Minister of HEALTH be pleased to 
state:

(a) whether Government are a ware 
that St. Stephon hospital, Delhi is 
charging for registration, labour, elec­
tricity, washing, food etc. from ths 
CGHS beneficieries on delivery cases;

(b) if so, the reasons therefor;

(c) whether it is also a fact that 
such charges are not taken in other 
hospitals viz., Safdarjang, Dr. Ram 
Manohar Lohia and Sucheta Kripalani 
hospital;

(d) whether Government reimburse 
all the amount charged by St. Stephon 
Hospital; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE Ilf 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a),
(b), (d) and (e) A few complaints of 
this nature in respect of St. Stephen 
Hospital have been received and these 
are being looked into.

(c) CGHS beneficiaries are not re­
quired to pay chargee for their treat­
ment in these hospitals,

Homoeopathic Physicians on C.G.H.S. 
being detailed on Relieving Duties

7251. SHRI K. LAKKAPPA: Will
the Minister of HEALTH be please! 
to state: .|

(a) the total number of Homoeo­
pathic Physicians posted in CGHS, 
Delhi;

(b) the number of Homoeopathic
Physicians, wh0 have put in more 
than two years service and are senior 
to many of their colleagues but are 
being detailed on relieving duties fre­
quently; and

(c) if so, the reasons therefor?



THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH SHRI 
0HHAR RANJAN LASKAR): (a) At 
present there are 15 Homoeopathic 
Physicians posted under CGHS, Delhi.

tib) and (c) AH the Homoeopathic 
Physician except one have completed
2 years of service. Exigencies of ser­
vice and administrative convenience 
V e  the main considerations while 
detailing the Homoeopathic Physicians 
for relieving duties.

Appointment in CGHS twm* oihtr 
Departments

7252. SHRI K. LAKKAFPA: Will
tie  Minister of HEALTH be please* 
fo state:

(a) whether it is a fact that vari­
ous employees of the Central Govern- 
ment Health Scheme who belonged to 
•ther officeg like P&T were appointed 
•n the assurance that they will be 
obsorbed permanently;

*b) if so, whether some such ap­
pointees have retired from service 
without their cases having been fina­
lised, if so, the details thereof; and

(c) the reasons for delay in fina- 
hsation of such cases?

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH (SHRI 
VIHAR RANJAN LASKAR): (a) The 
staff of P. & T. dispensaries were pro­
visionally taken over by the Central 
•overnment Health Scheme on the 
•xisting terms and conditions pending 
Analisation of their terms and condi- 
€ons for regular absorption in Cen­
tral Government Health Scheme.

fb) One such employee of CGHS 
IjTagpur, who originally belonged to 
P. & T. Department retired in July, 
1979.

te) The employee retired in July, 
1079 as a temporary employee after 
putting in 5 years of service under 
0GHS. Since he had already put in 
f i  years of service in P. & T. Depart­
ment the matter haa been taken up
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with that Department to find a per­
manent post against which Shri Wa^h 
could ibe declared permanent with 
retrospective effect to enable him !• 
draw pension. The P. & T. Depart­
ment has not yet taken final decision 
in the matter.

Consultative Committee Meettnps 
outside Delhi

7253. SMT. PRAMILA DANDA- 
VATE; Will the Minister of PARLIA­
MENTARY AFFAIRS be pleased to 
state:

(a) whether there is any proposal 
to discontinue the meetings of the 
Consultative Committees outside the 
capital;

(b) the reasons for holding the 
meetings of the Consultative Commit­
tees outside Delhi; and

(c) the average expense* of a 
single meeting outside capital?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI BHISHXIA 
NARAIN SINGH): (a) No, Sir.

(b) The Committee of Members of 
Parliament, which went into the q u «- 
tion of the “feasibility and financial 
implications of the proposal to hold o 
session of Parliament annually in the 
South” , came to the conclusion that 
it was not feasible to hold a session 
either at Trivandrum or Bangalore. 
The Committee had, however, recom­
mended that, instead of holding a 
session annually in the South, meet­
ings- of Parliamentary Committees 
and Informal Consultative Committees 
(as they were then called) should be 
held periodically in the South during 
the inter-session period according 
to the convenience of the Com­
mittees. The Committee felt that 
this suggestion, if implemented, wouH 
go a long way in serving the objective 
underlying the proposal to hold n 
session of Parliament annually in the 
South, without much dislocation of the 
work of the Central Government toft 
without unduly heavy expenditure. 
The Government considered this re­
commendation and decided that during
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Ifce inter-aession period a meeting 
each of the Consultative Committee* 
night be held at aplace outside Delhi 
•noe a year at the discretion of the 
Chairman of the Committee.

(c) The expenditure on meetings 
•f Consultative Committees is incurr­
ed not only by the concerned Ministry/ 
Department of the Central Govern­
ment, ibut also by the Secretariats of 
both Houses of Parliament from whers 
the Members are paid travelling and 
daily, allowances for attending the 
meetings. No consolidated estimate 
teas been made on the expenditure 
incurred on these meetings.
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Survey ef Rupsa-Bangriposi Railway 
Line

7255. SHRI CH1NTAMANI JENA: 
Will the Minister of RAILWAYS fra 
pleased to refer to the reply girea km 
Starred Question Ne. 482 on liHa 
Jalyv 1980 regarding canrersiea 4t 
Rupsa-Bangriposi Line and state:

(a) when the survey of Rupse- 
Bangripo9i railway line in South 
Eastern Railway was first started and 
when the survey report was sub­
mitted to the Railway Ministry;

(b) whether Government propose te 
lay a copy of the survey report ea 
the Table alongwith the project repert 
thereon; an^

(c) whether the survey was con­
ducted from Rupsa to Bangriposi er 
to Talabandh or to Tata?

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILW AYS (SUM
MALLIKARJUN): (a) te (c) The
traffic survey was sanctioned in Sep­
tember 1970 te asseai the financial 
viability of the conversion of Rupss- 
Talband ntrraw gauge sectiea
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broad gauge and the survey report was 
received in Februray, 1972. It revealed 
that the conversion project costing Bs. 
3.79 crores at the then prevailing priccs 
would not be financially justifiable, 
the return being of the order of 2.5 
per cent

The Government of Orissa have 
indicated their intention to set up a 
number of industries along this line 
and have proposed its conversion and 
accordingly the reconnaissance en- 
gineering-cum-traffic survey for con­
version &f Russa-Bangriposi narrow 
gauge line into broad gauge (89 Kms.) 
with extension to Chakulia on Tata- 
nagar-Kharagpur section or Guru- 
mahisani on Tatanagar-Onaljori- 
Gurumahisani line or some other suit­
able point (about 44 Kms.) was sancti­
oned in July,. 1978. The survey work 
has been completed and the engineer - 
ing-cum-traffic survey reports are be­
ing finalised by the Railway Adminis­
tration and will be received shortly.

The survey reports are meant purely 
for the administrative use of the 
Railways and as such they are not 
placed on the Table of the House.

Blindness amongst Children and 
Adults

7256. SHRI CHINTAMANI JENA: 
Will the Minister of HEALTH be 
pleased to lay a statement showing:

(a) the number Qf cases of blind­
ness amongst children and adults, 
separately, during the last three years;

(b) whether it is a fact that gene­
rally there is a increase in these cases 
amongst the weaker sections of the 
society, Adivasi and tribals in the 
backward areas;

(c) if so, whether Government have 
conducted any survey in this regard;

(d  ̂ if so. the names of such States 
In which such cases are increasing; 
and
( 11

171 Written Answers

(e) the steps which Government 
have taken to extend medical assist­
ance to the States in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) to
(d) No survey has been conducted 
during the last three years to estimate 
the incidence of blindness in the 
country.

(e) The Government of India has 
launched a National Programme for 
Prevention of Visual Impairment and 
Control of Blindness in 1977-78 with 
the main objective of providing eye 
health care, curative, preventive, 
promotive and rehabilitative services. 
This programme has delineated acti­
vities into three main sectors viz. 
peripheral, intermediate and Central. 
Under the peripheral sector, mobile 
units are being released to the State 
Governments to provide comprehen­
sive eye health care to the people in 
the rural areas. The intermediate 
sector is providing first line of specia­
lised eye care services at the Sub- 
divisional and district hospitals. The 
Central sector is covering medical 
colleges, Regional Institutes and an 
apex organisation mainly responsible 
for long term planning and evaluation, 
development of manpower, operational 
research in Opthamology and overall 
technical leadership. Material and 
equipments are being supplied tof 
Primary Health Centres, District 
Hospitals, Medical Colleges and 
Regional Institutes as part of central 
assistance under the National Pro­
gramme.

Highway Racing of Motor Cars

7257. SHRI S. M. KRISHNA: WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether Government propose 
to ban the highway racing of motor 
cars; and

(b) if not, the reasons thereof?

t



THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) No.

(b) Subject to the provisions of 
Section 120 of the Motor Vehicles Act, 
1939, which lays down:

“Whoever without the written 
consent of the State Government 
permits or takes part in a race of 
trial of speed between motor 
vehicles in any public place shall 
be punishable with imprisonment 
for a term which may extend to 
T>ne month, or with fine which may 
extend to three hundred rupees or 
with both".
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Behaviour of Conductors and Driven 
of Private Mini Buses

7258. SHRI DAYA RAM SHAKYA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that Mini 
Buses conductors/Drivers do not be­
have properly with the commuters;

(b) if so, how many complaints 
against the misbehaviour have been 
lodged by the commuters during the 
last six months; and

(c) what steps have been taken by 
Government on those complaints?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRi BUTA SINGH):
(a) Some complaints of mis-behaviour 

.have been received by the Delhi 
Transport Corporation against a few 
conductors/drivers of mini buses 
under its operation in the past.

(b) 35.

(c) Penalties have been imposed on 
erring individuals.
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7282. SHRIMATI GEETA MUKH- 

KUEE: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
ta state:

(a) whether Government are aware 
that the number of ships touching 
Calcutta Port is much below the capa_ 
•tty of the port;

(b) if so, whether it is a fact that 
labour trouble is being quoted as a 
reason by the shipping companies;

(c) if so, whether it is a fact that 
there was hardly any labour troublt 
this year;

(d) whether the Central Govern­
ments export and import through Cal- 
sutta Port hare gone down thii year; 
mid

(e) M so, tii« in io m  tfcorafrp?

THE MINISTER OF STATE I «  
THE MINISTRY OF SHIPPING AN* 
TRANSPORT (SHRI BUTA SINGHV 
(a) Yes.

(b) This Ministry i» not aware.
(c) There has boon comparative 

peace on the labour front in Calcutta 
•luring 1980 a9 compared to the cor­
responding period of 1971. However, 
there have been a number of cases of 
detention of ships by the crew 
demanding compensation for alleged 
inconveniences during vayage.

(d) As against export warth Rs. 717 
orores in 1978-79, the value of export# 
during 1979-81 is estimated at Rs 914 
crores approximately. Similar figures 
•f import, are not maintained.

(e) Several factors, including fre­
quent labour disputes at the Port and 
in various organisations not under ti e 
Port management but connected \*i*h 
Port operations during !fT9 are re»~ 
ponsible.

Inland Hartianr/rnrt at Farakka

7268. SHRI ZAINAL. ABEDIN: IT * 
toe Minister of SHIPPING AN9 
TRANSPORT be pleased to state:

(a) whether it ia a fact that an In ­
land Harbour/Port is being cates 
tructed at Farakka;

(b) if so, the progress ss far achie- 
▼ed; and

(c) the date af ite completion?
THE MINISTER OF STATE W  

THE MINISTRY OF SHIPPING A N » 
TRANSPORT (SHRi BUT A SINGH):
(a) No, Sir. No inland harbour/part 
is being constructed at Farakka,

(b) and (c) The question does nst 
arise in view of reply ta (a) abave.
Coai wagon allotment** far Maharash­

tra Small Scale industries
7264. SHRI BALASAHEB TIKIM 

PATIL: Will the Minister of RAIL­
WAYS be pleased ta atate.

(a) the vnanthly quota of w agan 
allatmenta Cor nsaventeni af steam
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ctal, coke and pig iron lor small scale 
industries in Maharashtra during the 
years I978r 1979 and 1980 separately 
f#r each above-mentioned commodity;

(b) the monthly supply of wagoas 
againat the allotments referred ta in 
part (a) above;

(c) what steps Government hava 
taken to ensure that the wagon quota 
allotted for the transport of the afore­
said commodities is fully supplied ta 
meet the demand of amall scale indus­
tries ô avoid idling of the industries 
aoncerned;

(d) whether the Central Govern­
ment have received any demand from 
th© Government of Maharashtra to 
increase the wagon quota; and

(e) if so, what *ction has been take* 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN); (a) and (b) Na 
separate wagon quota has been allot* 
ted by the Railways for movement t / 
coal, coke and pig iron exclusive!; 
for small scale industries, nor are the 
statistics of loading of coal, coke asd 
pig iron for such industries separately 
maintained.

(c) the dasaand far ciaVeoke as 
well as f°r rail transport being in 
©access of the present availability, it 
kaa not been possible to meet the re­
quirement of industries in full after 
meeting the coal requirement of 
priority sectors. Government is an- 
xious to step up supply of coal to all 
States including Maharashtra.

(d) Yes.
(e) Maharashtra Government na» 

keen requested to submit detailed 
particulars of the industrial consu­
mers with their coal/coke consump­
tions for whom the additional coal ha? 
been asked for.

Travel as y®u like All Bombay
Suburban Railway Season Ticket

7265. DR. SUBRAMANIAM SWA- 
MY; Will the Minister af RAILWAY* 
!»• pleased ta state:

(a) whether there ig my proposal 
ta introduce a travel as you like ell 
Bombay Suburban Railway Seiso* 
ticket  ̂ anil

(b) if so, tke details tkereaf?

THE DEPUTY MINISTER IN T.IE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN); (*) N *

(b) Doe9 not «rise.

Flooded Railway Tracks

7266. DR. SUBRAMANIAM SWA 
MY: Will the Minister of RAILWAYS 
he pleased to state:

(a) whether Government are awair 
that the Bombay Suburban Railway 
Services get dis-organisod due ta fre- 
quent^flooding of railway tracka,

(b) if saf what measure* Gave-a- 
aaent have taken ta prevent this Aaatf- 
mg and frequent disorganisatiaa af 
train services?

THE DEPUTY MINISTER IN TUP 
MINISTRY OF RAILWAYS (SHlft 
MALLIKARJUN); (a) Yea.

(b) The topography af Bemlny 
areas ig flat and only a few feet abova 
the high sea level. During periods af 
keavy ra in fa l l,  coinciding with high 
tide in the sea, the storm water draia 
gates provided by the Bombay Muni­
cipal Corporation in the city area ara 
closed which causes flooding at several 
locations in the city including rail­
way tracks. Therefore,, the measures 
to prevent flooding primarily cancans 
the Bombay Municipal Corporatism 
who are already seized witk tke pra- 
blem. However, so far a# Railways 
are concerned, concerted efforts are 
made every year before the onset af 
monsoon by desilting the railway c*l- 
rerts carrying storm watet la adii- 
tion, whenever possible, the Railwalr 
tracks in the flood prsne ires* aave* 
keen raised.
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Increase Ip Road Accidents on
Highways

7268. DR. VASANT KUMAR PAN- 
DIT: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state;

(a) whether road accidents on 
Highways are showing a rising trend;

(b) the number of road accident 
and loss of lives on (i) Highway® 
under the Union Government, and (ii) 
Highways under the control of State 
Government during the years 1977-78.
1978-79 and 1979-80;

(c) whether a survey has been con­
ducted of the vulnerable spots where 
accidents are repeated; if so, the find­
ings thereof; and

(d) the steps which Government 
have planned to reduce road accidents 
on Highways?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (b) Figures about road 
accidents are not maintained separa­
tely for Highways and other roads.

(c) Such surveys are conducted by 
the local bodies or State Govern­
ments and necessary signs Tike 
“accidents prone zone” are erected at 
vulnerable points to alert the road 
users. No such survey has been con­
ducted by the Government on all- 
India basis.

(d) Highway system is being conti­
nually strengthened and improved so 
as to provide better roads to the road 
users and there is less congestion and 
reduced possibility of accidents.

However, It may be stated that the 
accident on Highways are not neces­
sarily caused due t0 conditions of 
roads, but it may be due to driving 
habits of the motorists, weather con­
ditions or any other local factors etc.

As one of the main reasons for acci­
dents is due to rash and negligent 
driving under the influence 0f liquors, 
the Motor Vehicles Act, 1939 was 
amended in 1977 to provide deterrent 
punishment for driving vehicles un­
der the influence of liquor or drugs.
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Bombay-Mangalore Railway Project

7269. DR. VASANT KUMAR PAN­
DIT: Will the Minister of RAILWAYS 
be pleased to state:

(a) the total amount sanctioned for 
the works of Bombay-Konkan-Mang- 
alore Railway Project during the years 
1976-77, 1977.78, 1978-79 and 1979-80 
and the total amount actually spent 
during the above 4 years;

(b) the total amount sanctioned for 
this sector for the year 1930-81 and 
the amount actually spent till the end 
of 1980 and the extent of works com­
pleted;

(c) whether it is a fact that Gov­
ernment of Maharashtra has offered

co-operation to acquire land and pro­
vide labour from their Employment 
Guarantee Scheme; and

(d) if so, the details of the land 
acquired and labour provided?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Total amount
sanctioned for the construction of 
Apta-Roha Railway line which forms 
part of Bombay-Konkan-Mangalore 
railway section during the year 1976- 
77, 77-78, 78-79 and 79-80 and the 
total amount actually spent is given 
below:—

Sanction Spent

Rs. 50 lakhs Rs. 62*84 lakhs

Rs. 275 lakhs Rs. 317-61 lakhs

Year

1976-77

1977-78

1978-79
1979-80

(b) Total amount sanctioned for 
this section for the year 1980-81 is 
Rs. 3 crores against which the amount 
actually spent till the end of June ’80 
is Rs- 79.55 lakhs. The progress is 
31.8 per cent on Apta-Roha link (62 
kms.).

(c) and (d). The Government of 
Maharashtra have acquired the en­
tire land about 470 hectares at their 
cost. Initially for Apta-Roha cons­
truction the Maharashtra Govern­
ment carried out about 5 per cent 
earth work as a drought relief mea­
sure at their cost. Thereafter, no 
labour under “Employment Guaran­
tee Scheme” has been provided by 
the Govt, of Maharashtra.

Amount released for Development, 
Repair and Construction of National 

Highways In Madhya Pradesh

7270. DR. VASANT KUMAR PAN­
DIT: Will the Minister of SHIPPING 
ANd  TRANSPORT be pleased to 
state:

(a) the total amount released for 
the development, repair and construc­
tion of National Highways in Madhya 
Pradesfo during the last three years;

Ob) the total amount demanded by 
the Madhya Pradesh Government for 
maintenance and development of Na­
tional Highways during the above pe­
riod; and

(c) what new Highways are plan­
ned in Madhya Pradesh during the 
next three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). A statement is attached.
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(c) Presumably, the member is har. 
imf in mind the addition of new State 
road* to the National Highways Sya- 
tem. Due to financial constraints aad

•ther priority cnnsideratioa# G tfi  
are unable to consider any such pro­
posal at present. All auch proposal* 
have, therefore, to wait till finaaoni 
position imprOTSt

S tat*

Y*ar

Coastruction and 
development of 
N ational Highways

Require- Funds
■aents finally
projected allotted
at final a llo t­
ment stage

M aintenance and Repair 
o f National Highways

Require-^ - Funds
ments finally
projected at allotted 
the R  E. 
stair

I377-7*

>979*®*

Rs. in lakhs

•®2‘ 3b 600 ■ Of) 181•65 13* ©4

55  ̂ •« 556-°n 209 30 161■$7

„ w
550-•© 550-00 221 00 i 8 t ■17

SEW*

VET1.
^  prr fV •

*  « » r ^  ^  fCTrc <rrfirtT fa ?
j*fr, ^nr, ifr^r

( » )  w n i¥ »ft*p *$ f¥ sw  fwnr
T^wnrr’T S ft^ f^  <a<r-
v f f  ^ 1

(»r) ■'iwR
irrsr %

vttww gfcrar ifr nift ft;
xftr

?t, tfr «mRr *r

gTTTT WT T̂lf̂ T̂ V TT fT^TT

**T*nrrcpT Jf T<mcrt
• (V ) ?2vM

w e qv ^ 1 srftwr *r  *r> 

% VPT ^ ^  VTTVT fdVIH TX
*r»rr *rcr w rfrif <\ ^
«t^ w t *1̂  ^  »r$ $1 «ra
W  «R fr^rr f%arr arr^rr » Tff ecu* 
i t  wtw* w i

VI urtf $ UTfT?m,

* f i  ^i*r vfo  vn i$ iT  % finr
*ZTH«?V »WWT wV »!*ft t  * f l  ? »

'TT Mifqq't W  »rt*r <rr Ttr  

«PT% % f^T qqfar I  I ftTfe

$ f% Ttr ?i »r  Tr *fV gfarr*
3IM»I Sf̂ t 5 Trf^ JTTSfY ?T?T *f 'J’T- 
9TSET <TfTn?q- TT 3̂»T*ft’T f  | ;|
sfctth ^ ^t% TRnmw vV *rrwr <Ft

if gfasriT m w t UTfV
* 1 ”

( * )  JW Tt *TT5T ^
% f^ r  irrar >%2- qn*r, Baw r »r», 
itrt >f1̂ T*r stM shv e5rrr oife

y,ra*Er S wh fjwsr & 
jfr% arr% imrnrr?r % fwp

$ 1
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(»I) HRpnff % ftw
i f  5iT^*r«r c r  *rn r«5 i 

<•« i t  w t  if t v  ^  fis?r BrraT
i  f *  »t(ft M  JpT OTfIS*

i  *r ta  n i f f  *r  j r r j h n r  sfrc m  F f w -

w r c f  i t  *m r  |  sr?t 
« h s r  fltofsprfim ?mTJffir f>m 11 
fw  s w r  Ai %n 
•t w  i f  ^ 57; f J w  %  ftp r
J S ?  %  W 't a n r  i f  6 s r r fv w s ft  
« t  i t z i  *rw fa ? i % » t  w  f 1 

?rtT fa rs ft %  W  i » r c y :  
f » » H  <rc « in :*r » r  v  fe w  srt « R f h r  
>n«5T |ta f  f«R »rr*r % sm- 
f w i T  w p f l  *r « r f^  v w ;  *ij» c ii*r r e

s c t j t  i t  ?ftsi «pm>? * w w  
« t  i\ 3fr?ft £ i

<*) i t  »n»r i t

9  ^finrrjf H*ri*d trait *rrrft 
<

■y?m TrTj«  S W  Ijarftmt

7272- «ft *fWT HJ* ; #  W
J?f ?0TJT i t  f'TT ^»f fa  :

( ? )  W1 1*1)
^ lift  *Tr37 TT Tft { f ;

t a )  *rf* ft, tft w %  wT«rfr- 

«tm fsprS f  t

(n ) w r  P m  % T O m
% «?* jttht t*?*ft srta? i t  tfirw- 

jm ff *fT «rtt 5nrnrr f t ; *ftr

( * )  >rtf ?ft *  *r? w  fa n
snSnr ? 

H  W T ^ t  ( * T t  » rfW T - 
w * ) ; ( v )  -ft ?t I

(w ) sr iw er *rf&  w ^ *  
v n »  i * i  #  w r  ^  ^|t i  >

f»i) fw) 1961 Sf wnr- 
^Tfr f^rrftnrf sftr ^ ft i t  »nrrw 

i t  *ftT ?t Ĵ̂ TtW JTFcT
ifl# m  ’T^rgr ^rif i r a  ^ffirr 

*f V s *rra? <̂ 3Rft srt^ « t r  
*r ^
wtr 1 - 1 1 - 1 963 ^ ¥f s=rr n i t f  

^  smr^ »r«?fO sff $ fw r 
n^I TT ^hrsr 2 0 - 1 0 - 1 9 6 4  ^
<r.TO ^#tft srt sr? t t  «m *ffftr

?^T ^*1 % <hi'̂ *| 9)|Vo 1̂ 317
^ ?it%* ̂ Vfft ■«miii ?r5rmw m u t <ti 
Tramra1 v  *Rf*n?T rar v t  i v n  jrr 
?w w rei ?rt fv r  % w Uf t t

sfrfMWT'T l< ^  snp ^  JFT 
T3T 1̂1*1 % f5W «rfiW*T IT7T
tw pt )*t yr: «rnr i t  »rr
I t

w fitn n T fiR T arm

7373. «J< WlWT WTf : w r tW 
iT*ft «RTR i t  tST «^»T ft> :

(T ) TT3TWR % Wl*n*tfT WTT 
if 3 i *rrr, 1980 ^  ^ ft <v

j nyrt, *flar ^sr fwroffifsr v r
Timpff sft f w i f  ?  
f^TTT f e n  »m r ; 

( « )  ?pr Tl**ft *f 
5̂T 5Tî 5ff i f  5?r f e w  pRrWtST

?nsrrS i ?

th  *r*m*T ^  (<^t «rff»r-
JffvijT) J 1950 % *1* «w TO,
TTviW*fpT % WS 5W
ernm  i t  io s  % .  *ft. 
ernm  i t  ao fc fW te r  w**ft mxw 
<>tî  ? m  m 2 Pp . *ft.
vr ? f t  w v r  if e rn m -sR *^



faPTTT fam IRTT $ I It 
5PTT1 |  : —

( 1 ) stk  3r*T̂ mT (* to J m o )

( 2)
(3©?iToJ

( 3 ) vfezj h  jj (irprTJr-qfr-
t t

(13) ^  fcraTW HrP* I  I 

r^q<M
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31- 3 - 7 9  vt rm -*rx *m  fasft*fte7 
( trtfptr1 jft

<l*«4 tfljf fit'n'- 
»frcT

STl ̂  5R¥i' 4,708
srer* . 2,194

5,312
^nr<r 5,67 0

1,450
f^TT^T 5R?r . 256
3TWT ?ftTe 77

2,960
887

JTHT 5R¥T 5,736
5,234

snirra®® 9
3?TJTT 1,948

2,137
frflpRl? 3,765
f^TT 12

sfor 8,8 1 1
<rfa »̂r g'»r?r 3,717

w unfafl wa
U

f^rrfr 168
»T>ffT, ST1PT IfV 79
Vrfi^<t

■ > ■
27

1

|  7274. *ft TO *̂TI fcf 
*r«fr ^  ciaift v r  grqi fa ;.

( * )  w t  TT3R«rt5T ir * fm * iT  v  

ftra  irsfarriRiTwrTsra ^  g* .$r-

%T % fa %   ̂ 1JWISW ^ g i ) T

% *n«r ansri g f U f a ;  a  9,5f,<r *  ^ i h t -  

»re ^ r  srrrr f«i®iq an snsrejnrai |,
tftT

(m)  JTfv ^t, TOT fiT^rlT 5fl fv 3 1 T  

I *  5n?q t i  Ji.qfM ai k i  * 1 1 ? •
»
L..

*rsn*m  Si

V 0  * { v )  sfr, 1

( ® )  5ft, ?i^i I fo rT H  $lE .ff ff l  

«TcH?5Tani S T i T ^  *> *5'< V in tf
*  vn»>i «  v? * r £

spi fr*rf"T \W  S«t5ff| s^ 'i i  I

SflfcH? SlcTlfVcr ^5T 'T T f ^ p  f y i f  

3tth % i,| a T  s a  s  =i-’ *fi

« iiifr  1

Coastal Shipping fleet

7275. SHRI P. M. SAYEED: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Central Govern­
ment are considering addition of one 
million GRT to the country’s Coastal 
Shipping fleet during the Sixth Plan 
period;

(b) if so, the details thereof;
(c) how many ships will be ob­

tained during 1980.81;

(d) what will be the additional 
cargo that will be made available for 
movement of Coasital Shipping after 
the Sixth Plan period; and

(e) what is the present capacity o f 
cargo available?

1980 Written Answers *- 188



THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (*>)■ The Sixth Five Year 
Plan is under consideration of the 
Government.

(c) As per Annual Plan 1980-81, 
the Government have projected the 
acquisition of coastal tonnage to the 
extent of .104 million GRT.

(d) No such projection has been 
made at this stage for movement of 
fcoastal cargo after the Sixth Plan 
period.

(e) The present coastal cargo avail­
able is 8.65 lakh tonnes inclusive of 
coal, salt and general cargo.

Damage to Railway due to Floods

7276. SHRI P. M. SAYEED: Will
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether it is a fact that due 
to floods in many parts of the coun­
try, trains have been coming late and 
there has been a great damage caused 
to the Railways;

(b) if so, the total loss Railway have 
suffered;

(c) by what time these were re­
paired; and

ilg  Written Answers SRAVANA 16,
(d) what steps are being taken to 

protect them from (the floods?

THE DEPUTY MINISTER IN'THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Due to the
recent rains and floods, tracks and 
bridges on certain sections of the 
Railways were affected. The Punc­
tuality of some trains was also affect­
ed.

(b) It is estimated that the Rail­
ways have so far suffered a total loss 
of approximately Rs. 1.27 crores dur­
ing the current year.

(c) The sections were repaired as 
shown in the enclosed statement.

(d) All the flood affected locations 
would be investigated and additional 
waterway or raising the track etc. 
would be undertaken where consider­
ed necessary. At all important 
bridges, vulnerable bridges and points, 
special watchmen are posted during 
the monsoon period. Besides, mon­
soon patrolling is undertaken by 
patrolmen in order to detect in time 
any damage that may be caused (Sue 
to floods and rains, to Railway lines/ 
property. Further, close coordination 
is maintained with the State Autho­
rities for ensuring the proper mainte­
nance and upkeep of the Railway 
affecting works.

1902 (SAKA) Written Answers ig#

Statement

Name o f Railw ay Name o f affected section Date o f Date o f
occurrence restoratioa

Central . Bina-Katni 27-6-80 28-6-80

Bombay-Pune 3-7-80 3 *7-80

N ertkera Piper Road-Bilara 98-6-80 28-6-80

Jullundur City-Pathankot 14-7-80 I5-7-80

Delhi-Ambala 14-7-80 14-7-8*

Delhi-Shahdra-Shamli 14-7-80 14-7-8*

Sitapur city-Ros* 18-7-80 *4-7-8®
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,N am r o f  Railw ay Name o f  the affected aection Date o f 

eecurrence

Date o f  

rrstoratita

Rosa-Lucknow 19-7-8© 23-7-8#

Laksar-Dehra Dua 1-8-80 I I *

Suratagarh-Anupgark 26-7-80 Still not 
restored

N .I .  . Thanabihpur-Bhagalpur 21-7-80 Do*

N .F, . North Lakhimpur-Morkongselek 3*-7-8# 3-8-8#

S iliguri-K . .tihftr I5-6 -8# 16-6-8*

Lumding -Ciauhati 2-7-8« 4“ 7“®*

W isftrn Viramgam-Gandliidharn
Jam nagar-O kha:

22-6-80 1-7-8#

(i) Khambhaliya-Bhopalka 29-6-80 10-7-8#

(ii) Bhopalka-Dwaika 5-7*8» 13-7-8#

(iii) Dwarka-Okka 5-7-8» 18-7-8*

Dahinsara-Maliya -'9*0-®# 25-7-8#

Gandhidham-Btiuj 29-6-80
•

6-7-8

J unagarh -V era va 1 2-7-8# Still not 
restored

Khijadiya-V era val 2-7-80 3-7-8#

Jetaliar-PorbancUr 2-7-80 8- 7-«»

H tp  Vt ifljTT TTHT

7377. *ft WMAIXIIW WlfofT I 
•fiTT̂ I fjTt<T3?<JT*.ft IT'TT^fsp:

» f  3^TT f^pcpft SPlfa f  f
| *rtT zr? *r<r*er: *nj>rr;

( g )  w  *  f̂ «r=f^PTnr 
% f?rtT wrf *pnr-5W a m x fm n 
*rm | ; sfir

(n ) *rfe^i,?t> aw* w f t  fin

t?
^  Muitra *f wuft («ft

^w j^) • ) ŝr -̂Tcr-HT’T-f? ?«tV *mrf
%*rfira?3T wnr ttr ft

a^PTi » (  5TT | i ire
;rnr«T-Tnpfw *T#t ifsrwret

fitz sfsrfanT -TT»nf3r *rft nm^T-
JJtTH TT ^  m^T fTOT?T TT 
^ t f t ^  | »^K  330 f*Fo *(t» 

w i w  w t  SttfTT VTW ^
v n f  t r  * r i y f ? r  ^  * t  n i  |  f a s t  &
1 6 7  f o o j f t o  * r  jft  J r r a w r a  %

f a r *  w t * r  f t q r  *p tt  ^  i »rn r *1 
3 1 - 3 - 8 3  â p 3trrtaT ^t«rw  
intTTT *TT ^TT qTaHTTa k  f̂ H? 
w t H  f t j n  ^rrirnT i

(w ) -ft, ^r i

(n ) 3wrf & sfter m
q^r ?t *5T fsK nfa7^  !TT frm  fU  
11 g f ’KT-Tg^Tv wtr f<c#-»^TT^r* % 
fcWrft^Tnr wr HSr »<'fa TT I
« f c C T $ Y < n r :  l » 8 4 - 8 l * f c  1 9 8 2 - 8 1
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tV *f»rmr $ 1 * r t t -  
T^rrT ’̂ TdH 1 *i ^  fa rft‘t* <u 1 ^* o
*m=9 H tT̂ r *rfem Pprr r̂r |  «r¥r

t t t  m  frnr 5tpt=it fort

sttjrt wsrff f% jh^wTI jff^V

Tf 1
Conrersioa of Ajmer-Khandwa Lin*
7278. SHRI SATYANARAYAN 

JATIYA: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether Government have under 
consideration any scheme for conver­
sion of Ajtner-Khandwa metre gaugr 
line into a broad gauge line; and

(b) if so, when the work thereof” 
will commence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN); (a) No.

(b) Does not arise.
fa+wwf % fan* snvmfani 

w*n frtrmr s r r  fi*m itrt

7279. »m vf? m n : w w t
iT5frirgWrlT%^fTT^f5p :

(^>) % fat* 
flrfiw +?s sfr ftPT-Pp̂ T

rTnfr <tt  srhc * *  % ^ rr ir  t ;

( ’j )  *r fsR^rnr
wrfor | ?fh: *?w r  % sTcfo

(n) SRiR. *r«ft % fâ T % f ^ 5Tt»I 

' ’T^RT^t 1978, 1979irk  1980 if 
srsKfarzrr j r t ;  wtr

(^) m % Pm* f9wm»r

*T*R TtsnrR f w  f*TT I
?

w  *hnvra *f ttw  («ft zVo 
* W t )  : ‘ ( * )  fcrc WFTf TT 
STCTffjre >pRfa ’ rsrnr |
1821 LS—7

^nr ctvt mx*n % v t  4t%
ft*  »rir | :—

1. W f ' 1 9 6 7
2. 1 9 6 7
3. f t F f l -  . 1 9 7 1
4. 1 9 7 1
5. +  M ^ < 1 9 7 2
6. ftR p t r t 1 9 7 2
7. ^TTRT 1 9 7 5
8. +H"+'rfl 1 9 7 5
9. 1 9 7 7

10. W o t 197S
1 1. «i «h V 1980

( t j )  if f ^ T F I  a j ^ R f  

JvT f̂̂ TT *ftr HWPT % sr^nrsrciR? 
if 'i'liil trerrtr wTRrhrv

*R*TR WTKT f[ I d îFi
'T̂ TT *MSP1 *ROT fflTT 

28#' (SR̂ STT, 1973— f?T,
1974) if OTfr%r f%£r m u m  % 

sr^rrr wirct pVr ffpffar srwlr if *ttt-
'R  [% mvh  % ST^tlK 7%  1,009 
3RWWr if fq«hH «r *TpRRt w t t  

f ^ T  J T ^ R  «ft : -  *-

(arflr 1,000 3R«f««rr)

T̂T̂PT̂T

0.51 1. 44
0. 42 0. 93
0. 31 0. 6S

0 0. 48 1. 67
0. 76 1. 19

2 .3 3 4. 93

* ^ t? : tp; £| «rf^r jpftt ir
fq+'lHl "JjfsRT 'Ill'll 

S W H  T
n f Tt *f
^  ^TT »n>RT »T?

S', « r :  «rirfif « i  
^  writ 1
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(»r)
Tfsnrn: + 1̂ ^  % Ir thnrR
ir r̂nfTT »ht 9rt*r ft^rnr
arf̂ EPTt HWPT % % SR̂ TTt

««qi ?r ■H««fWid ^h<i «h ^ hi

1977 1978 1979

120 117 92

^  T;T 83 83 109

U 'tm 3348 3172 3895

tw t 25 12 15

3576 3584 4111

(w) 7T5IWPT % fa+HHI
=Pt sfr fa  s r o  

rt^nnr ir f  ^r% ffpft^R- ?fft 

t  I

Metropolitan Transport Project

7280. SHRI P. HAJAGOPAL 
NAIDU: Will the Minister of RAIL­
WAYS be pleased to state:

(a) the allotment made for metro­
politan transport projects this year; 
and

(b) the projects to be taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Rupees 25
crores.

(b) Besides the on-going project of 
underground railway m Calcutta and 
the small scheme of a rail fly-over at 
Bandra in Bombay, cheaper schemes

for metropolitan cities of Delhi, Bom­
bay and Madras are under considera­
tion. ,| J:

Allotment for strategic Roads

7281. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state:

(a) whether any allotment is made 
this year to take up strategic roads; 
and

(b) if so, the roads for which allot­
ment has been made?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Yes, Sir. A provision 
of Rs. 12 crores has been made in the 
budget for 1980-81. The provision is 
intended mainly for sanctioned works 
in the States of Assam, Gujarat, 
Himachal Pradesh, Jammu’ and Kash­
mir, Meghalaya. Punjab, Rajasthan, 
Tripura and West Bengal.
Installation of New X-ray Machine In 
Medical Aid Centre, Parliament House 

Annexe
7282. SHRI NARAYAN CHOUBEY: 

Will the Minister of HEALTH be 
pleased to state:

(a) how many X-ray machines an 
there in the Medical Aid Centre in the 
Parliament House Annexe;

(b) whether the doctors have been 
complaining regarding the functioning 
of this machine;

(c) when these machines were in­
stalled;

(d) whether Government will in- 
stal new and modern machine in 
place of these old ones;

(e) how many general physicians 
attend patients in the Centre; and

(if) whether during Session, patients 
increase in number and it is difficult 
for one physician to attend all patients 
in time?
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR). (a)
There ane two X-ray machines (port­
able) in the Medical Centre of the 
Parliament House Annexe.

(b) The doctor holding charge of 
the existing X-ray machines is not 
satisfied with the functioning of these 
machines. However, arrangement 
are made promptly for carrying out 
repairs of the said machines as and 
when required.

(c) These X-ray machines which 
were earlier in Safdarjang Hospital 
were installed in Parliament House 
Annexe in 1975.

(d) The replacement of old ma­
chines is constantly under review sub­
ject to their performance and avail­
ability of parts.

(e) There is one physician to attend 
the patients.

(f) Daily average attendance goes 
upto 70—80 patients during the Par­
liament session period. Normally, a 
physician examines upto 100 patients 
a day in the CGHS dispensaries.

Posts of Section Officers (Accounts)

7283. SHRI SOMJIBHAI DAMOR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of posts of Section 
Officers (Accounts) reserved for Sche­
duled Castes and Scheduled Tribes 
which have been filled in by the gene­
ral candidates on the Western Rail­
way during the last three years;

(b) If the Scheduled Castes and 
Scheduled Tribeg candidates were not 
available, what action had been taken 
by the Railway Administration to give 
the Scheduled Caste and Scheduled 
Tribe candidates required standard 
for which provison also exists; and

(c) if it wag not possible to impart 
training to these Scheduled Caste and 
Scheduled Tribe candidates, whether 
Government would give them some

relaxation in obtaining minimum 
marks in examinations or fix some 
minimum marks for these candidates?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The
information is being collected and 
will be laid on the Table of the Sabha.

f^ n r  ht^

7284. cTTfT̂  : WT fc l

( * )  f^TT iT 3TT T#
% *Tr*T *qr | m

(*f) fsr?TT *r srenfarT 
^  W T |  3ft WW fa^TTTT-

( it ) *f t farcer
^  stT^rr ?o >

srfgHyry t ) : i s )  fsr̂ TT Jf fawNr % 
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Propoflal to develop Homoeopathic 
system of medicine and guidelines 

to States

7285. SHRI R. P. YADAV: Will
the Minister of HEiALTH be pleased 
to state:

(a) whether it is a fact that the 
Government propose to develop the 
Homoeopathic System of Medicine;

(b) whether it is also a fact that 
the Homoeopathic system of medicine 
does not come under Indigenous sys­
tem of medicines;

(c) whether the Central Govern­
ment have issued some guidelines 
which are being followed by the State 
Governments; and

(d) if so, what are these guidelines?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
Yes.

(b) Yes.

(c) and (d) Development of Indian 
System of Medicine and Homoeopathy, 
inter-alia, was discussed at the meet­
i n g s  of the Central Council of Health 
and F a m i l y  Welfare which were 
attended b y  Health Ministers of the 
States/U.Ts. and the various resolu­
tions/recommendations adopted there,, 
in were forwarded to the State Gov- 
ernments/U.Ts. for implementation. 
A copy of the relevant resolutions/ 
recommendations adopted in the las* 
(Sixth) Joint Conference of the Cen­
tral Council of Health and Central 
Council of Family Welfare is attached 
(Annexure-I).

Statement

INDIAN SYSTEM OF MEDICINE 
AND HOMOEOPATHY

The Conference considered the de­
velopments in the field of Traditional 
systems of Medicine and health care 
and homoeopathy since its last meet­
ing in October, 1978, including the Re­
commendations of the recent Confe­
rence of the S t a t e  directors of Indian 
Medicine held 0n the 20-21st March,
1979, the decisions of the national 
development Council to transfer most 
of the Centrally sponsored schemes to 
this field to the States, etc., and re­
solves recommends as follows:—

(1) The indigenous systems of 
Medicine such as Ayurveda, Siddha, 
Unani, along with Yoga and natur- 
pathy have been practised in our 
country for thousands of years and 
enriched and developed by percep­
tive observations. Conceptualisation 
and analysis over these millennia.

They have provided promotive 
health advice and safe and sure re­
medies for diseases to our Millions. 
With the Modern System of Medicine 
being given almost exclusive en­
couragement and assistance to deve­
lop, the growth of the Indigenous 
Systems received a setback; still, the 
majority of our people have to rely
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for health care only on these systems 
and Homoeopathy which has also 
slowly come to occupy a prominent 
place in the country.

It is a good augury that the Cen­
tral and State Governments have 
started providing recognisable Finan­
cial allocations for the proper growth 
of the Indigenous systems of Medicine 
Much more needs, however, to be 
done to ensure restoration of 
proper place, status and overall 
growth potential to all these systems. 
The Conference, therefore, strongly 
urges the Central and State Gov­
ernments not to relax but to further 
strengthen their efforts to promote 
these systems, irrespective of whether 
the activities in regar^ to them re­
ceive support from the centrally 
sponsored sector or not. The Planning 
Commission should ensure that State 
Governments do not provide adequate 
plan allocations 'for the growth of 
these systems.

(2) The centrally sponsored schemes 
for I.S.M. were directed towards 
growth of these systems by trying to 
ensure uniform standards 0f Educa­
tion, Higher Research and standardi­
sation. The schemes being aimed at 
upgradiation of undergraduate edu­
cation, training of traditional medical 
practioners e t c .  deserve to be in the 
'centrally sponsored sector atleast 
during the 1978—83 plan lest the ini­
tiatives get deflected and the objec­
tive of achieving uniform levels of 
growth is defeated. The conference 
requested that the matter may be suit­
a b l y  reviewed by the Planning Com­
mission/National Development Coun­
cil.

(3) There is also a genuine appre­
hension that important schemes like 
up grading of post-graduate education 
and establishment of herbal gardens 
and pharmatics may, without central 
direction and assistance, received a 
set-back. These schemes, should also 
continue in the centrally sponsored 
sector, so that the momentum gained 
can be maintained and accelerated.

(4) It is necessary to exten^ health 
care facilities through these systems 
to promote areas by establishment of 
more dispensaries in the backward 
and tribal areas.

(5) The I S.M. and colleges may be 
encouraged and provided funds to 
adopt some adjacent rural area* in 
which they can provide comprehensive 
health cover.

(6) Intensive training programmes 
may be arranged or existing ISM and 
Homeo. practitioners in the rural 
areas under which besides condensed 
lessions to update their technical 
knowledge, items of promotive and 
preventive health care should be 
taught, so that the easting vast man­
power enjoying respect and credibi­
lity in our villages becomes available 
for achieving for our population a 
suitable standard of primary Health 
and Medicine by 2000 A.D. aa recom­
mended in the Alma Ata declaration.

(7) The village level practitioners, 
rural dispensaries and health care ins­
titutions of all kinds under ISM and 
H should also be suitably co-ordinat- 
ed with the overall referral system so 
that where one system does not have 
facilities, another which has such faci­
lities, can takeover, in referral cases.

(8) In the context, the appointment 
of additional Doctors from these sys­
tems at the P.H.C. Level or in the 
P.H.C. area by the State Government 
must be ensured.

(9) The need for establishment of 
separate Directorates for I.S.M. and 
Homoeopathy in all States to eMUre 
proper growth of these systems de­
serves to be better appreciated and 
action taken by all States/Union 
Territories in this regard.

(10) The pracitioners of I.S.M. and 
Homoeopathy, as already stated *rt 
respected and credible opinion lea- 
ders in the society particulraly in th« 
Rural area. Their services need to
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be fully utilised for promotion of the 
‘small family norm’ and for provision 
of services and supplies under the 
family Welfare Programme in order 
to increase the awareness and accep­
tance of the norm by the largest sec­
tion of our population as easly as 
possible.
» ( 11) Increased research may be con­
ducted to bring to the fore and na­
tional acceptance birth control abor- 
tifacient drugs/herbs plants tradi­
tionally used by our people in diffe­
rent parts of the country.

(12) Communicable diseases like 
malaria, leprosy, etc., have been the 
scourge in our society. The tradi­
tional systems of medicine and Ho­
moeopathy have cures, simple, safe 
and accessible to a ll It is essential 
that ISiM & H which have always 
placed a crucial pivotal role in pro­
viding redress from common ailments 
to the common people, should inten­
sify research to usher in cures/pro- 
phylacities for common communi­
cable diseases and thus further ad­
vance the cause of Primary Health to 
all.

(13) In view of the fact that the 
vast Natural Wealth 0f herbs and 
plants for drugs needed in ISM and 
H in the forests of the country are 
being depleted and/or polluted by 
deforestation or new plantation-  or 
environmental pollution etc., it is 
necessary that suitable mechanisms 
and procedures be envolved/adopted 
for conservation, proper growth and 
organized collection of herbs and 
plants from existing forests and also 
for growing these drugs and plant9 
on scientific basis elsewhere for en­
suring proper and adequate supplied 
to ISM and ~T pharmatieQ in thp coun­
try.

(14) In order to recognise the dis­
tinct role of ISM and Homoeopathy 
In the Health and Medicare system of 
the country, it would be useful to

■ Consider allocating separate budget 
~ heads in the Central and State budgets 
* for these systems.

(15) Recently, the 7th Finance 
Commission has allocated funds to 
various States bases on certain levels 
of expenditure for health care includ­
ing cost of Medicine, maintehance of 
the Institutions, beds, etc. It was urged 
that proportionate allocation out ° f 
this Finance Commission’s award 
should be made available for acti­
vities under ISM and Min. various 
States.*

Number of employees of Dredging
Corporation of India that went oa 

deputation to Yanbu Port, 
Saudi Arabia

7286. SHRI RAM VILAS PAS- 
WAN: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state:

(a) the number of employees of the 
Dredging Corporation of India that 
went on deputation to Yanbu Port* 
Saudi Arabia since 1st April, 1976;

(b) how many of these deputation- 
ists belong to Scheduled Caste and 
Scheduled Tribe communities;

(c) whether there is any rationalis­
ed procedure for sending persons on 
such deputation; and

(d) whether there are any cases 
where the norms for the selection of 
persons were not strictly adhered to 
and if so, the number of such cases 
giving the reasons for showing special 
considerations in their cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) The number of employees de­
puted to Yanbu Port by the Dredging 
Corporation of India Ltd. up to July 
1980 is 127.

(b) The number of Scheduled Caste 
and Scheduled Tribe employees sent 
to Yanbu is as follows;

Scheduled Caste 1 
Scheduled Tribes 3
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(c) The deputed persons were 
•elected keeping in view their quali­
fications and experience and with 
reference to the job requirements of 
their posts at Yanbu Port.

(d) No special consideration was 
shown to any person for purposes of 
selection for foreign assignment.

De-Reservation of Vacancies in 
Visakhapatnam Port Trust

7287. SHRI RAM VILAS PAS- 
WAN: Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state:

(a) the number of reserved vacan­
cies which were de-reserved in the

Year

1977 (From 1st April to 31st December) . Glass I

Class II 
Class III 

Class IV

*978 ......................................................Class I
Class II 
Class III 
Class IV

*979 ......................................................Class I
Class II 
Class III 
Class IV

1980 (upto 30th June) . . . . Class I
Class II 
Class III 
Class IV

Visakhapatnam Port Trust (Cadre- 
wise) since 1st April, 1977, year-wise;

(b) whether tfce Port Trust Admi­
nistration have followed strictly the 
procedure prescribed by the Depart­
ment of Personnel and Administra­
tive Reforms in this regard; and

(c) if not, the deviation, £f any, and 
the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) The number of reserved vacancies 
which were de-reserved in Visakha­
patnam Port Trust since 1st April, 
1977 is given below: —

Vacancies de-reserved

SC S T

I 1
2 I

24 q8

5 4

23 37
7 *6

1

x
27 38

10 8

I "

26

5

Class of Post
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(b) Visakhapatnam Port Trust 
have reported that the instructions 
issued by the Department of Per­
sonnel & Administrative Reforms 
from time to time are being strictly 
followed by them.

(c) Does not arise.

Stopping Rovai Express at Morapur 
Railway Station

7288. SHRI K. ARJUNAN: Will
the Minister of RAILWAYS be 
pleased to state:

ta) whether Government propose 
to arrange for the stoppage o f Kovai 
b p rese  at Morapur Railway Station 
which la the only main Railway Sta­
tion representing the whole of 
Dharxnapuri District; and

Cb) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b) There 
is no proposal to stop 75/76 Madras- 
Coimbatore Koval Express at Mora­
pur as these are fast inter-city trains 
with very limited stoppages enroute. 
Acceding to this demand will lead 
to similar demands which will be 
difficult to resist. Besides, this would 
•onsiderably slow down this fast ser­
vice and ta therefore, not desirable.

teprevemeat el Coimbatore Railway 
Station

7289. SHRI ERA MOHAN: Will the 
Minister 0* R A ILW AYS t *  pleased 
to state;

ta) whether there is a&y proposal 
to improve the Railway Station at 
Coimbatore in view of the very poor 
condition and because of the increas­
ing business traffic due to large acale 
textile mills and tourist traffic to hill 
Stations like Nllgiris and Anamalais;

(b) if «ot when this will be taken

(ft) not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, there is 
a proposal to improve the station 
building and augment the facilities 
to meet the increased requirement of 
traffic.

(b) and (c) The estimate for the 
work is under finalisation and the 
work is likely to be taken up during 
the current financial year.

Overbridge near North Coimbatore 
Railway Station

7290. SHRI ERA MOHAN: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether there is any proposal 
to construct an over-bridge (fly­
over) near North Coimbatore Rail­
way Station in Coimbatore City, 
Tamil Nadu;

(b) if so, when the work will be 
taken up; and

(c) if notf the reasons therefor and 
whether Government propose to take 
necessary steps to construct the fly­
over in view of the heavy traffic on 
this level crossing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No.

(b) Does not arise.
(c) Proposals for construction of 

road over/under-bridges in replace­
ment of existing level crossings have 
to be sponsored by the State Gov­
ernment/Local Authority together 
with an undertaking to bear their 
share of cost as per extent rules. No 
firm proposal to construct a road 
over-bridge at North Coimbatore has 
so far been received from the State 
Government. However, at the re­
quest of Coimbatore Municipality, 
a tentative scheme for construction 
of a road over-bridge in replacement 
of existing level crossing at Coimba­
tore was prepared and sent to them 
for acceptance in the year 1967, but 
no further advice has been received 
from them.
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Proposal to help Tamil Nadu for 
Leprosy and T.B Relief Programme

7291. SHRI C. CHINNASWAMY: 
Will the Minister of HEALTH be 
pleased to state:

(a) whether Government have any 
proposal to help Tamil Nadu for 
leprosy and T.B. relief programme; 
and

(b) if so, the concrete assistance 
proposed by the Central Government 
for this purpose?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a)
Ye®.

(b) The assistance to be provided 
to Tamil Nadu by the Central Gov­
ernment during the year 1980-81, 
under the 50 : 50 sharing arrangement 
between the Centre and the States for 
these Programmes, is as follows:

National Leprosy Control Programme.

Rs. in Lakhs
(a) Assistance in cash 12,00
(b) Supply of Dapsone Tablets 10.00
(c) Supply of other material

and equipment 8.00

TotaIT~30T 0

II. National T. B. Control Programme.

Rs. in Lakhs

(a) Supply of Anti T.B. drugs
to State T.B. Clinic 7,00

(b) Supply of Miniature 0.25
X-ray Films etc.

(c) Supply of Anti T.B. drugs 
to T.B. Centres run by Volun­
tary Organisations located in

_  Tamil Nadu 0.40

Total: 7.65

Chlorinatioa of Drinking Water

7292. SHRI RAJESH PILOT: Will
the Minister of HEALTH be pleased 
to refer to the reply given to Un­
starred Question No, 4931 on the 
21st July, 1980 regarding chlorination 
of drinking water and state:

(a) how Community Health Vo. 
lunteers have been trained to moni­
tor chlorination and how they are 
monitoring drinking water in rural 
areas without providing them with 
an apparatus;

(b) whether any apparatus like 
‘Chloroscope’ is available in the 
country for monitoring chlorinatioa 
of drinking water;

(c) if go, whether the Government 
propose to provide that apparatus to 
Community Health Volunteera to 
monitor chlorination periodically in 
rural areas; and

(d) if not, the reasons thereof, 
when the water borne disease are 
the leading killers (49.2 per cent) of 
infants|children in our rural areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) The 
Community Health Volunteers have 
been trained in the procedure of Chlo­
rinating sourcas of drinking water. 
They have, however, not been pro­
vided with any apparatus for moni­
toring the extent of chlorination or 
testing water.

(b) to (d) Equipment like ‘Choro- 
scope’ is available in the country. It 
is proposed to supply such apparatus 
to Community Health Volunteers in 
seiected areas, on experimental ba*is, 
Jfor monitoring the chlorination of 
drinking water.

Based on the efficacy of these ex­
periment a decision would be taken 
on the extensive supply of such 
equipment to every Community 
Health Volunteer.
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Medical Certification of Deaths

7294. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of
HEALTH be pleased to state the de­
tails of the scheme for phased intro­
duction of medical certification of 
deaths for the purposes of obtaining 
reliable data on causes of mortality?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): The
scheme of medical certification of 
cause of death envisages certification 
by the attending physician in the pres­
cribed form recommended by the 
World Health Organisation. The sch­
eme ig being introduced in phases. In 
the first phase, it covers teaching h09- 
pitalg at the State headquarters 
towns with a view to gain practical 
experience of the problems likely to 
be faced in the implementation of 
the scheme- The second phase envi­
sages the extension of the scheme to 
specialised hospitals, district and 
sub-divisional hospitals. Private hospi­
tals and primary health centre hos­
pitals are to be covered in the third 
phase. The fourth phases would cover 
private physicians practising modern 
medicine.

Custom cases against officers of Ship­
ping Corporation of India, Bombay

7295. DR VASANT KUMAR 
PANDIT:

SjHRI BAPUSAHEB 
PARULEKAR:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether the Customs Depart­
ment has filed cases against some 
officers of the Shipping Corporation of 
India (Bombay);

(b) if so, for what offences and the 
number of the officers involved;

(c) whether the Shipping Corpora­
tion of India has promoted some of 
the officers against whom above cus­
toms cases are pending;

7 AUG. 1980
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(d) if so, the reasons therefor; and

(e) the result of the cases and' the 
present position of the litigation?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Yes, ir.

(b) Two officers, for alleged in­
volvement in smuggling, three offi­
cers in connection with contraband 
goods and 3 officers for undeclared 
goods found on their person in their 
personal baggage.

(c) and (d) During the pendency 
of the case, two officers were pro­
moted to higher post because they 
were not personally involved in the 
case but were implicated in it by 
virtue of their official position.

(e) None of the cases is pending 
presently. The persons involved in ’ 
the cases relating to alleged involve­
ment in smuggling and in connection 
with contraband goods were acquitted 
by the Court. However, the services 
of the 3 officers against whom cases 
were instituted for undeclared goods 
found on their person/in their per­
sonal baggage, were convicted by 
the Court and their services were 
terminated by the Corporation.

Providing a stoppage of Teevra 
Mudrika at Prem Pul

7296. Shri Ram VILAS PASWAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that Teevra 
Mudrika bus has no stoppage at Prem 
Bari Pul/Pitampura, Delhi at present;

(b) if so, whether taking into consi­
deration the fact that Pitampura being 
newly emerging colony of DDA is 
having a large population and hectic 
activity is going on in the area, Gov­
ernment propose to make a stoppage 
of Teevra Mudrika; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) No, Sir.

(c) There is a stoppage for Mudri­
ka Seva at Prem Bari Pul. These 
Mudrika Seva buses run with 4/5 
minutes frequency and has stoppages 
at all localities situated on the route 
and serve the commuters adequately. 
Teevra Mudrika service, with 13 to 
14 minutes frequency, has been 
specially introduced to provide fast 
transport for passengers, who have 
to travel over long distance. This 
very purpose will be defeated if the 
number of stoppages for Teevra 
Mudrika Seva is increased.

Suspended Employees of D.T.C.

7297. SHRI R. ROTHUAMA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that soma 
employees of Delhi Transport Cor­
poration were suspended in 1975 on 
charge of theft;

(b) whether it is also a fact that the 
Court has given judgement in favour 
of employees;

(c) whether they have been re­
instated; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
(a) to (d) In 1975, DTC had not sus­
pended any employee on charge of 
theft. However, the police authori­
ties had challanged some employees 
of the DTC for having committed 
theft of certain articles from the 
godown of DTC at Banda Bahadur 
Marg. Their services were termi­
nated by the Corporation under 
clause 9(b) of the Delhi Road Trans­
port Authority (Conditions of
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Appointment and Service) Regula­
tions, after paying them notice- 
silary in lieu of notice as per rules 
of the Corporation.

In regard to the theft-case, the 
Court acquitted all the persons in­
cluding the DTC employees.

One of the employees filed a writ 
petition in the High Court of Delhi 
against the termination order, the 
petition was dismissed by the Court. 
He has later on filed an appeal and 
the matter is sub-judice.

12.99 krs

RE: ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, what about my 
adjournment motions against Shri 
Khushwant Singh and against the 
Plzer agent} Mr. Shah?

MR. SPEAKER: Not allowed so 
far I have not allowed.

SHRI JYOTIRMOY BOSU: I seek 
your permission___

(Interruptions)

MR. SPEAKER: Nothing should bt 
recorded without my permission.

(Interruptions),

MR. SPEAKER: Shri Mani Ram 
Bagri has brought to my notice that 
the words “Phatkar” used in the 
caption on the front page of a daily 
Hindi newspaper Hindustan are hard­
ly appropriate to describe what hap­
pened in the House on 5 August, 1980. 
I am inclined to agree with him. In 
fact the expression “Phatkar” is un­
called for. I would request the co­
operation of my distinguished friends 
in journalism to exercise due restraint 
while reporting the proceedings of

Lok Sabha; every care should be 
taken to use sober words to convey 
objectively the correct position.

I have received notices of Adjourn­
ment Motions from Shri Ram Vilas 
Paswan and Shri Jharkhande Rai on 
the reported instructions issued by 
Centre to the State Inspectors Gene­
ral of Police to the effect- that action 
should be taken againt newpapers 
publishing news about rape cases.

I called for the facts from the 
Minister of Home Affairs in regard to 
this matter. From the information 
received from him, I find that no 
such instructions have been issued by 
the Ministry of Home Affairs.

Accordingly ̂ the notices lack fac­
tual basis. I withhold my consent.

SHRI JYOTIRMOY BOSU: What
about my adjournment motion about 
sprinkling kerosene___

MR. SPEAKER: I have already al­
lowed it under rule 377. Please take 
my suggestion and sit down.

¥*** WTTT ( ^ ^ 3 7 ) : STSITCT
»T5fclT, 3HT TWT f?f?3TCf
<rc w w ra iT T  *rr i r ^ n f r r r  ssrr
5T> a*T 7 T  JTft f i  . .  .

s w f l  wt't w r
% ?

t f s R  T O T  : »TT?rr-

i f  iTfTSPTPff <TT Sfli*

V  if  f a  5TPTN

fc«TT «rr . . . . . .

% HTT f f

5T5JT I SW HfllS +111
^Tf?tr |

MR. SPEAKER: I have already al­
lowed it under rule 377.

M t w n r : h i  n T ^ T ifr ifa  v r
*TPT?IT f  I
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m.
W X 9  FlTtVT : ST* WitT |

*  srrr *rt g-=TT fejn 1 vr* *ttt #5 1
^ ■ ® T  ^  B p TiTT < T T ^  |

DR. SUBRAMANIAM SWAMY
(Bombay North East): I have given 
an adjournment motion. In the 
newspapers there is a report about 
what is happening in Kashmir, stating 
that an Iran-type situation is deve­
loping there.

MR. SPEAKER: It is under my 
consideration. I have not rejected it.

DR. SUBRAMANIAM SWAMY: 
Under active consideration?

MR. SPEAKER: Yes. under active 
consideration.

(Interruptions) m

MR. SPEAKER: What Mr. Zainul 
Basher says should not be recorded.

SHRI ZAINUL BASHER:**
SHRI HARIKESH BAHADUR 

(Gorakhpur): You asked me to give 
in writing and I have already writ­
ten a letter to you mentioning that 
the Chief Minister of Rajasthan is 
internationalising the inter-State 
river disput by raising it with the 
World Bank...

MR. SPEAKER: It is under my 
consideration, Let me ascertain the 
facts first. I cannot decide without 
the facts.

qp? **rf ( JI15TT3T) : STOTJT 
3ft, fW r  377 W it* qftfj>r fcqr 
«rr fa  sftT *r <r-j, srr?, % 
jrfT3Rf *rr*r *rrc->fte
rrt n f  i

MR. SPEAKER: Let me ascertain 
the facts. I have asked for the facts.

(Interruptions) * *
MR. SPEAKER; Nothing is to be 

recorded.

••Not recorded.

SHRI SUNIL MAITRA (Calcutta 
North East): I gave a notice of a 
short notice question.

MR. SPEAKER: It is under con­
sideration. I have asked the Ham* 
Minister. If he agrees then it will 
be allowed.

f f ir a n ) : *rorer
3ft, f t  *TT<ra ^ T T  £  I

q c  eft ^ f t  *t *^»tt£ % If Ti3*r
» w r i f  SfgJT * T * 1 T

t  % «n^r v tw u i Sf
fa n  | fa  iTTra1 i f . . .

: nm  i  fa  f̂tsft % 
i f *Tj> *T5

11 m i  v m  if ? fa w r c  f+ur
?flT SWT ZTT*T JWT«ft if N 'T  I

v t  w t r w  W T W t: % SWRT

i f a  rr+ f^jpTTfB^nr <pt *ft w i n  

£ i fnr^m r §tr ^ n ft  s?s*3T wtr 
wr<n*ran»ft if hut * t t  s*m ft

w  i

MR. SPEAKER: I will take mote « f
it.

*ft jpn r (<rt?ftifar): 
weitw fa^sr *fsft tft

«TT-^T JT 5T UTRrT

sw ^ ett % gaTT v t  q g ^ r  | , 

?r«r?5f If *f *  f a n  | . . . .

MR. SPEAKER: I have not ftllomd
that.

«rt rro firom «rrwnsr (sisfrjT) :
STEJTW 3ft, * t  jfr trr  fa ?

OTTTwoft % fosrn; fa n  $ f 
(u n w * )  jpwfirFfan tfttff+JT

JTff *TUT *T*TTT I *T W> TTW 

^  <r>% 9 «nr srk =T 9 33? Tf o

*f jt?  s r i r r  i «tt f a

a ,5 w l f T t f ’frT ^5ri^t^»rR $r * f f f t r f w r  

» ___
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fs r f^ n r  ^ r r n r  a t  t s r f ^ i  s w r

S') 3n<nn 1

tto fo r m  w ^r  : snq%
^ F ? m  ? r  I  f a  s * 5rfHRr * r f * w i < t  s t r t t  
g ?  srft: *mrsT ^ f a *  T T a  ^

p BTtT ’tft if ^
T ft ^  STRT t  I

STTT $ » m  f a f a ^ s r  +T»Tt?PT S f, t  f a  

aftiT 'ft *pTTCt 5f t  ®FT
!TRF I  f ^ m  TfTT f, f a  #?r

5> n f | ?ffV^ "  3 ^ 1  fr^r n ff
f*«n |  1

MR. SPEAKER: We will look intc 
that. I am taking action.

sft TFT fiCHTH TRT^R : ^ 5
* t  #?r ciT w f t  »rf iff  SrfifH ^r*fY 
j f a f f  3 ^  3T5T H v i  fTT I  I

MR. SPEAKER: That is under my 
consideration.

«ft TW f w r s  <n̂ mT5T :
<mr #  * r f r  ^  i\  | ffr %* m  

«ri7^rr ^ s n ^ i  - f T ?

T f r  fj i

SHRI K. LAKKAPPA (Tumkur): 
Thousands and thousands of Harijans 
are ibeing threatened and beaten by 
the Jat community in the Meerut 
District. Hundreds and thousands 
of people are coming to meet' the 
Prime Minister. This is happening in 
Mr. Charan Singh’s constituency. I 
want to have a full discussion on 
that.

MR. SPEAKER: I will consider
that.

SHR2MATI GEETA MUKHERJEE: 
(Panskura): I have given a Call At­
tention notice on the burning of Shri 
Lakshman in police custody...

MR. SPEAKER: I have already dis­
posed of it. Why do you try again 
to raise it? Don't try to do it. Under 
Rule 377 I have already allowed it. 
Why should you raise it again now? 
There is no sense in it. (Interrup­
tions). No no. You should be happy.

sft 3TEPTTH fa* V M  ( )  ■
IT*. I ,

it 2 I, w
gr?ffiT far ^  fâ T

I  . . . .

MR. SPEAKER: No adjournment 
motion. We have discussed so many 
times on slum clearance. Rejected.

(Interruptions) 

sft JTTTcft (Td̂ TT) :
sftfer feqr | fa  ijqr ii fftr 
wpprsft T^t £ ..........

MR. SPEAKER: No.
SHRI EDUARDO FALEIRO: 

(Mormugao): It has been a very 
good practice in this House to take 
serious cognizance of atrocities com­
mitted against Harijans and in this 
particular case of Meerut where 
Harijans have been burnt—and it 
happens to be the constituency and 
area of our former Prime Minister, 
Mr. Charan Singh...

MR. SPEAKER; I have already al­
lowed.

SHRI K. LAKKAPPA: ••

MR. SPEAKER: Without my per­
mission, whosoever says anything, 
should not be recorded.

(Interruptions) * *

MR. SPEAKER: It is not going on 
record, I tell you. It is without my 
permission. I cannot allow that. That 
is not the way.

(Interruptions) **

•*Not recorded.
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MR. SPEAKER: Nothing should be 
recorded.
iv (/nterruptionj)

inft (fo rT ft) :

3 M T  f e j J T  w r  t  • • •

MR. SPEAKER: ^

'T cT T  5m  U ?  ^ T T  I
I have not been able to ascertain the 
facts. Let me ascertain them.

SHRI CHANDRAJIT YADAV 
(Azamgarh); Are you ascertaining 
the facts?

MR. SPEAKER: Yes, why not? 
(Interruptions). I have told you time 
and again, you are unnecessarily 
wasting the time of the House. That 
is not good.

(Interruptions) ,

SHRI SATISH AGARWAL (Jai­
pur): A very serious situation has 
arisen on account of unilateral and 
unwarranted imposition of counter­
veiling duties and trade curbs by the 
US Government on our exports, and 
this is going to adversely affect th« 
whole trading pattern of our country.

MR. SPEAKER: Let me consider 
it. I will consider it. It has not been 
rejected.

w r t  % yj&z v  *r ^
, f f a p T  f ^ T T  I S ' ^ T T  ^  5

fa  grsr tr
T t « r f +  IT J T0 < f t o  « R %  #
. . . .  (s^ETT-l) . . . .

w a w  : tt t t  ^
^ 1 ^  Hff I

••Not recorded.

PAPERS LAID ON THE TABLE
A n n u al A ccounts o f  Paradip p ort  
T ru st fo r  1978-79 and Visakhapat­
nam P ort T ru st fo r  1978-79 and

TWO STATEMENTS FOR DELAY

THE MINISTER OF SHIPPING 
AND TRANSPORT AND TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): I beg to lay on the 
Table:

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (2) of 
section 103 of the Major Port Trusts 
Act, 1963:—

(i) Annual Accounts of the 
Paradip Port Trust for the year 
1978-79 and the Audit Report 
thereon. [Placed in Library. See 
No. LT-1232|80]

(ii) Annual Accounts of the 
Viskhapatnam Port Trust for the 
year 1978-79 and the Audit Re­
port thereon, f
(2) Two statements (Hindi and 

English versions) showing reasons 
for delay in laying the papers men­
tioned at (1) above. [Placed in 
Library. See No. LT-1233|80].

S tatements show ing  ijefc action
TAKEN BY THE GOVERNMENT ON VARIOUS 
ASSURANCES, PROMISES AND UNDER­
TAKINGS GIVEN BY THE MINISTERS 
DURING THE VARIOUS SESSIONS OF IiOK 

S abha.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): I beg to lay on
the Table the (following statements 
(Hindi and English versions) show­
ing the action taken by the Govera- 
undertakinga given by the Ministers 
ment on various assurances, promises 
and undertakings given by the Minis­
ters during the various sessions of 
Lok Sabha: —

(1) Statement No.
XXI—Second Session,
1977.

(2) Statement No.
XVTU-Th^rd Session,

1977.
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(3) Statement No. 
XIX—Fourth Session, 
1I7B.

(4) Statement No.
XIII—Fifth Session,
1978.

(5) Statement No.
XI—Sixth Session,
1978.

(6) Statement No.
, XIV—Seventh Session,

1979.
(7) Statement No.

V—Eighth Session,
1979.

(8) Statement No.
UTI—First Session,
1980.

(9) Statement No.
II—Second Session,

1980.
(10) Statement No.

L—Third Session,
1980.

Sixth 
► Lok 

Sabha

Seventh
> Lok 
4 Sabha

[Placed in Library. 
1234180].

See No. LT-

NOtlFICATlONS UNDER THE MERCHANT 
Shipping A ct, 1958 and a statem en t 
FOR DELAY IN LAYING ijElESE NOTIFICA­
TIONS

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):
I beg to lay on the Table:

■ ( 1 ) A  copy each of the follow­
ing Notifications (Hindi and 
English versions) under sub-section
(3) of section 458 of the Merchant 
Shipping Act, 1958: —

(i) The Shipping Develop­
ment Fund Committee (Accoun­
tants) Recruitment Rules, 1979, 
published in Notification No 
G.S.R. 1161 in Gazette of India 
dated the 15th September, 1979.

(ii) The Shipping Development
Fund Committee (Technical
Assistant) Recruitment Rules,
1979, published in Notification 
No. G.S.R. 1162 in Gazette of 
India dated the 15th September,
1979.

(iii) The Shipping Develop­
ment Fund Committee (Adminis­
trative Officer) Recruitment
Rules, 1979, published in Notifi­
cation No. G.S.R. 1268 in Gazette 
of India dated the 13th October,
1979.

(iv) The Shipping Develop­
ment Fund Committee (Staff Car 
and Group ‘D’ Posts Recruit­
ment) Amendment Rules, 1979, 
published in Notification No. 
G.S.R. 1407 in Gazette of India 
dated the 24th November, 1979.

(v) The Shipping Development 
Fund Committee (Audit Officer) 
Recruitment Rules, 1980, pub­
lished in Notification No. G.S.R. 
66 in Gazette of India dated the 
19th January, 1980.

(2) A statement (Hindi and 
English versons) showing reasons 
for delay in laying the Notifications 
mentioned at (I) above. [Placed i* 
Library. See No. LT-1235/80].

Notifications under the Customs 
Act, 1962 and the Central Excise 

Rules, 1944

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to lay 
on the Table:

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962: —

(i) G-S.R. 454(E) published in 
Gazette of India dated the 30th 
July, 1980 together with an ex­
planatory memorandum adopting 
IS: 8170—1971 for indentification 
of finished leather for export.
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(ii) G.S.R. 457(E) published in 
Gazette of India dated the 31st 
July, 1980 together with an ex­
planatory memorandum regard­
ing revised rate of exchange for 
conversion of Pound Sterling 
into Indian currency or vice- 
versa. [Placed in Library. See 
No. LT-1236/80].

(2) A copy each of Notification 
No. G.S.R. 458(E) and 459(E) 
(Hindi and English versions) pub­
lished in Gazette of India dated 
the 31st July, 1980 together with 
an explanatory memorandum re­
garding concessional rate oi duty 
to films of predominantly edu­
cational value and exemption from 
excise duty of documentary film not 
exceeding 500 metre in length, 
issued under the Central Excise 
Ru’es, 1944. [Placed in Library. 
See No. LT-1237|80].

Review on, Annual Report, Direc­
tor's Report and statements of 
Accounts o f Orissa Road Trans­
port Company Ltd. Berhampur 
(Ganjam) for 1976-77 and a 

s t a t e m e n t  for d e l a y

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): I beg to lay on
the Table:

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (1) of 
section 619A of the Companies Act, 
1956:—

(i) Review by the Government 
on the working of the Orissa 
Road Transport Company Limi­
ted, Berhampur (Ganjam) for 
the year 1976-77.

(ii) Annual Report of the 
Orissa Road Transport Company 
Limited Berhampur (Ganjam) 
for the year 1976-77.

(iii) Director’s Report and 
statement of accounts for the 

year 1976-77 of the Orissa Road
1821 LS—8

Transport Company Limited, 
Berhampur (Ganjam) and the 
comments of the Comptroller and 
Auditor General thereon.
(2) A statement (Hindi and 

English versions) showing reason* 
for delay in laying the papers 
mentioned at (1) above.
[Placed in Library. See No. LT- 
1238/80].

12.14 hrs.
COMMITTEE ON ABSENCE OF 

MEMBERS
Minutes

SHRI P. V. G- RAJU (Bobbili): 
Sir, I beg to lay on the Table Minute* 
of the sitting of the Committee on 
Absence of Members from the Sitting* 
of the House held on the 22nd July,
1980.

12.15 hrs. ,a

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Shortage of life saving and other 
essential drugs

SHRI RASHEED MASOOD (S*ha- 
ranpur): I call the attention of the 
Minister of Petroleum, Chemicals 
and Fertilizers to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

“Reported acute shortage of life 
saving and other essential drug* 
in Delhi and other parts of the 
country.” *

[Mr. Deputy-Speaker in the Chair]

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 

^SHRI DALBIr SINGH): The De­
partments of Chemicals and Fertilizer* 
monitors on a regular basis the
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supply position ol medicines im 
various States. The monitoring is 
done on the basis of monthly reports 
sent by State Drug Controllers as 
well as Zonal Drug Controllers who 
work under the Drug Controller 
(India), pn receipt of the reports, 
the Department telegraphically ad­
vises the manufacturers concerned 
immediately to rush stocks to places 
from which scarcity is reported. In 
addition, wherever necessary, ar­
rangements to augment the import of 
the connected bulk drugs including 
air-freighting in appropriate cases, 
are made.

2. While the output of bulk drugs 
as well as formulations during 79-80 
has, on the whole, increased as com­
pared to the previous year, the pro­
duction of some formulations manu­
factured by some companies has 
fallen due to various reasons such as 
labour unrest, power cuts, scarcity of 
raw materials, escalation in the cost 
of inputs, etc. There are, however, 
no general shortages of formula­
tions as a result of such curtailment 
of production. Certain branded Pra“ 
ducts have been reported in short 
supply from various regions from 
time to time. Equivalents are gene­
rally available in these cases. For 
instance, shortage of Chlromycetine, 
a branded product of Parke Davis, 
used for treating typhoid, have been 
reported from various places. This 
fcUowed a prolonged strike in the 
Bombay factory of this firm, which 
has recently been called off. In this 
case, equivalent products like Para- 
xim produced by M/s.. Boehringer- 
Knoll were available. Similarly, 
shortages of Streptomycin Injection 
produced by Sarabhai have been re­
ported. Equivalents products manu­
factured by Hindustan Antibiotics 
Ltd. and Dey’s Medical Storefl are, 
however, available.

3. As regards Delhi, the latest re­
port from the State Drug Controller 
identified shortages in 48 cases which 
should be seer) in the context of the

fact that thousands of formulations 
are being produced and sold. Equi­
valents were available in some of 
these cases. Wherever equivalents 
were not available, the manufacturers 
concerned have been asked to rash 
supplies.

4. The supply position of life 
saving and other essential drugs is 
thus kept under constant watch and 
there are no acute shortages.

f a .  F i t
wr *  *fr srara
fe n  TO vJiqici RTR' QfTT

flrTT | fa
ypTi n (hp fe n  w r  ^ 1 ircn«r

^ft ’T‘7TSTTTT) ^  JT 3?

*tr  fam ^ fa

f a  *TFT giTTTT
3TT I  q
|  1 *fr t o s h e  |  t o  it
3TcT *i"R fa  ^
48 5*r ^ r^ ff % ftR  ir

% 1 t ’t  % ir ft  *r
^  ?rr I  ft: ffr
fa*r <rfl% Twitt imj
^RT.fa ^  sn?T

srk fa

pr %fix rnrsft fafa-
s ft  % if t o t  ^  7!? % 1 ^  

sfnfl" T̂ri q̂ rsff fafr
^  |  e f t  ^  |  f a

®hnt f?1v fa  TcT̂ - %

s r V  f t r f o j t  f t q r f r F T
% f̂ TTT 3fTTrfT afr Dllivjl % ^  ?T
^  I  eft ^  t  f t  *  ^  ^  

^  1 1 f?  ^  ^nwr ^ t —

t ,  t o  3fft eft fa^n ;3rr 5Ei^rr
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^ 1̂ Hti'l eT̂  ^T^ft ^t °t>*ft 
^ eTC? &

*T^t ^  ^T *t ^ f r f t
WJ 3̂|TcT I  I W  S’ *ft 

af?t n̂cTT ^ Pp cT̂  ^T—
% 5ft?^PT ^T ^  3f5 eft

'TfeTTT^T firft?=5t 
% n^a ^  ^T  5FT ^ft f s t ^ l—
appT |, ^  ^  ?F^T

^  fffaT ^T?T ^  ^  f%
1 3?t STTĤ r |  I ^ T ^ f t

% sfts^rr vftx sn^rrf, t*
sr=rt % tf4.«ir̂ r ^ mi?n  ^ t t̂t

CN

eft si % *1 ̂ 1 ^ id  f f ^ T  
ft *t ^T cl IT % H MH ft̂ TT

% *5
* n ^ r  i t t t t  1 f a f r o r  ^ rr^ r
^  w m i  w * n i  Jf ^
*tft ^rff f  1 uhIRhIh,
n r ^ ii 'faH c^ t SFTtf^T ?*r 
z jm f f a r s f f r  < s \ i f i  ^ f t w ^ r  <rf 

ir  ?mT efh: q r  r f lx  fe??fT i f  ^RT eTlT 
TT ^nft ^ I fR3T q^ q^
PH<ad ^  ^ fiP T  W tfrt ^ t  ^  ^ T ^ T t  
h if=t.(i 3r •r^ t ftMeiT | i  ^  ^ r t  
qTTTpft ^  | f a r  -< *\ \v i ^  ^ ^ r  
* ft  ?ft»ff *rt ^  ftr^r <neft 1 f i r m x h r  
T̂ ^ « f l t  fa^FTt ^ T f ^  *ft

^ P tH  ^ fV ^ H e ft  f l ^ R ’ft^T d®t> 
^Tfzft ^t yiic l̂ ^ I YT?3T TJ'0̂ 3T ^  
<T  ̂ qT ^T ^T T  f̂ rSTrTT H <N  ^T3T- 
3T q r  ^  eft ^ R f t  ^  fe r r
^TcfT o fV  ^ f ^ T t  eft ? , P r o ^ T  
^ vjiî if 1 ^ftfiriff ?̂t ^rnr fnm ^ < 
q r  h 0 s*! 1 +T 3tht^t ^ t  t»lf^iyi ^ t  
'sTTeft ^ I ^T d<5 $  ^t

^  ’ ft
W  ^ T ^  T$T I  ^ift f̂t
5[T 5̂TT % tiir<ifHrife*
T̂TT 3TTf?r f  I

m t  M r o r  ^  êTRTT fiF
# p ? r  ^ t  sptf ^TT^sr ^ t  |  
m w t ^ h r  ? ftr ^ft
f% ^  eft ^i<i fs « \ *\  %
?teft |  ?fh: ̂ T t  5 ^  $ W Z
% f^TT #3TT^ft |  I ^T  ^ t
tTTf^Rft ^ T  T̂TfTT |  I ? T T W t^ r  
eft H iR i i  ^f eft?T—̂ 7T Jr
f ^ T  ^ft ^  left ^  r r f e r  1* ^ * 1̂  f ^ f t  
^ft ^TeT q r  w rife  ^  ? r< i^ ? r ^  
^  I ^iTt W t t  W T̂fcTT f t i  TO t ^ ft

qr
^ rr  t |  |  1 qro- ^ t  ^  ir^  *TT
T ^t ^  I 'dn'M qf®n+ ^  ^ t f  eTTo- 
«P» ^Tfr t  qf®TO ^ t  f^'H iefl
^ t  5 ^ ' i i  1

^TT IT? ^  fiff WT # ^ t
^  «llef ^?t cr.in.191 ^TTT f% ^T  
 ̂<tf ? t vl ^ftrRr^^PT

^  ^ t  P rP rf^ t % ?ro3T 5̂  ?
* t m  m f+ w i* :r ? flr  t r f tn n  ^ f t  F ^ t^ r 
Jf | f^ rfk 1̂î '+i ^PT
^T^ft T̂ ^ T  f^ n  T̂TT7
?ft7; ^  ?rT^r 35frferm?r h ih  &
^ t  ^  ^  5T ? t f ^  Y T ^T  p j
f^ I  T̂ T I, ?rk ^R*Eq;a

* n  T%  o i T̂̂TeT f e r  T̂T T^- |  
^  q r t^ r  t r  t |  I  ? *f?rt ^
% T̂T Miqiq |’; ir̂  ^ ÎM l̂ ^I^IT 

t ?

• ( >^ )^ r*) u5>̂

^*1 -  ^  y^ i-

Urfl ^  ^U>i ^  

iJL« JOW ^  ^  ^  UJ*

" i W  ^

lT 1 ^  h i  1*  *
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j  *s A u* 1*)
L*-* J l  »1 '  4S
l)L* JL . ,_pl «f

iJtv’S'* 4

<~ilyily4t t*" l>—** “  4  lT*-

^  «̂ U  '•*''* *« O** **
U » * V  r A yXif 1  <5 ,*

" Jt g * 3)1*  l**" L>** ^
** i^V* <- £>J»

** J * ~  LT> ** ^  ,J*> > O W  * ’ l<

^  ^  i_r^

>** ** “ *W lA+*
tS A  \+Ci* * i  ±  ^  „ |  4

J -L .  ^  ut>U j l i

<-ty r* 0 *“

>*~ O ** **& i-

J  v*=»- -  c * *  A )  

iy*  *  <s'/t^ -^ ‘  j *

*/** ** ^  * /t *  *) r  j+ *

,_5** t_r* ^  ^  ^

J M  «r «.rW) v * -  >»l ^

_ * «  i  g.*3,U ^  ̂  I

u  A  j V  *) r 1 l>** a * "

JXjl* -  J  ^  U t^ J

i  J< U t*11** c5t<

u V  ■ i  u ) t» j «  i > -  J - 1-  

^  J y  * Lj ^  ^  J V  •—̂  

0»**J 4  t**- ?  J

J lt~  * ^  ^  u ti^ t6 L-^  uV*- 

(j»l f*> (_>»i j

(J.I «£»,«$ -  ^

-  j  J*t~ * j t* * )  ^

iS 4  Ul J t ^  ^  ^  lT 1
If ^  ( j1-**

jJ *j A  J ’r*

<«X1«a I, 5̂ ^  S 1̂ 1

J j*  *J jil yii\ £

(**5)Li ^  u r ^ j^  ^  «S ^  J l» -

„ !  ^  (jj**1)** ~ ^  t-'J*5

***^ ‘ -  i  (J»J)<> o 1 ^  ^

^T11"  J1 '-'^ I*^ -  Ĵ l l_7*-*

t! -J>* ""1--  ^  ' j '  Ly*tJ" iJ-fr-*

-  I»t^* L?V* -̂)W i

J ’f*  <- u t ')'1 ^

*i M  i  -  i v

lJ*- -y51* -  u))*)J

4  ij+t*

1— )^

»'  H yt^ lT** 1- ^ *

-  «# rt )»*• i j9'^  l̂ *-

i j W V *  H  & r t

u 1* '^  “j J  c fc r *

JH  <= V—  -  t / 1 * uT*t;

J  u r* ')*  J  ^  A  ^/-Arfri

-  J *  LT*t; »J O ^r1 J*-!

J * *  J*^ J  o 1 o + *  Wr“ W - s
4« jj^iJ

J  u»*',,) ‘> a * -  ‘- t ’ k r - U * - !

^■>4 »J ■ <5

rt rM * ^  '•**CJ ti
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^  ^  f5 £

>3 J * V  ** 

n  > p - c * -d 'w  ^  -J
^  J  JJV yS u r aty.

£ U 3  ^jS yX **C+  <- ^y]o “  A

<?*’ >U  ^3* *> »* -t v-f*) iAV

^  -  i  ^  J ** ^5̂ -

a Ŝ ^ U S ^  i  jj*5 j*

-  <# IrfL* >3|j

*5 IrflXf JL

v j V  ^r u “* V

j,f f o ^ i r  i j$  -  J  0* +

va>)U yj lS J  lS jjUJlj**

\ J * *  ^ 1 *  y if i

JU*X-J *iJ ^  i-k

j} “  <£ ^  V

a * *  A ) )  i**3 \J+*
4  J>W j *

j*~  H  *=^*J k_J—>*

^y*r  -  4  iJ+*krtl

** U+ s J ^  *S ^  l> **

>* ^ * 4 — H  c /***

^  <* u M  cf^ i i  -  l>** ^ )

u /  lJ**^ -  <*

-  ^*1*. IA«£<4 ^  u ^ * 3

** <* *4 J fr *  *)**

^  l>«!>* J  '•>''* l t !  ^

** ^  L>** L*«*>

*) ) l̂ W  j * ^ -  ^

^  ^ ru JĴ » f 4 ] J f
*+£J fjai >15 |i aI ^  jJ

^  £>! jjl ^  U 5

t *  J j  ^  I *  *H>

^1 -  ^ K *  )jl

** ^  I a ) ^ »  1

-  j > *  ^ ;W

«ft ^raf)T Te? (vr^f^r) : fr^ t  
Wl+<. ^ r ^ ; TfFpfhr ?  f̂t
917?  ̂ ^T ^r^T diNf ^ T
H^c^’JT f 7̂  % ^TT
f^ $  -m e +<d ^ IT^T^ f̂t

f̂ TT ^  ̂ | ^ft-
^T% f̂ TT HlPifffTir ^T 

^TRT WT ^ I HlPicT^l F̂TtT  ̂ I 
If̂ T ^ f̂t 9TT^ p̂t Fcftd ?TT̂ t ^
'TT tp»^T T̂ % d'JlIH ft̂ TT
T̂TcTT f  I f̂t +d4c ^T

% %tfo cTTt̂  ^ f̂t
375 ^ ?  cTSTR ft̂ TT n̂rTT f  I

*itpRfT*T grt d & ?‘TTi—
T̂T T| | I ’TT̂T fT̂ T̂

5TRft  ̂ I V̂ tvTX *TT 
vft ^\i fk ^ n  TfT I  I
YFR f^ ft T̂ T VT3 ^nft f

^T% «̂ cT & 5TT̂ ftRRT § I
ffnr r̂ ?r mft ^  ^ 1 w t

WFFfa 5RFT ^ ^?T t  f^ f^Ft T̂ ft 
| # p R  ^Tfo^o^otpTo 3ft
r̂t «̂+4>vf2 ^ t f  | |
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ift *TTWf if 
fipT% ^ I *1% k* *-c1 cm q W l fa =Ft
Tarrt ^  ^  #  i\w
$ fa  !?TT̂  ^TTt | f̂a^T ^  
vrw^n: srt^  f  1 m gqR d

cR^ ^ ^ I %1$t cR^ &
^r fTrffargtfercr mi

^T'^nt 3r | #fa^r *rnr>r|3 
qr 1 tffc *ft *g?r *r

it s  | 1 stpt^ ^rfa^r *r *H<fsi+
9TT5T T̂ & f̂a^T Vt£j^toTVo
tpro ^r ?re? & *r##-
^ r  1 1 ^  c r ?  ^ ^ i^ f f  sfr 
3TT̂ r | ?r i r l ^ T  | 1
5*T% qT̂ T'jJT fT * + 1 i  'pft
Tzzvs I f a ^ q r  ?ft mi s r ttS  p

d^4» ^ 'FT Jtf+'l 7̂T
J T T  f a ^ T T  ^TTTJ I

SHRI NARAYAN CHOUBEY 
(Midnapore): Sir, do you think that 
the question has been answered?

•

SHRI RASHEED MASOOD: My
question has not been replied to by 
the Minister. I have asked questions. 
I have not given only suggestions.

SHRI CHINTAMANI JENA (Bala- 
sore): The hon. Minister mentioned 
that they are getting indents from 
the Drug Controller end the Zonal 
Drug Controllers from various States. 
I want to know when the Union Gov­
ernment received the last indent from 
various States.

As per my information, for the 
laat three months, life-saving drugs 
are not available in various State®. 
The medicines are being sold in the 
market at a much higher rate than 
the fixed rate that is mentioned on 
the medicines. I want to know from 
the hon. Minister whether that is a 
fact or not.

(CA)
I also want to know from the hon. 

Minister whether the scarcity of 30 
life-saving drugs on which excise 
duty hag been exempted by the 
Union Government is much more se­
cure than in the case of other dru0i 
and, if so, the reason 0f  that.

The hon. Minister has said that im 
the case of particular medicines 

which are not available in the mar­
ket, the equivalent medicines are 
available in the market.”  Since th« 
equivalent medicines are not giving 
the desired result and they are not 
so popular, the people are forced to 
purchase original medicines at a 
much higher price because such 
medicines are not available in the 
market.

About Delhi, the hon. Minister has 
mentioned about some specific medi­
cines of some specific forms. Even 
common medicines like Navalgine 
and Locula eye drops which used to 
be readily available from anywhere, 
are not available in the market. I want 
to ask the hon. Minister whether 
that is not a fact and, if it is so, the 
Government should make arrange­
ment for supply of these medicines 
in adequate quantities.

*

Apart from that, the hon. Minister 
has said that there are certain trou­
bles in factories, that there are lock­
outs, etc. I want to know whether 
the Government will seriously con­
sider the question of nationalising 
some of those big monopoly houses 
which are producing life-saving 
medicines. Will the hon. Minister 
think very seriously about that? 
Since these are life-saving drugs 
that they are manufacturing and, for 
some reason or other, they are inten­
tionally doing it labourers, emplo­
yees, etc. and they also want their 
stocks to be sold in the market at a 
higher price, will the Government 
seriously consider the question of 
nationalising some of the big mono- 
ply houses?
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Lastly, Mr. Masood ha§ already 
9aid that in dispensaries and hos­
pitals patients are coming back from 
the doctors, since they are not getting 
proper medicines. Even though they 
go to the shops with the intenttom 
purchasing them, the medicines are 
not available. So what is the alter­
native before the patients about re­
covery from CGHS?

To these four or five questiomi, I 
want a categorical reply from the 
Minister.

SHRI DALBIR SINGH: The ho*. 
Member has said that Indian medi­
cines are not giving good results. It 
is not true: Indian medicineg have 
the same effect or perhap8 better 
effect. So I want to erase this type 
of impression from the mind of the 
hon. Member: he should not hare
this impression.

About Delhi, he says that these 
medicines, like Lacula Eyedrops are 
not available. It may be in short 
supply, I quite admit, but its equip- 
valent . . .

MR. DEPUTY-SPEAKER: Mr.
 ̂Minister, what i9 the reason for the 
short supply?

SHRI BALBIR SINGH: Its equi­
valent, Albucid drops, are available 
now everywhere.

Regarding strikes, etc., there are 
other reasons also, which reasons I 
have explained in the main body of 
the answer.

About nataionalisation, it is a very 
big question. These foreign com­
panies have made a great contribu­
tion and,' in the beginning, perhaps 
in India we felt, indeed, a great 
need, and they fulfilled the need of 
the nation. By and by, the equity 
dilution system has also come into 
effect, and they have reduced their 
equity. Now, foreign companies hav­
ing an equity share of 40 per cent 
-aRd less are called Indian companies

and above 40 per cent they are 
foreign. So this dilution system is 
also there.
/
Regarding other questions, I think

■ i --e  keeping a constant watch 
o J.:.2 supply position in Delhi and 
wherever shortage are reported, we 
immediately attend to it.

?T>I jm r  jfjraTT : (fk fh fcr) : 
T'Tn-q-er srWntfi ^  ^
srfrr irfvfo Trnr^r $ sftr

Srt 1 trfc sfm % 
snrra *r m
£r, rfr if ^  ’rnftr | i

*f q-#r ^  jthtt ^T^Fn f

fa  if 
% spn ^  if TO
| I XTIR 5TT 7TTT %
5T sft, 3fr ’T*ft f , ?DT^

\3

?-Tirff #r =r«fr % grc if
ZTJS3T 5 ST’Tfcr, 1980 if f ^ T  | :—

“ Not only the life-saving drugs 
but even the ordinary ones are 
either not availably at all or are in 
short supply in the Capital.

Drugs used for disorders of heart 
rythm, mental disorder and Induc­
tion of labour, anti-diarrhoels and 
anti-biotics are not available in the 
market for at least two months.

Isonex forte tablets, most essen­
tial for TB patients, are just non­
existent. Similarly, eltroxin, used 
for curing gland diseases, has dis­
appeared from the market.

Chlorostrep capsules, essential for 
curing dysentery, are not be to be 
found at most of the chemists* 
shops. There is a scarcity of even 
navalgin tablets and locula eye­

drops—so commonly used in homes.”
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[ « f t  ? rta r t »t k  »p p c k ]

* t  *>TI 5ft 5TFT ^  |  ftp w t  *T5ft
stara ^  vrn^r f ?  fV<ti 

ftsr t fa fa  i t  fr **fr | *rtr 
ftrs% f^sff ft | ?

^ r f t  ^  | f i  i f  ^ r ^ r f  
i t  T * f t  %  i f  T 9  75TT w ,  w ?  i r z
fetr ’itt, ttHiC it ’if, gi^s t
^  T ^ n f l  TTW  I

TOT JT f H f t  I  f t :  f^PT ^ftsff Jr 3 K R T  
^ »1lvhl ^  52TT5T «(MI*4l 3TT T f T  ^  
u \ T  JJ 3ft H I vt> ^Tft*! ?  V>*^
*J '1l(Til Wv»T 5^fHT> ^  T *T  ^ r P T T  5TT 
T f T  |  f5RT% ?%^rf%fT T 7 T  f t r f t  |  i f t T
• S t  *t t t z  f e n  s n m  |  ? j r f t f r t .a f t  w

if flTTTT WT THT9Tft TT Tft ^ ?

sro ^  *ft ^nn ftm an t o i $
f i  Whlft T T  5T*T, vTgvf T T  tflH , ^ t *
F r f w r  t t  v \ r  7 F t » t  t t  < m

aft  ̂ f i  sn^ 
fm t*t srtr sra ’fl'ra 3? sn% it
*3Tf §  t ?̂T =sftlff it 5T *5TT t| gf ? 
* n  ir  « ft  w t^  5r k ^ t f o n  $
wtr itf ires q+i3fz»r ?re % fT ? n
^  OT ?T^t fsRT^T ft> i t
f s r  &  fa a fftc T  i t  31T ?T% ?

m r  t t t  ?t v s t Tv p r  v $ r r t  v t  f w t c  %  
f i p r R  % t p t  f r ? n  |  f^re^r ^  ^ jr r  w r
$ f i  'Snj$T5FT T*T far* 3TPT, TTT f t  
WF5 i f  H ^m ft 3TR ? f e f t
T^ft *TT ?n*TT5T pTHT ft*n sn f e f f  if 
H rT^  T T  <£# *  f a m  f t O T  w f t  ^THFT ?n*T
j r̂ t  t b  f e n ,  t r  f??n » m
* f t r  ^ flT T  1T?T f o n  W ,  ^ T  5TT5 T t  
w r f  ^ t « r  «i>iat ^  1 ’b h j^ v p t  T t
W  %  f?ITT ^?Tf5 P TT ^ i f f t  T t  M t i  
^ T f T » m | * f i T * 5 5 ^ q H * f t  % H t J T ^ t

t ^t ^ t *t t t  ft*n r̂r̂  ftre^r
3ft »m<rT 'T'TT'b i t  ^ ^

R r i  ITT WT 5TFT sftT f?T i t  3m?r 
W <.1 ̂ it^  *T f5RT̂ r <hii'!I ‘J'll'tiT q'

T*n*n 3tr *r% mft; 5?rtt ?rer Histi 
f̂a*T f^T TT !T 'T? ftl% T*T 5̂ TT TT 5f\T 

4*(l5STt mmI'Si «(»i I TT JT fiT«n 
JJ^TO ftspTH | I T̂T %ftT
5?tk  fe n  | ?

srrarft ^tt ̂  f r̂ «rnr %
?i*r i t  *%trfart <r  s m  i t f  ^ tjtt

^  ?ft 4*11 ^cTi^ i t
f ^ n  ft> it ^ r  i t * r  n h r  ^  sft i t

i t  W M te r  «r  t |  |  m  ^  ^ t
UT?Wt % 35>Tr ®t^ twt | ?

«rt f?wtT ftur: T̂TEzrer »r^ ir
«TTfRt3T ^ Z T  ^ TfT ft? W7 3TTT % 
^ T  | ftcSft i  *Tf?r ^ n jfr  i t  ?#t T*ft 
% ? w ir c < ^ ^ r ? t* r k  farts f t  ?ft 
317% f̂t it^lTHt gTfT 5T$f 1.^,5 «ft 3TTTT 
% ^  ^HT T̂f̂ TT I %ft^T Ftft TlS a ?  
s^t 3ntft 1 n t t t  1 1 . . . .

*ft j^ K  JTvqK t : ft 3J5T 9T 
?̂T i t  3T5T »T  ̂ TT TfTg, f t ? » f t i t  WTn 

TT T?T f  I

•ft SH»tT ftl|[ I ft55ft % 5P77 * *  

3TPPT JJ? »ft f t  |
■̂ftST ??T% m«T-m«T . . (STTOTJT) 

i t f  ^ 1 Irfi^T fHTW 
vjtt «tr«< ftnn 3TRTT
5TO >̂T T t̂rTC ^ ^  fafte TT?T >̂ ^•lit 

^ iftT ^  ^<Ttftrftft,^t 
% ?r^r T?t ?*ft t ,  T|t t f i  t  

arrsn | 1

f€??w % ^  ^  i t  ?ttr
t t  t t t  sr^n ^ 1 ^ ft It fir ^ m n ft
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^ ttft $  i t K  j T R T r f t  %  %TTffT7  I T
T t  T t

. . . .  .  . .

w t  f t f n  f * n r  »r*nrTT : t o t  «sft 
T t  <TCf ^  3ft  i f t  T $T 3TTTT BTCT 

JJT^r ?  J T T T T T T O ?
itftr ^ r f a n f f  %  ST3TT 7 T f , W T  
* f  *ft ?

« ft * ^ w t r  f ? r f : ?rrT% g s r a f  t t

i t  f*T iT R T  T T ft  I ?ra 3ft  T * ft  T t  3 TT 
| ,  5  % sf<TT*rr f T  a r f  Ir srt ^
I T 'S  ^  I *t*5T  WT5=T %
^t ̂ TT T^t t ^ 1 H t̂ ^i^cii I

T̂FT T f  f r  ?[ T 5  *To I ^HT T t
f e ? tf t  ir f t  srff CT,*ft 3 m ?  q r  t r t t

TT^ T t ^  T f t  4 ^ d l ,  f T
pTTt? *4 id t ^  ! ^ T  ■dH<»it 5<a<fiT TT*I
fTU T TTcIT |  I T t f  *ft T^ft 3T5T s if f  ^  
f m  "TT v l t c c  T  T V t  3TTtr I 
T T  *TTT ^ T , 5 f lit  TT 1  ̂  ^ ,
t t ^  ^ r  % T t ^ s ^ w t  f w t e *  jttt^  s n r t

S '

3 f t  T T  tftlT T  W fP t TT I ,
Tt»TT f«T*t STilft |  I ^ f T T
T t a r  r r - ^ r t f a ^ T  T t  t ?  T f t  $ ,  
S T T t =Ttaff T t  T t* r r  w ? t  ir T f t  
w  r ^ f r  *f «rV sftT ^ m r T t  c r r o  *t 
TTT «TT<t SVTT £  f T  f»TTTt Tt*TT ^ T f  
7 T? ^ f T T  JTf «^ T5T v v f t  T T  f  ?T ?Tft
$ v r  $  i s f  * n r m  tf t r  | ,  i r « fa ^
%  I F T t  T f t r m R  £  I *Tf5ITT ? 9 T t
* t s t  w f i r r  S s k ^ B  i f  q  
t t t t  1

« ft f^ fa r  y * n r  ifn ^ r r  j jfit *rf T f t  
|  f T  ? ^ t f a r r a r  fsrarir s s t c t  t t o i  |  s r t  
v t  t t t  t |  ^  r ftT  frra ir  »!t r t  JT^ror 
,r f f  ^  ^ r r t  JT^t w *n t |  5  »

(rft (tl^  • w qisl ^TTK f
^  ^  ^ T  r | | ,  T K * y T T 5T t  T t  s ^ t  5 HT 
T |  %— q r ft 3T5T * l f t  |  W f T  R 5T  J? 
f i t  g r ^ W-T T t  ^ S T T  | ,  SHTRT &  ^TT?T 
sftTTOH JJ5T  *f ?> w l r  m i *  *r f t ,  

* m n r  T t  § t t t  m f t  f» r  w”^ f t  T t  
I ^ T  3TT T fT  |  w t r  S tft s r r a K  < r  ?ra

f ^  ^ 1 'itj
Jr ^  Tf^rr Jr 12 HI’S
•̂•c'’i  f ^  ^ *ttr 17

fttr ?  I IRZT t  37 ^
SIT'S i.'-i'i ^ sftr 23
5T^f^r f?5[ ^ 1 sti^tt »^^tqr, f»ii)>
fsfir T f T f T  ST5?^ifH  T t  <Tlf5R ft ^ 5T 
Tft ^ ^ T t  f^4> 3 ?tc<. v 14)
|  w t r  1 ^us f ^ M ?r 1 1
?HTT * 1 T ^  Jlft I  fT  f t l f t  5t7f & jn  
v * & f \  Jr w r?3r h  it ttt  w k  *r «ft- 
STlT^r^ JTTTTR  r |  I

«ft jrttn 5»ttt m r m : i j t  ^tt
T f  >rf ^  1 <bi45« h  t t  t h t  t t ^  %  

ir *Ti<Tf^rc T * i i l  T t  f k r t e  
»ft T f T  »nn |  « ftr  s ^ r  ^  * f t  t
»ft T f  T I  f T  T l * g tVH T*T T t f ^ ;  
JTHTST 3JTRTftctT ^ ^ I X t T > T
WTOt ^ I

«ft **wt7 fflf : HTI^Rr
f W  T T ^  f  5ft  T *  TTTt ^ f t  T t  T T  
f t  ??IT T T ft f[ 1

«ft r r o  f w r m  q m w  ( f n f t j t )  :
^TTEJUfT I T ft^ W ,___

MR. DEPUTY-SPEAKER: Mr.
Paswan, your question should b* a* 
short as medicine which will cure 
this disease of shortage Qf life-saving 
drugs. m I * _ « . k* «4 • A
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TPR : qTfir̂ T
#5 §tj f  irk  *pr f̂t*r ^r*fr w r  * 
^ 1 ?  w 

g fa  <rnr 3ft wr?* 
fr fsp ry^ ^ cft?  1 q p ft^ d f jrM fd 'w , 

spztm tR ri i

M R DEPUTY-SPEAKER: Thest
answers you must get by putting 
your questions whereas you are 
giving all th* answers to the Min­
ister.

TTO facTTH <TTflTR : STS ^ *T*TST 
era vn̂ iq i !<*♦<*> d ^  ^ fa  % 

*nr§r *1̂ 1 ff 1

MR. DEPUTY-SPEAKER: That is 
wot the question. You want to make 
the House understand that you know 
al] these things. You must put all 
the questions t0 the Minister. Carry 
on now.

«IT T W  farTRT

Tt^T ?f *T ^f?iP T  I  I *f*3T

ITT <51>f TT XTttt JjTTrr =nFff ?^ T T  f  I

1 T r e f f  i

<rfa t 7̂  ^rzr, ?nr
| I H^nft ^ ^ T f w 'r f  ■75T?7Wtrf5tir 
eft <J?| r̂ THI '> r-b TrzTT-mT r, 1 < 11| u| 
fffFPTFT %  rriTo s f fo  m f r ^ T T T

T T  f - T O r  | O T  T ^ T  I  f 3 T * r i f  3TT %

f a  IrF^nr f ’ qr i f  ^ ^ r r r f ^ f r ^  

?F3rr^iT, fa T S  i f  ^ 'K T fT T ^ T C ^ , # w j? r  

^ B r * rr?€ r ’T, Z5Src*r i f  * n f ^ s  ( g r c  

VZW- % f a r r ) - : - ^  ^  f  I !TR-
^ r a ^ f z r f ^  ?rra> ?** i f  ? 7  %

?TT*T r̂TTTT | | T̂TEITCT t r ^ T ,

(CA) f>
! T 7 T  T^ ^rTf, ift «ftfT5R»T 
SFrHTcT % HT*T I ^  TT

il? !1H ^ . . . .

MR. DEPUTY-SPEAKER: You
have not yet placed the paper on the 
Table of the House.

TTO f**Tm *KWW : S ftw  *f̂ *TT
l l
MR. DEPUTY-SPEAKER: That

will be examined by me.

«ft rm  fr o m  t o r t r : OTiwer
3T O l 5 ^'t 3T̂ ar0f

•T {|̂  cilST ̂ ff, '*1*1 F̂tTT*ft V+ ?•! I 
tW  ^  «f — 5*?rr <mr «ptf 
^  &, *rWr tff srrH srr r^V f , ?*t
>TTT||l ifT'Tm^cTTo 22TT S^RTT 
I — if fjprsTT | —

‘The Lieutenant Governor of 
Delhi, Shri Jagmohan virtually 
joined hands with the Resident 
Doctors of Delhi Administration’s 
Jaya Prakash Narain’s Hospital in 
condemning the authority there for 
poor maintenance and lack of 
maintaining the life-seaving medi­
cines in the emergency ward.”

?»i *~ f *rrTng- £ f¥ rrq-dfnfr if »f>
I  I

•3TTW4T ?Tl'Trf?r|fTt5nj
, ?rFr^ vT'7r — r ?

fefnnTrtvr'f? § ■  i irTTr?rtT3r?rfT 
?T3r *rf7Tr 11 wtt eft, sttw«t

snnfT f*t if f"i^T | —

*The Speaker not having subse­
quently accorded the necessary per­
mission the paper was not treated as 
laid on the Table.,
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['Ants In bottleg of intravenous 
glucose*. ]

«TTT * f i t *  aft f f c R f t f f it  Tf̂ T 
I «TFT ft J»T T?jt5TT i t  i t f  «m fc "t

vft f t  1 1 ^  18 »r# t t  > rm r s*rft 
31 *rf i t  f f s n f fY fr f t r  5TPTT !TfT5rr5r 
^ TT \J*rft*T ^  TT f?*JT 3fT̂T, T̂fT*T 
m ft 5TT sr̂ r f  m  1 13r«r ffitarsrr 
* ^ it»  tW  i t  fr ft  If srm r f t  *tpt 

r^ rrv r, T tft *r^rr *it f W  ? Ttft jtt  
irr f̂nT i srrr sra fir  ft *rtf 7f?$—

['Saline drip unit asked to close 
down’.]

ft 7 5  T J 7 T ^T?cTT jf f T  1$  i t f  *TPT f t  
* T cT ^ | l ^?TrITf T̂cT
T T  S f t  S , ^ fT H  f i f t  fc?T £>T i t  qPTcTT^r 
ft  «|H I TTT, 5T7  tV t ? f f t ® f t  
T w r * r r f * r r  ftt«rr, f t  f t

* r i N 7 R f o T T 3 i T T ? r ^ r * ? 3 r r f t  fa r s r r ,  
f t  T i f t  ^ r q r  srr t ? t «rr, wr^ft «rr i
‘7 ’T 't f r ^ f t  T t f t  w *  f W — ^rrr m  

?T<rr *r*ft I  i

ifo*rr-T>rJT f r f r
^  ifsr ^ f f  ft wn t t  fe<7r
£ w f f r  "J frf t t p ? t ft# ;r  ^ 3 ;
<rt r̂r-rr I, ?»rrt *r?r t?t 1 1
jtt> f t  sf?  s^ irr m  f  f r  ? % t  it?t

»TfV% if TTTrf^r fYar | m  ■•r̂ f 1
,<ar

?rfr f7=r ft Jrnrrr ssr w ,
ftf r f t  ft r *rr fa th 'ttY  t t  f t  ??tp t  

f#  |  T*r?t i t f  ?rff *rrr p 1 ft Tr# % 
’Tr-T T£ *rfTjTT if 300 Ttfl' f t  *n»?T- 
f  *r ?r?<TciT5T ft ^  5W 1 f  *r irrq-Br i r  
^rortTrn^f t  ft;rr ^ rffq, ftrrfl1 v i  
i t f  ? ??Tf»r ft^  t| |  1

ferft ft %T ft*TT *rTRr It O fr  O TT
1 1 i t  o f t  0 T f  <tt? i t  f 'w r  I ,  

f * i  i t  o f t  a f t f t  I , f f r  i r  0 f t  <> ftft  
& ?*r ft*rrrt % fsr? ?fTit>Trffr^ t t  

itra 'w rftlrfSpr'^T jr »rft% ft f f

^ T 5T5ff H ff  f t > f t T  5TTJR « T ft »lt 7 W ?
j^ f f t f t i ftsrrsHr f - ^ r r  fin* 

ftft *Tft^r fTT t t  t  ?

wtt ft «rrf ®ft o ft  oijsr ® % 
ftT fT I ft jU'RT ^Tf3T f  fT  4fl{ oft® 

f t  o 0 i t  *ffr srrffs # f r r  i t  w r 

#^ % it I ,  ^  ft fr̂ PTT ĉ'TT̂ ’T ftcTT |?
*Tft ’T '̂BTTJT ft TTT9PTT 

^ftsTFTT *TT, ^tfiJT >Jtfit f r<j TTfT 
feJir | I ft vTPHT fTfcTT g— ^5 
ft ’IT, JTT 5T# fTTTTT i t  i t f

ftfcr srrfft rfr ft ^
3TT̂ TT ^TfrtT g f% 3T> * n f» 
f t  o f t  o tT?r o I ,  ^  *ft T ^ % i t  w r  I ,  

ytf*r fl^4»i*r Pt.d-ir sri^f? ti^dT ft ^
WtT fTcT̂ T 7f«WT %^T ft |  I

II STJ'T 7 5  •^TfrfT g  f T  STFtIt 
it ? t  f t  ir ? 5r|?r?r ftcrr |  ftT  n r x t  *rrar 
f t i r ^ s p T f t a T t ,  ^ r ^ f i t f t s r r r  t t t  

t t  ^  |  1 ^ fr ^ flf  %  f  n r f f ? r
ftff |  ftT  TWIT T>ft i t  ?wr£ fina-

1 1 r?ff i t  snfir |  *ftT 
^T5ft if  f  ̂ r T | f  I *̂TRTCT iff ^ t f

5 w  i t  ftft  I , 'Jfrit fy r^ rT  3 q̂-q
i t  rf WIT JfTT f 'f3T |  iftT

TTTtf ?TKft 3 57? 5Tft ^Tt^ 
Ir̂ rr |  1 ^̂ rf̂ rq ftrr ^ r r  |  %  zrf 
5ft =f?r TfT |  ?^ it  T>Tft t t

^rnr v$ f  srrT ?tFett ft 
srFei t  t ? t i ^  i t f t i t j  if tT  ft  f t  JTf ^if>rr
f T  s f t f f  i t  * m  t o  ft w  ?  ' T f r f r  

sftT  ftrw r f h f f  i t  t t s j  i t  
3T?If^t I  I fff?f3T5T % ?flfr
i t w r r  J T ' R T f t ^ r f  ?  * t t t  ?j t t

JTTcT ft 5Tfr  ̂ *TTft I  f t  T«T ft TJT
H?rr ?rff t t  f t  srrrit i t
T T T ^ r  ^ T % T  I STPT ^  «r? f t  ^  ^  |
f?r x ?u  Tt»r % sjtitt Ttft I  %fr?r f t  ’■t a #

t > t  i t  T f r r r t  $ i$  f t f f f i  f ,



947 Shortage of Lit« Saving* 1 AUG. 1980 and other Essential Drugs 248
XCA)

| *ftr TtrrfiR $ h?  
f » ? j ^  Sfff f  I TrTT t t  aft

T̂ TTf jff % 5TTO £ *JT T̂ft 3TT^
f  ? ?ft t  STTTff jf fa  *T? 3ft

o y t o « f t o « T 5 r o | ,  T^fazt
WT I  *T>T tT^*T5T Sr>WW5T frtPTT f  
ITT*#? fftT <Tf«5JT *ft?T

sm  wr TTT|fi?rW f 
Tt *reft ? ^ tjt *rtr *rot
* t ftr%, *?r% w  tt%
5iT ^ 1 srnr % ,tt t̂ tn-^c-s*

%%^r stt ^  ^

f  tftT  ^T%  it  fr<T% T > ft f

j I t  5*7 Ttn % T>faft %f?rtT srt **T?ut 
I ,  3*r% f a q  5 , 1  ^ rr

TT^3TTT|| ?

«ft **wtr f o * : iTPRtar *r? w  %
i i  f  %i\x *> *prr?r f r *  £,
9  5VKRT7 it
$  I 3T?T ^  trg^rfjpT Tt WT5T f , f a ' t f '  

<ocI^d ? 55 ^  ^
ftr^ T ^ t ^  T*j<ft 1 1 Jf t t

^  W ^ j t  % ;ftfer if ^  WT3i*rr ?t>t 
* im ta  frr^T *t «rrft *ra 9rT5n *»n 1

3If t 5TT 5<*i£ *T if TfT
^ n | , ?>, ^tt Porte fr*n f  f r

%f?rtT5^^T TTfr 

«ft tw  firam to o t *  :fr?r<TT?Tt ? 
^ r  or? it wr *Trf?r? 1 1 
jh * I  ttF sp t i(ci(R  t t  nlftiH  f t v i  T r f  

»t itt  JTff | 1 # f i w  fMHwr s t??  
# 3 | ^ ?  1 3 ^ T t ? * r  * f irv > » ft ftT < n * r

rPTT I tW> >TT t | £ iftT UTO
t ?  t| f  "^ r  <tt| t Y ’ . . .  

s h r i  c h a n d r a j it  y a d a v
(Azamgarh): These axe life-saving
drug*.

«ft tt*t fr o m  «n w w  : 5mr*
I 7>T>T

#tfjTT ipksttt #*nT ^  ?  
v \ x  f?*r % f?nj v f  ? i  f r  ? w #m r 

«ntnr 1 V̂*p
%5fV ̂ TfflT I U? m^?ft ^  I , ?TT5<S 

SFT *TT»MT I  I

W*>T : JTPRfa %

% f r̂tj jifrT int  ̂^ ^fe*r ?rs^ %
f̂ TCT r̂»fl #qTT *T * f t  ffTinf I 5I?t
d *311 4 i I  1 ̂ 1 ^
j f r  ^ ft^rr 1 1

tT^^5T § 1 ?tr i$ t  cW TT
t| | ft:sft pTfnr^rqrff fa sn ftf
'drlcfcl TT̂ T TT T  ̂ 5
utT p h t̂ TwrsfTfrr
J I ?*T% ift SRT St# ?KTTf?T

9ft 3TCITT 5'^WT*T ^
r r m  | f r  qW?fT»T % 3rfT$ glT ^T 5t 
^JT TT% ^ I

ir f r  ^?t fjHt 
^  £ 1 n z  ftrfjRft ^ c ft  1 1 
^tP'rsr ̂ r tr??|iFR |, n't 
^ ? f t  | I ®JT̂ T5R «ft#  |?w
fjrfjfFjt % fTT??T.T T^ft I  I

wft^ n»p*q>T^rT » t  trct 
T ?r| l ? W ̂ Tt? !pt TTTVhTFtft 
f t  I  I iTTft? W  % if TfT
1 1 i * $ \  TJftTrf^r «fti ftJT ^ srWff 
i f t  I

?raft sn w t ^ r T 7 r ^ r ? c n ^ fr  
fiTcRt f̂ cTT snrat | »>
9|cT «rfkT PrtlT | 1 *1? T"t
fsrrimrtt | «rtT *r^ r^  «m*t fb r ^ r r t  
% ar̂ TT jt̂ It ^T^ft 1 ?»r j r t  arr? ?r
fW  TT T|| I
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SHRI ZAINUL BASHER (Ghazi- 
pur); Mr. Deputy-Speaker, Sir, the 
shortage of drugs is not a recent 
phenomenon. For the last three 
years, we have been facing the short­
age and I am thankful to the Minister 
and I congratulate him that he has 
taken the country from the position 
of ‘acute shortage’ to the position of 
^shortage’. When there is shortage of 
medicine in Delhi, which is the capi­
tal of our country, you can well ima­
gine the shortage in district and 
tehsil towns and other small places. 
When there is shortage here, at those 
places it would be acute shortage. 
Shortage in the capital means acute 
shortage elsewhere. It is a very seri­
ous matter and it deserves a very 
serious consideration on the part of 
the Government. We can put up with 
the shortage of sugar, shortage of 
kerosene, but we cannot live with 
the shortage of medicines. If we have 
to live, the medicine are a must for 
us and there should not be any shor­
tage and no slackness should come 
so far as the question of making 
medicines available is concerned.

We are very much concerned with 
the reports in the newspapers that the 
drugs which are used for the cure of 
heart disease ,̂ tuberculosis, malaria 
and other serious diseases are not 
available in the market. We have 
noticed these reports and hence this 
calling attention motion.

I have my own personal experience 
and so many people have narrated 
me their experiences too, that with 
the prescription of a doctor, they are 
made to run from shop to shop only 
to find that the medicines are not 
available. Imagine a situation, when

13.00 hrs.

a patient is dying In a hospital and 
the relatives with the prescription of 
the doctor are running from shop to 
shop and the medicines are not 
available. At last, if one is able to 
locate it at a shop and he comes with 
the medicine; he only finds that the 
patient has died by that time. If

even the medicines is a genuine one, 
the patient has not waited for that 
and has died. This is a very serious 
situation and should not be taken as 
a joke. The House and the Govern­
ment must give a serious thought to 
this matter. This is not a question of 
acute shortage or shortage. Even a 
very little amount of shortage in 
medicine should not be allowed to 
go on I want to ask some question! 
on this matter

MR. DEPUTY SPEAKER: You can 
put your questions after lunch. The 
House stands adjourned up t o  2 p .m .

13.01 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at five minutes past* fourteen 
of the Clock.

[Mr. Deputy-Speaker in the Chair] 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Contd.

Shortage of life saving and ot̂ ier 
ESSENTIAL DRUGS—Contd.

SHRI ZAINUL BASHER (Ghazi- 
pur): I would like to add, there is 
a lot of confusion regarding the role 
of Ministry of Petroleum and Che­
micals and Ministry of Health. While 
the manufacturing part of it is with 
the Ministry of Petroleum, Chemicals 
and Fertilizers, the distribution and 
the quality part of it is with the 
Ministry of Health, t feel that there 
must be proper co-ordination bet­
ween the two Ministries. But at the 
hon. Minister of state in the Minis­
try of Petroleum and Chemicals has 
stated that supply of drugs in hos­
pitals and elsewhere is a matter that 
concern the Ministry of Health, he is 
not in a position to reply to the 
questions. I do hope that in these 
two Ministries there should be more 
coordination and I would suggest 
that the Minister of State at least 
should be responsible for this coor­
dination.
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I would like to put some specific 
questions. Is it a fact that licencing 
capacity of drug manufacturing is 
©n the lower side and the public sec­
tor is not running to its full capa­
city? Is there inadequacy regarding 
the pricing of drugs? Drug manu­
facturers prefer to manufacture those 
drugs in which there is more profit 
and do not manufacture those in 
which there is less profit. Are the 
public sector drug industries and 
private sector Indian drug industries 
in a position to meet the demands, 
especially those of life saving drugs 
and essential drugs? Is the Research 
and Development Wing up to the 
mark? Keeping in view heavy re­
quirement of drugs during the next 
five years, are steps being proposed 
to be taken by the Government to 
meet the demand? Is Government 
going te allow foreign drug compa­
nies for expansion in the field of 
drugs, especially life saving drugs 
and essential drugs which cannot be 
produced by the Indian Drugs Indus­
tries—both public and private? What 
steps are being taken to Indianise 
the foreign drug companies, keeping 
in view the availability of their 
know-how and research and develop­
ment work?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): Some 
of the hon. Members while putting 
questions expressed their apprehen­
sion and anxiety about the non­
availability of life saving drugs. It is 
true that the demand for life saving 
drugs and also other drugs is increas­
ing year by year and to that extent 
we, in the Ministry have been mak­
ing all efforts to licence the existing 
drugs units and new units which are 
coming forward to manufacture 
drugs. So, we are trying our best to 
meet the growing demand. In spite of 
that I admit that certain banded 
drugs and not the drugs in general 
are in short supply. But certain 
branded drugs are in short supply, 
not throughout the country but only 
in certain areas. That is why my 
colleague, the Minister of State, has 
made it very clear that we have got

a machinery which we have created 
in the Ministry, which monitors the 
availability and supply of the drugs. 
We get reports every month from the 
Drug Controllers of the States and 
also the Drug Controller of India, 
from which we know in which part 
ef the country which branded drugs 
are in short supply. Immediately our 
efflcers take action on that. The hon. 
Member mentioned about the short 
supply of some branded drugs in 
Delhi. I think about 48 branded 
drugs are in short supply. Imme­
diately after we came to know about 
it, we wrote t0 the manufacturers to 
rush those drugs to Delhi. I am told 
the manufacturers have confirmed 
that they are immediately making 
arrangements to rush these drugs to 
Delhi. I hope whatever shortage of 
branded drugs is there in Delhi, that 
will be eased within a short time. I 
can assure the hon. Member about
this.

Now, the question is, why only 
certain branded drugs are in demand
and why not the other branded
drugs: As I said, certain drugs are 
more in demand than certain other 
drugs of the same quality. 1 can take 
the House into confidence and say
that according to a decision taken 
by the Janata Government on the 
Hathi Committee recommendations, 
we have made it a rule that whe­
ther it is the Indian sector or multi­
nationals or any industry, whatever 
bulk drugs, they manufacture, they 
haveto part with 50 per cent of those 
bulk drugs to the non-assoc:ated 
producers for formulation purposes. 
They cannot formulate all the bulk 
drugs. The bulk drugs are supplied to 
institutions like hospitals. 50 per cent 
of that they formulate and 50 per 
cent in the case of multinationals 
and 30 and 40 per cent in the case of 
Indian sector and public sector are 
given to non-associated formulators, 
mostly in the small-scale sector. They 
manufacture it and give a brand 
name. The same drug is there, the 
base is the same. The bulk drug is 
the same. The quality is the same. 
But the people go by the brand 
name. I do not blame the people. I
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have 'o  blame the doctors. When the 
patient goes to the doctor, the doc­
tor prescribes so and so drug pro­
duced by Mercks, May and Baker or 
Burroughs and Wellcome or some­
thing like that. The patient goes in 
search of that medicine only, and 
they are not prepared to take a medi­
cine with another brand name, al­
though it is of the same quality and 
it has been formulated from the 
same bulk drug.They are only after 
certain branded drugs because of the 
aggressive propoganda and publicity 
that is being done. You know the 
multitionals and MRTP companies 
are spending crores of rupees on 
publicity. They send sample after 
samples to the doctors. Naturally the 
doctors are obliged to them and they 
prescribe that particular brand. That 
brand is not available because it is 
much in demand. That is why I said, 
only particular branded medicines 
are not available. The other medi­
cines of the equivalent quality are 
available in plenty in the market. 
Therefore, wherever there is a de­
mand of those particular branded 
medicines which are in short supply, 
to that extent we are making all 
arrangements that branded medicines 
are available in the market as early 
as possible.

PROF. MADHU DANDAVATE 
(Rajapur); Do not be unfair to the 
doctors. Whenever we go to the doc­
tors, they also say that if a parti­
cular brand is not available, then use 
the other one.

SHRI VEERENDRA PATIL; I am 
not blaming the doctors. I know that 
doctors first prescribe a particular 
brand of a particular company. I 
had been to doctors many a time. 
The hon. Member must have been to 
a doctor many a time. And many of 
the hon. Members must have been 
to a doctor many a time, they say is 
that preference is for a particular 
brand. If that is not available, you 
can go in for an other brand. But 
the psychology of the patient is such 
that he goes for the first brand that 
is prescribed by the doctor. That is 
why, there is so much demand of a

particular brand.
Some of the Members have ex­

pressed their apprehension that some 
of these drugs manufacturers are not 
manufacturing drugs to the full capa­
city. T0 some extent, there is truth 
in that because since 1978 we have 
not allowed them to increase the 
price. I am talking of the essential 
drugs. The hon. Member*, Prof. 
Dandavate, knows it very well be­
cause it was during the period of his 
Party’s Government that the drug 
policy was formulated and the then 
Minister In-charge had placed a copy 
of that on the Table of the House.
I am assuring him that we are going 
by that policy.

MR. DEPUTY-SPEAKER: He says 
that it was your Government also at 
that time.

SHRI VEERENDRA PATIL: I am 
not blaming them. What I am saying 
is that in 1978 when they formulated 
the drug policy, they also took a 
decision that for one year, there 
should not be any increase in the 
price at all. The price was frozen. 
With the result, since 1978 we have 
not allowed any of these companies 
either in the public sector or private 
sector or multinational to increase 
their price. The raw material that 
they require for producing the drugs 
comes out of the petro-chemicals 
only. They have to use caustic soda, 
benzent, etc. You can very well 
appreciate that the prices of oil are 
going up and naturally, prices of raw 
materials are also going up- In past, 
we used to supply them sugar at the 
controlled price. Now, we are not 
supplying them sugar at the con­
trolled price. We are telling them 
that it is your responsibility to take 
it froTC anywhere at any rate that is 
prevalent in the market. Now, what 
has happened is that the cost of 
inputs has gone up and the manu­
facturing cost has also gone up- 
New, a State came when they came 
tQ me and said that it was not possi­
ble for them to manufacture. The 
result is that more they manufacture, 
more they incure losses. Naturally, 
the tendency is that they manufac­
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ture more of other drugs where they 
have got more margin of profit. This 
must also be the factor to some ex­
tent, responsible for shortage.

My hon. colleague has made it 
clear to the House with regard to 
allowing these drug manufacturing 
units to increase the prices keeping 
in view the cost of the inputs. This 
has already been worked out by the 
BICP. According to the recommen­
dations of the BICP are going to take 
a decision very shortly. I feel that 
once we take a decision, then it will 
be possible for them to go in a very 
big way t0 manufacture more quan­
tity of medicine and to that extent, 
more medicine would be available in 
the market.

There are certain life saving drugs 
like anti-cancer drugs, heart drugs, 
leprosy and blood pressure drugs. I 
want to assure the hon. Members that 
if we find that any manufacturing 
unit is not manufacturing these drugs 
and their equivalent is not available, 
we are prepared to import. We have 
been importing. Last year, we had 
imported medicine worth Rs. 81 
crores. Year before last year also we 
had imported medicines worth Rs. 81 
crores. Therefore, we do not hesitate 
because we do not want the people, 
and particularly the patients to 
suffer. So, if there is any such case 
where it is not available in the mar­
ket, we are prepared to import it and 
we aTe prepared to airlift that medi­
cine and make it available to the 
consumers. We are taking all steps, 
and I want to assure the hon. Mem­
ber that there would not be any 
scarcity; there may be scarcity of 
medicine of certain brand names 
here and there. To that extent we 
will make all possible arrangements, 
and I want to once again assure the 
hon. Member that so far as the shoTt- 

, age is concerned, that will be fully 
met, we will take all possible steps 
to see that the shortage will not re­
main and it is made available in the 
market t0 the extent* that is required 
for the consumer.

12.21 hrs.

PETITION RE. BAN ON EXPORT 
OF FROGS’ FLESH

SHRI R. K. MHALGI (Thane): 
Sir, I beg t0 present a petition signed 
by Shri Dutta Tamhane and others 
regarding ban on export of frogs’ 
flesh.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER; Now, w« 
take up matters under Rule 377.

(i) SUBAKNARE^HiA FLOOD CONTROL
a n d  I r r ig a t io n  P r o je c t

SHRI CHINTAMANI JENA (Bala- 
sore) : Sir, I would like to draw the 
attention of the House to the follow­
ing matter of urgent public import­
ance under Rule 377.

Balasore district in Orissa being a 
permanent victim to the prey of high 
floods of Subamarekha, Jalka; Budha- 
balang and Baitarani rivers sustain­
ing huge losses of kharif crops every 
year by which the financial back­
bone of lakhs o* farmer families is 
breaking day by day. The inter-State 
Subamarekha flood control-cum-nri- 
gation project with the Central assis­
tance is yet to come out. In consi­
dering the extraordinary delay of 
this Subamarekha flood control and 
irrigation project, the expert opinion 
was to have some drainage schemes 
in the valley to render some protec­
tion to the kharif crops which is the 
only source of living of the 18 lakhs 
of people of this district. Specially 
the drainage projects of Bhogarai 
block which is the border of West 
Bengal and situated in the mouth of 
Subamarekha river, where all the 
flood water of Subamarekha from 
West Bengal accumulated causing 
heavy damages to kharif paddy crops 
every year. As per e^nert opinion 
some drainage along with sluice gates 
are to be provided to safeguard the 
crops from destruction, were investi­
gated by the World Bank expert who
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has t0 finance it but after a lapse of 
more than 4 years, no progress has 
yet been made on this issue for which 
lakhs of farmers are at a stage of 
frustration and are in a great con­
cern. The drainage schemes which 
was sent to the Central Water 
Control Board is yet to be cleared 
up by them.

I would, therefore, draw the imme­
diate attention of the hon. Minister 
for Irrigation to this problem for 
rendering the long pending problem 
to be solved, specially when the rainy 
season has started and high flood is 
expected at any moment.
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(ii) Resumption of oil exploration
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(iii) Reported non-supply of raw 
MATERIAL BY STC, SAIL AND INDIA 
Petroleum to West Bengal

SHRI SUDHIR GIRJ (Contai): A
critical situation has arisen in West 
Bengal because of the non-perfor­
mance of their respective obligations 
by three Central Government agen­
cies, viz., The Indian Petroleum, the 
State Trading Corporation and the 
Steel Authority of India. The West 
Bengal Government deposited in ad­
vance with them an amount of 
Rs. 21.21 crores for the supply of 
raw materials, but they have neither 
supplied the materials ordered for 
nor are they refunding the money 
in spit© of repeated demands. An ap­
prehension has, therefore, gained 
ground that these units have invested 
the amount of Rs. 21.21 crores ia 
other fields.

I would, therefore, request the hon. 
Minister to kindly take remedial 
measures immediately in view of the 
fact that the economic development 
of West Bengal is being hampered to 
a great extent for want of materials.
( v )  P u r c h a s e  o f  J u t e  b y  J u t e  C o r p -  

p o r a t io n  o f  In d ia  in  P u r n e a  a n i  
SAHARSA DISTRICTS OF BlHAR
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( v )  R e p o r t e d  s h o r t a g e  o f  k e r o s e n e  

in  T a m i l  N a d u  *

SHRI ERA MOHAN (Coimbatore): 
There is a very acute shortage of 
kerosene in Tamil Nadu. In several 
areas housewives have to wait end­
lessly from the early hours of the 
day in vain in an attempt to secure 
kerosene. The ration shops have no 
stocks, and enquiries reveal that there 
is shortage all over the State. The 
State Government machinery for dis­
tribution has broken down due to in­
efficient administration, and they are 
unable to tackle the situation. The 
misery inflicted on women and elders 
is unbearable. Further, the State 
blames the Centre for poor supply. 
As a result, the poor people suffer 
untold hardships. At a recent meet­
ing at Hosur in Tamil Nadu, the 
hon. Minister for Petroleum and 
Chemicals, Thiru Veerendra Patil, 
pointed out that the State Govern­
ment had not indicated that they 
needed more supplies of kerosene.

The people of Tamil Nadu should 
not be penalised for the indifferent

attitude of the AIADMK Government. 
I request the hon. Minister to look 
into the matter and rush supplies of 
kerosene to the State as otherwise 
there will be an outcry by public in 
protest precipitating la>v and order 
situation.

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILI­
ZERS (SHRI VEERENDRA PATIL): 
Recently, I had an occasion to tour 
Tamil Nadu. I visited Hosur and 
there some members complained—I 
was addressing a public meeting, that 
was a hall meeting—that kerosene is 
in short supply and that it is being 
sold in black-market. I said that it is 
a surprise to me because I am hearing 
for the first time that kerosene is in 
short supply and my impression is 
that whatever quantity of kerosene 
and diesel oil has been asked for by 
the AIADMK Government in Tamil 
Nadu has been supplied. I do not 
know whether we have been able 
supply cent per cent, but till this 
day, I have not received any commu­
nication from the Chief Minister or 
any Minister of Tamil Nadu asking me 
to supply more kerosene. I said that 
if they wanted me to supply more 
kerosene or diesel oil, I would have 
supplied. But the fact remains that 
the system of distribution is wrong 
there. It is being handled by private 
people, by private traders. They are 
selling it in the blackmarket and the 
result is that the actual consumer is 
not getting kerosene in su ffic ien t 

quantity. That is the position which I 
learnt after going to Hosur. I said 
that the distribution is the responsi­
bility of the State Government and 
that they should make all possible 
efforts to see that as far as possible, 
the consumers get enough quantity 
of kerosene.

On this pointf J want to make one 
thing clear. In the recent price in­
crease that we had effected with re­
gard to the petroleum products, we 
had not increased the price of kero­
sene with the result what is happening 
the price of diesel oil, but not kero­
sene—a sizable quantity of kerosene 
is going in adulteration. I had a
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series of discussions with our officers 
and I am told that if kerosene is 
mixed with diesel, even upto 100 per 
centf it is not possible for us to 
detect. That is the position and we 
are trying our best to find out a 
method to dye or colour kerosene so 
that it may be difficult for them to 
adulterate kerosene with diesel oil. 
But we have not been able to find out 
any solution to this problem. That is 
why I feel that this kind of adultera­
tion might be going on in Tamil Nadu 
and that is why there is shortage. I1 
want to assure the hon. member and 
the House that if Tamil Nadu wants 
more quantity of kerosene, I am pre­
pared to supply. But my only sug­
gestion and my only request to the 
Government of Tamil Nadu is to see 
that the distribution system is per­
fect and they should make all attem­
pts to see that the consumers get 
enough quantity of kerosene that we 
are supplying in bulk to the State 
Government.

( v i )  R eportkd  direct  a p p r o a c h  b y  
th e  C h ie f  M in is t e r  o f  R a j a s t h a n  to  
W orld  B a n k  a b o u t  a s s is t a n c e  for  

N a r m a d a  P r o je c t .

PROF. MADHU DANDAVATE 
(Rajapur) Mr. Deputy-Speaker, Sir, 
I want to draw the attention of the 
hon. Minister and the House to the 
following unprecedented matter. It is 
really unprecedented and it has 
never happend in the history of free 
India.

It is reported that the Chief Minis­
ter of Rajasthan has directly approa­
ched the World Bank requesting it not 
to consider the proposal of the Guj­
arat Government for assisting multi­
purpose Narmada Project till the 
dispute between the two States over 
the sharing of the Kadana waters 
was settled.

The water dispute between two 
States is purely an internal problem 
and it could be settled either by

direct negotiations between the con­
cerned States or through the inter­
vention of the Centre.

Taking this internal dispute to the 
World Bank is highly objectionable 
and the Union Government should 
clarify its stand in the matter.

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDEY): Should I 
clarify just now?

MR. DEPUTY-SPEAKER: If you 
want, you can.

SHRI KEDAR PANDEY: The
Chief Minister of Rajasthan telepho­
ned to me today. He has not written 
any letter to the World Bank. That 
is all. I have called both the Chief 
Ministers of Gujarat and Rajasthan 
and we shall discuss the matter 
amongst ourselves.

PROF. MADHU DANDAVATE: 
Since he has chosen to clarify, I would 
like to say that yesterday’s Times of 
India (Bombay Edition) carried a 
front page report that the Prime 
Minister.... (Interruptions).... Mrs. 
Gandhi has also disapproved this 
particular action.

SHRI KEDAR PANDEY: I know, 
what is in the notice of the Govern­
ment. That is quite wrong and 
baseless.

SHRI SATISH AGARWAL (Jai­
pur): One more clarification. (Inter­
ruptions).

MR. DEPUTY-SPEAKER: No.
please. The Minister has contacted 
both the Chief Ministers of Gujarat 
and Rajasthan and they have denied 
the report. (Interruptions). What­
ever the press report comes, the 
Government is not responsible for 
that. I am not permitting anybody 
to speake on that. All of you please sit 
down. Because the Minister want­
ed to clarify the position. I permitted 
him. Then, Prof. Dandavate said 
something. That is over (Interrup­
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tions). I am not permitting anybody 
on the subject I am going to the 
next item.

(vii) Purchase op Cotton by Cotton 
Corporation of India in Rajasthan, 

Punjab and Haryana
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Cviii) Reported death o f  a person 
in police custjdy due to alleged 

torture by Delhi Pouce

SHRI SATYANARAYAN JATIYA 
(Ujjain): Mr. Deputy-Speaker. Sir,

yet another case of death in police 
custody, as a* result of torture by the 
guardians of law, has come to light.

Lakshman Singh alias Hanuman 
was taken into custody by the police 
from the Subzimandi Railway sta­
tion on the 5th August. The same 
evening he ws admitted to the Jaya 
Prakash Narayan Hospital in a serious 
condition. All over his body there 
were bun injuries.

In his statement before the Magis­
trate, Lakshman has levelled the 
charge that when he was in police 
custody a head constable and two 
constables caught hold of him forci­
bly, poured kerosene over him and 
set fire.

This is indeed a serious charge. 
That there is truth in the charge is 
evident from this that cases under 
section 302 have been filed against 
the sub-inspector and three consta­
bles of Andha Mughal Police Station.

But an attempt is being made to 
hush up this heinous crime. Accord­
ing to the police, Lakshman himself 
sprinkled kerosene over his body and 
set fire. This story appears to be 
entirely concoctedj Where from 
did Lakshman get kerosene while 
under police custody? Why did 
Lakshman want to kill himself? What 
was the police guard doing? A high 
level enquiry into the entire mater is 
called for. It appears that in order 
to put an end to crimes, which are 
on the increase the Delhi police has 
decided to adopt the easy but bar­
baric method of putting an end to 
the lives of innocent people also.



(ix) Reliff measures to flood 
victims op Badaun and Bareilly
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14.41 hrs.
[Shri Shivraj V. Patil in the Chair] 
BRAHAMAPUTRA BOADS BILL— 

Contd.
< MR. CHAIRMAN: We now resu­
me further discussion on the Brah­
maputra Board Bill.

PROF. N. G. RANGA (Guntur): 
Sir I thank you for calling me early 
so that I can go for a meeting.

I am very glad that this Bill has 
been brought up here to be pased as 
soon as possible. If any evidence 
is needed to assure the people of the
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norther-eastern States of the concern 
felt for their welfare by all Parties 
in this as well as in the other House, 
of Pariament, this Bill is the evi­
dence. It was introduced by the other 
Government and got passed in ihe 
other House. It is now being piloted 
by this Government in this House.

Now this Bill, when it becomes an 
Act enables the Government here as 
well as the State Governments to 
develop the various resources of Bar- 
hmaputra the great river of our 
country, in various directions for the 
protction and benefit and progress of 
the north-eastern (States. \But my 
only regret is that the Planning 
Coimmission did not take time by its 
forlock which was granted to it by 
the dissolution of this House and all 
this period that has elapsed since 
then, to improve this Bill in the light 
of the criticisms and observations 
made in the other House by various 
parties and also in the ight of the ris­
ing needs of this particular area. For 
instance clause-14 is an obstructive 
clause rather than a permissive 
clause helping us a move towards pro­
gress. It makes it contingent upon not 
only the cooperation but also the re­
sources of the State Governments in 
order that various aspects of the 
Master Plan, could be implemented. 
My Hon friend Mr. Varma has done 
service to this House while driving 
our attention to the fact that in the 
preparation of this Master Pla;i first 
preference was given only to the 
protection of that valley from floods 
and excessive waters from this river, 
and all other progressive things that 
ought to be done have been given a 
secondary place in the provision 
provided there in Clause 12. If only 
the Planning Commission and the Ir­
rigation Ministry had taken sufficient 
care to do some home-work in regard 
to these matters, they would cer­
tainly not have commited this mis­
take at all. But? unfortunately, we 
are hard pressed for time—this Gov­
ernment as well as Parliament—be­
cause we are so very anxious to get
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this Bill pased as soon as possit,. *nd 
therefore we cannot very well 
demand that the Government should 
move amendments here and now to 
various clauses and in that way cause 
further delay.

Another defect in the Bill is this. 
Representation is provided for the 
States corrcemed as well as the 
various Ministries concerned in the 
Central Government but what about 
Parliament? Why is Parliament 
not given any place at all in this 
particular Board? Surely, Members 
hailing from States other than the 
nort-eastern States are also interested 
in the progres of that valley and 
they should be elected to this Board; 
but apart from that, those Members 
themselves who hail from those States 
would have got an opportunity of 
being represented on this Board and 
they would have been able to make 
their contribution. But, unfortuna­
tely, there is no such provision at all. 
I hope that at the earliest possible 
stage, Government would take the 
opportunity of bringing an Amending 
Bill later on providing sufficient re­
presentation for Members of Parlia­
ment and, more especially, for Mem­
bers of Parliament hailing from those 
States.

Thirdly I am glad that Rs. 13 
^rores are being made available for 
this year for the pupose of this par­
ticular Board, but then I want the 
Government of India to come forward 
and assure the people of those regions 
as well as the other parts of the 
country, that as much money as is 
needed for the development of this 
valley would be made available and 
that financial contraints will not be 
allowed to stand in the way of deve­
lopment of this Brahmaputra Valley.
I wish this Bill itself had been 

•called the Brahmaputra Valley Board 
Bill. But certainly the object of 
the Government is to develop that 
valley in various respects, not only in 
regard to protection of that valley 
from «the flooded waters of the Brah­

maputra but also in regard to deve­
lopment of multi-purposes—dams,
irrigation, hydro power, navigation 
and other beneficial purposes also. 
In order to be able to develop that 
area in all these directions, this Bill, 
when it becomes an Act has got to 
be re-shaped again completely, so 
that there would not be unnecessary 
troubles and disputes between one 
State and another in that area and 
between the State Governments and 
the Centre here. Of course, they have 
provided here an escape clause saying 
that if there is any such dispure, all 
kinds of negotiations will have to be 
carried on, but in the end the de­
cision, should be taken by the Govern­
ment of India. Even then, all that 
procedure is tortuous and it must be 
simplified as far as possible.

I want to make one observation, 
for whatever it is worth, to alert the 
Planning Commission as well as this 
particular Irrigation Ministry and 
the other concerned Ministries also, 
that it is necessary for them to be 
continually preparing and revising 
perspective plans for the develop­
ment of different valleys and diffe­
rent areas in our country, in regard 
to every possible development that is 
needed. Unfortunately, it is not being 
done. For instance, so far as Defence 
forces are concerned, they go on pre­
paring these things, long before any 
kind of contingency arises at all; for 
fear that any such contingency might 
arise, they go on preparing their 
various plans and programmes and 
keep them ready. In the same way, 
the Planning Commission was ex­
pected to serve the country. But I am 
afraid, it is not serving just as well 
as it should, and more especially 
the concerned Ministry, the Irriga­
tion Ministry. Therefore, I hope my 
hon. friend, the Minister, will try and 
give some caution and provide some 
initiative to his own Ministry.

Finally, I am glad to have had 
good response from the External 
Affairs Minister to the suggestion, I 
made the other day, that the Prime
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Minister, the External Affairs Minis­
ter, the Irrigation Minister and the 
Energy Minister should try to bring 
about some agreement between India, 
Bangladesh, Bhutan and Nepal in re­
gard to the various developmental 
aspects of the utilisation of the waters 
for good and also for protection in 
Brahmaputra Valley so far as the 
great Brahmaputra river is concern­
ed. I have written also to the Prime 
Minister, and I hope my hon. friend, 
the Minister in charge of this Bill, 
hailing as he does from Bihar and 
knowing those conditions much more 
intimately than we do, would try to 
give priority to those talks and try 
to utilise their good offices in order 
to achieve real agreement between 
our neighbouring countries.

SHRI XAVIER ARAKAL (Ernaku- 
lam): I also join with other Mem­
bers in congratulating the Minister.

Sir, in our country, there are 9 
States which are actively involved in 
water disputes. If you look at the 
years which have gone by and the 
national waste we have committed, at 
Jeast this is a first step toward^ a 
national approach to this problem. I 
hope so. What I would like to ask 
the hon. Minister is this. Now there 
are three bodies, independent bodies, 
to look after the Brahmaputra Valley 
and its water resources. What will 
be the fate of these three bodies? 
Will this Board be an autonomous 
body? If it is an autonomous body, 
why should the State have so much 
pow^ in their day-to-day administra­
tion, execution and planning? I am 
told that these three bodies will be 
in due course amalgamated Or taken 
away or rescinded. But I do not see 
any repealing clause in this Bill. 
Without a repealing clause these three 
statutory bodies will be functioning 
there which means that there will be 
overlapping between various commis­
sions and bodies. That means multi­
plying the functions which will not 
be conducive to proper utilisation of 
this project and the achievements of

this body___ (Interruptions). That
is what I am saying. This is a matter 
which requires serious consideration 
by the government.

The third point is that in para 3 of 
the Statement of Objects and Reasons 
it is stated that the Government of 
Assam have been repeatedly repre­
senting that the taak of tackling the 
problem of the Brahmaputra River 
and its tributaries is beyond their re­
sources. If you go through the en­
tire Statement 0f Objects and Rea­
sons and the clause, the position is 
the same. More burden is put on the 
States. May I take you to the last 
sentence, ‘Subject to the condition 
that the States concerned agree to 
the sharing of the costs ° f  mainte­
nance of the p ro ject ...’ which, in 
other words, has put more emphasis 
on the State taking upon the burden. 
My submission is that thi3 is not pro­
per and the States will not be able to 
carry out the work.

Various clauses were examined by 
the House here and a lot of limita­
tions and conditions are imposed on 
the function dt this Board. That is 
why I put my first question whether 
this body is an autonomous body or 
not. Unless we have an autonomous 
body, I am afraid, the objects visua­
lised in this Bill may not be achieved.

Regarding the other parts of our 
nation, I have a suggestion. Autono­
mous bodies like this should be form­
ed regionwise. As I said earlier, there 
are 9 States already involved in water 
disputes—I do not want to go into 
details—and this is the time we look 
at them and try to solve them.

I am happy to say that in OUT 
Budget, irrigation is classified as a 
priority sector. Agriculture and irri­
gation have earmarked 24.8 per cent 
of the allocation. It is such a good 
sign. If you want to have an agri­
cultural revolution, a proper utilisa­
tion of our natural resources and a 
proper utilisation of the water re­
sources, we should have a compre-



271 Brahmaputra Board Bill 7 AUG. 1980 Brahmaputra Board Bill 272

hensive and similar national approach 
to these issues. I would request the 
hon. Minister to clarify certain doubts 
that 1 have raised.

fwtT if irm  (qfcft 
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*r»f 1

SHRI A. T. PATIL (Kolaba): Mr.
Chairman, Sir, I thank you for giving 
me an opportunity to express a few 
thoughts about this Bill. I would 
have been happier still had there been 
a more comprehensive Bill covering 
the various aspects of water manage­
ment and utilisation in Brahmaputra 
valley. On the one hand, it may be 
argued that there are some constitu­
tional restraints which prohibit the 
Central Government to take in hand 
the entire management and utilisa­
tion o'f waters in Brahmaputra valley 
or any other valley. On the other 
hand, instances have been cited by 
some hon. Members on this side, spe­
cially the instance of Damodar Valley 
Corporation Act whereunder the 
management as well as utilisation o ' 
waters have been brought under one 
authority, namely the Commission.

Now, it may be argued that that 
was the 1948 Act. The concerned 
State Governments had passed reso­
lutions urging upon the Central Gov­
ernment to form such a Commission 
and the entire capital and all other 
expenses were borne proportionately 
by the different concerned States. 
Thereafter this Constitution came 
into existence and certain restraints 
had to be put on both the State Gov­
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ernments and the Central Govern- 
ment, in respect o f their respective 
functions. Under Entry 17 of the 
State List, water is primarily a sub­
ject of State jurisdiction.

Entry 17 of List II says:

“Water, that is to say, water sup­
plies, irrigation and canalf drain­
age and embankments, water sto­
rage and water power subject to 
the provisions of entry 56 of List 
I ”

Entry 56 of List I says;

“Regulation and development of 
inter-State river and river valleys 
to the extent to which such regu­
lation and development under the 
control Of the Union is declared by 
Parliament by law to be expedient 
in the public interest.”

It appears, therefore, that this Bill 
is being sought to be brought before 
this House under this entry No. 56. A 
reference may also be made to Arti­
cle 262 of the Constitution which gives 
power to Parliament to make law to 
provide for the adjudication 0f ' any 
dispute or complaint with respect to 
the use, distribution or control of the 
waters or, or in. any inter-State river 
or river valley. Reference has been 
made in the statement of Objects and 
reasons in respect of our friendly re­
lations with Bangladesh and therefore 
it is presumed that this Bill is sought 
to be brought under the exercise of 
power under Article 262 also. I am 
not going into the nicities of thr 
constitutional provisions conferring 
the power on the Central Government 
t0 take these matters into hand. But, 
to my mind, it is not difficult to make 
a comprehensive project or I should 
say formulate or create a comprehen­
sive body or organisation to control 
all the aspects of water in a particu­
lar valley. Had that been done per­
haps the House would have been 
happier to that extent. But, unfor­
tunately, that could not be done. 
That does not mean that the measures

should have been altogether aban­
doned. The reason appears to be that 
the earlier government had under­
taken this particular measure and 
that measure is to be pursued quickly, 
in view of peculier circumstances 
prevailing in that area. And there­
fore I should welcome this particular 
measure which is absolutely essen­
tial at this particular juncture.

In this connection, I may point 
out a few things about the entire 
situation especially the natural con­
ditions in this country. We have ad­
vanced in science and technology. 
We have assumed a particular place, 
say, sixth in order in the galaxy 
Nations, I should say, in the deve­
lopment of science and technology. 
That is what we are proud of. But 
still to my mind, we cannot 'forget 
that our country, our nation i3 essen­
tially a nature’s child—a nature’s
child in the sense that in sPite of our 
development in science and techno­
logy we are still dependent on nature 
to a very great extent. We are not 
yet in a position to overcome natural 
calamities. The natural calamities 
are especially in respect of four sec­
tors. (1) The natural calamity of 
floods with which we are dealing at 
present. (2) Natural calamity Of 
drought. A large tract in this coun­
try meets with drought situation pe­
riodically after, say. every three 
years. Last year, we had a very 
great drought in the northern Indian 
States as well as in some parts of 
southern States also. We have to 
make a provision for that; and we 
have to face and fight against this 
natural calamity. Thus, the second 
natural calamity is arising out of this 
drought. The third natural calamity 
is sea erosion.

MR. CHAIRMAN: Mr. Patil, by
four O’clock, we have to complete
everything.

SHRI A. T. PATIL: Within the
shortest possible time I shall finish-
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The third natural calamity is sea ero­
sion. It affects the coastal area and 
especially on the West Coast, right 
from the coast of Kerala to the coast 
of Gujarat, (Interuptions) Konkan, 
yes. Maharashtra and all those areas 
—Kerala, Goa, Maharashtra and 
Gujarat. This western coast, I should 
say, has been very much allergic to 
sea erosion. Great problems, very 
great problems which we will have 
to face, we have not faced them as 
yet completely or I should say, t° a 
sufficient extent.

(4 ) The fourth calamity is the 
calamity of cyclone to which the 
eastern coast is very much prone. 
The cyclones, cause considerable de­
vastation and loss of property and 
life.

These four categories of natural 
calamities, we have to overcome. 
Just as we are thinking in respect of 
flood work in the Brahmaputra Valley, 
we have to think in terms o f flood 
work everywhere else in the country. 
Similarly, in respect of the other 
Ihree categories or sectors of natural 
calamities, we have to plan and see 
how we can overcome them. Now we 
have to stand on our own human 
powers and not depend on nature. 
We should face natural calamities 
with success. That is the hope I ex­
press and I expect that the govern­
ment will look into this matter and 
see that necessary action, necessary 
measures are taken in respect of 
these four natural calamities.

One or two more pointg and then 
I will conclude. I entertain thig Bill 
and support this Bill for two other 
reasons. One is that of all the flood 
hit areas in the country, Brahmaputra 
Valley is the worst affected, and 
therefore, deserves the top priority 
for being dealt with. Therefore, I 
should congratulate the Govern­
ment which has taken up this 
measure. Although it js imperfect 
still I entertain this Bill and congra­
tulate the government and support it 
'for this reason. For that reason, they

have taken into account the top prio­
rity fop works to restrain th^ flood 
havocs that were devastating the en­
tire valley of Brahmaputra.

The second point is rather 
sensitive point. Still I should make 
a reference to it which involved the 
conditions in the north-eastern re­
gion. Conditions in the north-eastern 
legion are said to be based on some 
linguistic dispute, communal or, 
parochial out looks Qr something like 
that. To my mind it is an economic 
dispute. Kindly excu^ me for say­
ing so. People of the northeastern 
region feel that they have been up- 
dotted from their means of living. 
This Bill gives relief to that particu­
lar sentiment and provides for flood 
protection works and protects agri­
culture, forest, and other arees 
where local people are economically 
interested. Therefore, from that 
point of view this is a very impor­
tant Bill at this juncture. Besides, in 
view of the political situation that 
has arisen in that region, it is abso­
lutely essential to give a sort of hope 
to those people that the Central Gov­
ernment is giving attention to their 
urgent needs. The aggrieved are not 
those people dealing in industry. For 
according to them, some other people 
have interest in industry, whereas, 
but the local people are depending in 
land agricultural and forest etc. with 
the protection of which thig Bill is 
concerned. Thus, local people, agri­
culturists, peasants, are being taken 
care of by this particular measure 
and therefore this will certainly 
boost the economic conditions of 
these poor people. By thig Bill there­
fore, their attention may be diverted 
from this political muddle that has 
arisen in that area today. With these 
words, without going into other 
matters, I conclude and thank you 
'for giving me an opportunity.

JsHTtT SONTOSH MOHAN DEV  
(Silchar): Sir, I rise to support the 
Brahmaputra Board Bill and I con­
gratulate the Minister for Bringing it 
before the House. While g°in*
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through the Bill, I find there are so 
many lacunae and when I enquired, 
I was told that this was drafted by 
tKe previous Janata Government; it 
was passed in the Rajya Sabha and 
now the same Bill has been brought 
here. I t'nink the hon. Minister will 
take care of the mistakes pointed out 
by the various speakers. I wcwld 
like to point Qut certain salient fea­
tures from my experience about the 
flood damage in Assam. On this Bill, 
Mr. Somnath Chatterjee has very ni­
cely pointed out some defects. The 
formation of the Board has been 
made in such a wav; we see in clause 
4(iii) (c) that different States have 
been given representation, each one 
member. But unfortunately it is 
Assam which is most affected and 
Assam should be given more than 
one representation. In the matter of
representation on the board, there
are more bureaucrats: one each will
represent the Central Water Power
Commission. Central Electricity 
Authority, Geological Survey of
India. Indian Meteorological Depart­
ment, and so on so forth. But the
Irrigation department or the PWD or 
other departments of Assam are not 
there. Their representation should 
be there on the board and when the
Central Government finalises the
shape ° f the Board, this should be 
done. Otherwise, whatever ex­
perience these bureaucrats may have, 
they will not get the correct picture 
about the nature devastation of 
Bhramayaputra of Assam; there 
should be more representatives from 
Assam in thig Board.

In the matter of land acquisition, 
we have seen that for embankment 
work in Assam, peoplp had handed 
over land 10 vears or 15 years back, 
but till today they have not got com­
pensation. In this Bill payment of 
compensation hag been shifted on the 
sholuder of the provincial or Slate 
government. It must be changed. 
Otherwise, this Bill, whatever form 
it may take, will be a total failure. 
Th^ DeooU 0*f Assam, the Govern­
ment of Assam are pressing the Cen­

tral Government to take the respon­
sibility of harnessing Brahmaputra 
and implementing various schemes in 
a proper way. The implementation 
part cannot be achieved with Rs. IB 
crores only. The details should be 
worked out in the Master Plan.

Brahmaputra in Water resources 
stand fifth in the world and in the 
energy resources it is second. You 
can easily imagine the necessity ol 
planning, which may not cost much 
but implementation and giving com­
pensation to the people will need 
crores. Brahmaputra River has been 
causing harassment to the people of 
Assam. Every year crops are dama­
ged, villages are washed away. 
Brahmaputra water can be harnes­
sed in the proper way if the Central 
Government provides enough fund 
to the Board. The funds can be used 
for all purposes such as irrigation, 
dam, Hydel Project, as well as for 
compensating to the people affected 
by it.

I have seen, as is given in this 
Bill, the Chairman will, from time 
to time, give his powers to the 
General Manager of the Board to 
function. The Chairman of the Board 
will be the Minister of the Union 
Cabinet who is a very busy man. J 
suggest that the Vice Chairman of the 
Board by this Act or by law should 
be the Chief Minister of Assam with 
powers of Chairman. I am suggesting 
this because we have seen from our 
experience the North Eastern Coun­
cil, with Governor as its Chairman, 
proved a total failure. The p o s i t i o n  
in Assam is serious. There is econo' 
mic imbalance. So. I request that 
this particular fact may also be taken 
into consideration. One o f the e*- 
Chief Ministers o'f the nine States 
may also be made a Member. In the 
North Eastern Council Meeting there 
was more representation of the 
bureaucrats than the public leaders 
and Ministers. The result was that 
there could be no development work, 
as for some reason or the other the 
bureaucrats put forward o b j e c t i v e s
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I suggest in this Board there should 
be representation Of the Members of 
Parliament of the North Eastern 
States. Out of these nine States one 
or two M.Ps. can be taken. If that 
is done, I think peoples’ feelings will 
be properly ventilated in the Board 
Meeting.

I request you that in this Master 
Plan you must consider one thing. 
In spite of our repeated requests we 
have failed to impress the Railway 
Authorities to have broad gauge line 
up to Tinsukhia. They have decided 
to have it up to Gauhati. From Tin­
sukhia to Gauhati, bv way o'f provi­
sion in the Master Plan, we should 
also try to see if there could be river 
transport. River communication can 
be included from Tinsukhia to 
Gauhati. The outflow of tea, timber,
oil can he by river transport. Be­
cause of heavy rainfall in various 
parts of Assam, there are breaches in 
the roads. It is difficult to maintain 
roads. River Brahmaputra can be 
utilised for transportation of goods 
by steamers at cheaper rates. This 
Master Plan should also consider the 
possibilities of forming Master Plan 
whether this river-road transport 
system can also be implemented.

It has been laid down—that Master 
Plan will be implemented, when the 
Central Government feels. I feel 
the Central Government will not foe 
very late in implementation. The im­
plementation, I presume, will be very 
quick and the Master Plan should 
also be prepared in a time-bound 
Programme. It is our experience 
the implementation takes four 
or five years, it proves a 
failure. There should be a time 
bound programme. This Master Plan 
must be submitted before the Board. 
It should be implemented within a 
time limit by the Board through va­
rious agencies, so that it could bo 
done quickly. The most important 
factor which I would like the Min­
ister to take into consideration is that 
representatives of the Assam State 
Electricity Board, E & D Department,

Irrigation Department, Agricultural 
Department and P.W.D. of the Assam 
Government should be there. Other­
wise, any scheme drawn up will be 
a faulty scheme, because a lot of 
land has to be taken from the 
people of Assam and compensation 
has to be paid. From our experience 
we know that there are certain areas 
where every year there is flood da­
mage. Even then people are trying 
to live there. If you try to take tnat 
area, temporarily also, they have to 
be shifted. The Government has to 
consider all these things. These 

representatives o-f the Assam Gov­
ernment Should be there to guide the 
Board about the typical problem of 
Assam. With these words, I suggest 
the Bill and I sincerely hope that the 
implementation will be very quick. 
The river Brahmaputra has been 
the cause of sorrow for the people of 
Assam. Just as the mind of the 
people of Assam has been reflected 
in the present agitation, the Brahma­
putra river also behaves in the same 
way. Let us hope that just as the 
mind of the people of Assam is gra­
dually settling down, the Central 
Government will regulate the flow of 
the river Brahmaputra, so that it is 
harnessed for the good of the people 
of Assam and of this country. Last 
but not least, I am thankful to all the 
members who have participated in 
the discussion and supported the 
Bill. At the same time, I hope that 
when there is a demand for sufficient 
funds for the Board, members from 
different States will support the same, 
so that enough funds may be made 
available for the Board. A policy of 
give and take should be followed, 
because with limited funds, it will not 
be possible to implement this 
scheme by the proposed Board.

fsWl* f  (vT iWTT i  TT) : 
w nw r, «rr?r * fr
I  %  ^

’i f  ^ f3f?T ITT'Rto ^
fsRT’ - jprc fatr 

3>ror | fWnrf
gtvtt f ^ r r  a^jfy i
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*RT 5ft t  JTf T f  :TT T iw r

j  f r  S  st, tft* w  «rraf f ,
f'»lH ?T5ff ?TCIS fT?!T TT CTT*T

stptt r̂rf?<r 1 Tf<ft * rt <rt |

f r  w  f r  *rr?r <r?T?*r m r̂

f ,  T O  SJTrft f3RT% ^  f  ^  

Tf*r ift TfT «n f r  %?5?cTnT Tt

Hfarf *r t o  tftsR ir 1440 
fa fa ’nr IJTf Tt? Tpft 5ftTT | ?rtT

If Trt* 200 W ttjr f t ?  
T te TPft Tt f t  f*r *pt ?tt fjrt7: 

TT |  *ftT *TTt art Trft t ,

f t  ? f  srrar |  1 ^̂ rfqxT «rr?

Tt fatfrfafrr $*r in it wfitf % 
*rr T$t |  1 aft *nrt Tpft

I, 3tfTT T*, ^  TjT'TT
<RT?T |  I aft <f?T* Tt 
^ I, *? ^  JTT̂ ft *T?T I,

?T<T £ ?frr 3R  5TT ?JT 3 *T TRt 
Tt *Tff TT ??tT =Tft TT *tt»t,
* ?  ThrT’O $m*t ^*t T|»ft 1 #%

7? *ft Tfr «rr fr  srfrfrTr Jr ftr ^
f*rft 3TCT f<*ftfl3T f, tfr 33%
f t  t  ^fr^r f*r ?t 5 *T5Tr, s 

3f r  Tpft t t  srtb r f*rr f  1 sntPm

*frT ET«ft ^ I -7W % ?TT̂  ŜT 
Tt iT r̂m I  I fJTT̂  TT*T ^T% 
fWfflfa ?Tft % fT f*T IT*TT TT 
«TT*t I

p r t  srra- ?Tf |  fT  stt^ ^ r % 

w zx  art w ^ar g*r TT r̂r ^T??t f ,  

33% srff f  1
tri* t  art *̂rr *t £ 1 sjf at
IT3T 3RT5T 9TfT | 1 ^ ft  3r ITT
WfTTg’ ff?t | 1 fw rtft srr? Tt
famfaTT *raif t  | 1 Jif %n *?r Tt

ret *pft $ 1 5 *r ir
<rt* f * f s  f*r%Jnr ijt?  TPft 

f  1 m  srrr f r  5^Tt ?*t

ftpfT d <q ^ %%^r?3T T%, IV, |

fTO'r 57?  Tt f^Ttft^n «rt qtw ^ t

»ft f  1
1 9 4 7  ^t 1 5  «nrfrT Tt WTTt 

W l'JII^t f*(^ ft I V M i r t  %
1 9 5 1  %  c?TH " f t f T U T  W f :«

fm  I f̂TTt * t l?T T fp ft ^ I
3TT*t ?Tff TT f̂t 5«TR f?*n *TJn, 

?I? f^ n r  q-r *ft fTJTT >PJT I
^Itst ?t* ?r Tt art T t f w  

T^t <nfini5r Tft 1 f*nt ir^w *t 
*ft Thft t  1 str% ?>ff fr^rrt 
t t  ^tff *rsr ^  ^?rt rR f % t f r j^  

Tt ffs^rTt^r t t  tft ?m  »w 1
*t$ wm ^  1

ipr fr r r  % wt zru w  1
2T^T JTlfi'fVI H TT TPT ift

1 m̂ft «pnrfe %
nt fTirr 1 cfhr 3rt g iT̂ ^ J rvrff 

«r;ff far^TT fr  f*rr Tft $m | I
1970 Sf * i f t  1 ^ * t  trw rrft f f fr g w

*T̂ T? TjtH ^t? T l ^ t  JtfT’I WTT- 

jf^T?^Tn  ̂ I » flg^  T5W TftJT 

T*ft5R  ?W5f t ^ 3FT W«rrfT3t § %ftT 

cftTTTt rf#  *rre iT ftr w  T*r?refc 

«prr §wtT?r rT3Wr̂ ?T |  1 $ cffcflr 

197 0 spft «ft I TT 114 
TTt? »J# |?IT 5R *t% TT

ST? 3T  I JTtf STfW w f e

5̂ t  TTfft «ft irtr ?̂r m r̂ ^ *r?

^5T5TT TfT I *7f  ?»T t̂ T fR t   ̂ I

5TTf % * 1?  f a q ^  TT% Tt 

Ttftnr Tt sffift «ft ?r>T ?»r?f *f?r 

f t  TH TT*T |?TT I

*Tf art zrz jftJT tr fw  t  
3 . 1 1  P T ^ 5 T  t ^ T T  *T P ft 3 1  
n ra  I^JTT <rfT*IT |  I t  *rwt 
? IT  3 5  T T # ?  i r f T ^  ^  f*T T t T  
| cTTif Tt I JT? 7t»Wt5r, tJTfIT 
tftrcr t t  ftcn *m  ?ftT 114

T rt? ^r^rr f*rr 1 Irfr^ w *  
a r  T t f  T^sftfftr^ f ^ j r ,  w
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fir? ro t  srm,
a f t  * m f t  1 i ? r f w  # % * r  

? t  =rm  ?Tar w  1 a f t  i f t  5 rfff * r i  
'J'ffl' oi f t  *i 51% srfit 5 • 

- r a v t  «rr v w  w i  f t a
i 1 *rrca « r^ T 7' h r*r fr?r
% « n* i f  * r fa r  1 j t?  r ^ r i
s * rm  H f t  |  1 aw  1977 % 
j f f i  fr t ir a  Trr § ^ » m  «fr a t  i f f  firsr * t  
* ' p * r  i n ^ r t e ?  <T*nT « ft  s r tr  q f

i r o  * f  srra ^ r r  «rr £ r f r a  
srT^a g ^ *ra  ^ a t  *nfr i

«ri* 1977 *f s r o t  <rnrf -Ft § v * ra  
* p r r  i a *  srti f  a  * f t  f t :
?Sr r̂n *vtt ^ t% it i ^  

f a i r i r ^  1 9 7 8  i f  s raar ' i r r f  % fT 7 * r 
i f  ^sr f tn r r  * f i r  19 7 9 i f  » if  fasnrc> i t *  
^nr %, *a f*n ratft a«rT a  'rra 
fWT 1 jfr fatfjpfr srnrr «rr s?pt *n

T ifaret'T  fTT VT Hf 'r f 'T ^ fa  a f t  fV*TT *m  I

f^PriT r a  f a i r ^  #r ^  *r *rnr fsm  

=ttf ^ r  a ra  ^ " r  srrat £  fa: ? jf
%m srfe-Tr f w q - r  jfr a^^rr *7, 

r a a  ^Isqrr w*rr«T f t  fr*a f «fr a t 

* n t w  f ta r  f  1 it?  fa m r*  

JTfffa |  1 s r o t
'm rf v t  f ^ » t a  Jrft ? r k  a ?  s n m

srrjft 1 O T J  ^  »Tf 1 9 7  9 if
XT** *nrr *f *rm *ft f t  w r  *rr 1 

W  3T  J ^  W  I ? 5  (T?f »r
1 9 7 9  if  Jj? t?  »nrr 1 n ?

^raar Tttff % sffa  ?rrT % *rtr ^ n f t

i f  art f t  * r o t  «t a  « t r  sra
smfarpT t s  ^ at irf T fa  |f

?» t fT ^ r  if  a ’tr fa ir it*;
"TFTT !3rraT I 3rt f k ^ r c

g ^ ft  5 a ar®T5r
f*rr 1 ^  »nnr f ? 5r r̂rq- s ft t  

a « r r  i f  ^  tt> t % « r r fr a  
»ft ftrjn  a«rr 1 f»r  5rt«r a*nr

5r<rtF3ffra t  ^  sftr ?»r 5ft«rf % ^ a  
3821 l s — 10.

* m  ^t?t «rr f r  ^ a * f 3 r? ft  v t >  1 
* t r  ? i m t  < r m  n q fp ia a  w f  

f t  a*rr s r tr  ?nr f f  »nrr *rrr 
T«rT ? j  f  ? 7?  friririr f  , 
f n  I  W  ?  !|f ^ ^
T T ^ ft fa r  fa ? T  wfr ? r a  t  1 

$  ^ ? a r  ^ fT T  |r ftr f*fs ;i,f  
s i f t  |  irtT T ra  T t a  i f  j i f  

3jt r t  *npr Jiff pfTfraT ^rr%rr 1 

T*rif r'ri 'rf’ ira ^  |?rr | 1

T f%  ? * n f t  f t^ r  «rt ?rtr  ?»r a i a  

*w v 1 wr *nq^ft ?rri 
f t  «rt, ftrT  t i  ^TPra r m r  «nrr i f  

•nTra T T ^ r r  «rr *rrr ?»r * m  

WTTpiisra i f  W, 3HTT iff  jr*r arg-j- 

m  ^  | 1 «rc?rrc ^ a r a  57a 
r t s t t  f ft  tnsrfa | ?r>r 3 a » r  

rrc  i*T ffrar t  1 5 ^  sfn ff ^  1 9 7 7  
a^r i r r f i ’ : 1 f h r  i f

w r i f  »rnT cpp w t t t t  ^ ? n f  1 w i  
*rr*r m fs ffm  w £ ?t7t 
i f  p 1 n>w a ^  % ?rnr a w  

spfifsi’sra if «r *rtr ^ a  f»r  ?iW f % 
sra f ? a  ir T » m  t t t  *r feirr o r , 

^ f t  a r ?  a  w r w t  »fr ? a ? r  rr r̂ 
»ffs re  i f  «m r r r r  ^tt% ^ i >t£ 

^ra m'T^'t n r  srt7: ?*r »ft aH w at
^Tfjpif I f>T i f  “ TTt *TTt5ft?rfr iFt

3i ^ t t  f t  £  1 qpr f?TT ^Tar 
?H7 ???TT Off iPTT $ I TrT fipjr
i f  T * r ^ T  T r f r a  f t  ^ t o t  1

■htt v f m  a  ? n rr i f  ? a  fr x  « r m  
^ T ^ n r r  «rr 1 w r :  » n r r  a  t t w  

« t t ^ t  t t w  * t h t  i f  f t r f r f r  J i ^ f t
f t  *r% *rr, 'ttut ^ t  w f i m
sp̂ jf 1 >rf f^jirsr fsr̂ pft 3r?ft f t  

<rm  f t a r  a T f r  » n n t  v m f  

a t  ^t ft;
>sfr « n r t  | ,  « f t  <Ko1<fW
v r fiv a  sr t̂ | 1 fta t ’f f^ P H h w T  
f«rr ^ r a  w 1 To^ft ^  T ^ ft"
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i^ro
fa m  «n 1 srcft t*tv>

*nr 5ff Wltflt STTTT jjT

f «  £ >T  *t, TTOrV * m r  i f

<nrvhft w  sm ^rf 1

^  W«T T?T W  | I ShT rR f
sft *sfr *ff «r

fqq«4»i TTti jft% «*n^T^r
TtTTift I ^ ?T*T T^Tfl1 I

TR f̂FT %  f̂ JTPT if *T?
'5HI ?'HT !*Tf^ I *f ^  
rT fi^ d *  Wfff '•’ r'.'f) 'Trf ’̂I, V*T

zrg fa$*TW! fkw  fsrr I  ? »5T7^ 
t r t  fr*ffa*r  ̂

w^fanr wr #  v s r h m ^
TCTT ^ fV3T?fr T5T
sir «t'ii>{,if "TRr f ^ m ,  ftin^  % 

Mill T’T I (TPS
•FT ^rnr I *TTOT «5TR ^Tt 
% fatr ^in>*i I ?*i i f f ?  % 21

»r*«rc t^ t 1 w  fr^r-T ^  ifr ^ r * r
S’ ,g5|% ^nr, 3TT

5**̂ ;rhr irrT<r, s r  1 <s 
w  iiff f 'T  ',,sqi^‘< ^r «n% m»r, ft 
IV fl-ite  % ^ ’T T*T if  1 

i n # r  % trzfr 17 s r k i j r f r  

5 6 , ^  fa ? ? , WiT
,T T fT ^  2 6 2  TT g^THT ft  JJT £  I 
'  ♦^•il ^Isai |f fa  VT3T 3TT

* re l?y H g r  Thfi^R | gtft % 
*15 fin=r <rnrr m\ ^ i fin=r 

a r ?  v r  *n»fr ttw 't * t  t ^ t t  ^  1 
^ r a  «r)- 1 * r k  Trf ftnr s p r  

?it |  1 $rfar *%r<gr wvr
« I t w l  ^ I JT? *fV 5*T 3tH5f

|f fa  <nr vnr >̂t*t Rt^iC 
^Tf^r, f t R #  ^rrf^r 1 ? jrr  sttm t  

•, *pmr 1 w^rss' *f «t*rr ^

5ft 2 5 M V iJTH f + ^ < f l i  ftra i^^J T T T

?Wr 1 »trtt Sr m^r ?frtr firf^nr^
f r m w r r  fsr^pft ^ jitt  ^ t

|  1 =rft ^  ? r ^ f i

T r a r  sfr v n r t r  ^  25
1 c jthV it f%r?r

^ r  t-t ?t5r trrs fr  1 t t r  
»TT*r fft f  1% w  fa r f t  wfi 
?>^cr t  I »T? ^ T  fsrfi^T ! R l  I  1 
v  fpr sfrr ^
| wra ^  1 ' m  *r =fpT qTmR- «r. 1 
'J-TS % gsnff 75TT fT ?R ffnf ^  

f̂r 5trt *frrr r̂r ^ c f t  | 1 
T R fr  %  * t t  »r ^  » f r  «ft 1
'TSpr ar?V WK *T TMT ?T ^  HT»T 

f ^ n * 1  ^ T  <T>1H ^T I i f  %X ^ ' r, 

4; rr^fT  ̂ | f.c|q»i'i it̂ ,
5»t ^ i t * t  if vr\r ^ r  'r a n : ?r
^spciT I  i n r k vm ? fr^ r 1̂ 
> < ^ tt  £  i % fa * r  w  3fr « m . r  f ^ r

«rr % w tot  T:?rf?rT if n r  ffr?
i 'jf  ?pt % f w  ^ i
vnr Tt f r j ^ r  ^ ifir f a  **i w

^  v n r t t  v f r  ’ * t  if t w

V7" 'i’l I 1 ifo'1. I

f n r s i r r i  1?[ H IT  f. 1 IT?  

f'T*rr ^n.|jii ^  Sf "j-m  
^JTT 1 rT ^ s ifs  VS. is f a  f s f t

M h t c  sis? ^ i i f  ^ f f f  ^rrrr 1 
' r ^ ' i  mz7 T r * f i f t w  %

i ^ T T i f T  T  TTT i f  «Rnr?T

f^ s iw r  t t  ^ f , t » P T ,  f * r a T f  ? i?  

k > ff w r a r  |  1 ^ r %  x r r m  

fliT.r T«r^H4 v  fri'J— f̂r'iT' '̂^*̂
;4 «n ij? , im + sh^

T T r p m T  — , V H -T T T T

T^mifS' JTT 3T?> % f̂ TT̂ T %
f?rr, 1971 ^ rrqr^PTfr qr« fxir «rr, 
fiR r%  ?r;r*rTT  ^ r r - f ^  f r ^ r  ^TfftpTva
spf w m ^ r r  > i f  «ft 1 ^
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i f  ^?rr T t  f * ;  t j t  r i z  f ts fa fs r fe ?  
^ i T re t  «f& <?4 |  i

# 0  w i i f e  Tt 5TTW % TTtff
ftjr ^  ^ i

t ,  t t  f a i r o r  i r  f t  s r r f^ p s r  |  i
«rr f«r jr  * i&r % ^ ir z  t t  »r#
T̂ T̂T, ^ T T  jf jfR  TT VPTTt^ ^TT I 

?rf=r=r j f r  i><n |,<t* fr  f r ?  % f^rr 
sR r̂r, i^r *r? t t  nfr ^ r  qfiff i 
?*r * t t  if *fr T t t  ^ 'r ? h t  

^Tf^r i >jt zrrf t t W f a  % ^TTT

fa *  fT*n t  i fsrcr m fcj.rp. t£z 
w f»T *zz  T r % crft t

far*, ^  spfta *1 ? jt t t  ijjr f t

^ rm t fiw  f  *r % T f  ?TTn *nr

ffnfr, -3*T ?nr s p̂t »m if7  ^fr
f*T 5TF if TTt TP^ 'H T ?rfT |  I 

W\ frm  ^  f?  ?'r-TT £ I

*re rfpn TPrenrr fav^rr $ 
fT  t t  srn: *f fT*fr T T ^ m f *fr

^ i^ r  ^"f t  I fTT WIT JT? ftR

n:*r *r>rr *r tt»i jfr t o  «jt, %fTT 
CT^TT^ *f *TPT *TTT I ^T*f

ttcrt ?prr̂ r t t  *j>t |? jtst 
f  %  57? -r fw r  srrir i 

FT 3n?T?r I  far »  RrT rrW' TTTR &t£,
50 TT#'r sffjr fsRTTT^f f  I
*? *RiiT ?5T % xMrfv zw zrgl 
^5 ^ i jnr jts vt srmt | fa  v r r j  
Tr sr* % f r a ir j if r  5-^ttt T r ir - ^  

|  i T i f  jt t  iT f f  |  f r  
* ? f  t t 'pt w«jj-r i f  f fp r  f r r W r a f f
'TIT̂ r TjffT | — # 70, 75 JIT 80 
TT*T7 ?T T*T JTfff | I ftrfTT if 76

?rnr f^ rr T r^ f ^tt^t |  i 

n t nf-»r«fr $ rm  r

f^3R  TV |  4 ?^T Hl'VT T i 'S H ^ l

t  ?rm  % m  ^ i 3j>t t t  
?rTtsff Trqrr t  i n* 
fK  {[Wt, sqsnfii’j  ^ r r  i ^fr^r 

ir t?% wrx irgrm  tt^ t 
srirf | i ^rr fT  r̂ ir t ? t  ^ r 
«t?  % frm -m iz H tm r z  % fan- 
?rr«f-|^ fi^nr TlftpT t  i

is At km.

[Mr. Spaker in the Chair).

% TRŶ T
T*T i[ *rtT 4 «T3T T ^T? ?*tTT TT*T
?t^ e[prr i #  ^npT ^ fT »4t 
ar*rf t t  if 5*rrrr ^  T t  ?rfa:
??T ftraTTT Tt TRT TTT#' I
ipr t  f r  ^r fcrhft'' t t  ’t t -
TRT % Tra fr̂ TT 5TT7 I

MR. SPEAKER: Shri Shamanna.
are you pressing your amendment?

SHRI T. R. SHAMANNA (Banga­
lore1 South): I am not pressing my 
amendment.

MR. SPEAKER: Is it the pleasure 
i of the House that the amendment 

moved by Shri T R. Shamanna be 
withdrawn?

HON. MEMBERS: Yes.

The Amendment wast by leave with- 
drawn

MR. SPEAKER: The question is:

“That the Bill to provide for the 
establish men t of a Board f°r the 
plaaaing and integrated, implemen­
tation of measures for the control 
of floods and bank erosion in the 
Brahmaputra Valley and for mat­
ters connected therewith, be take* 
into consideration.”
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The motion was adoptedm

MR. SPEAKER: Now we shall take 
up the Clause by Clause considera­
tion.

The question is:

“ That clause 2 stand part ol the 
Bill.”

The Tnption was adoptedm

Clause 2 u;as added to the Bill.

Clauses 3 to 30 were added to the 
Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRI KEDAR PANDEY: Sir, I 
beg to move:

“That the Bill be passed'’.

MR. SPEAKER: Motion moved:

“That the Bill be passed” .

T W T W T T  JTT^Spr ('TZ’ TT) :

v w s f  3ft, ir»rr f> f a m r r

fa d *  frtn  3tt

’TgPT f  n̂r»TT,
«rt§ 3ft it, fa; 3ft s im  *mt

fa fjT  |  ?fr f w f N n  

^7T^rr?r i w ^  i *i ir

’ tfp- %  f t  *r f i ^  

f. i *m  r m  f r  wrvrr *rr
?* r  f c m  i f  <ft * n ^ r t  fa : j 7 
\ 3T %  t j t r  t t  s h  f t  * n w m f r

’TtmrR fâ T 5PTTT »T fa n  HI 3TITr I
^ r i  i t

3TRrTr p •kTiT* f w  ’ t s t  if *ft
>1 H11  ^ I ’i  ?Tpft & i f fT  ^fa^Tf *T

fW T  |  I ?T*ft I ’ T 7 5RST ^ I W 7:

«ns n  i m  ’Tin: t?t % i ?tit 
wi. t t w  f*r^t *r t t  ^  fr
?T>T w rif *ft <T=m  { t  *TPT >ft 5T»ft

TT? *TT W f t  t  I T if 3ft *TRTT 
£ f r  1975 *T 23 fm**T  q^TT 

w r  * n , 5 to  •ft  snr^ *r , 
s tiR iu  m  m r r  srvft vft ^  

m*r w rzn  *mrr £ 1
w f ^ r  tt̂ ; *n*rfa+ jnrra' ^ f f

srrftrr T7?r |tt, ^jrn ^ptt
«TK r̂r rftn ^jit, ^ « T  

f m  ITTrr, ^ 7 t  5t\i3(WT 
?t*t vrr̂ T 3TT3TTT 3rwnr%F>

k  | *PTC T̂STT TT^ft
t 7 s i t  fe n  w r  rfr ^  ^nrr 

. & , ¥ »t ^rt 11?  r r r  T rff ^  1
T*rir tfSTKi ?T ^ K l f^WT
ftftnT ?ttt Trnn *r

7TfV»T "Ĥ T RT f'I 'H v "^f^F

^TT TTs 5ft7" S T ^ R " T T  WIWH
'TT̂ nn 1 w t *  j p t  ^ ^nr

^ I

MR. SPEAKER: The questioa 

“That the Bill be passed.”

The motion w?as adoptedt
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15.58 hrs.

MOTION RE: CONDUCT OF MIN­
ISTER OF ENERGY AND COAL

MR. SPEAKER: Before item No. 15 
is taken up, I may inform the HoUse 
that Shri Jyotirmoy Bose intimated 
to me late last evening that, under 
rule 353, he would be bringing 
several allegations against a number 
of officers and outsiders besides the 
Minister of Coal and Energy.

It is well recognised that allega­
t io n s  may not n o r m a l ly  b e  made 
against officials by name as the cons­
titutional responsibility lies with the 
Minister. Where however a m e m b e r  
is  convinced, after making e n q u ir ie s , 
that there is basis for the allegation



and he is prepared to accept the 
responsibility for the same, he is re­
quired to give the details of the alle­
gations in writing sufficiently in 
advance. The details of the charges 
arc required to be spelt out in pre­
cise terms and should be duly sup­
ported by the requisite documents 
which should be authenticated by 
the member.

Shri Jyotirmoy Bosu has not speci­
fied in precise in terms the charges 
that he wants to leavel against the offi­
cials and outsiders named by him in 
the letter, nor has he sent any docu­
ment in support. I wo^ld, therefore, 
reiterate that he should confine him­
self to the matter which comes 
strictly within the ambit of the 
Motion included in the List of Busi­
ness.

16.I§ hrs

In the interest of a purposeful de­
bate I would request the Members to 
exercise restraint, particularly in the 
matter of use of words, it is to be 
clearly understood that if any charges 
are made the Member would have to 
take the full responsibility for the 

same.

One of the paragraphs of Shri 
Bosu’s letter states that he would 
make allegations against other con­
cerned persons. This is too general 
and the question of bringing in other 
persons under the sweep of generali­
sation would not arise.

I would also request the Members 
to confine themselves to the time 
limit because I have got three hours; 
it is now four o’clock.

SHRI KAMAL NATH (Chhindwa- 
ra): Sir, I am on a point o f  order. I 
refer to R ule 186 (vi) which says:

“ (vi) It shall not revive discus­
sion of a matter which hag been
discussed in the same session;”

MR. SPEAKER: No; over-ruled. ,

2f)7 Moti°n Re. Conduct SRAVANA 16,

SHRI KAMAL NATH: This is a 
matter which has been discussed; 
this is a matter which has been the 
subject matter of a Calling Attention 
motion. (Interruptions).

MR. SPEAKER: All aspects, of
course, have been gone into and I 
have admitted it after full conside­
ration.

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, this should not be 
taken up because it is against a 
constitutional provision. I am not 
going against your decision, but the 
decision t0 take up this motion—and 
we are also going to discuss the 
motion today—wilj have far-reaching 
effects and consequences, in future, 
not only on the conduct of the pro­
ceedings of the House but also on the 
conduct of the proceedings of the 
Legislatures throughout this country. 
Why I am submitting this is because, 
if you kindly take into consideration 
Art. 75(2) . . .

MR. SPEAKER: We have already 
seen it. You have not studied the 
last reports: I have gone through
them, and it is alj perfectly in order. 
Yes. Mr. Bosu.

Shri C. T. DHANDAPANI (Polla- 
chi): Sir, may I have your per­
mission?

MR. SPEAKER: Yes?
SHRI C. T. DHANDAPANI: The

first part of this motion is in regard 
to ‘the CPM Government’—the con­
duct of the CPM Government. Which­
ever may be the Government, a 
State Government is directly or 
indirectly going to be discussed. If 
Parliament has the right to discu»s 
about the conduct of a State Govern­
ment, the State Governments also 
will have the same right to discuss 
about the conduct of the Central 
Government So, in that case, in 
future, 22 State Governments will 
discuss the conduct of the Central 
Government. So, in that case, in 
flood-gate and paving the way to that 
extent. It will create an iU feeling 
between the Centre and the States; 

alreafy some State Governments are
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[Shri C. T. Dhandapani] 
quarelling with the Central Govern­
ment. In the federal polity, some 
divisable powers have been distri­
buted among the Centre and tlie 
States: the Centre has got certain 
powers and the State Governments 
have certain powers. So, the conduct 
o f  a State Government should not be 
discussed in Parliament. I would re­
quest—even now it is not too late— 
that this should be postponed.

MR. SPEAKER: No; over-ruled.

Cany on, Mr. Bosu. Now, I will 
give y°u 20 minutes.

SHRI JYOTIRMOY BOSU: Before 
I start my debate I would like to 
draw attention to my notice where I 
have said ‘Under Rule 353\ I was 
guided by Rule 353. It says that, 
basically, the allegations are: con­
triving to act in a mala ftde manner 
and indulging in corrupt practices, 
using the position and contacts . . .

MR. SPEAKER: I have specifically 
pone into that and accordingly I havf 
given my rtiting. You can go 

according to what you have stated.

SHRI JYOTIRMOY BOSU: Right.
Sir.

At the outset . . .

MR. SPEAKER: Please keep to the 
time limit. I have to call all sections 
o f the House. You start at five minutes 
past four.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): I beg to move:

“That this House having con­
sidered acts of commission on the 
part of Shri A. B. A. Ghani Kha* 
Chaudhury, Minister of Energy and 
Coal with respect to the following 
matters, namely: —

(a) that the said Minister, Shri 
A. B. A. Ghani Khan Chaudhury. 
misusing the floor of the House has 
made on 9th July, 1980 baseless 
and irresponsible statement by 

, laying ‘Because whatever the
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quota is, the CPM Government is 
smuggling (coal) into the other 
States . . and earning tons of 
money’;

(b) that he, misusing his official 
position, arranged for issue of 138 
coal permits to persons who were 
not entitled to receive such per- 
permits, hereby records its indigna­
tion and disapproval of the con­
duct of the said Minister, Shri 
A. B. A. Ghani Khan Chaudhury.’4

At the outset, my appeal to the 
whole House is, let us, on this occa­
sion, set aside party considerations. 
It is a fight against corruption amd 
against those, also, who are ruiniig 
the economy of the country and it is 
a clear case where the Prevention 
of Corruption Act will applyt if you 
go through the Act of 1947 as 
amended up to 1971. I demand that 
the Government should use this dis­
passionately because the politician 
today in this country, all and sundry, 
have been described as the most dis­
honest people, jokers and what not 
Let those people who are dishonest 
be. isolated. (Interruptions) . I an 
leaving the whole thing to the col' 
lertive wisdom of the House. I will 
.rot be pressing for vote on this issue.
I wrote to the Minister yesterday 
saying that he should suo motu com* 
forward with information because Iho 
list that has been given to the hon. 
Speaker, laid on the Table of the 
House, is only a tip of the iceberg 
There are others.

Today the country is facing a 
serious prime moving energy crisis, 
and coal is one of them. In nortb 
India coal is sold at about Rs. 1,00ft 
metric tonne while the right pric? 
should be Rs. 250 per metric tonne. 
Industries have come to a grinding 
halt, and one of the major factors is 
price rise. There is no dearth of coal- 
Mr. Vikram Maliajan has said in h* 
speech of 9th that, so far as produc­
tion is concerned, there is no short­
age; he has said this in clear 
language on page 11698. Bat
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serious corruption and mal-function- 
ing have brought about the situation 
that I am now trying to elaborate 
before the House. People are switch­
ing over to diesel and furnace oil. 
Our import bill of such oil would 
exceed Rs. 6,000 crores this year, and 
it is ruining the economy of the 
country. Mr. Ghani Khan Chaudhury 
is presiding over this heinous racket; 
his confidants—I have given the 
names—Mr. Prem Kumar, Mr. Vijay 
Kanungo . . ■

THE MINISTER OF COMMUNI­
CATIONS (SHRI C. M. STEPHEN):
I rise on a point of order.

SHRI JYOTIRMOY BOSU: I have 
said nothing.

SHRI C. M. STEPHEN: There is a 
lot of difference between a no-con- 
fidence motion and a censure motion. 
For a no-confidence motion, no 
grounds need be stated, and n» 
grounds, even if stated, will form 
part of the motion. For a censure 
motion, the ground has to be stated.
A  censure motion is, in the nature of, 
if I may say so, an impeachment at 
the bar of the House; therefore, the 
grounds have to be spelt out, the 
charges have to be spelt out. The 
person who moves the Motion must 
establish those charges. Nothing 
beyond those charges and nothing 
beside the charges. Here, the charge 
is:

. that he, misusing his offi­
cial position, arranged for issue of 
133 coal permits to persons who 
were not entitled to receive such 
permits."

Nothing about 134 permits, nothing 
about 130 permits, nothing about any­
body other than the Minister, because, 
the charge is ‘he1 issued the permits. 
Therefore, this must be restricted. 
When 1 moved the motion in 1977, Mr. 
Hegde laid it down and Mr. Jyotirmoy 
Bosu at that time was eloquent that I 
was going out of the given time. Kind­
ly keep him down to the point. (In­
terruptions) . h Jj

MR. SPEAKER: I have goae
through it. Mr. Bosu, you better 
confine yourself to what I have said.
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SHRI JYOTIRMOY BOSU: Right, 
Sir.

I would say that people, on behalf 
of the Minister, in hi3 establishment 
are going round in Calcutta hawking 
the permits. I am only showing a tip 
of the iceberg. Ghani Saheb had 
gone to Malda using Governmant 
vehicles, ten vehicles from Coal 
India Limited, and National Ther­
mal Power Corporation officials w*re 
running about swearing false affi­
davit before the court, just in ait 
attempt to absolve himself. I had. 
put the question: 'Is it not a fact
that irregular permits such as theae 
total a quantity of around 1,02.00* 
tonnes?’ ; ‘Is it not a fact that in Cal­
cutta.permits are sold for a premium 
of Rs. 100 per tonne?* I won’t 
bother you and the House with the 
details of the procedure. But as far 
as soft coke ig concerned, it is en­
tirely controlled by the State Gov­
ernment under the Essential Commo­
dities Act. That is, a ceaier’g li­
cence had to be issued by the 
State Government for mere than 4 
tonnes of coal and also for transport 
by road. Here large permit^ of •oft 
coke were given for blackmarket- 
ing—1150 tonnes and the State Gov­
ernment even was not asked as to 
what happened to them. My old 
friend, Mr. Mahajan, said on 9tb 
July:

“Our jurisdictioa finishes the 
moment we give coal at the pit­
heads to the persons sponsored by 
the State Governments. The 
State Governments issue licences 
and we give coal to the parties and 
any person found guilty will be 
punished.”

Mr. Vikram Mahajan, you punish 
your senior colleague. For Coal for 
brick-burning the District Magistrate
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is the authority. For industrial re­
quirements—the Central and State 
Industries Departments and also for 
those units which are registered with 
the DGS&D. There is a set procedure 
for this. Under the order dated 30th 
January, 1980 which says:

“Following procedure for spon­
soring road and rail movements oi 
steam and slack coal for the SSI 
units including brick manufactur­
ing—the road movement, the 
General Managers of the District 
Centres and for requirements for 
rail movement, the Director of 
CSSSI, W e s t  Bengal...*’

So, Sir, there is a clear procedure 
and I congratulate Mr. Vikram Maha- 
jan for giving the correct informa­
tion to the House that a person geis 
coal on a permit issued by the State 
Government and the coal has to be 
given by what we call, the Coal 
India Ltd. on behalf of the Govern­
ment.

I would come to another thing. 
Mr. Khosla, Additional Secretary in 
his Secret letter dated 24th Decem­
ber wrote to the Government' of West 
Bengal;

“The requirements of other indus­
trial consumers are assessed by the 
Director of Industries of the diffe­
rent States, the DGID, Textile 
Commissioner, Indian Cotton Mills 
Association, etc. A ll these autho­
rities should communicate the 
aggregate demand in their respec­
tive areas to the various coal com­
panies from whom they are re­
quired to get supply of coal and 
the Director of Movements, the 
Railway Board.1*

That is the position.

I charge the Minister of gross mis­
use oT his official position and power 
for reasons which are not difficult to 
understand. I leave the House to 
judge what could be ihe reason and 
the onus of proving himself inno­
cent lies on him. . . .  (Interruptions)
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Mr. Speaker, I have shown you all 
the documents in confidence. Other­
wise you would not have admitted 
the motion. Let them know it.

The district of Malda which is Mr. 
Ghani Khan Choudhury’s constitu­
ency is one of the smallest districts 
of West Bengal with one sub-division 
and I doubt if there is a single boiler 
worth the name or a single industry 
worth the name. 119 permits out of 
134, not 133 because I have found 
out 58A, that is another name, were 
given under the Minister’s direction 
and Mr. Ghani Khan Choudhury ad­
mitted in the House, ‘Yes, as a Min­
ister I have the power to give’ be­
cause he has nothingelse to say. That 
can he. But why this huge quantity 
for Malda alone—38,218 tonnes of 
steam coal and very little of slack 
coal. That would require, Mr. Malli- 
karjun, 1760 wagons and 3600 truck 
loads to move it. And the only indus­
try in Malda is the silk industry and 
they want warm water for extract­
ing silk from cocoons and for that 
they use firewood or charcoal to 
burn. The fact is—I say on my own 
responsibility and for all I say, I take 
full responsibility—that almost the 
whole quantity has gone into tho 
blackmarket—for a big consideration. 
You will be surprised and distressed 
to hear that much of the coal has 
been smuggled into Bangladesh be­
cause you ferry it across the river 
and the coal goes to Bangladesh 
where coal is being sold at the pre­
sent moment at 3000 takas a tonne.
. . .  ( Interruptions) Please bring the 
House into order. So, cross the r i v e r  
by boat and you get 3000 takas a 
tonne. Sir, six factories got the per­
mits according to the list that I h a d  
attached which you had been g o o d  
enough to permit me to lay on the 
Table of the House. It is now in the 
main Library. The list contains I33 
parties. They do not exist at all

The case is that of a factory w h e r e  
coal was for bakery purpose. U10 
bakers did not use it at all. Here is 
a Government report—if I read o u t ,
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it will make anybody to sit up. I say 
that once again I take the whole 
responsibility on myself. The whole 
thing has been thoroughly scrutinised. 
The cases, as per Coal India Limited, 
must have^by now, been investigated.

16.14 hrs

[ S h r i C h a n d r a  j i t  Y a d a v  in the ChairJ

The permits covered steam and Flack 
coal and soft coal. Of the cases of 
two allottees at Serial Nos. 1 and 
116, in respect of soft coal, serial 
No. 1 is not traceable. As regards the 
allottee at Serial Number 116, there 
is no arrival report. So, it may have 
been sold in the blackmarket from 
the pit-head itself. According to Coal 
India Limited they arc not authorised 
t0 use the slack coal. Seam dust, as 
I understood it from the General 
Manager, District Industrial Centre, 
was the slack coal received by them 
for the industrial purposes. Obvi­
ously that also has gone into obli­
vion.

Forty allottees are reported to have 
taken delivery of coal from the 
mines. They could not however pro­
duce any documents to substantiate 
about their utilisation. In eight cases, 
the allottees have said that they' 
have not lifted the stocks even 
though they received permits. Two of 
them Usman Ali Momin and Abdulla 
Ali Momin have stated that they 
have returned the permits to Coal 
India Limited seeking extensions of 
the validity of the permits. (Interrup­
tions)

MR. CHAIRMAN: Just a minute.
Mr. Bosu, Shri Stephen wants to seek 
some information from you. You will 
kindly give him.

SHRI JYOTIRMOY BOSU: The
list is here. That has been laid on 
the Table of the House.

SHRI C. M. STEPHEN: Where- 
from are yftu reading?

SHRI JYOTIRMOY BOSU: This is 
from an equiry report. According

Energy and Coal
t0 that, 26 persons have declined to y 
state anything clearly or in writing 
which put them in an unfavourable 
position. It shows that in the case of 
three persons, they refused to give 
cooperation. Only 114 persons sub­
mitted the returns. Of these 51 per­
sons are not traceable. (Interrup­
tions)

AN. HON. MEMBER; How is he 
being allowed?

MR. CHAIRMAN; He is not obliged 
to give all the informations.

SHRI JYOTIRMOY BOSU: In
seven cases, the allottees did not 
know that the special permits had 
been issued in their favours .Obviously 
their names had been utilised for 
benami transactions. In the case of 
one allottee, he is a minor boy whose 
age is below ten years. In one case 
Shri Ghani Khan has allotted the 
permit to a minor. (Interruptions)

AN. HON. MEMBER: From which 
document is he reading?

MR. CHAIRMAN: Order, please.
Please sit down. The hon. Member 
wants to know from which document 
are you reading. If you can give that' 
information, it is all right.

SHRI JYOTIRMOY BOSU; I am 
reading from the report that has 
been finalised by West Bengal Gov­
ernment (Interruptions).

SHRI K. LAKKAPPA (Tumkur): 
He cannot quote from any document 
as he likes. We are not going to allow 
it.

(Interruptions)

MR. SPEAKER; Please sit down. 
We will do whatever is necessary. 
We have to go according to the rules.
I will not allow any infringement of 
the rules. So, don’t worry. Every­
thing will be taken care of.

(Interruptions)
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WWT : S1TT W  <Ti»T W
f  f t  fotft TT 'mjH'

*ttt> «rrsr t *  t t # turner r̂sr 
fasrrft ? ,  w r r  w  ?tt| ' ff f  sfnrsrr

l (Interruptions)

w w  JTjtTir : *t?r i r w p r r  
f r f l ?  Tt$ 3>TT *T ^ (f ST? i  1

SHRI JYOTIRMOY BOSU; They 
have taken so much time.

(Interruptions)

MR. SPEAKER: Nobody should
speak without my permission 

(Interruptions)
PROF. N. G. RANGA (Guntur): 

On a point of order
(interruptions)

MR. SPEAKER: They will take
charge of it.

SHRI C. M. STEPHEN; It is a 
West Bengal State Government docu­
ment. It exposes it. You know Wia*. 
Sir. We need not bother about it.

(Interruptions)

MR. SPEAKER: Order please. It is 
a matter of opinion. Please sit down. 
Why are you standing up?

«tV WTfoB a t  (TH^T) :
3T«reT ir-T s’rav.Tr t t  a^r £ 1
fspw  wr-Cn «ft % Mt *nft ^ ft ^ raft 

TT §f, TIT ^  ■3't‘ l̂ T̂ĉ RTT TT 
•TThr 3rt ?<url ’T^TTT
Tt W i m t  frflT  TT 5̂TT TT
TiTT | ? ( w^ O Ist)

: iTPTfhT *RT*T $€
STT? I

«T> TT«nrnt^T
T̂:T'T if 3ft *ft tPTTT

«PTR % fV|t» 5T? W WFTl
5wpt ?r?r ?, ^fr^r *rt «nj jĵ t tt tt%

f w r f  ^  f  i (anrtmr)

VITTt df«(4d W»T TT5t £ I

PROF. K. K. TEWARI (Buxur): 
He has told us that he is reading 
from a paper prepared by the West 
Bengal Government. It is a political 
move to malign the Minister.

( Interruptions)

SP W . 'TT m v m r r  m v t  $ *TT? f  I

SHRI JYOTIRMOY BOSU: In one 
case what happened was thia... 
Muktiar Asif an allottee is a minor 
boy of 10 years. His father Fakhrud- 
din Ahmed is an allottee. Ebna Saud 
cjf Society Stores of Shershahi has 
leporteily cullected permits in favour 
of tv»o fake names viz. (1) Society 
Dyeing Factory and (2) Society Sil^ 
Factory. Two of the beneficiaries 
Anjul Ali Biswas and Salimuddin 
Biswas stated in writing tjhat they 
transferred the permits to Shri S. P* 
Laheri, a soft coke dealer who 
denied il in writing. The following 
persons .ire reported to have act»2d as 
prime agents in collecting a majority 
number of permits from the allottees 
cMid to have disposed of the permits/ 
coal in clandestine manner. The in 
ic^rmation was collected through 
general erquiries.

1. Taimur Biswas, P.O. Haruchdk
2. Mortuja Hoggain, Laxipur,
3. Arjan Biswas,
4. Khabiruddin Ahmed.
5. Ebna Saud,
6. Ajiju: Rchaman,

4
Two of them figure in Coal India 
Limited list. Generally speaking, little 
coal was moved to MaJda or utilised 
lieie. Transportation of such a hugt1 
quantity would have involved thou­
sands of trucks and it can be safely 
said that such heavy truck traffic did 
not take place in this district. From 
the same family seveifel got allot­

ment. As per list supplied by Coal 
India Limited we have come across * 
number of cases where coal has beer



SHRI C. M. STEPHEN.- Are these ia 
the list of the discussion?
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allotted in a special way from Coal 
India subsequently. But Coal India 
has not communicated the list of 
beneficiaries as yet, etc. etc.

One M R. Dealer Tehur Ahmed 
Choudhury having indulged in clan­
destine deal has been asked to show 
cause for his violation of EC Act con­
templating cancellation of M.R. dealer­
ship. My bosom friend Mr. Giiani 
Khan Chaudhury would kindly en­
lighten us and explain to the House 
that a bosom pal of Mr. Chaudhuiy, a 
rich contractor—it js reported by Md- 
Samayun—has been issued four r e ­
mits which have been issued in favour 
of Son Abdulla Mamun, Zafrulla 
Mamun,. United Contractors and ideal 
Contractors.

Now, what happened is D.M. Mald:0 
has been assaulted by Con3re:i5-I 
members because he has made an en­
quiry into the matter. The other dis­
tricts are Bankuru, Murishidabnd, 
Calcutta, Birbhuiri. ^4 Farganas, 
Hoogly and Eurdwan. You ask Mr. 
Sardish Roy. He will tell what tho 
permit holder had told him. The per­
mit holder told him that he had dis­
posed it of in the Coal India Ltd. riclfl. 
It is done for the consideration <»f 
amount. Sir, it is the same case tvery- 
w here.

Now, one interesting fact that the 
report says is that Mr. Mukheij^e who 
is a receipient of the ucrmit 'iti- 
lised the permit from the Association, 
organised association,, etc. Then, Mr. 
Mukherjee, the man involved, did not 
jret allotment from the West Bengal 
'Government against licence. Sir. th- 
permission of the Association has rxf 
been communicated to the Director. 
This j s on 7th March 1980. Shri Mu­
kherjee called on Shri Gani Khan 
Chaudhury aJ*d requested him for an 
allotment of coal to his syndicate. He 
submitted a petition in respect of ?no! 
India Ltd. which was granted. Now. 
Mr. Mukherjee by his association mis 
appropriated Rs. 75,000 in the name 0' 
the Association. Although they con­
templated to take criminal action 

-against him. it has not been done.
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MR. SPEAKER: Yes, they are in 
the list.

SHRI JYOTIRMOY BOSU: One
addressee in Calcutta, I am told, is 
involved in the C.I.A, 1 think he is one 
Mr. Chakraborty or something like that 
I do not know. Now, these enforcement 
people went there and they were 
surprised to see ppsh flats °n Park 
Street and no sign of coal hag been 
permitted. There have been 2 cate­
gories, Sir, the bazar price is Rs. 100 
per metric tonne and it is permitted 
and hlackmarketed straight from 
pithead and smuggled into Bangladesh. 
Sir, I consider I have made enough case 
to prove that the Minister haB taken 
recourse to corrupt practices for vising 
official position. He has said that it 
is the West Bengal Government, not
Jyoti Bosu, not* any Minister.............
(Interruptions). It ig the West Bengal 
Government which i3 smuggling coal 
and making tons of money. He ha3 
not completed; he should have said— 
and depositing money in the Govern­
ment treasury. That wo aid have 
completed the sentence. In Britain,
the police use breath-inhaler after 
dust to see the sobriety of tho drivers;
I suggest that breath-inhaler should he 
used for the Minister round trie clock.

Have you ever heard, a Government 
smuggling and that too «.oal? He found 
his own face in the mirror because 
hi9 permits have bsen used by smug­
glers. which he knew very well and 
the coal has found its way in Bangla­
desh and fc«en sold at Rs 3000 takka. 
a ton. The West Bengal Government 
does not buy coal except for hospitals 
and jails etc. Shri Jyoti Bosu has 
written a letter on 16th July to the 
Prime Minister after a Cabinet deci­
sion. He said:

“The Ministerj were distressed id 
find that such wild allegations could 
he levelled by a Centra! Minister 
against the State Government with­
out making any attempt to verify 
the facts. The Council of MinisterJ



unanimosuly decided to lodge a I 
strong protest against the reported I 
statement and urge on you to direct , 
him immediately to either prove the ,J 
allegations or express unqualified 
apology.”

This is the second count. The first 
is that the Minister should go as a 
State guest under the Prevention of 
corruption Act. Then it is further said:

“There can be no basis whatso­
ever for the charge of smuggi ng 
against the State Government. As 
the law stands, it is only the Central 
Government which has powers 
under the Essential Commodities 
Act to regulate or prohibit inter­
state movement e t c . . . ”

If you like, Sir, I can lay it on the 
Table of the House with your per­
mission.

Sirv the West Bengal Government 
has no powers. The Gazette of India 
tiated 30th November, 1974 clearly 
States in sub-para (a) (i) that the 
delegation of power under clause (d) 
shall not extend to inter-State t r a n s ­
port distribution...” So, the State 
Government has no power. I would 
still go a little further and prove that 
the Government of India retain* the 
power to restrict inter-State move­
ment. I would quote from the letter 
that Shri Khosla, Additional Secretary 
"wrote to the Government of West 
Bengal on 24th December, 1979:

“While the despatch of coal in 
wagon loads is restricted to colliery; 
sidings, there is no such restriction 
to the booking of coal in smalls from 
station.- other than those serving fchc 
colliery sidings.”

So, the State Government has no 
power in respect of the inter-State 
movement. Our Government of West 
Bengal is desperately trying to get the 
power to restrict the smuggling of 
coal from West Bengal to other States.
In this connection, the teleprinter

3 ii  Motion Re. Conduct of 7 AUG.

message which was sent by Food Sec­
retary to Shri R. B. Khosla says:

“Please refer to your d.o. letter 
dated 24th December, 1979 addres­
sed to the Chief S e c r e t a r y  of the 
Government regarding movement of 
coal in smalls and wagon ’nads. 
Stop. The State Government agrees 
with the view expressed in ytur 
d.o. about the necessity of curbing 
loading in smalls. For implementing 
the proposed action, we shall have 
to issue order3 under Essential Com­
modities Act restricting movement 
of coal by road etc. But delegation 
order issued by t h e  Ministry of In­
dustry and Civil Supplies under 
S.O. No. 6R1 dated 13th November, 
1974, r e s t r a i n s  t h e  State Govern­
ment from issuing any order under 
Essential Commodities Act affecting 
inter-State transport and distribu­
tion of essential commodities.”

Therefore, if anybody is responsible 
for thi3 smuggling of coal from one 
State to another, if there is any autho­
rity in the country which can prevent 
this, it is his Ministry and. ...***

MR. SPEAKER: This will not .go on 
record.

SHRI JYOTIRMOY BOSU; The 
Minister has misled the House deli­
berately. On 9th of July, in Calcutta, 
they had opened dumps and sold' coal 
. . .  (Interruptions) Why not? He has 
misled the House. (Interruptions)

SHRI C. M. STEPHEN; He is men­
tioning about the statement that 
dumps were opened in Calcutta. 
(Interruptions) That is not covered 
here. (Interruptions)

SHRI JYTIRMOY BOSU: I moved 
a motion as noted against item no. 15 
listed today in the List of Business. 
I would demand that action under thc» 
Prevention of Corruption Act be taken 
against the Minister.,.

(Interruptions)
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SHRI SATISH AGARWAL (Azam- 
garh); Before the hon. Minister, Shri 
C. M. Stephen,, participates in the 
debate, I humbly submit that on such 
an important occasion when this 
House its discussing a censure motion 
against the Minister, the Prime Minis­
ter should have been present in the 
House.

SHRI C. M. STEPHEN: This is not 
against the Ministry; it is against a 
particular Minister.

Mr. speaker, I rise to oppose this 
motion. When I rise to speak on the 
censure motion, my memory tfoes 
back to 1977 when a censure motion 
was moved in this House. I remember 
the huge piotest5 that were coming up 
from this side saying that the censure 
motion was not tenable. I remember 
my friend Shri Jyotirmoy Bosu...

SHRI JYOTIRMOY BOSU; Friend 
or foe.

SHRI C. M. STEPHEN: My dear 
friend • Shri Jyotirmoy Bosu was 
smashing on the table and saying that 
the motion must be ruled out. (Inter­
ruptions) Our attitude is entirely 
different. When a censure motion 
comes against; a Minister, the Minister 
is prepared to face it; our party is 
prepared, to face it. Therefore, tech­
nicalities do not bother us. We come 
on to the heart of the matter. Noyt 
the whole matter arises out of the 
calling attention notice. If you remem­
ber, in the calling attention notice 
charges and counter-charges were 
made. Mr. Jyotirmoy Bosu made a lot 
of charges. The Minister on his side 
made certain counter-charges. That 
happened on the 9th. One month has 
gone by. Mr. Jyotirmoy Bosu is a 
parliamentarian, a very hon. man, a 
man who is very much concerned with 
the dignity of the Parliament. The 
sense of righteousness will revolt the 
moment he feels that the Floor of l»he 
House is misused for making baseless 
statements or irresponsible statements. 
I can bear witness to anybody that my

friend, Shri Jyotirmoy Bosu is not a 
person who will make baseless .state­
ments or irresponsible statements. He 
is an honest, hon., respected man. 
Now, with that sense of responsibility, 
he went through the entire charges 
and counter-charges that were made. 
He found two matters out of them are 
as ̂ worthy of taking up, because he 
felt out of all the charges these were 
the charges which were baseless, 
which were irresponsible. He had one 
full month before him. He went U 
Calcutta, West Bengal, toured about, 
enquired about it and he found some 
of the charges were (baseless; soma at 
the charges were baseful; and he tots 
taken up those isBuea. This is rsry 
important for me to point out.

Now, what are the charges Itfir, 
JfTntrmoy Bosu raised at that time? 
He raised the charge of corruption 
saying that Rs. 20 per tonne was 
collected. This was one charge k® 
made. The other charge he made was 
that the Minister gave permits for 133 
persons; and he placed the documents 
before the House. When he made the 
corruption charge, he was very intelli­
gent and therefore he prefaced every 
statement of his. It is alleged to me 
that the personal stafT did so and £•; 
it is also alleged to me that the 
General Manager did so and so; it is 
alleged to me further that the permit 
was given to so and so. It is further 
alleged to me that all these deals have 
the concurrence of the highest autho­
rity in the country. He never said that 
corruption was commited; he said: 
it is alleged to me and he feels: it is 
better to report to Parliament or the 
country that this allegation was made 
to me and then he made enquiries as 
to whether those allegations wore 
correct. He was satisfied that those 
allegations were not correct and there­
fore,- he chose not to put them as tb© 
basis for this censure motion. He 
would certainly have put it an a baaia 
for censure moton if he realised tbtft 
this allegation of corruption had a 
basis. Therefore, he said; No, I am 
an honest man, I now understand

1902 (SAKA) of Minister of g 14
Energy and Coal



3 15 Motion Re. Conduct of 7 AUG. 1980 Minister of Energy and 3 1 6
- 1 Coal

that this had no basis and therefore 
1 am giving it up.

I come to the other question. That 
is one important matter. The Minister 
made two or three charges. The char­
ges were; (I) one of the ideaa of the 
CP(M) party was to get this coal to 
be sold at higher prices; we have been 
trying to check tkis; that is why they 
are very much angry with me; that 
is one charge. The other charge he 
made was; if you are not a CPM 
party man you cannot expect to get 
anything. If you want to have natural 
justice in West Bengal, if you want 
to have anything, you have to be a 

' member of CPM. That is the second 
charge th* Minister made.

The third charge the Minister made 
has become the subject matter of this 

, ceasure motion. Here also the same 
question, the same standard applies. 
There were charges about which they 
were furiouj, which they contested, 
which they made the basis of the 
oensure motion. There were other 
charges which they could not contest, 
namely, unless you are a CPM mem­
ber, you cannot get any allotment..
(Imterrutions) These are the charges; 
I Jim mot reading anytJiing else. They 
oould have made thia the basis for 
their censure motion. Why? Because 
their charge it that the floor of the 
House '• miiused for making baseless 
and irresponsible allegations. Their 
ooaiaeni is not about West Bengal 
Government. He is a parliamentarian; 
he is not bothered about the West 
Bengal Government; he is bothered 
a boat the Parliament of India. There - 
fere, hia concern is that the floor of 
the House has been miaused for 
making baseless and irresponsible 
allegations. If it is made so, be will 
shiver in hia anger; his anger will rise. 
Mis anger rose when he felt that tht 
floor of the House was misused for the 
purpose of making allegations against 

: X. may be Government, may be any- 
tliag. But his anger ha§ not arisen 
afcout the others, because he knew that 

' tkfc was a fact, he could not protest.

hejdid not protest. He has advisedly 
cKosfen not to put these as the basis of 
the charge.

Anybody who knows the law of 
pleadings knows that if you do not 
enter a contest, presmuption follows. 
If you enter a demurrer to a pleading, 
and you say: I deny this, but do not 
deny the other, the law of pleadings 
prescribes that it will be taken as 
admitting the other one.

That being so, what are the 
positions now? (1) No corruption 
charge—admitted. (2) CPM  ̂Party, 
not Government, wants to get coal 
and sell it at a higher p r ice - 
admitted... (Interruptions) I refer­
red lo the law of pleadings. You do- 
not get anything at all. It is now 
from here we arc proceeding.

I now come to the allegations. I 
^ill take charge No. 2 first. Charge 
No. 2 is; misusing his official posi­
tion, he arranged for the issue of 133 
coal permits to persons who were not 
entitled to receive such permits. One 
thing is admitted, that he directed 
that those persons who are mention­
ed in the list before you be given 
coal as per quantity mentioned there­
to. That is admitted. There is no 
dispute about it. The question is 
whether it is misuse. The question is 
whether it has been given to persons 
who have no right to get it. The 
question is whether this is permit at 
all. These are the questions we have 
got to come to. The question of 
jurisdiction comes, whether the Min­
ister has got jurisdiction; if he has 
got jurisdiction, there is no question 
of misuse. May be there is no question 
exercise of jurisdiction; there c a n n o t 
be misuse of his position. The exer­
cise of his position—whether it is 
permitted, warranted by exercise of 
that jurisdiction. Whether that was 
done in a bona fide manner. These 
are matters which have got to b e ... 
(Interruptions)

I am not going in perambulatorv 
manner. I am coming to the question.



(Shri C. M. Stephen)
Before we come to that, we should 

know the background what exactly 
is the law that governs the distribu­
tion of coal.
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I am going back to history very 
quickly and I fish. There was the 
Colliery Control Order passed during 
the Second World War. In 1957 the 
Coal Price Revision Committee was 
constituted to consider what should 
be done and they recommended re­
laxation of control. In 1964 partial 
relaxation of the control was enacted. 
Grade II and III and soft coal were 
de-controlled. In 1966 hard coke was 
de-controlled. On 24th July, 1967 
N.D.R. de-control order was issued ex­
cept for coking coal used for metal­
lurgical purposes. I have no time to 
read that order, On 24th July, it was 
completely de-cqntrolled and it was 
enacted that it shall be lawful io 
anybody to possess coal or t0 take 
coal without any permit, without any 
licence except the coking coal for 
use of metallurgical purposes. There­
fore, one important matter we have 
to realise is—we are dealing with the 
material which is a completely de­
controlled material. It is not coking 
coal that we are dealing with. It is * 
different type of coal, soft coal or 
inferior type of coal that we are 
dealing with. This is the position 
that we must clearly understand. 
Even after the de-control, certain 
positions had to continue. There was 
the question of Railway wagons. All 
people were demanding railway 
wagons. There was shortage of rail­
way wagons and, therefore, the 
Linkage Committee was constituted 
t# recommend to the Railways to 
whom the coal must go and certain 
sponsoring authorities were mention­
ed. That is only for the purpose of 
railway transmission. The sponsor­
ing authority was not the S^l® 
Government only. Different industries 
were taken—for Tea Board and for 

ufacturing D-G.T. different agen­
cies were prescribed for the purpose 
of sponsoring them. The Railways

said—unless they sponsor, we will 
wot give our wagons. This is the 
position that Railway took. Now it is 
not only officials but others too. For 
example, you want for textile pur­
poses. For textile purposes the Indian 
Cotton Mills Federation is the spon­
soring authority. India Sugar Mills 
Association is the sponsoring autho­
rity. Engineering Export Promotion 
Council is the sponsoring authority 
Indian Steel Re-rolling Association is 
the sponsoring authority. I am saying 
this to emphasise it is not merely 
official machinery which is the spon­
soring authority. Non-official machi­
neries are also the sponsoring autho­
rity. They advise the Railway. They 
advise the Ministry. That advice is 
taken by and large. On the basis of 
that it is being released. But that 
does not mean that Coal India or the 
Ministry have surrendered their 
jurisdiction to decide as to whether 
they must sell coal to anybody or 
not. They have never surrendered it. 
They are the owners of coal.
They are the sellers of coal. They 
are the custodians of coal. In the 
matter of distribution they take ad­
vice from different agencies. That
they did. This is with respect to spe­
cified industries only in regard to the 
railway wagons. Then comes a large 
section of un-specified industries—
the bricks, the silk and for domestic 
purposes so many other industries 
come. How is the distribution to take 
place? State to State the machinery 
is put. In West Bengal it was pres-* 
cribed that the machinery will be 
evolved by the General Manager of 
Coal India in consultation with the 
West Bengal Government and the 
Headquarters of the Coal India 
Limited. What was evolved? The 
formula evolved was that each dis­
trict will make an indent of a lump 
quantity and that lump quantity 
will be distributed there. This is the 
arrangement which is in force in 
West Bengal. That way last 3,47,250 
tonnes of coal was handed over to* 
the different districts. There are two 
problems here. The problem has been 
spelt out repeatedly. On 31st March,
1979, there was a letter written by 
Kumari Mazumdar, Secretary, Com­

of Minister of 31&
Energy and Coal

SRAVANA 16, 1902 (SAKA)



merce and Industries Department', 
Government of West Bengal, to Coal 
India and here is the reply given to 
that letter. This is most revealing. I 
am reading it. The reply says:

“Other than linked consumer, 
bulk quotas are also allotted to dis­
trict authorities and General Mana­
ger, District Industry Centre, for 
distribution of coal to seasonal and 
petty consumers. We have been 
receiving reports about coal being 
diverted against District Magis­
trate’s quota for station booking in 
'small' for up-country destination. 
Such reports have been received 
for Howrah district as well. It has 
also been brought to my notice 
that coal wagon quotas are being 
sponsored by Howrah District in 
the name of parties other than 
actual consumers. In this connec­
tion, I am enclosing a copy of letter 
dated 28-4-1979 issued by Director 
^Movement), Government of West 
Bengal.”

This Director (Movement), Govern­
ment of West Bengal is the spon­
soring authority authorised by the 
West Bengal Government and he 
says in his letter that the lump 
quota is being diverted to different 
area. What is the consequence? To a 
district, coal is given to be dis­
tributed to the consumers. But the 
coal does not reach the consumers, 
whatever be the reason. That coal is 
being diverted t0 different areas. It 
is being sold in black market in the 
scarcity areas. What is the logical 
consequence? The logical consequence
16.53 hrs

[M r . D e p u t y - S p e a k e r  in the Chair]

is that consumers do not get their 
coal. So, what should the consumers 
do? They go to the Minister; they go 
to Coal India and say “We do not 
get coal. Coal has gone. We want 
ooal.” They are in a distressed con­
dition. When such a situation arises, 
is the Minister to keep quiet? Is Coal 
India to keep quiet? Are the consu­
mers not entitled to relief? That is 
the main question to be answered.
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(Interruptions). Don’t shout. Let us 
argue it out. It is not a life anB death 
matter. Let us argue. You can argue 
back. (Interruptions) Let us take it 
in a sporting spirit. I am not casting 
any vilification.

So, when that question arises, what 
should be one? The question arises 
whether Coal India, merely by reason 
of recognising sponsoring authorities, 
have abrogated their jurisdiction or 
whether the Minister has no jurisdic­
tion in this matter. If the Minister 
has got jurisdiction, the question is 
whether in such a situation the Min­
ister or Coal India must ex.ercise 
their jurisdiction. In the guidelines 
of distribution, I do not want to read 
the whole lot of it, it is stated that 
whenever exceptional circumstances 
arise, this jurisdiction can be exer­
cised. This is very clearly stipulated 
in the guidelines. This is the excep­
tional circumstance of district autho­
rities bona fide receiving coal. Coal 
India handing over the entire coal 
for the district, but coal disappear­
ing, for no fault of anybody. What­
ever the loopholes and the consumer 
is left without relief. The consumers 
are clamouring for a relief, a distress 
situation arises; factories and small 
units are about to close, the brick 
kilns are about to close. Whether the 
coal must be given or not? That is 
the question. It is with this purpose 
that the Minister is approached and 
the Minister has issued certain quo­
tas to certain people.

SHRI JYOTIRMOY BOSU; 119.

SHRI C. M. STEPHEN: Quite a
number. Not only that, the Minister 
has stated that somebody came front 
Bombay and he had allotted the 
quota. He has repeatedly stated that 
there is no guarantee that this is a 
perfect thing; it will have to be eil- 
quired into. It thus happens that in 
the case of sponsoring authorities, 
spurious persons do come in and if 
they come in, then enquiries will be 
constituted and if the enquiry shows 
that they have re-sold it; then there 
is a penalty The penalty is that they 
will be black-listed and no more coal
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will be given to any of them. This is 
black-listing procedure. Therefore, 
when they came, he issued permits.

Now, he read out a report. Report 
from whom? From the West Bengal 
Government. I do not want to say 
much about it. He could not have 
any other report at all. Let me say 
one thing. He has laid a document* 
on the Table. What is that docu­
ment? The document is a letter writ­
ten by the Coal India to the District 
Magistrate giving the list. I am em­
phasising this to show that there is 
no hanky-panky about it\ We do not 
do it under the table. Whatever was 
given, was immediately communi­
cated to the District Magistrate. It is 
the letter which he has placed on 
the Table. Strictly confidential—Coal 
India Limited; Office of the Sales 
Manager—From Mr. Mallick, Regio­
nal Sales Manager to the District 
Magistrate, Malda. This is the docu­
ment he has placed.

This shows two things. One is that 
we have nothing to hide at all. It is 
immediately communicated to the 
District Magistrate for him to en­
quire about. There is no behind the 
curtain operation. This was done in 
April, 1980. We are today in August. 
There was enough time for him to 
enquire about. I would ask him: how 
is it that thig letter went to Mr. 
Jyotirmoy Bosu? I am not entitled to 
ask this question of him because the 
parliamentarians need not reveal the 
origin of it.

SHRI JYOTIRMOY BOSU: Coal
India; it is Kanungo.

SHRI C. M. STEPHEN: Mr. Jotir- 
moy Bosu takes up the document. In 
that document, the District Magis­
trate’s signatures are there. It is a 
photostat copy. I saw that copy. The 
District Magistrate seal and initials 
are there in that document. I chal­
lenge you to say it otherwise. So, it 
is not the Kanungo but it is the 
District Magistrate. Therefore, the 
District Magistrate has handed over 
the document to him. Are they not 
in league with him? The District
iaai us—2.
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Magistrate operates under West Ben­
gal Government. And the West Ben­
gal Government gives that report. 
What is the sanctity of it? The Dis­
trict Magistrate gives a report. What 
is the sanctity of it? (Interruptions)

Therefore, this was done with the 
perfect jurisdiction. That is what I 
am saying. May I ask Mr. Jyotirmoy 
Bosu one question? Can he tell me 
that his Minister in West Bengal did 
not write to our Energy Ministe re­
commending that so and so might be 
given coal of such and such quan­
tity? I put that challenge to him. 
(Interruptions)

17.00 hrs.

MR. DEPUTY-SPEAKER: Please 
sit down. Please don’t interrupt.

SHRI C. M. STEPHEN: Sir, if they 
are challenging, I am prepared to 
place the letters from Mr. Bhatta- 
charjee addressed to Mr. Ghani Khan 
Chaudhuri. (Interruptions). I am pre­
pared to place the letters before him. 
How many letters do you want—1, 2,
3, 4? How many of them you want? 
(Interruptions). Sir, here is a let­
ter...

(Interruptions)

SHRI CHITTA BASU (Barasat): 
Sir, I am on a point of order under 
Rule 352. Sir, the hon. Minister, Mr. 
Stephen is referring to a letter writ­
ten by the Commerce Minister of 
West Bengal addressed to the Minis­
ter of Energy and Coal suggesting 
that coal should be supplied to certain 
units because there has been shortage 
of coal for these i n̂its. (Interrup­
tions). Has the State Government not 
the right- to write to the Central 
Government? There is nothing wrong 
in the matter of writing a letter by 
the State Minister to the Central 
Government.

(Interruptions)

MR. DEPUTY-SPEAKER: There is 
no point of order. Now the Minis­
ter can continue.
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MR. DEPUTY-SPEAKER: Please
*it down. I will tell you. The 
Minister has agreed and he has also 
said that he will place it on the Table 
of the House, if you want (Interrup­
tions). Definitely it will be con­
sidered. Therefore, what is the diffi­
culty for you?

(Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): Is this 
a corrupt practice? I want to make a 
simple observation. (Interruptions). 
As the hon. Minister said, if the State 
Government writes a letter to the 
Central Government asking for dis­
tribution of something, does it come 
under corrupt practice?

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen. From every Party names have 
been given. Now, the Minister, the 
first speaker from the Congress (I) 
Party, is speaking. (Interruptions) . 
Please sit down. When I am on my 
l e g s ,  I am on legs, there is no point 
•f o r d e r .  W h e n  you should not have 
risen at all, Mr Haider.

(Interruptions)

MR. DEPUTY-SPEAKER: The dis­
cussion is going on. After Mr. 
Stephen finishes, Members from 
every party will be speaking. So, 
why all these interruptions? Do you 
want a solution of this problem or 
confusion?

(Interruptions). ’

SHRI KRISHNA CHANDRA 
HAIiDER (Durgapur): On a point or 
•rder.

(Interruptions) .

MR. DEPUTY-SPEAKER: There i»
Mo point of order. Please sit down. 
The Minister will continue to speak.

SHRI C. M. STEPHEN: Whatever 
they want me to do I am prepared to 
4 o. Let us not quarrel about that.

Coal
SHRI AMAR ROY PRADHAN 

(Cooch Behar): Place it on the Table 
of the House.

SHRI C. M. STEPHEN; Yes, I will 
place altogether three letters on the 
Table of the House. Let me finish my 
speech.

MR. DEPUTY-SPEAKER: After he 
has finished his speech, he will put 
it on the Table of the House.

SHRI C. M. STEPHEN: I did not 
read from it. Under the rules I 
need not place it on the Table of the 
House. All the same I will place* it.

(Interruptions)

MR DEPUTY-SPEAKER: I am *ot 
permitting anybody.

SHRI C. M. STEPHEN: My friends 
have got my complete sympathy that 
they get provoked.

They have raised a constitutional 
point whether a letter written by a 
Minister of a State Government to a 
Central Minister can be revealed. But 
a letter written by the Chief Minister 
of West Bengal to the Prime Minister 
of India was placed by Mr. Jyotir­
moy Bosu. How did it happen, I ask 
you. Therefore it can be done.

Anyway, a Minister of a State Gov­
ernment writes to the Energy Minis­
ter here recommending that M. M. 
Shah & Co. etc. may be given. . .

(Interruptions) .

There is nothing wrong about it ac­
cording to me it is absolutely all right, 
it is not a defamatory matter it is not 
an incriminating matter. The Minister 
there has got the right to write. My 
only point is that* that establishes that 
the Energy Minister is a person to 
whom the citizens of this country can

•Placed in Library, See No. LT- 
1239/80.
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come with a recommendation that 
coal may be given. That is what is 
established. This is all I have got to 
say on this point.

Therefore, a special situation 
arose, namely that consumers did not 
get coal. Therefore they approached 
the Minister, the Minister has got 
the jurisdiction and he has exercised 
that jurisdiction, he has issued it to 
them and he has forwarded the list 
immediately to the District Magis­
trate, it was not done under the carpet 
it was done openly under the sun­
shine, the list was sent to the District 
Magistrate to enquire into. Can there 
be a more honest, more clear and a 
more straightforward method of deal­
ing than this? There is no underhand 
dealing in that.

Coming to the first charge, I do not 
know wherefrom my friend got this 
idea (Interruptions) He say: “ ...the 
said Minister, Shri A. B. A. Ghani 
Khan Chaudhuri, misusing the floor 
of the House, has made on 9th July, 
1980 baseless and irresponsible state­
ment by saying ‘because whatever 
the quota is, the CPM Government is 
smuggling (coal) into other States... 
and earning tonnes of money’ All 
of us know English. Have you ever 
heard a sentence which begins with 
'because' ? It starts here with 'be­
cause' but nothing else i9 following.
If you start with ‘because1, that is a 
cause and something must happen but 
that is not there. This is what hap­
pens with respect to my friends on 
the other side.

This is what Mr. Ghani Khan Cha­
udhuri has said. I quote from the 
proceedings.

SHRI A. B. GHANI KHAN CHAU­
DHURI: My first submission is ...

SHRI INDRAJIT GUPTA: If he has 
got to say anything, let him say at 
oner go. Every time be cannot speflk...

SHRI INDRAJIT GUPTA (Basir-
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hat): I rise on a point of order under 
Rule 192. The hon. Seaker has al­
ready been very particular to mention 
that there is a time limit for this de­
bate (Interruptions). Mr. Speaker 
was very particular to fix the time 
limit for Mr. Jyotirmoy Bosu’s speech. 
He was very particular to remind 
Dr. Eosu two or three times that the 
must conclude his speech within 20 or 
25 minutes. He is within his right. I 
only want to know if any time limit 
has been prescribed for the Minister, 
he has already spoken for 45 minutes.

MR. DEPUTY-SPEAKER: Every
party has been allotted some particu­
lar time. CPM has been allotted ten 
minutes. Congress-I Party has been 
allotted 100 minutes. I think, Mr. Ste­
phen has not exhausted that.

SHRI C. M. STEPHEN: I shall 
finish my speech in to minutes time. 
This is what Mr. Ghani Khan Chau­
dhuri stated. I quote:

“Shri A. B. A. Ghani Khan 
Chaudhuri: My first submission 
is that this insinuation which, 
he has brought is completely 
baseless. This is a fact that in West 
Bengal, not only in Malda, but 
wherever the demand is from 
CPM for thir industries, for their 
requirements, we are giving them 
coal. But at the same time. I am 
asking them to make the necessary 
enquiry whether the demand i* 
genuine or not. That is the basie 
oint. It is totally wrong. Mr. 
Speaker, Sir, to say only that we 
have given coal to Malda. then comes 
the sentence--We have given coal 
wherever the demand has come to  
us—please listen—I repeat, where- 
ever the demand has come to us—  
saying that they are not getting 
coal. Bcause whatever the quot* 
is the CPM Government is smug­
gling into the other States (Inter­
ruptions) .. .and earning tons o f 
money.”

What is the meaning of this? ‘ We 
are giving coa l... (Interruptions). My



32 7  Motion Re. Conduct of 7 AUG. 1980 Minister of Energy and 328
Coal

My submission is that the Minister has 
not said that the West Bengal Gov­
ernment is smuggling coal. The 
Minister has stated that the demand 
has come to us saying.. .—I am read­
ing again—“We have given coal 
wherever the demand has come to us 
saying—‘saying’ is important—that 
they are not getting the coal. Be­
cause whatever the quota is, the CPM 
Government is smuggling into the 
other States...and earning tons of 
money.” Therefore, they have come 
to us saying “we are not getting coal  ̂
because it is being smuggled out.” I 
have already shown, it is being smug­
gled out and they have told us that 
it is being smuggled out: money is
being collected.

He has quoted what the citizens 
have told him. He was challenged to 
say, why did he give it? He had to 
give an answer. He gave an answer 
that this was the position and, there­
fore, he gave it. It is not that the 
Minister saic* it. Even as Mr. Jyotir- 
moy Bosu said, “It was alleged to me 
that Rs. 20 was collected; it was 
alleged to me that 36,000 tonnes were 
given; it was alleged to me that for 
everything Rs. 20 was collected” , our 
Minister said, “It was alleged to me 
that coal was being smuggled out and 
money was being collected.”

Both are on the same parallel; both 
are on the same lines. There is no 
question that you have got to answer. 
It you want to see your own smug­
gling Government in your mirror, I 
have no objection to that. You keep 
the mirror and see in the mirror your 
own face. Therefore, the second 
charge is baseless. The records will 
bear it out. He made no such alle­
gation; he quoted somebody because 
he was challenged to explain the 
reason and the reason was given. He 
said, on the same line, as Mr. Jyotir- 
moy Bosu said. Both charges are 
answered. It was a bona fide issue of 
lid hoc allotment.

This is a non-issue because he did 
not raise that issue at all. He did not 
make that allegation at all. But if, on 
the other hand, you have got a guilty 
conscience that smuggling is taking 
place, you are free to keep a cap o» 
your head and you carry on smug­
gling. This is what I have to say.

MR. DEPUTY-SPEAKER: Shri
C. T. Dhandapani. You have been 
allotted 6 minute*. Please restrict it 
to 6 minutes.

SHRI C. T. DHANDAPANI; Mr. 
Deputy Speaker, Sir. I was not in 
favour of thi* discussion in the 
House.

An allegation was made against a 
Minister by an hon. member of this 
House. Subsequently, following the 
allegation, the State Government in­
cluding the Chief Minister got involv­
ed in this issue. The Chief Minister 
and other Ministers concerned wrofce 
a letter to the Prime Minister as well 
as to the Speaker. The entire Gov­
ernment is involved in this matter.

My point is, i'f the alleged charge 
is substantiated by the Minister, that 
is, against the C.P.M. Government...

'(Interruptions)

SHRI SUDHIR GIRI (ConUi): 
There is no allegation in the motion 
against the CPM Government.

SHRI C. T. DHANDAPANI: If the 
Minister could not substantiate the 
allegation against the Government in 
West Bengal, he can simply say, re­
gret. Supposing he could substantiate 
the allegation, the Government in 
West Bengal has got to resign. This is 
the point I want to raise. Because 
the State Government is involved in 
this matter, that is why, I say, this 
very particular issue should not be 
discussed and it should not be a pre­
cedent also that any “State Govern­
ment’s conduct could be discussed i*1 
the House in future. But our htn- 
members particularly wanted it.
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• As far as this problem is concern­

ed, the production and distribution of 
coal, not 0nly West Bengal is involved 
or the Central Minister is involved 
but the entire country is involved in 
this issue. The coal mines actually 
incurred a heavy loss. They were un­
able to distribute coal to the needy 
people. Then, the Coal Mines’ Trade 
Unions sabotaged coal production 
also. Corruption is increasing in the 
coai fields. The staff, also, was not 
allowed to function. These are the 
conditions prevailing in the coal 
mines. Even Trade Union leaders in­
dulged in corrupt practices in the 
coal fields. I quote from the ‘Busi­
ness Standard’ :

'Trade union ‘dadas* are back 
with a vengeance in the Bengal- 
Bihar coal and steel belt. Their 
operations threaten to paralyse the 
administration. In key sectors like 
coal mines, steel plants and power 
stations in this industrial belt.”

“Rampant corruption among 
supervisory staff who are in collu­
sion with their subordinates has in 

many case destroyed the image of the 
management. The unions and the 
office bearers are part of the cor­
ruption. which ranges from illegal 
sale of coal from the mines to local 
emergency purchase of mining 
equipment at exorbitant rates.”

So, this is the tvpe ô  illegal activitv 
that i«j going on.

Secondly, as far as distribution is 
concerned, I think—if I am correct— 
that it lies in the hands of the State 
Government. Distribution is being 
done bv the State Government; licen­
ces are being given by the State Gov­
ernment—by the Industries Depart­
ment. Mr. Bosu, my good friend has 
given the names of certain dealers: of 
course he ffave the names of Muslim 
dealers. Some communal feeling 
also centres around the discussion 
because the hon. Minister happens to
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be a Muslim and only the names o f 
Muslim traders have been quoted 
here.

(Interruptions)

MR. DEPUTY-SPEAKER: He can
draw his own conclusions.

SHRI C. T. DHANDAPANI: I am
stating facts: you can find out from 
the record.

MR. DEPUTY-SPEAKER; He is 
only saying ‘It will look as though./

SHRI C. T. DHANDAPANI: So, it 
is not desirable for this country. Just 
to say something about others is not 
good on the part o'f the hon. Mem­
ber.

One thing I must say. Not only I, 
not only Congress (I) Members, not 
only the Minister, but even the Janata 
Party itself made the very same alle­
gation in West Bengal. For example, 
Mr. Mohanti, the Legislature’s Janata 
Party Member says:

4<...m any essential commodities 
had become scarce in the open 
market and whatever was ’ avail­
able was not being distributed 
equitably. Corruption wag ram­
pant in the coal and cement trade.*

This is from the Statesman of 6th 
March 1980.

So, a Janata Party MLA himself 
alleged that the West Bengal Gov­
ernment is indulging in mal-prac- 
tices.

(Interruptions)

An  HON. MEMBER: Please say
something about th  ̂ Sarkaria Report 
also.

SHRI C. T. DHANDAPANI. I am 
coming to that also.

As far as the coal industry is con­
cerned . . .

AN HON. MEMBER: He is very
loyal!

1902 (SAKA) of Minister of
Energy and Coal
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SHRI C. T. DHANDAPANI: They
am loyal to this Government. I 

am  proud of it. I am loyal to an 
Indian leader: I am not loyal to some­
body else somewhere. I am proud 
£0 say it.

(Interruptions)

As I have already stated, the entire 
country is very much concerned about 
coal production and distribution. 
Something is going on in West Ben­
gal as well as in Bihar. Some mono­
poly interests, some _ monopolistic 
people, are trying to take away this 
industry from the Government. The 
coal industry was nationalised in the 
year 1973. Now, all the big people, 
that is, the monopolists, are trying 
and are asking the Government to 
hand over to the private people. Mr. 
K . N. Modi President-elect of the 
Federation of Indian Chambers of 
Commerce and Industry ( wants the 
coal industry to be de-nationalised. 
Not only the monopolists, big indus­
tries, but the West Bengal Govern­
ment itself wantg that this should be 
de-nationalised (Interruptions). “Ben. 
-gal wants to transfer collieries to pri- 
val'e hands-, the West Bengal Govern­
ment wishes to hand over 85 closed 
collieries to private 0wners ■ ■ ■" This 
is the report which has appeared in 
the Hindustan Times of 29th January, 
1980 (Interruptions).

MR. DEPUTY-SPEAKER: Nobody
can object to anybody speaking 
freely in this House. I will not tole­
rate it. It is not correct. You must 
allow all hon. Members to speak. It 
is tor me t0 decide what is relevant 
and what is not relevant. Any Mem­
ber can rise on a point of order or 
«an say that it is unparliamentary or 
something like that. When your Party 
Member or another Member speaks, 
he can reply to what the hon. Mem­
ber says. What is this uncivilized 
method? I am very sorry to make 
thig remark. You hear hig argument 
and then speak.,.

(Interruptions)

MR. DEPUTY-SPEAKER: I m
not permitting anybody now. Mr. 
Dhandapani will continue. The time 
is very short.

(Interruptions)

MR. DEPUTY-SPEAKER: I hare
once said in this House that any time 
wasted in this House is a waste to the 
Opposition. Now? the time limit is 
there. But you go on interrupting 
Mr. Dhandapani or the Minister. 
Then who is going to lose? It is the 
Opposition who will lose. Therefore, 
please keep quiet. Let him continue. 
I am not permitting anybody...

(Interruptions)

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri); You used the word ‘un­
civilized’ . That is unparliamentary.

MR. DEPUTY-SPEAKER: You may 
make your protest. I still say that 
this is an uncivilized method, against 
our culture.

(Interruptions)

MR. DEPUTY-SPEAKER: pleas*
sit down. Mr. Dhandapani will con­
tinue. You can protest. That is all 
right. Let this House continue. I am 
not the loser.

(Interruptions)

MR. DEPUTY-SPEAKER: You are 
diverting attention to something. . . 
(Interruptions) Please sit dow n... 
(Interruptions)

SHRI HARIKESH BAHADUR (Go­
rakhpur): What is your reaction to 
their uncivilised behaviour?

MR. DEPUTY-SPEAKER: i havft
not called anybody an uncivilised 
member of the House... (Interrup­
tions) .

SOME HON. MEMBERS: You can­
not say that... (Interruptions)

MR. DEPUTY-SPEAKER: Yes, you 
can shout.



‘uncivilised method’ ig not unpar­
liamentary. My ruling is: ‘uncivilised 
method’ is parliamentary... (Interup- 
tions). If you want to obstruct, I 
have no objection. Time will be over 
and we will adjourn the House. It is 
a loss to you. ‘Uncivilised method’ is 
not unparliamentary.

SHRI C. T. DHANDAPANI: The 
West Bengal Government w rote... 
(Interruptions).

SHRI AMAR ROY PRADHAN**

MR. DEPUTY-SPEAKER: Nothing 
will go on record.

SHRI KRISHNA CHANDRA HAL- 
D E R "

ME. DEPUTY-SPEAKER: This thing 
also will not go on record.

SHRI C. T. DHANDAPANI: The 
West Bengal government wrote a 
letter to the Secretary of Steel & 
Mines asking that the coal mines be 
handed over to private people. In his 
letter Mr. Mantosh Sondhi, Secretary 
for Steel &. Mines stated that the Steel 
Authority and the Steel & Mines Min­
istry in the Centre are ready to hand 
over to the State Government to run 
the coal mines but the State govern­
ment did not accept it and they were 
in favour of the private industry.. .
(Interruptions). It is here. What do 
you mean by saying No, no.’?

That is the reason why coal is not 
available in the country. Our g>od 
friend... (Interruptions).

MR. DEPUTY-SPEAKER; What is 
this interruption? Time is lost. Un­
necessarily you are interrupting him. .
(Interruptions) Mr. Dhandapani, 
please conclude now.

SHRI C. T. DHANDAPANI: I am 
concluding in two minutes. While I 
was speaking  ̂ our friends made a
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mention about Sarkaria Commission. 
Sir, no political party is spared f^om 
Commissions including CPI and CPM. 
The CPI government in Kerala con­
stituted the Mulla Commission against 
CPM Ministers. One Sekharan Nair 
presented a memorandum against a 
CPM Minister Mrs. Gowri. In retali­
ation the CPM government constitut­
ed another commission under the 
chairmanship of Justice Velu Pillai. 
So the world knows who axe corrupt 
and who are not corrupt... (Inter­
ruptions) .

So, Sir, there is no substance in the 
motion. By saying this, I totally op­
pose the motion moved by Mr. Bosu.

MR. DEPUTY-SPEAKER; Shri 
Parulekar.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri); Mr. Deputy-Speaker, sir, 
as rightly pointed out by Mr. Stephen, 
thia motion arises out of the Calling 
Attention notice.

But, I regret to mention that instead 
of pulling the Minister, the senior 
Minister Mr. Stephen has tried to de­
fend him, even on count number 1. 
Really 1 feel you, Mr. Stephen, have 
been probably briefed only today 
because,, there were occasions for him 
to give this explanation which you 
have now given on the floor of the 
House.

Now you say that there is no sen­
tence which begins with ‘Because*. 
Correct.

SHRI C. M. STEPHEN: I did not say 
like that.

SHRI. BAPUSAHEB PARULEKAR: 
That is what exactly you said. Mi. 
Deputy-Speaker, that depends upon 
the person who speaks a particular 
type of English. May 1 invite your 
attention to the type of English your 
Minister spoke in that particular cal­
ling attention notice? You kindly tell 
me what is the meaning of that parti­
cular sentence? Kindly refer to it.
(Interruptions). That is very import-
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ant point. Please refer to page 11705 
of the debate. It says: He begins with 
Therefore’.

“Shri A. B. A. Ghani Khan 
Chaudhury; Therefore, I have givci 
an order saying that his factory ia on 
the point of closure and so, somo 
ad hoc arrangement should be 
made.”

This is on record. This is on page 
11705 of the debate in regard to tlie 
Calling Attention Notice, to which you 
made a reference.

This is the way in which the hon. 
Minister spoke in English. That is 
my point. The other point is that no 
sentence begins with ‘Because’. Th*re 
wag sufficient time for your non. 
Minister to correct the proceedings 
when they were sent to him for cor­
rection. You will find that before the 
word ‘Before’ there is a full stop. But 
‘B’ smarts with a capital letter. Till 
to-day he has not corrected that. I 
am just replying to your argument 
and the logic which you have given 
to this House. Sir, the tbird point 
which I would like to bring to the 
notice is this. Mr. Stephen said abo’ it 
English. But think of the impression 
being carried by the citizens of the 
country of what Shri Chaudhury said. 
You read the report of any paper the 
next day. If you read the Indian 
Express you will know it. I have also 
got Hindustan Times. (Interruptions).

MR. DEPUTY-SPEAKER: Order,
order. Kindly hear him. This is not 
the way.

SHRI BAPUSAHEB PARULEKAR: I 
will read the Hindustan Times for 
their satisfaction. The fourth para­
graph mentions;

“Angry exchanges led to a pan­
demonium in the Lok Sabha to-day 
as the Energy Minister, Shri A. B. A. 
Ghani Khan Chaudhury, accused 
the West Bengal Government of 
smuggling of coal and earning

* money.”
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This is the report in all the paper9. 
At that time, probably Mr. Chaudhury 
did not brief you. Otherwise you 
could have given this explanation. I 
submit that this particular House is 
not a court. But, I know very well 
that Mr. Stephen is a very seasoned, 
senior and efficient advocate. Your 
reasoning is; the operation was suc­
cessful but the patient died. This is 
what it comes to. On this particular 
point, Shri Ghani Khan Chaudhury 
has been referred to the law of 
pleading. If Mr. Chaudhury were to 
say this or to express regret that he 
did not mean what he said because of 
the faulty English of his, it would have 
been better. He should have said that 
he never intended to blame the Gov­
ernment of West Bengal. He should 
have told Mr. Bosu not to press this 
particular point.

Now coming to another allegation, 
I entirely agree that it ig for the mover 
of the motion to prove the allegations 
made therein. In that connection, 
some background will have to Le 
taken into consideration. When ques­
tions were raised by many of the 
Members who moved the Calling At­
tention Notices, the question was 
repeatedly asked as to whether there 
was any corruption and whether coal 
was stealthily sold. To this the ans­
wer given by Shri Vikram Mahajan Ji 
throughout was ‘no’. You go through 
the entire proceedings. On the other 
hand with reference to the power of 
the Central Ministry which you refer­
red to, answer has been given by Mr. 
Vikram Mahajan to which 1 will 
allude shortly because it is an im­
portant statement which mentions that 
the Central Government has no con­
cern at all with distribution of coal: 
the licences are only given by tho 
State Government; the licensees come 
to the mines and they take the coal; 
that is his contention; that is the 
answer given by Mr. Vikram Mahajan. 
Now, when Mr. Jyotirmoy Bosu pin­
ned down your Energy Minister and 
asked him the question with reference 
to Bombay, he had to admit that parti­
cular fact. Yes, a Bombaywallah had 
come to me and I gave that particular
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permit. He was particularly pinned 
dow n... (Interruptions) I will read out 
thia particular portion. Thia is found 
on page 11704. I quote:—

“Shri A. B. A. Ghani Khan Chau- 
dhury: Secondlyv it is true—as he 
•orrectly says—that the State is the 
sponsoring authority, but gometimes 
it happens this way: For example, 
this morning, somebody from Bom­
bay came to me. He has a defence 
factory.”

And therefore he gave it.

SHRI C. M. STEPHEN: He said it 
ruo motu. . .

SHRI BAPUSAHEB PARULEKAR:
I am not going to yield Mr. Stephen...

SHRI C. M. STEPHEN: All right; go 
o n . .

MR. DEPUTY-SPEAKER; It is very 
good.

SHRI BAPUSAHEB PARULEKAR: 
When he was further pinned down he 
had to admit, yes, it is my right, under 
certain rules, and therefore 1 have 
given.

SHRI JANARDHAN POOJARY: 1
am on a point of order, i was there 
bodily present on that day. Calling 
Attention was moved by me.

you please hear me. Calling 
Attention was moved by me and hon. 
Minister, suo motu, said that there 
wag one person who came. No ques­
tion was put, no reference wag made 
to Bombay. I wag bodily present. He 
is misleading. (Interruptions)

MR. DEPUTY-SPEAKER: There is 
n0 point of order. He is expressing 
an opinion. No point of order.

SHRi BAPUSAHEB PARULEKAR: 
Coming to the other point, let us take 
into consideration 4 or 5 circum­
stances. Mr. Stephen very well knows 
the law of circumstantial evidence. 
Point No. 1 ig this. The entire com­
modity, the entire quantity of this
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coal has gone to Malda district, the 
constituency of the Minister. No. 2 
point is thi9. All these commodities 
have been sent to this particular dis­
trict in the next month after the elec­
tions. And the next circumstance 
which we should take into corsidLTa- 
tion, which I would like to submit for 
the consideration of this august House, 
is this. 38 thousand tonnes of coal 
is transferred by trucks. I made en­
quiries through my friends. I ^as 
told by them, we never saw such 
movement of trucks, 38,000 tonnes to 
be carried to that particular placa. 
And the la9t point to which I want to 
invite the attention of Mr. Stephen is 
this.- He referred to the letter of one 
Mr. Majumdar or somebody. I don't 
know whether he has laid that letter 
on the Table of the House. Mr. 
Stephen, you were not in a position 
to tell this House the date of that 
letter.

SHRI C. M. STEPHEN: May, 1979.

SHRI BAPUSAHEB PARULEKAR: 
Now you can 9ay that. What was the 
date of the petition that was forward­
ed to him, which he considered be­
cause of that letter? What is the date 
of order of the sanctioning authority? 
What is the date of that particular 
sanction? If these dates are taken 
into consideration, 1 tell you, Mr. 
Stephen, you will be on the wrong 
foot. And therefore probably you 
have not placed this letter of Majum­
dar on the Table of the House. Mr. 
Stephen, you referred to that particu­
lar statement of yours commencing 
with the word; ‘Because’. I3 it men­
tioned in that particular letter refer­
red to by you, Mr. Stephen, that was 
the complaint against West Bengal 
Government made by the person who 
came to Minister of Energy, which you 
are now submitting.. .

Mr. Stephen, you said that this 
complainant had said that the West 
Bengal Government is corrupt and 
it is making money out of it. 
I would be very happy if you 
make a statement on tfcti aarf
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you support it. Can you say whether 
this is a part and parcel of that com­
plaint? Or is it only a oral? Lastly I 
may submit one or two very im­
portant points.

With reference to the list of 130, I 
would ask the hon. Minister 5 or 6 
questions. Is it not true that in re­
gard to the allottees at Serial No. 1 

and at Serial No. 116 in that parti­
cular list the allottee at SI. No. 1 is 
not traceable and the allottee at 
Serial No. 116 is reported to have 
not lifted any stock. I would like to 
know whether it is a fact that the 
allottees have said that they have not 
lifted stocks even though they have 
received permits at SI. No. 86, 89, 90f 
92, 95 and 116. Is it not a fact that 
one Mr. Mushair Ahemed, an allot­
tee, is a minor of 7 years old to whom 
the licence has been given? You 
answer this point. Is it not a fact 
that 61 persons out of 130 are not 
traceable and still you say that Mr. 
Chaudhury got an application from 
Mr. Majumdar and therefore it was 
his bounden duty to protect their 
interests.

Lastly, in keeping with the high 
tradition of this august House, no 
Boonei* the allegations are made 
against the Energy Minister he 
should have resigned as other Min­
isters did. But it seemg Mr. Ghani, 
you have engaged a Counsel like 
Mr. Stephen to argue your case. I 
must recall that you should take into 
consideration the following persons 
who have resigned on account of the 
criticisms against the departments 
they were in charge of.
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Mr. R. K. Shanmugam Chetty re­
signed.

(Interruptions)

Shri Lai Bahadur Shastri resigned 
on account of a serious railway acci­
dent Mr. T. T. Krishnamachari re­

signed following enquiry into 
Mundra deal. Mr. A. P. Jain resigned, 
Shri Krishna Menon resigned soon 
after Chinese invasion, Shri K. D. 
Malaviya resigned and Shri Gulzarilal 
Nanda resigned following a violent 
demonstration near the Parliament 
House. Dr. Karan Singh also tendered 
resignation following an aircraft 
crash.
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Now, serious allegations are being 
made by Mr. Jyotirmoy Bosu. Not 
only he asks your resignation, but he 
say9 that you being a public servant 
and having indulged in blackmarket- 
ing, you should be prosecuted under 
5(2) of Prevention of Corruption 
Act. It is surprising that Shri Ghani 
is not even expressing regret, nor he 
is resigning or keeping up the tradition 
of this august House.

SHRI SHIVRAJ V. PATIL (Latur): 
Mr. Deputy-Speaker, Sir, Mr. Jyotir­
moy Bosu has brought this motion 
before this House. But he has not 
spoken even a single word about the 
(a) part of the motion. He has 
spoken about the (b) part of the 
motion.

SHRI JYOTIRMOY BOSU: I have 
said about (a), (b) and (c).

SHRI SHIVRAJ V. PATIL: Not a 
single word has been said about (a) 
part of the motion.

SHRI JYOTIRMOY BOSU: Sir, 
the Member is misleading the House.

SHRI SHIVRAJ V. PATIL: And
speaking about the (b) portion of the 
motion, he has taken'a different 
stand from the one which he had 
taken on 9-7-1980. What was the 
stand taken by him on 9-7-80? I will 
crave the indulgence of thig House to 
read out a few line9. His stand on 
9-7-80 was—

"If you pay Rs. 20 per tonne etc.
you can get as much coal as you



like. It is alleged to me that a 
personal staff, a trusted staff, Shri 
Prem Chand, is accepting money at 
the rate of Rs. 20 per tonne lor 
permits that are being issued and 
have been issued at the behest of 
the Minister’s establishment."

Here things are to be marked. What 
is he saying? At one time he says 
that someone in the office of the Min­
ister is doing it; then he says that it 
is at the behest of the Minister’s 
establishment and then he says that 
it is the Minister himself. It is a 
▼ery serious matter. He says;

'It  is al90 alleged to me that . . . 
General Manager (Sales), Coal 
India Ltd. has given to the Hard 
Coke Manufacturers Association a 
permit for 40,000 tonnes of coal for 
the above-mentioned consideration,
i.e., Rs. 20 per tonne. Shri.........
it is alleged to me further, has 
given a permit to one Hard Coke 
Manufacturers Association of which
the President is....... of Dhanbad
area.

'It is further alleged that all 
these deals have the concurrence of 
the highest authority in the Min­
istry, that means, the hon. Min­
ister, Shri Abdul Ghani Khan 
Chaudhari.

These things have come to my 
notice from very reliable sources 
and I will produce documents.”

And what kind of documents has 
ke produced? He says further:

“I would like you to direct the 
hon. Minister to make an enquiry 
by another agency and tell the 
House whether this iB what I have 
been told.”

He is not sure, and that is why he 
aska for an enquiry.

Here, his stand i9 not that the 
People are not in existence to whom 
the permits have been given. Hi*
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stand is not that they are not therei 
he does not take a stand to say that 
they are not entitled to take the per­
mit. He says that money was given 
and there was corruption while 
giving the permits. Is there no 
difference between the two state­
ments? You take one stand at one 
time and another stand at another 
time while making the same allega­
tions in the House. You are trying 
to kill a person in political life and 
you are taking one stand at one time 
and another stand at another time. 
You are expecting this House to 
press this motion. Can that be done? 
What does he say?

. . that hef misusing his offi­
cial position, arranged for, issue o*
133 coal permits to persons who 
were not entitled to receive such 
permits.”

Is it not a different stand? Here, 
he says that the hon. Minister is not 
€|ntitled to this. Many eloquent 
speeches were made here and the 
hon. State Minister was quoted to say 
that the hon. Minister of the Central 
Government has no powers to issue 
the permits. Is it the way in which 
we have to deal with issues like this? 
So many erudite lawyers and so many 
erudite politicians and persons are 
sitting here. Will it not be possible 
for them to show any law, any rule, 
any regulation saying that the hon. 
Minister in the Central Government 
has no authority to issue the per­
mits. Why should they depend upon 
a statement made by the State Min­
ister in the House off-hand without 
referring to the rules, without refer­
ring to the laws and regulations? 
Why should not they do some investi­
gation? They have spent so much 
energy, money and what not, I do 
not know. Should they not find out 
that there is a law which sayg that 
the hon. Minister is not having the 
authority and in what conditions the 
permits are given. It has been ex­
plained by the hon. Minister that in 
West Bengal, it is only those person* 
who belong to the CPM party get 
the coal. He has said that many
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people had approached him explain­
ing their difficulties? Should he not 
take into account the complaints and 
difficulties of the people? Should he 
sot do something when he has the 
authority? When he has the power to 
see that the people’s difficulties are 
removed, should he not make use of 
that? Has he committed any mistake? 
What kind of evidence is produced 
before the House here? The evidence 
produced here is the list of the per­
sons to whom permits were given.
The hon. Minister, Shri Stephen has 
rightly pointed out that a list was 
given and that list was' sent to the 
District Magistrate saying that you 
record it, you take note of it. Now, 
it was not a secret thing? It was not 
kept out of the sight of the people, 
but it was sent to the District Magis­
trate. (Interruptions).

Here a report was read out by the 
hon. member, Shri Jyotirmoy Bosu.
He said that the report is the result 
of the investigations carried on by 
his Government in West Bengal. Now, 
how much of credence has to be 
given to the report? My first point is 
whether that report in that fashion 
can be read in this House. Now, if 
there is a report, if that report has 
not come to the Central Government; 
if that report has not come to the 
hon. Speaker, if that report hag not 
been placed on the Table of the 
House along with other documents; 
if that report, on which he is relying, 
is produced at the last moment, can 
any credence be given to that kind 
of a report? How much importance 
should be attached to that report?

Now, the procedure of the House 
provides that documents and news­
papers and even the bookg written 
by great authorities also cannot be 
produced before the House or cannot 
be quoted in that manner in the 
House. Here is an hon. gentleman, 
here is an hon. member, a very senior 
member, coming with some pages 
and reading them out and telling us 
that this is the report by the Gov­
ernment and we should all rely on
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that. How much credence has to be 
given to that report? Now here the 
people are sitting; hon. members are 
also sitting here. They are not 
having a copy of that report in their 
hands. Here the Press is also 
watching everything. The Press is 
going to report it. The Press does 
not know what is there and how that 
report is to be criticised and what 
is to be seen in the report and wnat 
is not to be seen in the report. Ail 
those factors are there. But here 
comes a senior member, Mr. Jyotir­
moy Bosu saying that this is the 
report and I rely upon it. (Interrup­
tions). I may be allowed to say, how 
many times in this House the matters 
were brought before your goodself 
and the matters were proved not to 
be true? In thig session itself, many 
a time matters were brought before 
the House and nothing came out of 
it. It was done by Mr. Jyotirmoy 
Bosu. It was also done by some 
other friends. (Interruptions).

SHRI JYOTIRMOY BOSU: He is 
alleging that I brought documents 
before the House. It is not true, it is 
wholly untrue. This gentleman i9 
misleading the House. He is one of 
the panel Chairman in the House. He 
should not say like that.

MR. SPEAKER: He has not said 
anything like that.

SHRI JYOTIRMOY BOSU: He
should not say such things.

MR. SPEAKER He has not said 
that.

SHRI JYOTIRMOY BOSU: I never 
bring documents before the House.
I do not authenticate his.. (Inter- 
ruptions).

THE MINISTER OF INFORMA­
TION AND BROADCASTING AND 
SUPPLY AND REHABILITATION 
(SHRI VASANT SATHE): The
photostat copy of the fake cheque. 
The famous fraud which you have 
perpetrated in the House by produc­
ing a photostat copy of the cheque.
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(Interruptions) Nobody has forgot­
ten that. That fraud which you have 
committed, nobody has forgotten that. 
(Interruptions) That Swiss cheque 
which you had produced. (Interrup­
tions)

MR. SPEAKER; Please do not 
talk now sitting across the tables.

SHRI SHIVRAJ V. PATIL; Un­
fortunate things are happening in 
our country. We lost one of our 
dearest colleagues Shri Sanjay Gan­
dhi and a matter was brought be­
fore the House saying that the plane 
was brought... (Interruptions) Was it 
not brought before the House? (Inter­
ruptions) Today itself before this 
House, a matter was brought. (Inter­
ruptions)

SHRI JYOTIRMOY BOSU; I said,
. . .  (Interruptions) I never said that 
. . . (Interruptions)

18.0ft hrs.

SHRI SHIVRAJ V. PATIL; Today 
itself in this august House an alle­
gation was made against the Chief 
Minister of Rajasthan; it was said 
that the Chief Minister of Rajasthan 
was so indiscreet as to write a letter 
to the World Bank—saying that loan 
should not be given to the Gujarat 
Government. It was reported in the 
newspapers. I do not blame the news­
papers; newspapers do not have in­
vestigating machinery. Newspapers 
get some information and they pub­
lish it. I am not alleging anything 
against newspapers. Their duty is to 
inform the public in whatever fashion 
possible. But if an hon. Member of 
this august Hojse says something it 
is Rs bounden duty to investigate 
into it . .. (Interruptions). It is the 
bounden duty of a Member of this 
august House that when he says 
something, it is his duty to investi­
gate and to come to a conclusion 
that whatever he is saying is true to 
the best of hia knowledge. Having 
come to that conclusion, he can come

to this august House and they cai 
allege anything.

We are all against corruption; we 
are all interested in removing cor­
ruption... (Interruptions) My poiat 
was this; we are all against corrup­
tion. But let us not malign public 
life in this fashion so that people 
outside should say that all who are 
gathered here are corrupt people, 
people outside should not say that 
the system we have adopted is a 
corrupt system; they should not say 
that the parliamentary system is not 
working well in this country, with 
all respect I have for the hon. Mem­
bers in this House, I have a feeling 
that we are creating suspicion in the 
minds of people outside that this 
system cannot work because this is 
a gathering of corrupt inefficient 
persons. That kind of impression 
should not be allowed to grow. If 
things are done in this fashion in 
this House, without applying their 
mind, without investigating into the 
matters, without taking responsibility 
while making allegations in this 
fashion, it is not going to help any 
Member, it is not going to help this 
House; it is not going to help our 
country; it is not going to help our 
people.

Sometimes I have a feeling whe­
ther Mr. Jyotirmoy Bosu is a friend 
of West Bengal Government, or he is 
its foe. I am really sorry for what 
Mr. Bosu has said.

SHRI SUDHIR GIRI: On a poiat
of order. Your advice was that no­
thing should be said which is irre­
levant to the motion. He is talkiag 
all irrelevant things.

SHRI SHIVRAJ V. PATIL: I hayt 
alleged nothing against West Bengal 
Government; I am not alleging a 
single word against the West Bengal 
Government. But I have a feeling 
that in a very erudite and skillful 
manner Mr. Jyotirmoy Bosu is bring­
ing something before this House *• 
as to bring discredit t0 the West 
Bengal Government. How, Sir? The 
hon. Shri Jyotirmoy Bosu says that
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the coal permits were given to cer­
tain individuals and the entire coal 
was smuggled from that State to 
another State. What is the implica­
tion of this? The implication is that 
Government is working there and 
they have the police machinery. It is 
their duty to see that the things are 
not smuggled out of the State. Here 
is Shri Jyotirmoy Bosu giving evi­
dence in this House that coal is being 
smuggled out of that State.

In the end I would say that here 
is Mr. Jyotirmoy Bosu who wants us 
all to discuss the matter which is 
not going t0 bring any credit to the 
West Bengal Government. Here is 
part (a). He has said nothing. He has 
not defended the position of West 
Bengal Government. He has brought 
to the notice of all concerned, here 
is a friend who is going to bring dis­
credit to the West Bengal Govern­
ment and his party. I have all sym­
pathy for Shri Jyotirmoy Bosu.

v )  s ir *; R*fr (sterner) :
WcZTST if

r t f  tt  th t  ^  &, v f r  *r fw rft %

^  fk d v  m w t * fam  ft, fa
134 36,000

qifijz TTH#T Weft H fc?  I
cfT ft  3T7cft

| I 3 T R  t  fa  ^  fa *
I 'jfl

fa  ffhfrf
?r4t fen ,
ft  ti't-rl ^ i f̂rfrr^hr ^  ^

?T̂ T *T'sft ^ fa$t ft I
*  ^  W tfa
Tpt ft f a  ^  ^
W T  3TcT ^  I ^  «ld M I

^T̂ TT g fa  Tfenft #  %̂ =T
I, h î <si u *  i ft  *1̂ 1 

/ *f 18 fo r  §f>
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T̂̂ TWRTnT feta I £, 3ft -
^ | ZTf 3TtT fJTT̂

T̂Tcft | f *ft ?ftT 3TW
% ^Tft #  f t  *TTcft % I

#  ftrei frft ^  Trft^T sft 
f̂hrrT <tt r̂ft *nm  jj 1 %f^r

t o  fer Tfrpfhr i^ft mmdr\4u\ Tt, m  
f e r  if, vn *r*r i t o  ^t^ft

j Tfer *T t  tft n*F fipHdO *T I 
tt̂ : dnvn'+tiui-sifii^ fe n  «rr 

fa  ft ^TpT r̂ftlFR HT 7?T f ,  
wk yî in ?flT T^T-^Z

iht, ^ r-^ i %frr T%forff,
OTTO T7 T5 ?, f-3RT>
ir^if^yiHd f̂r T<r^ ^rr^T ?^V

f^nrf «rrart 
t Uptt 'Trf^rn ^ tt̂ t

T̂PTT ^ I ^  STi'T flT3T
-dMfwid t  I

to  ^  'rft fwrm
f^ n  «rr ^ncfiT ^7

r̂?r H ^ r r r  7̂  ifrr qw ir
jtf ^  ?fnn
TTT— r ^ R  % ^ o^ rrfc  jfto ( i t s ) ;

TR, 'PT 5'II ’TTT I
rr^To rriToTT r̂ ^ vift

I  TÔ T *3^1% | fv
300 J^t ^t 8 H  % 

f^ T  ^  IT 1 Tt^TRT TT
tflr ft)T ^?f%  ftr gorrfr

ifr ^  jifr t  <nf%-
?̂ TPT f̂t'C STr^ -̂ f n  T̂T̂T
?  I ^  TO mf̂ F̂ TT TT *
^ | I TO%

^  ^  " I ,  iZT^WFI v t*
\ zt*zz ihr t , iW sef t  ^

^ ri’T t  ^
iftr ?rrrr ^tif f

^tttt f  1 ^
m r  sftn f W  f  rftotftoH toi^ra



 ̂*r * f k  g m  4IT % 5ft ¥ R T
I  s *  <r% fam  T^ft t  i 
W Tt 5 f W  Jpt fa ? ft ^*I5T T?<ft I
i f  T f fT O E r  ?5T ^  t flo t ft o tfto
<jfto % s r fa s r  t

?r>r f*m «pt % Jig frm +T?r 
t  i ^  5*1 wrrf t t  ■frrf%*T v i m  
«rr o t - t t  a ^ R  ^ t  ^ . . . .
(BJ’WHT) . . . .

s ft r W 5 *T  f « 5  ( f a W f t f )  t 
*tTT BJW?«Tr <TT |  f«T?T =CTcT <TT 
1T¥5T *TT?* ^ * t ^  | OT I
*TMra t  i *r ^  ^
f  fSHf «jf5T TPI fT fr e ls  tfl 
fvfti rt %f\r T t ^ T H  ^ t  ^ t  
t ,  t f f r  t f t  3?t *T? F T T f t
r f s f f a J T O t  * t  STR  %] * I T T * F
*n*?T f r f i f  $ ____  (w itoth) . . .

«WW : ?ferr( ?<WT
fa ?  3?t, $ t  «t c t  i

«ft 9 f w  W tfq iW  : 2T H«f 
• fin  f« r ^  f t r  |  i T T 3 i 4 f ^  * f ? « m  
%  f « R T  IT5 W  T P T  ? rff f[>TT I 
T T S R f a if  * f r s m  <ft TgrtT f t  £  I 
^  f i R T  «T? T O  i r m  ?> ’ T'fifTT

S ?

^  «fy*fr *  q ?  OTRTsptf®! g * R T  
< t « ft , * n ^ s r  * f  j f j f t
Tft % fa itft 5IfT T T  JTsff
f*HT___

«s«ra! : srnr fl-
^ rfow  i

« ft  S fs W  WTH » f f W  : f a t f t  % 
FtTTffrm T̂ T J I ?gcT
i t  * r » t  v t  ft m « r T  arrrn t  * f t r  
w e r  * r a !  v t  w t r  * * r m  f - n n  srrcrr 
t  i srm  <t * f f r  «  P # r
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■fT-TT T̂(?rTT fj far Tt^Wr SRT̂ T i f  

tftr w«r *r g art tfrfr n ?- 
(ft r^t t  ^ ^ ft  « fk  * t 

w t r  ^  «tr T^r 11 a-^rt?f 
t f r  rrfff5i +r ir? 3ft ttrt  f ^ i r  
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SiTcTT t, ŝv ¥TEm?r SfTrir I  I 
?*raft sftr EiftJT * w  n̂f̂ tT i 
OR t  ; $  sn<T ^
\zriiz  ^fr i t w ^ t  f *  f ^ K  rrr?
tl /  3f<|̂  ci'i^R 2Ĥ t
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^nspt *^t 3tT*TcTT I ^  <ft fl*l

q^r f^ tn r  tt  fw r  f+ <f v t̂

wrr t.nj'? <tt T̂3r i

^  9T5T ^  5i*T  ̂ 133
wWf ¥t 36 5«fIT <7 T T fe  

f?HT n*rr, ^rm irfnn *tr?T5T *r i 
 ̂ f?in jhit ^

V tf *ft^ I J)Tf *t 5̂ f if^IT f»

ftroT, <f# % vfM^vrc ?f f?*n iff 

^?t f?irr

1980 Minister of Energy and aeo
Coal



*Tln ]
%TT t  fa  »Tgt<Jr
% p r ?friff ■tt ?ft iTif: g^nr
^  feqT 5f ?  WTTf<m

^  *Hn?f f ^ T  <ft 5 t rfta 3 FT

*>efr t fk  35rerr Hrafa* ?9TT f.T
^"fsr +T?T t  I 5TT3  <ft
*P?f f«t* ifa ^ T  *̂ITrT W*WT 7>n 
spHTrft % ifta  3ft W(T>iT

W *  *  ^  I |*Ttt -35^
v ^ t f+  *fto q to  spt ® r? *rr ^ r

f̂r*iT qft ? r w  sf^f fasra i i 
rtorcr wm fa  q-favrr *?r 
« T f .F  f t  5 ’TT Tfgiifi <rr ^fWSTf 

^ v f t  t rfrr. ^refi sqrr Ttrr^r 
% l 5 *T f«TTC it j f i  'fta  =rrf

T f t  ’Tf t  f^*T ^  ^ r  T1Rf»TT
<3TT ^T Sfjfa | | fjffaiT
#% 'f̂ T fa jts? fafer '̂Tnrwr €r 
srrf *ff 7i? | fa  t w 5tt

srfa+ JTF5T <TT 'Tfŝ JT ^ifFT
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SHRI EDUARDO FALEIRO (M*r- 
mugao): Mr. Speaker, Sir, this m»t- 
err has been agitating the House off 
and on in different forms—calling 
attention, breach of privilege and bo 
on and so forth—since 9th of Juljr 
How much this whole exercise was 
a waste of time on an issue wfcich 
lacks substance, which is almost ab­
surd, has been shown by the h«« 
Minister, Mr. Stephen and o^®*- 
Members of the House.

The Motion contains two parts. 0«e 
part is that permits have been giTC* 
by the Minister to different people. 
As to the power of the Minister to 
give these permits, how this power 
exists, how the Minister even has a 
duty to issue permits in certain cacefi, 
that has been shown beyond **y 
doubt by the previous speakers.
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Here I may only add that apart 
from the powers of the Minister, 
apart from 'the * duty that * he has, 
sometimes to iss&e permits, this 
power had been exercised by his pre­
decessors if not all but by his im­
mediate predecessor, Mr. Fazlur Reh- 
man, who had given permits of this 
kind.

SHRI HARIKESH BAHADUR; I 
am on a point of order. Allegations 
cannot be made against a person who 
Is not present in the House.

MR. SPEAKER; No point of order
SHRI EDUARDO FALEIRO: The

second point is that allegations have 
beeri  ̂ made about smuggling of coal.
This "charge also has been very effec­
tively rebutted here. I may only 
add that there is an additional fact 
that in West Bengal admittedly thete 
exists 51 illegal mines. Each of 
these mines produced approximately 
300 tonnes per1 day. There are alto­
gether 96 mines" apart from the 
known registered 51 illegal mines. 
*niere are altogether' 96 mines. The 
daily production is 48,000 metric 
tonnes.

SHRI JYOTIRMOY BOSU: What
about Bihar?

*■ \
. , ’ (Interruptions)

SHRI EDUARDO FALEIRO: When 
any Opposition Member brings a mo­
tion of censure, then it is the duty of 
that side of the House to listen 
quietly to what the other side has to 
say. Otherwise, the inference is 
that you are afraid of the reply. You 
make an allegation, you make a 
vague accusation, but you do not 
want to hear the reply. You do not 
want the reply to be heard. Let us 
be heard and let the House judge, let 
tM«l country judge who is right.

Sir, there are as I said, about 96 
illegal mines" in West Bengal, each 
•ne producing about 500 tonnes per 
day. The 'total production per day 
*d these illegal mines is about 48000 
netric tonnes. The monthly pro- 
1M2 LS—12.
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duction is 1,350 million metric ton­
nes. This is more than the require­
ment of West Bengal, yet we find 
that in West Bengal . there is shortage 
Oif coal. The inference is obvious 
and I do not think that Mr. Jyotir­
moy Bosu himself, the honourable 
gentleman who has moved this mo­
tion, will deny that there is smuggl­
ing of coal outside West Bengal to 
different parts of the country and to 
countries like Bangladesh and NepaL

SHRI JYOTIRMOY BOSU: The
Bengal Government is doing?

SHRI EDUARDO FALEIRO; Well, 
whoever is doing.

Sir, the case is this. I am not say­
ing that the West Bengal Govern­
ment is doing it. I will not say that 
unless I have proof, and I have no 
proof. Nor has the Minister said 
that. But the fact is that smuggling 
is taking place and the West Bengal 
Government is not taking action. 
What is the inference, knowing the 
corruption that is there in Coal India, 
knowing the corruption that is there 
in the Entire coal industry not from 
today, not from yesterday, but for the 
last so many years since the nationali­
sation of coal ..mines? Nothing can be 
done, no smuggling can be done, no 
black-marketing can be done without 
taking the 9ffi<;i$ls, without taking 
the Government machinery into con­
fidence and without paying them 
substantial haftas. What is the 
West Bengal Government doing 
about this?

Mr. Stephen has already mention­
ed about the letter "of the District 
Magistrate from Howrah. The let­
ter is of January 1979, and it was jn 
this month more than a year ago that 
the District Magistrate of Howrah 
brought to the notice of the West 
Bengal Government that smuggling 
is taking place, that illegal mining 
is going on. But what did the West 
Bengal Government do? They did 
nothing, ' it is only in March, 1980, 
more than'va year and three months-— 
that the West Bengal approaches the 
Government of India for some coope­
ration, for some action. ■ No one c*aw •«
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deny this. Whoever ‘ might be cor­
rupt, I am not making an allegation. 
But I am making a definite allegation 
on the floor of this House which is a 
clear Inference from the facts avail­
able to this House that there was 
Negligence, gross negligence, total 
inefficiency on the part of the West 
Bfengal Government in dealing with 
smuggling—‘conniving’ I will not say, 
but I will say, inefficiency and negli­
gence while dealing with smuggling 
and blackmarketing of coal.

SHRI JYOTIRMOY BOSU: Fur­
ther insinuation. He calls the Gov­
ernment as smugglers.

SHRI M. M. LAWRENCE (Iduk- 
ki): Is it hot on the border of our 
country that smuggling is taking 
place?

- i . ?

SHRI EDUARDO FALEIRO; If 
Smuggling is taking place, theTe is 
doubt that smuggling to a Ikrge ex­
tent is taking place on the border 
and it is, to a large extent, the res­
ponsibility of the customs which 
comes under the Central Govern­
ment. (Interruptions) I am agree­
ing with you. So. you please listen 
to me. That is the minimum requi­
rement.

(Interruptions)

It is necessary for the State Gov­
ernment to inform the Centre that 
smuggling is going on, to say at what 
points it is going on, and this the 
West Bengal Government failed tx> 
do.

There is none who has more regard 
for the hon. Mover of the motion than 
myself. I have always considered 
him to be a man of great intellectual 
ablllijr, a fighting parliamentarian like 
myself, but then here We have a man 
who does not believe in this system, 
here we have a man who will treat 

"Parliament as a bourgeois institution 
and would like Parliament to be

3^5 VoMo* Re. Conduct SRAVANA 16,

destroyed, who, whenever he comes 
to this House with all his prepared­
ness. .. . (Interruptions) You will 
agree with me in private.

I have been in two Parliaments 
for the last three or four years, and 
I have never seen this hon. gentle­
man bringing any constructive sug­
gestion or issue, it is always; this 
man is a thief, arrest him; that man 
is a chedt; shoot him etc. This mo­
tion of censure is a motion to harass 
Mr. Ghani Khan Chaudhury. This 
is a witch-hunt against Mr. Ghani 
Khan Chaudhury. The grievance is 
not that he has given certain permits 
the grievance is not that he has~made 
an allegation against the West Ben­
gal Government, the real grievance is 
that under the leadership of Shri 
Ghani Khan Chaudhury, the Cong­
ress (1) won the panchayat elections 
in West Bengal. (Interruptions) ’Hie 
leadership of Shri Ghani Khan Chau­
dhury, Shri Mukherjet and so many 
of the younger elements has destroy­
ed the complacency of the West Ben­
gal Government and the CPM who 
thought that the State was their pri­
vate property.
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I fully agree with what Shri Poo- 
jary said at the outset, that a vote of 
censure against an individual Minis­
ter will not ]ie. As he said, if you 
want to bring a censure motioa, 
under article 75, you must bring it 
against the entire Government as a 
vote of no confidence, but Shri Jyo- 
tirmoy Bosu knows very well that if 
a vote of no confidence is brought 
against this Government, with its 
brilliant performance on the econo­
mic front, in foreign affairs and oa 
the law and order side, it would not 
ouly be thrown out of this House, 
it would be laughed out.

Before concluding, I may say that 
this stunt of vindictiveness and 
witch-hunting will not” pay. Mrs. 
Indira Gandhi came to this House afi 
a Member of Parliament; Due to 
vindictiveness, this Parliament thre*r 
her out on a motion of privilege, bat
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the people brought her back, brought 
her party back with a thumping 
majority. They have a right to be 
heard, this Government must be al­
lowed to govern. I am not saying 
that the opposition should not op­
pose. I do not believe in so-called 
constructive opposition. I believe 
that when one iights parliamentary 
battles, no mercy should be shown or 
asked for, but do not destroy this 
system by trying to eliminate indi­
viduals, because in that process you 
will be destroying the country. That 
will not do.

SHRI INDRAJIT GUPTA (Basir- 
hat): Even if you give me only one 
minute, I must begin by expressing 
an apology to the Chair and to the 
House for having done something 
which I do not usually do. I am a 
senior Member of this House, and I 
should not have allowed myself to 
get provoked by what the Deputy- 
Speaker perhaps considered to be 
some very uncivilised sounds that 
were being made on that side. I 
should have been able to stand that. 
So, I apologise for having lost my 
temper.

In five minutes time, 1 cannot make 
out. much of a case. We have rang­
ed very far a field, Mr. Stephen has 
ranged very far a field and now the 
debate seems to be diverted into 
some sort of general political tub- 
thumping. All this is very good to 
cover up the very specific matter 
which was the subject matter of that 
call attention motion, out of which 
this debate has emerged. Nobody 
is replying to that. It was a very 
specific matter which referred only 
to certain things which took place in 
the months of February and March. 
It was a reference to certain allot­
ment of coal permits.. .

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour); April. The permit 
was dated April.

SHRI INDRAJIT GUPTA: It was 
two months—February and March.
It was not a general sort of dilation

about the general system of giving 
permits, going on for years and years 
and all that. There was a specific 
allegation with regard to 30833 ton­
nes of coal allotted to 119 parties in 
a specific district, which happens to 
be the home district and the consti­
tuency of the Hon. Minister for Ener­
gy. H you think that these are not 
matters on the basis of which public 
suspicion is to be aroused in this 
country, I do not know. This is not 
a court of law. We are not argu­
ing in a court of law here. This is 
a public forum, if things take place 
in this country on the basis of which, 
justified public suspicion is created, 
it is our duty to bring it to this 
House. He is not going to be hang­
ed or shot or put in jail just- because 
of this debate. If here a prima 
facie case is established, it is for the 
Government to decide, it is on its 
conscience, whether it takes any ac­
tion against him or not. This is not 
a court of law. Will you tell me if 
public suspicion is aroused or is not 
afoused?

SHRI C. flf. STEPHEN): No:

SHRI INDRAJIT GUPTA: Mr.
Stephen, you spoke for 45 minutes. I 
hare ]been f£ven $ve  minutes. 1 
know you are a very powerful 
speaker and all that.

SHRI C. M. STEPHEN; Sorry.

SHRI INDRAJIT GUPTA: The
point is not at all whether he had 
the power or not. The point- is whe­
ther that power has been misused. But 
we are ranging so far a field, discuss­
ing the powers and what not, Mr. Patil 
waxed so eloquent about it. You find, 
these facts are not being challenged 
here; this allotment in February arid 
March from Coal India was made to 
one particular district, 36368 tonnes 
were allotted to 34 parties altogether 
in Bengal. But it is found that in 
North Bengal, perhaps, you are aware 
of the fact the North Bengal, the nor­
thern part of our State is far removed 
from the coal producing region, it
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across the river Ganga on the other 
side, transport and communications are 
not very well developed and there is 
always a shortage of coal there, and 
the other four districts apart from 
Malda, which are situated in North 
Bengal viz., Jalpaiguri, Cooch Behar, 
West Dinajpur and Darjeeling, they did 
not receive even one single ounce of 
this coal, not one permit was given to 
anybody in those two months in those 
districts. Sorry, other West Bengal 
Districts, not in North Bengal, receiv­
ed 5535 tonnes— 15 parties there 
received a little more than 5000 tonnes, 
in all the other districts of West 
BangaL 30833 tonnes were allotted 
to Malda district and of the 199 parties 
to whom it was allotted, 111 belonged 
to those areas which are known as 
Shujapur and Kaliachack, which the 
hon. Minister knows, ia the very heart 
of his constituency because even be­
fore, when he was not a Member of 
this House, when he was a Member of 
the State Assembly, this was the 
heart of his constituency from where 
he was elected to the State Assembly. 
Why should the public suspicion not 
be aroused—I do not understand. It 
is for you to clarify and not give us 
a long and learned dissertion as to 
what are the rights and powers and 
all that. We are worried about this 
particular thing, which has come to 
light. No reply has been given. Some­
body has calculated that if you take 
one truck load of coal as being equal 
to ten tonnes, it cannot carry coal more 
than ten tonnes: then, during this 
February and March, 3084 trucks 
carrying all this coal should have 
arrived in the district, 2610 trucks 
should have come only to Shujapur 
and Ka!iachak areas. Where are those 
trucks? They never came. That coal 
never came. If that had come, there 
would have been a small mountain of 
coal. There is nobody to consume coal 
there. Who will consume? There are 
no factories. Has it been found oat?

I find, the Minister said the other 
day during the debate, “We have 
given these as ad hoc allotments and,

Energy and Coal 
at the same time, I am asking them 
to make necessary enquiry ag to 
whether the demand is genuine or 
not." This is what he said. So, I want* 
to know whose job it is to find out 
whether the demand was genuine or 
not. Whose job is it? These people have 
to pay sales tax. If they lift coal under 
these permits, they have to pay sales 
tax; they have to pay other duties. 
It is very easy to check up whether 
it has been sold to these people or 
not, whether they have paid the sales 
tax or "Hot. This coal never moved. 
Mr. Jyotirmoy Bosu’s information is, 
it was smuggled to Bangladesh. I do 
not know. It may bave been sold in 
Calcutta itself, that is, the permits 
were oold, not the coal. If this system 
is allowed to continue, the system 
which we can infer from such a specific 
instance which took place, then 
naturally, we have every right to 
bring it here as a matter of public 
importance.

Since other things have been re­
ferred to as circumstantial evidence 
and what not, I would also like to 
point out, after all, in the Coal India 
Ltd., dooj not the Minister know that 
there are at present about 52 cases of 
corruption pending against various 
officers of the Bharat Coking Coal, the 
Central Coalfields Ltd., the Eastern 
Coalfields Ltd. and t»he Western Coal­
fields Ltd. I have got the break-up. 
All were referred to the CBI for in­
vestigation. These cases are pending, 
some of them for 3 years, 2 years and 
1 year. 51 important high-ranking 
officers of the Coal India Ltd. are 
involved. He has been the Minister 
in-charge now for 8 months. I know, 
he can get away by saying, “I was not 
here in 1978 and 1979.” But he has 
the Minister now for 8 months. If he 
wants to create an image that he is 
interested in fighting corruption, I 
would like to know what action has 
been taken to complete the casej and 
to take action against these officers. 
Nothing has been done. They have 
been shielded. This ia bound to happem 
because the whole set-up from top to 
bottom is like that.



The payments to private contractors 
of the CIL, BCL, CCL, ECL, WCL, 
hare gone up in the last three years 
from Rs. 45.55 crores in 1978-79 to 
Rs. 49.45 crores in 1979-80. You know*, 
the private contractors in the public 
sectors are one of the main fountain- 
head of corruption in collusion with 
tfce officers and other people in the 
administration. Therefore, we have 
raised this as a matter of great public 
importance. It cannot be dismissed by 
referring only to the legal powers, 
this and that.

My point, is, no answer is being 
given to the specific and, I should 
say, a very curious state of affairs. 
Since that happens to be the consti­
tuency of the Minister himself, we 
have every right to know whetiher he 
is not misusing his powers in order to 
strengthen his own position and to 
favour his own pet people in his con­
stituency. That is why this matter has 
been brought before the House.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY (Asansol): Mr. Speaker,
Sir, at the very outset, I thank Mr. 
Jyotirmoy Bosu for bringing this 
motion before the House. Mr. Bosu has 
given us an opportunity to discuss this 
matter. He has brought in two 
charges against the Minister. One is 
Itfiat the hon. Minister has utilised 
this forum to bring an allegation 
against the State Government of West 
Bengal for smuggling coal outside. 
While speaking on this Motion, Mr. 
Bosu hardly traversed on that point. 
Perhaps, he has left it for me to deal 
with that portion. Some of our 
friends here mentioned about the 
illegal coal mining in the State of 
West Bengal. The House may be 
astonished to learn that, under the 
CPM regime in West Bengal, 96 coal­
mines were operating illegally. For 
months, the production was to the 
tune of ten lakh tonnes. For three 
years it continued.. The House will be 
surprised to know that the illegal 
mine operators were digging the coal 
out and taking the coal out by trucks 
throughout the area outside the State
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and outside the country. Times with­
out number, the Coal Autliority 
brought it to the notice of the State 
Government and particularly to the 
Home Minister and Chief Minister, 
Mr. Jyoti Bosu, and it was categori. 
cally told that nothing possibly could 
be done. You will be astonished to 
know, the House will be surprised to 
know, that there was complete Law­
lessness in the coal area for three 
years before the Supreme Court 
decision to stop illegal mining. ’Huni- 
sands of people with the help of 
operators headed by the police of Mi. 
Jyoti Bosu were operating in this 
area, not only working in 96 miner, 
but also robbing coal from Eastern 
Coalfield mines. I have sought your 
permission to refer to five names. 
Now, what actually happened? The 
Eastern Coalfield mines are in one 
area. Illegal mining operation was 
going on by its side. T h e  coal raised 
at the pitheads of Eastern Coalfield 
was also robbed by these people. And 
who were helping them? T h e y  were 
helped by the local police. Some of 
the Ministers of the Left Front Gov­
ernment frequently visited that area. 
T h e  operation was going on for three 
yeans. Allegations were made by the 
Eastern Coalfield to the Coal India. In 
how many cases were the illegal ccal 
transport trucks apprehended or 
arrested? Show me the cases. In 
three years’ time, 50 lakh tonnes of 
coal had been raised and it had been 
robbed and sold outside with the help 
of State Government. I would request 
you to appoint a Committee of this 
House consisting of all Parties to go 
into this question. I say so because 
the biggest scandal that can ever 
happen has happened; the biggest 
scandal will be unearthed, and the 
face of the Marxist Party will b e  
blackened. I thank Mr. Jyotirmoy 
Bosu for raising this motion. It will 
help us drive the last nail on tne 
coffin of the CPM. Sir, much debate 
has taken place in this House and 
much was talked about the Food for 
Work programme. In West Bengal 
the Marxist Government has comple­
tely misappropriated and misused the
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foodgrains given by the Centre. There 
is a lot of discrimination. A poor 
hungry man, if he belongs to Con­
gress (I) was not asked to participate 
in the work to earn his bread. The 
CFI(M) party cadres organise the 
programme in such a manner that ail 
the benefit goes to their party people 
only and other deserving persons aie 
deprived...

MR. SPEAKER: Is it concerning
this Motion?

SHRI ANANDA GOPAL JffUKHO- 
PADHYAY: t has got a link. Sir,
thig is discrimination. You do 
know what is happening in West 
Bengal. You do not know under 
what regime we are living...

MU. SPEAKER: I would like you 
to confine to this motion only.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: I will be happy if I am 
not interrupted. Hardly a day passe* 
when people are not killed under tie  
Marxist regime. You will be sur 
prised to see 1b this atmosphere, they 
have met with miserable results ia 
the Panehayat Elections.

So, Sir, it is a design, it is a part of 
the total thing which Mr. Bosu lias 
designed and he has designed it in 
such a manner that they have started 
with character assassination of one of 
the other Minister and now it is Mr. 
Ghani Khan Choudhary. I would say 
that two committees with members of 
all parties should be appointed— a* 
to look into thia scandal of illegal 
mining and another to go into the mal­
practices of the Food for Work pro­
gramme. 3 humbly demand of you to 
know the situation in West Bengal, to 
know the conditions of West Bengal 
and the biggest scandal of illegal 
mining is going on for the past three 
years and another is the Food for 
Work programme. I request you to 
form these two committees.

UWTCT qgfeq, JTW ffW
ftr* ! £ fl'k  $ b am sr 4̂  * t
^  I  I ^  TO ^
<?T ft fa  JTfl %rer*T7 %

W I ^TT T^t & I 3ft mTW 
ift  n ^TTIT  ̂ W

w rfn  f. fa  t
fsni »r*r ^t T̂rr £ wtr 
«£? tk  «*.rfa«a ?r»ft f t  t  i

$  f?rq ur<r ^  « rtt

% ( m i  s n r  i
ir itH  % 3ft »Tftnrr

ijff TT r̂*ft 5 %
fa ir ^  t  «r?r v?t Tpft nt
<m fft s^t % i

ira t 5W % w r
igoi I ; m jpftg «nft 

^tact >n55f ^ ij*  9?r f t  ifc- 
fejJT I *51
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: ? *r  ft «nnrr 
I  f*  *n:vnc % n'sft #*■

m u  ^  % in ^
1 *  ?  I W  **T flT^TT <TT <TcFT 
TfT $, aft fa  ?H ^  Tt T̂STTCt 9Ft 
<TTO ^  *HT ^T^ft 5 1 133
sgflRnff Tt ?fW r 3fT TThrCW 
f«w «t$ £, 3*nrV srfa % str 

nfcnft sr»rra w tvtt ^ Tunf*.-
*jj<r ft p O T itw  «t i j ®  sfrr 5r>

^ s^Y 1 s*rft ?mcn | fa
*3% «T*5T $ «  *J<T *?r S7?TT faHT
t o t  %, v t f  ^fer * f t  fftasfr f f  i  i 
« “pt% q?t Tfaft % fair
*fira*ft anrra ^  e^ »rt ^
m^f, 1980 HTfTTT ft
srfasir *rt*TT «u, Srfasr trrer s t o t t  
% *nft cT* *ft wr^r ^ ^Tt 
*  *PWTT Tt ST̂ f f%«TT % 1
fti? grf 275 t>,$'ii
TT^T g fa  3ft WRtT «ft 5lTtfanR 
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wt cHT*r-cRr ^ ^ 1 f ^  ;
irar sfW^R rto I'OKi'i *r 
%=r% fa?rrs ^?mn- 5TRr
srrfRTr 1

MR. SPEAKER: Order please, Now 
1 will aak Ur. Shiv Shanker to speak; 
he will be the lu t  speaker.

*ft WTTo V o  »T5TWft (5T»I) :

w r  = ^ a r t  j ®  vft ^
I  7

SHRI SATISH AGARWAL (Gai- 
pur): Aak Mr. Chaudhury if he hat 
tot anything to say., or not. I am 
speaking with your permission.
'(Interruptions)

AN HON. MEMBER: He is not 
giving the permission.

: ’ ' • . ( ! ( ) • ’
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SHRI SATISH AGARWAL: I am

speaking with his permission. (Inter- 
ruptions)

w m w  m jhrir : i f t  wt*t a r a s *  

?ft 1 fr s m  frw w  ^ 1  ? , frOTT 

v u r r  *rr, 3 W ?  rf l f  ^
7;rV fL-Tj-j- *j I cannot force anybody.

SHRI C. U  STEPHEN: You set 
the precedent. You follow It!

MR SPEAKER: We cannot force
anybody. Now, Mr. Shiva Shankar.

SHRI P. SHIV SHANKAR: Mi
Speaker, Sir, it is unusual.......  ..
(Interruptions)

SHRI YESHWANTRAO -  CHAV AN 
(Satara): In that case Mr. Bosu will 
have his right of reply. I do not think 
we can come to any decision.

MR. SPEAKER: I think 25 minutes 
have been lost We have to make 
this up. Mr. Shiv Shankar.

THE MINISTER OF LAW, JUSTICE . 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): Mr. Speaker,
Sir it is unusual for the hon. Member 
from Diamond Harbour to be general­
ly touchy over the issues which 
generally he is not. Neither his Gov­
ernment in West Bengal is a Govern­
ment which would be touchy or 
demurrant but the manner in which 
the motion has been projected and 
the way in which the arguments have 
been addressed in support of the 
motion by the hon. Member, to say 
the leasts are an apology unto him­
self and also to the Government of 
West Bengal. If you kindly look at 
the motion that has been proposed, 
after all, it is a motion of censure, and 
it is expected that the mover of the v 
motion tries to prove the facts on
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which he would like to rely so that 
the House also can judge wheiher the 
grounds he is urging are real and true. 
Apart from what my honourable 
colleague has said to bring out the 
arguments, and the various friends on 
this side did. 1 would like to bring to 
your kind notice that the conduct of 
the bon. Minister is iought to be dis­
approved on the first Iground: ‘Be­
cause whatever the quota is, the CPM 
Government is smuggling into the. other 
States and earning tonnes of money” . 
Now, what has surprised me is that 
half the sentence has been torn out 
of the context and the conduct of the 
hon. Minister is sought to be dis­
approved, merely because he stated so.
At the outset, Mr. Speaker, Sir, may 
I say that not a word has been 
uttered by my friend in rebuttal to 
what has been stated by the hon. 
Minister? Now, so far as the first part 
of the* sentence is concerned, as my 
friend.'Mr. Stephen was trying to 
bring out; it says: “We have given coal 
wherever the demand has come to us 
saying that they are not getting the
coal, because....... ” . It starts with
‘Because*. Now the remark that has 
been made precedes by a statement of 
fact. The statement of fact is this 
that there were people who were 
complaining that 'they were not 
getting the coal. It is bebause of thi* 
complaint that he proceeds further. 
Now, nothing has been said about this 
complaint of the people. In my sub­
mission, if the first part of the 
sentence goes unrebutted the second 
part stands. And so far as the first 
part is * concerned, may I say this 
much? Nbtwithstanding the faci 
that the Government of West Bengal 
has made a great effort to bring about 
a big report—it1" is assisted by very 
eminent lawyers afid investigators and 
various persons including the 
great Parliamentarian from Diamond 
Harbour—there is not a word to 
rebut that the people frave been 
clamouring that they are not getting 
ths coal. If this part of the Sentence 
goes unributted and if it is true, I

beg to submit, the second part of the 
sentence stands. And apart from that, 
nothing has been said to rebut the 
second part of the sentence. Now, 
Sir, before 1 go further, what is the 
basis on which the entire argument 
has been advanced? The basis is the 
report of the West Bengal Goven- 
ment. I have got four-fold objection*.

19.00 hn.

Sir, I have got four-fold objection* 
to this report. First, which is most 
important, is that Government of the 
State on the basis of the averment 
that has been made in this House, geU 
pricked, goes ahead with its own 
investigation and an enquiry and 
ultimately produces the report through 
an hon. Member in this House. What 
has rather upset me aPd should upset 
every right-thinking person is that 
the manner in which the CPM Gov­
ernment has behaved in getting the 
report produced in this House. Was 
it proper? Is it not a case of impro­
priety? Ig it not a case of irregularity? 
Is it not a case of annihilating the 
principle o£ federalism that the State 
Government, in spite of the enquiry, 
does not make the report available to 
the Central Government and mis­
behaves by producing it through a 
Member here? (Interruption*)
As a responsible authority, I expected 
the West Bengal Government to write 
to the Central Government that, “this 
is the result of the report, this is the 
result of the enquiry and the investi­
gation made by us, will you piear*. 
look into it and act on the basis of the 
report and act further in the matter". 
It is rather unfortunate that this 
matter has been made a political 
projection by producing it in this 
House for the first time through a 
Member and I accuse the CPM Gov­
ernment of West Bengal for violating 
the Constitution and the law.

(Interruptions)

MR. SPEAKER: It is just a question 
of opinion.

1902 (SAKA ) of Minister of 368
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SHRI P. SHIV SHANKAR: The sec­
ond point which 1 would like to object 
in the report is based on the allega­
tion (b) in the motion itself. Sir, the 
allegation (b) in the motion is that he 
misusing his official position arranged 
for issue of 133 coal permits to persons 
who were not entitled to receive such 
permits. Now, as I said, this is a 
•erious matter, a censure motion. 
Now, what is the allegation that has 
been made? A report has been pre­
pared, after the report, a censure 
motion has been filed and in the cen­
sure motion made, it says that persons 
who were not entitled to receive such 
permits have been granted the per­
mits. Now, you have seen the report. 
A great portion of it has been read out 
to the Hou9e. Only Shri Parulekar 
raised an objection with reference to 
a single person saying that a particular 
minor has been issued the permit, 
otherwise the report would only say ■
(Interruptions). According to them 
many persons are not traceable. Some 
figures have been given. What is im­
portant and what is material having 
regard to the motion is that persons 
not entitled to receive such permits 
have received the permits., The giv­
ing of permits,, existence of the per­
sons is not denied; persons who re­
ceived the permits, exist. The only 
thing is that.. .(interruptions). I am 
reading out on the basis of ... (inter- 
fuptions). The CPM Government of 
West Bengal is aided by very eminent 
lawyers and one of whom is a very 
good friend of mine, a very reputed 
lawyer, Shri Somnath Chatterjee, who 
is here in our House. It is only per­
haps after the report was made avail­
able that this particular motion has 
been moved. What does this motion 
say? It says that persons who were 
not entitled have received the Per­
mits. I am using the language of the 
motion itself. That is the crux of the 
matter for the 3imple reason that 
those who move a censure motion 
must prove the facts as they allege. 
It is on this basis that I am trying to 
say that a person who could not have 
been otherwise entitled has been 
given this permit—not a single word 
has been said by Shri Jyotirmoy Bosu,

who moved this motion on this. Yet, 
there is another factor, which is 
peculiar and which I would like to 
mention. To my mindf this appears 
to be only a precursor, a sign as to 
how the enquiries and investigation* 
can be conducted where a CPM Gov­
ernment rules.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Sir, on a point of order. 
The hon. Law Minister has repeatedly 
been saying about the report and 
making references to this. We cannot 
act unconstitutionally. Kindly see 
Article 261 of the Constitution. It 
says;

“Full faith and credit shall be 
given throughout the territory of 
India to public acts, records and 
judicial proceeding of the Union 
and of every State."

SHRI P SHIV SHANKAR: This is 
not a public record and 1 have not 
said anything.

MR. SPEAKER; There is no public 
record. You are not referring to any 
public record.

SHRI P. SHIV SHANKAR: I am
referring to the report which has been 
read! here. It is only in that regard. 
It is an ordinary principle of law in 
which perhapg my friends on the 
other side have a faith.

MR. SPEAKER: Please order. Why 
don’t you talk? Why don’t you let 
the debate go on?

SHRI P. SHIV SHANKAR: it is an 
ordinary principle of law which I am 
quite sure that the hon. members on 
the other side are very much aware 
of, that nobody can be a judge in his 
own cause and nobody can be a prose­
cutor as also a judge; he cannot as­
sume both the positions. Here is a 
case where the report has been pro­
duced and it is said to be of the West 
Benga] Government. No notice would 
be given to persons who are likely to 
be affected by this report. You your-
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arif prepare a report; you are also an 
accused. You prepare a report. You 
ju d ge it and you decide upon the 
matter and say that this is a prima 
facie case which has been made out 
and therefore a person’s conduct 
should be affected. (Interruptions) 
HiU is a very strange matter.. .(In­
terruptions) . If this be the state of 
affairs, I am really very sorry. (In­
terruptions). I am confident that 
abler persons are guiding in West 
Bengal than 1. What has surprised me 
i* this. If this ig the manner in which 
the West Bengal Government and 
their authority have to investigate antf 
enquire, in my submission it is a slur 
on the judicial process in this country 
as ateo the administrative process. 
(Interruptions). What I am interest­
ed to bring to notice is this.

MR. SPEAKER; Are you ready to 
go?

AN HON. MEMBER: I want ihe 
House to adjourn.

SHRI P. SHIV SHANKAR: The
mover of the motion presumably on 
the basis of this report on allegation 
(a) says, it is a baseless and irrespon­
sible statement. He proceeds on that. 
If the judgment is merely based on 
thifl report and if my colleague has 
got to be chastised on this basis, I 
regret that we cannot yield to this 
type of argument. One very perti­
nent approach which was taken by 
Mr Gupta waa that so many permits 
have been granted and they have been 
granted particularly to the persons in 
the constituency of my colleague. 
There are two aspects about whicii 1 
have been informed and I am sure my 
friends On the other side from West 
Bengal are perhaps much better aware 
that as far as Farakka township is 
concerned, because of the Super Ther­
mal Power Project, the demand of 
bricks seems to be manyfold. (Inter­ruptions). The area of Taliacher is 
also famous for silk ... (Interruptions) 
You can listen to me.

SHRI INDRAJIT GUPTA (Basir- 
hat): The power plant is on the south­

ern side of the Ganga in Murshidabad 
district.

SHRi p. SHIV SHANKAR; As Mr. 
Faleiro said the West Bengal Govern­
ment thinks my colleague on this side 
to be a stumbling block for them and 
obviously they would try to do any­
thing and everything.. .  (Interrup­
tions). If these people were to be 
deprived of coal, necessarily, my col­
league, if he has tried to nurse his 
constituency, there is absolutely no­
thing wrong... (Interruptions). I ask 
them a question. Do they or do they 
not approach us for the problems of 
their constituencies? And get them 
solved? If we do it, what is wrong 
in it? In fact it will be in furtherance 
of the constitutional goals that we 
would like to achieve. With these 
words, I oppose the motion.

MR. SPEAKER; Shri Jyotirmoy 
Bosu.

SHRI NIREN GHOSH (Dum Dum): 
On a point of order. Where is my 
party’s time of ten minutes? I have 
given the name.

SHRI JYOTIRMOY BOSU: Mr.
Deputy-Speaker: announced ten
minutes for CPM.

MR. SPEAKER: What are you jiow? 
We have given more than enough. I 
have given 32 minutes. I have to do 
justice; you cannot force me like 
th is.. .(Interruptions)

SHRI NIREN GHOSH: He is the 
Mover of the Resolution, It was an­
nounced that CPM would get ten 
minutes, it ig on record; you can see 
the record.

MR. SPEAKER; I have to distribute 
time according to the time available 
at my disposal. Instead of ten minutes 
to the CPM, I have given 32 minutes. 
What more do you want?

SHRI NIREN GHOSH; It is the 
time given to the Mover. It was an­
nounced by the Deputy-Speaker; ten 
minutes for CPM.



MR. SPEAKER; From where else 
do I have to get time? I cannot diffe- 
Tentiate.

SHRI NIREN GHOSH: It’ i* unjust; 
it is unfair. How can you deny?

MR. SPEAKER: I am not going to 
give more time; it is illogical... (in­
terruptions) Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: Shri 
Charan Singh’s case has been quoted 
quite frequently during the debate 
specially by my friends sitting oppo­
site. When Shri Charan Singh’s debate 
was brought by Shri C. M. Stephen’s 
Motion of censure on the Floor of the 
House, the then Prime Minister 
Shri Morarji Desai sat throughout and 
defended his Minister. Now, here what 
4o we see? Hon. Prime Minister, 
Shrimati Indira Gandhi is conspicu­
ous by her absence. Do I have to take 
that Shrimati Indira Gandhi does not 
want to have this Minister and does 
«ot want to defend him?

(Interruptions)

1 know the indicatibrw from above, 
what is circulated. I know reshuffling 
is coming and who are the persons 
accused o f .. .

(Interruptions)

MR. SPEAKER; You are very 
Ittiowledgable.

(Interruptions)

SHRI JYOTIRMOY BOSU; Shri 
Shiv Shankar made a slight mistake.

SHRI INDRAJIT GUPTA: Geogra- 
'phical mistake.

SHRI JYOTIRMOY BOSU: Well, my 
friend wants to point 0ut the geogra­
phical mistake. He has located the 
thermal power project in Malda, 
whereas it is in Murshidabad. You 
better go to that area.

I would like to say—but my real 
complaint against my friend who often 
misunderstands me—he made a mis­
take. He mistook it as a law court. To
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impress the client, you must make a 
lot of sound. An empty vessel sounds 
much because there is no substance in 
it.

What has distressed me most is that 
he has accused the West Bengal Gov­
ernment. While I am saying, I have 
my own collection of information 
which I have been doing for the 
last fourteen years. I have presented 
numerous documents which I have 
taken from this Government, that 
Government. Not that they gave it, 
but I collect my information. Let that' 
go on record.

I am very much pained that the 
Law Minister has highlighted provi­
sion under Rule 380 and made defa­
matory remarks about the Government 
of West tiengal. Is it not fair that it 
should be expunged?

AN. HON. MEMBER: No. no.

(Interruptions)

SHRI JYOTIRMOY BOSU: He has 
defamed the Government of West 
Bengal. Well, you take any stand you 
like. (Interruptions) Mr. Stephen’s
remarks on Shrimati Gandhi before 
joining Con. (I), it is all written in 
the dossier that I maintain. Don’t you 
mourn more than the king. We have 
seen many turn-coats like you. You 
cannot So to Kerala. People will re­
ject you outtfght. So, you are roam­
ing from one part of the country to 
the other to get elected.

SHRI C. M. STEPHEN: Now that he 
has made this reference about me 
would you kindly permit me to say 
that this gentleman is not even a 
member of the Marxist Communist 
Party? ••••He is not even a member.

SHRI JYOTIRMOY BOSU; I am 
a*** of the party.

(Interruptions)
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MR. SPEAKER: Nothing unparlia­
mentary will go on record.

(Interruptions)

MR. SPEAKER: For God sake, do 
not be incriminatory against each 
other.

(Interruptions)

SHRI M. M. LAWRENCE (Idukki):
If he has a right to call him** I have 
a right to call him**.

SHRI C M. STEPHEN: Accepted.
Thank you very much.

SHRI JYOTIRMOY BOSU: Mr.
Stephen has very rightly described 
zqq
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of the information that I have col­
lected from various sources. This 
gentleman forgets that I was Chair­
man of Public Undertakings Com­
mittee and Coal India was one of the 
units that was examined not formal­
ly, but informally. There are peo­
ple who felt that they are fed up 
with this Minister and threatened 
officials lik e ... (Interruptions). So 
materials are not difficult. How muck 
do you want? I have got a file, f  
will require a bullock cart to give it 
to you. I can give more about this 
man, It is not 36,000 tonnes, but 
near about a lakh of tonnes that have 
gone into the black market through 
this man’s hands. Much of it has 
gone to Bangladesh by smuggling 
across the river. That is a bigger 
story.

1902 (SAKA) of Minister of 376
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(Interruptions)

MR. SPEAKER: Nothing is to go 
on record which is unparliamentary, 
whether they may say it in joke or 
not.

SHRI JYOTIRMOY BOSU: You
come to me when I say it. When 
he said, you did not.***

MR. SPEAKER: I do not want both 
of you to exchange such words.

SHRI CHANDRAJIT YADAV 
(Azamgarh): I am sorry I asked for 
expunction. Both are using such 
words.

MR SPEAKER: Both of them are 
not allowed to say this. I would not 
allow it.

PROF. N. G. RANG A (Guntur): 
These expressions used by both should 
be expunged

SHRI JVOTTRMOY BOSU: I take 
the responsibility for what I say here 
on the floor of the House on the basis

(Interruptions).

MR. SPEAKER: Please conclude.

SHRI JYOTIRMOY BOSU: I will 
take half an hour. You cannot shut 
me out. I have the right of refit¥ 
and no shutting out

I have said, in most of the cases, 
the permits either did not exist at 
all or they are nowhere known to the 
consumers in the eye of the law. I 
am saying that most of this coal 
drawn under these permits— 134 per­
mits—with the tacit consent of this 
Minister and his knowledge has gone 
into the black market. The coal 
price in Haryana and Punjab should 
be Rs. 250 a tonne, but it is being sold 
at Rs. 1000 a tonne and the money 
is being shared by the people...
(Interruptions).

SHRI EDUARDO FALEIRO (Msr- 
mugao): Sir I rise on a point ot 
order. Several defamatory allega­
tions have been m ade...

••not recorded.
SHRI JYOTIRMOY BOSU: Under 

what rule?
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SHRI EDUARDO FALEIRO: He
has said that the Minister is conniv­
ing at the smuggling and the Minis­
ter is a party to it. They are not part 
of the motion.

ICR. SPEAKER: Whatever has got 
reference to this motion, what is in­
cluded in that, that part will remain, 
■xcept that, nothing will remain.

SHRI EDUARDO FALEIRO: There 
is no reference in the motion to smug­
gling and all that.

MR. SPEAKER: I have already said 
tkat whatever refers to this particu­
lar motion, that wil] remain.

SHRI JOYTIRMOY BOSU: The
Government order for public consum­
ption dated 30th January, 1980 clear­
ly states how steam coal will be dis­
tributed. About coke, I have made 
out a foolproof case. In West Bengal, 
nobody can touch an ounce of coal 
or deal with it without a permit or 
dealership licence from the West 
Bengal Government—a firm licence if 
it exceeds 4 tonnes and road permit 
to be issued by State Government if 
it is brought by road. There are 
other orders which clearly lay down 
the following procedure for function­
ing of road and rail movement for 
steam and slack coal for industrial 
units in the State—I can lay it on 
the Table. The number is 328(33) SI 
dated 30th January, 1980. So, let him 
not try to take us for a ride.

I will come to something else. In 
the meantime, you will kindly see 
hi« tour diary. The Prime Minister 
will kindly consider and call for his 
tour diary—he has been spending 
week after week in Mai da, to organise 
liaise affidavits before the court of 
law to disprove my allegations. Coal 
India and National ThermsQ Power 
Corporation’s cars and their officers 
are constantly working there, and 
harat-khtina is going on for the wor­
kers. I have got the original affida­
vit which says—I will read it out— 
Mohammed Fazlur Rahman..

MR. SPEAKER: I cannot allow it. 
(Interruptions).

SHRI JYOTIRMOY BOSU: Why
not? Under what rule are you pre­
venting me?

MR. SPEAKER: It was not given 
before.

SHRI JYOTIRMOY BOSU: No,
Sir; you cannot

MR. SPEAKER: I will tell you. 
You are not going to argue that case. 
I am not going to allow you. I have 
got to see...

(Interruptions)

MR. SPEAKER: 1 will have to see 
whether it is in order or not.

(Interruptions)

MR. SPEAKER: What has 'been
given to me before, I will allow it  
If it is not, I will not. That is so 
simple.

(Interruptions)

MR. SPEAKER: According to what- 
even has been laid on the Table or 
given to me.

(Interruptions)

SHRI JYOTIRMOY BOSU: I want 
to read it. . .

MR. SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: Why
not?

MR. SPEAKER: You have already 
taken 30 minutes..

(Interruptions)

SHRI JYOTIRMOY BOSU:.. .to file 
false affidavit... (Interruptions) . . . 
daily to court to file false affidavits. . .  
(Interruption*). ■' v
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SHRI C. M. STEPHEN: I rise on a 
point of order.

The hon. Member is now exercis­
ing the right of reply, the right of 
reply to the points raised and on the 
motion. The initial matter is that 
he must remain irithin the motion. 
The second thing is that his function 

. is only to reply to the specific points 
raised. He i9 not entitled to raise 
any fresh point at all.,. He cannot 
start an original speech again. He 
must remain within the four walls of 
the motion here. Nothing more. 
Much has gone on, and we have borne 
with it  If he goes further, then 
we will have to reactv and I submit 
that he might be asked to be within 
the four comers of the motion; noth­
ing more than that. (Interruptions).

SHRI JYOTIRMOY BOSU: Shri
Stephen has asked why a copy of 
this letter enclosing a list of permits 
was sent to DM, Malda. You know 
what has happened to Mr. D. M. Mul- 
liek, the Sales Manager of Coal 
India? He was sent for and he was 
seriously rebuked, and he was taken 
to task... (Interruptions) I am saying 
on my own responsibility. He was re­
buked. . .  and now he is almost under­
ground, and he cannot be traced be­
cause. . (Interruptions) I have got the 
details. I have got my information— 
collecting machinery. My charge is 
that 134 permits have been given 
merely for earning money and for 
blackmarketing. That is the charge.. .  
(Interruptions).

SHRI C. M  STEPHEN: Where is it 
in the motion? That part must be ex­
punged. That is not part of the 
motion...

SKRI JYOTIRMOY BOSU: You
read my motion. (Interruptions) You 
fread my two motions, given within 
two hours. . .  (Interruptions)

AN HON. MEMBER: Cashew-dealer 
•oming to the rescue of the coal- 
dealer (Interruptions)

SHRI JYOTIRMOY BOSU: It has 
fcten said that West Bengal Industries

Minister has written to the Cental 
Union Minister tor giving permit to 
somebody who approached the Gov­
ernment Minister. Now, what does 
that prove? The Union Government 
had every right to say ‘yes’ or 'no\ 
How does that justify the granting of 
permits to people who do not exirf? 
How does that thing come here? Sir, 
Mr. Stephen alleged as to how the 
letter containing what the Chief 
Minister had written to the Prime 
Minister has come? Mr. Stephen, you 
are a Union Minister of this country,, 
you should know that it was released 
to the press, the entire press corps im 
Calcutta. I have only got a cyclo- 
styled copy of the same. That is all 
and nothing beyond this. You don’t 
even keep that much of informations 
Vasant Sathe does not also keep. It 
is a very interesting thing. Out of 
all the speakers, nobody has answer­
ed as to why out of 134 permits, 119 
went to Malda where, I doubt i f  
there is a single boiler. I doubt if 
there is a single boiler, nobody has 
the courage, npbody has the tenacity 
or the temerity to substantiate thtft.
(Inerruptions) This won’t do. Sir, T 
would like, let them carry the dead 
goat on their shoulder we shall be 
able to tell the people of this country, 
we do not want him to be thrown 
out, let him remain stinking therfe 
and we shall let the people under­
stand.

Sir, I have told that voting is mat 
necessary. It is not a matter because 
no free voting is allowed. If there 
was free voting, I would have taken 
this matter to voting. So, I would 
only appeal to the conscience of the 
House, Mr. Stephen has the conscience 
of the House.

Sir, Mr. Stephen has extensivefljr 
quoted from the Colliery Control 
Order. Mr. Stephen, would you 
take a little trouble when you go 
home, to read page 6, para 12A...

THE MINISTER OP STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): Don’t waste
the time.. .

(Interruptions)
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SHRI JYOTIRMOY BOSU: Page 6, 
para 12A. (Dties it say that the Min­
ister is there...to five permits to 
Wackmarketeers, because the, Colliery 
Control Order was meant to regulate, 
to prevent the misuse of coal, and 
this nian is observing it more in vio­
lation than in compliance?

Sir, I would say this that this is a 
clear case. You have seen the docu­
ments. I have shown you the docu­
ments. Then only you have admitted 
the motion. There is a clear case. 
Many Ministers have taken me aside 
and told me that this is one of the 
worst cases that We have faced. 
(Interruptions). May I name them? 
May I have the permission to name 
them? (Interruptions). Oh! That is it.

•
Now, Sir, I have nothing more to 

say. The case has been proved to 
the hilt and if the Government choses 
to keep the dead goat on their shoul­
der for stinking, let them have it. But I 
leave the whole thing to the conscience 
of the House, whether the Indian 
politicians are going to be identified 
as corrupt' and thieves: Then you 
have him. Otherwise, send him and 
get rid of him.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY! What about the 50 lakh 
tonnes of coal...

(Interruptions)

MR. SPEAKER: I shall now put 
the motion moved by Shri Jyotirmoy 
Bosu to the vote of the House.

The question is:

“That this House having consid­
ered acts of commission on the <part 
of Shri A 3 - A. Ghani Khan Chau­
dhuri, Minister of Energy and Coal 
with respect to the following mat­
ters namely:—

(a) that the said Minister, Shri 
A .p .A . Ghani Khan Chaudhuri, 
misusihg the floor of the House, 
has made on 9th ^uly, .1980,' base­
less and irrespoiiSjble statement

by saying Because whatever Ite 
quota is, the CPltff Government 19 
smuggling (coal) into the ottM 
States... and earning tons of 
money’,

(b) that he, misusing his offi­
cial position, arranged for issue 
of 133 coal permits to persons whs 
were not entitled to receive suck 
permits,

hereby records its indignation 
against and disapproval of the con­
duct of the said Minister, Shri 
A.B.A. Ghani Khan Chaudhuri”

The motion was negatived.

SHRI JYOTIRMOY BOSU: Sir, it
is my motion. It is most irregular. I 
have said that I do not want it to be 
put to vote. Why are you putting 
it to vote?

AN HON. MEMBER: You do not 
want it to be put to vote?

SHRI JYOTIRMOY BOSU: I go by 
what 1 say. I do not want voting 1 
leave it to the conscience of the 
House.

(Interruptions)

MR. SPEAKER: You did not oppose
it.

SHRI JYOTIRMOY BOSU: I did 
not want a vote. I left it to their con-* 
science.

19 40 hn.

RELEASE OF MEMBER

MR. SPEAKER: I have to inform 
the House that the following commu­
nications addressed to the Speaker, 
Lok Sabha, have been received:

(i) Telegram dated 6 August,
1980, from the District Magistrate, 
Meerut:

"Swami Indervesh, Member, 
Lok Sabha, arrested on August 0
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at 1.30 P .M ., at Baghpat, under 
section 1171147| 148| 149) 1511152| 153| 
33213531307 IPC and 7, Criminal 
Law Amendment Act, while lead­
ing about 600 agitators for Dhar- 
na who turned violent. He was 
produced before Judicial Magis­
trate, Meerut on August 6 morn­
ing who released him on bail. 
Since judicial remand could not 
be had on his arrival from Bagh­
pat to Meerut, he was lodged in 
P.S. Lai Kurti in room specially 
made available.”

* «
(ii) Wireless message dated 

6 August, 1980, from the Judicial 
Magistrate, Meerut:

“I have the honour to inform 
you that I have found it my duty 
in the exercise of my powers 
under section 167 of the Criminal 
Procedure Code that Swami 
Indervesh, M .P., Rohtak, be re­
manded to judicial custody for 
the trial before a competent Court 
on the charge under section l47| 
148|323 IPC for the offence re­
gistered at the Police Station,
Baghpat, was produced beforet
me at 10.50 on 6-8-80 and remand­
ed to judicial custody by me up 
to 19-8-80. He is lodged in the 
jail, Meerut”

(iii) Wireless message dated
6 August, 1980 from Judicial Ma­
gistrate, Meerut;

“I have the honour to inform 
you that I have found it my duty 
in the exercise of my powers 
under section 167 of the Criminal 
Procedure Code that Swami In­
dervesh, MP Rohtak, be remand­
ed to judicial custody for the 
trial before a competent court on 
the charge under section )47|148|

323, IPC, for the offence register­
ed at the Police Station, Bagh­
pat, was produced before me at 
10.50 A.M. on 6-8-1980 and re­
manded to judicial custody by me 
up to 19-8-1980. He has been re­
leased on bail today on his execu­
ting a P.B. for Rs. 1500|- with 
one surety in the like amount.**

(iv) Wireless message dated
6 August, 1980, from the Judicial 
Magistrate, Meerut:

“I have the honour to inform 
you that I have found it my duty 
in the exercise of my powe un­
der section 167 of the Cruninal 
Procedure Code that Swami 
Indervesh, M .P., Rohtak, be re­
manded to judicial custody for the 
trial before a competent Court on 
the charge under section 147|148| 
14913531332 IPC for the offence 
registered at the Police Station, 
Baghpat, was produced before 

me at 11 A.M. on 6-8-1980 and 
remanded to judicial custody by 
me up to 19-8-80. He'haS tofeen 
released on bail today on his exe­
cuting a P.B. for Rs. 2000|- with 
two surety in the like amount.'*

A reference has been made to the 
Ministry of Home Affairs in regard 
to the two wireless messages at (iii)
and (iv) above to get clarification
whether the personal bonds of Rs.
15001- and,. Rs. 2000|_ relate to the
same charge or different charges.

19.43 hrs.

The Lok Sabha then adjourned 
Eleven of the Clock on Friday 
8th August 1980/Srarana' 17,
(Saka) ....
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